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LOK SABHA

Friday, March 18, 1966/Phalguna 27,
1887 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[Me. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Indigenous Production of Arms and
Ammunition
+
*623. Dr. L. M. Singhvi:
Shri Madhu Limaye:
Will the Minister of Supply and
Technical Devel t be pl d to

state:

(a) whether the Union Minister of
State made a statement in Hyderabad
on the 22nd of December, 1865 that
India had very nearly achieved com-
plete self-sufficiency in the production
of arms and ammunition:

(b) if so, what requirements and
norms was he referring to when he
made the statement; and

(c) what percentage of our overall
defence requirements are met by indi-
genous production at present in terms
of volume and value?

The Minister of Supply, Technical
Pevelopment and Social Welfare (Shri
Raghuramaiah): (a) No Sir.

(b) and (c). Do not arise.

Dr. L. M. Singhvi: Mr. Speaker, on
a point of order. So far as part (c)
of the question is concerned, it could
not in fairness or in logic be said
that it does not arise. It ijs a question
by itself. It is the main crux of the
question as to what is the indigenous
component of arms and ammunitions
manufactured in the country. How
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can the hon. Minister say that it does
not arise?

Shri K. Raghuramaiah: May 1
explain? The question was whether
I made a statement at Hyderabad that
India had very nearly achieved com-
plete self-sufficiency in the production
of arms and ammumition....

Dr. L. M. Singhvi: That is part of
the question.

Shri K. Raghuramaiah:. ... (b) if so,
what requirements and norms was he
referring to when he made the state-
ment; and (c) what percentage of
our overall defence requirements are
met by indigenous production at pre-
sent in terms of volume and value.

Dr. L. M. Singhvi: How does it not
arise?

Mr. Speaker: In that context per-
haps he has said that it would not
arise. Now the hon. Member might
ask the question.

Dr. L. M. Singdvi: Let it be an-
swered.
Mr. Speaker: He might ask the

supplementary. I will examine fur-
ther if he can answer that.

Dr. L. M. Singhvi: In view of the
answer now coming forward I would
like to know why this statement was
never contradicted. In what context
was the statement actually made hy
the hon. Minister? What was the
statement that he made which he says
now was not made by him?

Mr. Speaker: The whole statement
cammot be narrated here. What did
he really say, in what context and
how was it misconstrued?
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Shri K. Raghuramaiah: In the
light of the Pakistani aggression I
was referreing to the need for en-
hanced indigenous production with
special emphasis on import substitu-
stion. In that context, I praised the
work done by the ordnance factories
‘vis-a-vis arms production since 1962.
Of course, the key of the general
speech was the need for self-suffi-
ciency in the y of this coun-

Mr. Speaker: Now Dr.
might ask his question.

Singhvi

Dr. L. M. Singhvi: I have no second
question because part (c), as I sub-
mitted, is the main part of the ques-
tion, and it has not been answered.

Mr. Speaker: Shri Limaye:

it ny fowd : s g, ¥ A
Jraar wrgEt g fr gw aww A S
ot g, &, A9 )T aw qeE W

.

+ Mr. Speaker: So far as part (c) is
concerned, independently of the pre-
vious context, I think this informa-
<tion can be supplied.

;. Shri K. Raghuramaiah: Of course,
1 can state the general position,

-Mir. Speaker: He can give the :in-
formation later on.

Shri K. Raghuramaiah: If you will
permit me, I will explain the position.
I am concerned only with a portion
of the work; so far as supplies from
the civil sector or supplies from
:abroad and actual production of arms
.and ammunitions are concerned....

Mr. Speaker: He can collect the
information and place it on the Table
of the House.

The Minister of State in the Minis-
try of Defence (Shri A. M. Thomas):
I can give the information just now.
The question of self-sufficiency is a
relative term. It depends upon the
sire of our army, navy and air force
and the type of weapons. As far as
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weapons and ammunitions are con-

cerned, we are fairly well-placed.

Looking through last year’s total pur-

chase, they come to about a little
over Rs. 360 crores out of which 75

per cent represent the indigenous

supply. So, we have imported only

25 per cent. That will give an idea

to the hon. Members of the extent to

which we are relying on imports and

to what extent we are relying on

indigenous supplies.

oft vy fawd : wsaw wgiEw, &
Tg w1 9ean § frogwit aw § o
Pl fawm, £, @9 W §w TE WY
e, oA, S ST ST —
T oF Tty W AT s R A
&} AT wigaT ¥Wifw IEEY ag gLAr
# gfer ¥ 7t w1 FA—Afew & o
AT wrge § 6 3 ) AT T gt
2w ¥ wrft A § AT fare ¥
AT STt § I 9w W\ g
w1 g, & SO oo 97 &g I
hUCE S

Shri A. M. Themas: I have said
that the total purchase comes to Rs.
368.92 crores, out of which roughly 7§
per cent is indigenous supply and 2§
per cent is foreign imports.

ot vy fowd @ ¥ a8 I A o
HR A0 AT F qU F g AT

weuw /g : WY gie a, agn
LRSI

Shri A. M. Thomas: With regard to
tanks and other things, as the hon.
House is aware, we have just started
producing tanks.

Mr. Speaker: He only wanted to
know the bulk and the value.

Shri A. M. Thomas: Bulk I have
already given.

Mr. Speaker:
has given.

It is value that he
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Shri A. M. Thomas: It is not pro-
per to give the bulk supply, that is,
the number.

Shri P. C. Borooah: May I know
whether there is any proposal to en-
trust the manufacture of arms and
ammunitions to the private sector; if
€0, to what extent in the Fourth Plan?

Shri A. M. Thomas: I have already

answered this question before also.
It is mot our idea to entrust the
manufacture of complete arms, am-
munitions and equipment to the

private sector; of course, parts and
components we may be parcelling out
to the private sector. It is in our
interest also to see that the private
sector is also utilised to the extent
possible; but as a matter of policy,
the complete assembly or manufac-
ture of arms and ammunitions would
not be in the private sector.

Shri S. M. Banerjee: I would like
to know whether it is a fact that as far
conventional weapons are  concern-
ed, 80 per cent, or even cent per cent,
are being manufactured indigenously;
if no, what is the percentage for
which we have still to depend on
imported items.

Shri A. M. Thomas: As far as wea-
pons and ammunition are concerned. ..

Shri S. M. Banerjee: Conventional
weapons.

Shri A. M. Thomas: Yes, arms and
ammunition. We jmport very little.
FPor example, I said that of the over-
all general stores supplies of Rs. 368-
and-odd crores, only 25 per cent re-
presents the imported item. That in-
dicates that as far as weapons and
ammunitions are concerned we im-
port very little.

oft feafr fawy - & S g
fr O feda Y NF wrede vweT ®
Tt § I AR myE T @, O
qaew gfe & gae dwT T,
fedlt &Y a1 7w, T W ¥ fag

PHALGUNA 27, 1887 (SAKA)

Oral Answers 6308

AT 7wk faur T & 7

Shri A. M. Thomas: Certainly, Sir.

&t qewe & J@ wERw & aEr
=g far w31 o &v & fr o fagwl &
AT FAGT AT § AT T WAL, -
ag AW O & ¥ fom @ Wy § W\
LA i Gl i A
amm faemaa & JarET nar § ag 9w
ST & 1 w9 & wEw § fr W A
Y drer & owrqe fowd §oeT
ay W wfur o frex § 1 o1 TwY
arT § ag 1w fear sman 8, fawmd
9T I & | W wEh A ¥ AT
8 Fra ?

Shri A. M. Thomas: That has not

happened in the defence sector.

Mr. Speaker: Kachhavaiya.
Dr. L. M. Binghvi: Sir, I have nct
asked my second question.

Mr. Speaker: He said that he would
not ask it.

Dr. L, M. Singhvi: I was prevented
from asking because the Minister did
not answer part (¢) of my question.
How could I ask it when the answer
wag not forthcoming? Now when the
answer is forthcoming, I am entitled
to ask it.

Mr. Speaker: He should not inter-
rupt me like this. Kachhavaiya.

ot gem wx o & oy sTEar
wrgar g & aqr g ¥ Aamwn oy
Tty § fa oY o gfeare i ot
®T § WA I qr fore) g
TR ¥1 fawrt et g, |} dhmadt
@ A AR T e ey a7

weqw WENT : qg qHT A g

Dr. Singhvi might ask his second
question.
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Dr. L. M. Singhvi: I would like to
know the extent of our dependence
on imported gpares or other collabo-
ration in respect of the manufacture
of defence aircraft and tanks in this
country.

Shri A, M. Thomas;: We depend to
a considerable extent on the import
of spares and parts of aircraft; of
course, we are now trying to produce
within the country as many parts as
possible.

Dr. L. M. Singhvi: We want a
precise answer. “Considerable ax-
tent” is no answer. What is the pre-
cise extent?

Shri A. M. Thomas: It is not possi-
ble to give the precise extent.

Mr. Speaker: When it is not possi-
ble to give, that finishes the matter.

Shri A, M. Thomas: I can just say
that as far as the aircraft things are
concerned, the total import has come
to round about Rs. 50 crores. There
are several things. I can give the
break-up but it is not advisable to
give the break-up of aeroplane parts
and other things. With regard to this
matter, we are setting up....

Dr. L. M. Siaghvi: I am not asking
for the specific break-down. I am
only wanting to know the total
dependence, not the break-up at all.
He can give the figure or he may not
give.

Mr. Speaker: The only thing that
1 can understand is that it is not ad-
visable to give that answer. Next
Question. Shri M. L. Dwivedi.

ot Ro wro fyRdt : werw WEYET,
R T W9 IUFEqq 7Y ¥ O g g
oF v 25 fe a% e 9T gre
ag W) v o= Q&2 § Q) 71 i wAT
HHNIY | AR @IG I TH, &
g 15, 15 fAae % w=aT § ay
w31 qg T & W waw Y 7
wqife g wrdt a1 § adf | @ Qe
¥ Sy sig wdyr ?
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OOIq WD ¢ A K AT BTG |
oF AAE 9L qOAT 91T 1% |

W A I4TH T vy vy wr Faafor

+

*624. =t wo wro frady :
=Y To Yo WA :
»t ATTEA AT wTne
ot gt gaav
7 o Wo AWM :
it fangfar faee
= %o Ao faardy :
st %o ATo faumEE :
&t #y fowd :
=it T Feg -

T IO wAY T FAIT FYOFAT

= ¥ -

(%) #ar Sd7x Ty & fay
aqfera 7w AW §  TA w7 FE
saEqT 1 AE §; WK

(=) afz gf, @t @ ww@ IR
AT 9% faady fazer qar wfy o
g4 F I & ?

The Minister of State in the Minis-
try of Industry (Shri Bibudhendra
Misra): (a) Yes, Sir.

(b) As import of fertilizer machi-
nery is not separately classified in
the Indian Trade Classification, pre-
cise annual figures are not available.

oft wo w0 fyEdY: & qrAAT ATHAT
£ fF ag wRameE € qiad o
T AW X AT g AT qE Ff TRl AT
WX 39 & g dvw afefoudy afaw
A ¥ feaa fa @ ?

Shri Bibudhendra Misra: Regard-
ing some items, many of the private
parties have been licensed and there
have been at least 5 to 8 public sec-
tor projects in collaboration with



Czechoslovakia, Rumania and US.S.R.
which are being planned....

oS wET ¢ F30 w3 A §
ok dr% afefaddr & feam a
waa ?

Shri Bibudhendra Misra: One is at
Naini; one is at Kotah and one is at
Palghat and there are steel factories
that are producing many parts. Then,
there is the High-Pressure Boiler
Plant at Tiruchirapalli.

weaq RQNAT : {6 fwfogEr &
frae a3 @it ?

Shri Bibudhendra Misra: Depend-
ing on what they need. These facto-
ries are producing not only parts but
also machinery.

st wo wro fgaddY : & 7g ST
g g i wizamad qued @ &
fag faT 2wl & gw ¥ qgar av A -
RN 71 g @ 9T § T wat @ ag
wdTT " g ?

werw wgRY : e vl )ogR
S wi g 7

Shri Bibudhendra Misra: The de-
tailed project reports are yet to be
received. The foreign exchange com-
ponent mnecessary, will be received
from the U.S.S.R. It is proposed that
the foreign exchange component will
be borne by them.

Shri P. C. Borooah: May I know
whether there is any idle capacity
for production of fertiliser machinery
in the country and, if so, to what
extent?

The Minister of Industry (Shri D.
Sanjivayya): We are not aware of
any idle capacity so far as this is con-
cerned.

Shri Bhagwat Jha Aszad: If there is
no idle capacity in the country for
the production of fertiliser machi-
nery, may I know what percentage of

our needs are being fulfilled by the
indigenous production and whether
the rest that we import from outside
is imported on competitive basis from
the lowest-priced countries?

Shrl D. Sanjivayya: First of all,
with regard to the imported content
of the machinery, I would like to
quote one or two things which are
available with me. At the Trombay
Factory, Rs. 15 crores worth is the
imported machinery and similarly at
Gorakhpur, Rs. 13.2 crores worth is
the imported machinery. As against
that, the cost of indigenous equip-
ment in these projects is not appreci-
able. But take, for instance, the
Nayveli plant. The imported machi-
nery costs Rs. 70.98 crores whereas
the indigenous machinery costs only
Rs. 1 crore.

Shri Subodh Hansda: If I have
understood correctly, the Minister
stated that some of the factories are
manufacturing certtain parts of this
machinery. I would like to konw
when the Government is likely to
manufacture the entire machinery
for the fertiliser plants.

8hri Bibudhendra Misra: With all
these projects coming up it is expected
by the end of the Fourth Plan period.

Shri 8. C. Samanta: May I know
whether the indigenous parts that are
being manufactured at present and
used in existing fertiliser factories
are to the mark? It is alleged that
they are not to the mark.

Shri D. Sanjivayya: No. They are
quite all right.

o fgfer fas : ot 5t o X
T fF FOW T9X ¥ AT Fw
HfEangrT deelt ama @ fag WA
AT et FA N w gz adt & Fe
FIEATEAT FTARVT T 4T T
bl SRl EACIE LR AR i §
fie a7 & WM w1 agt TAT W g
wleamER Sl e & o 9 3T W
a1 § wy HiEATENT &1 W g



WA § Nwm e { wred A ferdie
i A SAL U CUR B

Shri D. Sanjivayya: So far as the
machinery required for fertiliser
plants and also some chemical plants
are concerned, there are various kinds
of mathinery required. Take, for
instance, pressure vessels. There is
one Utkal Manufacturing Machinery
Plant at Rourkela. They are manu-
facturing these. The Tata Engineer-
ing and Locomotives are manufactur-
ing; at Durgapur, the A.V.B. are
manufacturing. In addition to these,
the Fertiliser and Chemicals Ltd.,
Alwaye, are also trying to produce.
In a similar way we are thinking of
setting up a plant in the public sec-
tor for heavy plate and vessel plant
in collaboration with Czechoslovakia.
In a similar way there are various
other things. For compressors and
pumps we are thinking of setting up

plants at Naini. Like that, there
are so many others.
oY fopfer famt : wemar wgem,

A v &7 S 7Y fEar | wirerme
FGREA fRw & Ay a@ w
X M A EfATge BRIy w0
et @ 1 uF dar oY qg BRA TEES
& fag aff wivwn & afer wieamga
421 %3 & I9 T I A § 95 Iq 4T
T[H M AR AT AR w ERA
AT G AGE AT THAT | AT FAY
A FIT fiF I TR FT OGRA
AT R FEAT TZAT W G5y
# orEAT feuddz  wgaT o T
a1 & JaY o 7 qF IEAAT I
fx gvw &Y afafem qv g ?

Shri D. Sanjivayya: Whenever we
think of setting up a plant, if indi-
genous machinery is available, we
certainly take it; only when indige-

nous machinery is not available, we
go in for foreign exchange.

it wo wro frarlty : Wiy fey
Porfaree< & garar & SaTe & gqd 2z

* qaemar fe ow 3 fao gAe AT §
W A R AEEA Ry oA
ofsw deT it g s T TR R
A & oA gt g i fean mr gdaw
fa@ w1 qrgAe f9e # A7 ey mad iz
I ANFANEZATIANA
feam s AR T @ A T ww
T qU g s ?

Shri Bibudhendra Misra: It com-
prises & number of items. Only those
private sector manufacturers that
can produce the same things have
been licensed to produce if, otherwise,

the major portion, as I have said, is
in the public sector.

ot wy fawd : @rg awer Y
TERET 1 ST TEEfAE AR F Agw
£ ALATL TMA YT FAT ATHT ATAATTE
&& T FIEATETT AT F A1 *7 frfor
73 ¥ fay Y4y g9adfr oA ¥
1§ SYTIE JIAT TAT @Y AL AT
TEQ G § 75 gvwg Adt g &t
w et @@ & s @ O HiEargaT
oHE T F1 gfer & F1E FRIATEY WX
&1, ST AT ° Y ey ?

Shri D. Sanjivayya: It has al-
ready been stated that it is the desire
of the Government to see that, to the
extent possible, the entire machinery
is manufactured here in our country,
either in the private sector or in the
public sector; in the private sector,
some people have been licensed; they
are trying to produce; and in the
public sector we are trying to go inm
a big way.

ft goure fag : dar f& qET
ARG # g2t & AW ¥ OF FTOAT
A AT TEY A waT FTRTX 7E AqAT
vt & fr 5 ¥ fEat o @ 2w
# 3AY g /YT feaAY e T gy ?

Mr. Speaker: He
answered that.

st aare feay : @3 T A T
fie TN IZAr fer it gardY w -

has already
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o wgvea : @ AT IR
wa ¥ fear &0

Seizure of Milk Powder in the Shali-
mar Godown of S.E. Rallway

.‘,
*625. Shri Subodh Hansda:
Shri 8. C, Samanta:
Shri Bhagwat Jha Aszad:
Shri M. L. Dwived:
Shri P. C. Borooah.

Will the Minister of Rallways be
pleased to state:

(a) whether Government are aware
of the fa:t that a huge quantity of
milk powder was seized in the Shali-
mar godown of the South Eastern
Railway, which was booked from
Madras to Calcutta without the name
of the sender;

(b) whether any investigation was
carried out to find out the sender's
particulars:

(c) if so, the result of the investiga-
tion; and

(d) whether this was meant to be
sold in black-market in Calcutta?

The Minister of State in the Minis-
try of Railways (Dr. Ram 8ubbag
Singh): (a) Yes Sir, 19 consignments
comprising of 153 packages of Milk
Powder were seized at Shalimar for
mis-declaration, The consignments
were, however, from Vijayawada,
Rajahmundry gnd Vizianagram and
not Madras,

(b) and (c), Yes Sir, but no clue
eould be found as none of the parties
who had booked the consignments
were traceable. The case is still under
investigation by the G.RP. and the
eustoms authorities.

(d) Government have no informa-
tion. .

Shri Subodh Hansda: The hon. Min-
ister has stated that these bookings
were not made from Madras, but from
some other places. I would like to
know how these bookings are a~cepted
by the Railways.

Dr. Ram Subhag Singh: They were
accepted at the places, the names of
which 1 have mentioned, namely.
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Rajahmundry, Vijayawada and Vizi-
anagram

Shri Subodh Hansda: Without sen-
ders’ names, how were these accepted®

Dr. Ram Subhag Singh: The names
are here. There is a big list of per-

sons. I can place it on the Table of
the House.
Mr. Speaker: That is all right.

Dr. Ram Subhag Singh: They got
indented from their Hundikars,

Shri Subodh Hansda: How did it
come to the notice of the Railways
that the packages contained milk
powder? Who brought it to  their
notice?

Dr. Ram Subhag Singh: When the
persons who came with the Railway
Receipts thought thaf there was going
to be an insistence on the part of the
authorities to have open delivery, they
fled away from there. They are not
traceable, The Railway Receipts were
there.

Shri S. C. Samanta: May I know
why these articles were seized and
whether any other investigating autho-
rities were asked to take up the
matter?

Dr, Ram Subhag Singb: I have al-
ready mentioned that the case is still
under investigation by the GRP and
the customs authorities. The customs
authorities are the real authorities to
go into the matter, The consignments
were seized because in West Bengal
no milk consignment is supposed to be
exported from any other State, and,
therefore, it was wrong thing which
had been done; they had declared the
consignments as consignments contain-
ing safety pins, moulding powder,
starch powder etc, whereas actually
they were milk consignmenis,

Shri Bhagwat Jha Asad: When the
senders’ names are there, as the hon.
Minister has said, how was it not pos-
sible for the Railway Ministry to find
out what the mischief in it was and
why the persons conceraed could not
be brought to book?



Dr. Ram Subhag Singh: Everybody
will have to be brought to book, The
names are all here before me. The
case occurred in December, and the
police and the customs authorities are
the people investigating into the mat-
ter; the customs authorities are the
competent people to find out the clue
and they are trying to do that,

sft wo wro A : et WA AR
 FaemEn fe o qmal & a §, &
ST STt § f Tomg R WX gl
2 ¥ ¥ 3 Aa-afer = §,
foegl & o ary F1 A wg forar ?

o Trw g fery : TR AT FTATH
forar &, i Y forez § 1 o AT
Y § g % o §, 7t &ew &)
Tq7 19 wOERE €, fom A o
Ll Gl A

Shri P. C. Borooah: May I know
whether any person or persons has
or have been apprehended in this
connection, and if so, how many, who
they are, and whether any arrests
have been made?

Dr. Ram Subhag Singh:
have not yet been made.

Arrests

Shri A. P. Sharma: When the sen-
der and the receiver are the same
party, may I know whether there is
any system at the time of booking to
make a proper assessment as to the
.correctn of the consi

Dr. Ram Subhag Singh: Actually,
that is the crux of the problem. As
it happened, they had accepted the
consignments. The matter will have
to be pursued.

oft TR¥TE gy 9 T AR
{ aawmT fr @ @ F o A ok
WY AN OEH T E AR IT AT F ATH
/L §, A vw @ A ¥ few ama W
FTTFHIRY 7 97 @Y, W A IT |
HEYAT AT AT | WA

FATAT AT TET § & ¥T I A IWTR
M araftrafy?

o Tm gan fag : a7 AT WA
femma & g @ 97 FEXAAT AR
T, 17 fegra) & www 1 K9y amy
qE NRW F L.

oft fa wgrewd : qT ATy WY
oAt E @

o Tw g fag : g, TN Ay
Wt &gt ¥ ¥ 1 T ;T AW WA,
e T F ag AT, wETEE Y F W F,
T THET AT 1 T TR BT AT
T &Y -1 X W § AR fR s
¥ sy gei ?

ot gen ww wgaw : fra fa
1 S ?

o 7w g Ty : qF w@AT A
WY & Fae & w fem ¢

Exports

+

*627. Shri M. L. Dwivedi:
Shri Shree Narayan Das:
Shri P, C. Borooah:
Shri Bhagwat Jha Asad:
Shri S, C. Samanta:
Shri Subodh Hansda:
Shri Bibhuti Mishra:
Shri C. K. Bhattacharyya:
Shri R. S, Pandey:
Shri Ravindra Varma:
Shri Rajeshwar Patel:
Shri Hem Barua:
Shri R. Ramanathsan

Chettiar:

Will the Minister of Commerce be
pleased to state:

(a) whether the deteriorating posi-
tion with regard to exports has shown
a tendency to improve during the last
three months; and

(b) it 30, the nature and extent of
improvement?
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The Minister of Commerce (Shri

Manubhai Shah): (a) Yes, Sir.

(b) The value of exports during the
period November 1965 to January 1066
was Rs. 214 crores, as compared to
Rs. 204 crores during the previous
three months ending October, 1965
and Rs, 210 crores during the period
November, 1964 to January, 1965.

=t wo wro fyadt : & e wgan
g fr oz N gwde § afg gt &, oo
Qa1 ®rar Wi § Foradt gfg g€ @ Wk
a1 #rar arer € forad freargd & 7

oft sk g - A A ¥ -
TN TI7 § A § WE T, e Qww
Uz qr¥, Kfatar Tea, ke
QT g7 QARE WTH ATfes qUE
#faeer ga 1 N i }, g afy
FE8 Mot wir gl g ag A W
aRggarad g

off o oo gAY : & AT FATPAT
g fr o ol & gf7 g &, w7 R
T T AT A A S, A g
o} 7y SATeT &, W IAET g 7 gt
FTRE
ot warg g - Y &, oA §
g
Shri P. C. Borooah: May I know
whether this year's deficiency is to
the extent of Rs. 536 crores? If so,

how do Government propose to make
up for it?

Shri Manubhai Shah: This would
not arise out of this question.
«ft ArTen W1 oo AT A
# 10 s0¢ # gf7 g€ §, qav AW
a2t § f& gt faata sqaeqr % g
= 1 fam v ¥ Tz e g
o wx @ Ay # gfg g &, W
W faenigsgar femar wr ?

it ek wmy - oY gfT w1 of
AT B AT FFAT | A ATRWA &Y

AN F IaET F vwrar gvHr A
grm, aw aw 75 AT T &

Shri 8. C. Samanta: Are further
incentives proposed to be given to
those industries which have suffered
a decline during this period?

Shri Manubhai Shah: It is not a
question of lack of incentives. If we
had more jute goods, more tobacco
goods, more tea, we could export
more.

Shri Subodh Hansda: May I know
whether this increase jn exports in
the last quarter as the Minister stated
includes export on barter basis also?

Shri Manubhaj Shah: Exports on

all accounts.

1 «ft fingfir fawt : ¥ v s A
AT AT | TEY AT AERT ¥ wASAT
# 3z F7 TW 30 To rw fwar qr AR
ait ot e AT T Y 1 45 T T
Iz 5 oy wrie ¥ fawar 1 g ATz
¥ (@1 B QR foyerar §, w7 fw
Iz drvd & paieE ¥ fa¥ g W
forarr & T wfie?, ag Tt w0
€& fard gz warer dar At v § W
W WqTET gt At v gy €

ft seprTk g : |TIR A ¥ gy
Y § & Or-gF v ATy AX Y
Fferw w%a1 | gzAT—E dar wTRA A
A & qo% @ §—qF firgam dix
T TIfeEa™ | 90 T gfaar W
Iz A Q1 AF qa7 A § 1 gAne aat
e & fad g arfeer & g
F T § Ay gAT Agi Wy A qz W
T qfFET™ & (FEE & g fea
arar § 1 xAfa g Faat gvy wa
g Azt gz & §, 7Y 28 fafaar oy
IE §, A B TOFT AT TGy
¥ & §, foara® T A JFqEY & wre
wAT e fad | qgt A6 T
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H 7eg 7 areqw § ag &4 fafrgy ar
%% que qirrea fafret at auw &
QA1 TEY § W& FraAy | faa sareT
T ARV, FIAT STET QIS TG

Shri Ranga: They are having a
thesis on jute now.

Shri Sheo Narain: On a point of
information. &7 A4} ATE® WraE g

g e?
Mr. Speaker: No information.
Shri Hem Barua: In view of the

fact that our exports, generally

speaking, are registering a decline,
may 1 know whether our Government
have decided to enter into bilateral
agreements with the countries of the
ECM outside its ambit so as to pro-
mote exports?

Shri Manubhai Shah:
in the next question.
till then?

Shri Ranga: Both of them are sit-
ting and talking there.

Shri Manubhai Shah: I was draw-
ing the attention of the hon. Member
to the next question which deals
exclusively with trade with ECM
countries. He can put that question
then.

It is covered
Why not wait

Shri Hem Barua: It does not matter.

Mr. Speaker: I will allow him an
opportunity there.

Shri R. Ramamithan Chettiar: What
are the countries where there has
been this upward trend in respect of
expori?

Shri Manubhal Shah: Particulerly,
the upward trend is in the United
States, and to some extent in U.AR.
and African countries.

Shri Basumatari: It is reported that
indigenous designs on clothes from
Nagaland and Lushai Hills are very
popular outside India. May I know
whether this has been examined by
the Government?
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Shri Manubhai Shah: We have not,
unfortunately, examined it too deeply.
Lushai Hills and Nagaland are really
very artistic places, and so, I would
seek the co-operation of the Member
to see if they can contribute to our

exports.

Shri Dajli: From the reply of the
hon. Minister, the increase is only
marginal compared to last year, i.e,
only Rs. 4 crores in an export of
over Rs. 200 crores, which is less than
even two per cent increase. I would
like to know whether this increase
has been achieved by increased vo-
lume of exports or have the prices
for our traditional exports. which had
been going down for the last few
years, have been looking up, or have

we been forced to export more to
achieve this target?

Shri Manubhai Shah: It is true;
broadly speeking, more quantities

have gone, but because in some oom-
modities the prices are going down, in
spite of '‘more quantities, our earnings
do not go up proportionately, but we
are working in various international
forums to improve the prices, and in
the long run, the more the primary
products are converted into more
manufactured goods. the prices will
come.

sft TRmETeR ¢ weET wERT X
&1 5 g7 ad @it g A e qal w7
frafase s w1 A AR 7y
WY 75T & fr P & T w7 e
L T FT 4T T & | & sAaw
w1z g f aw w7am a9z & s i &
g fagta s gan & W oifeea ¥
&7 g7 g faw fag &, wwwr A
U g ?

it waart Ty - FATHT oft ¥ awER
HER W1 9T I T A
frafa &Y fee a1 23 Iy @ @
o aw W fafa g ag Wt
g 1 wfe oz oy s At e



6323 Oral Answers

qQEGYE gUT § | W AT F ST QA
M ara § ag vy aw wr & e
TRt agw Y A

ft far arerer : oE TN S &
T ¥ A AT FT §, I v
frg A AT A Y 7

ot Wk g : A4S FAT
wizamae ¢, Hou & fag
3, wizw W gafady @ § WK
IH qTE & fog wTew @ A @b
qifedt § 39 9T ot &

Shri M, R, Krishna: To attract the
market for Indian goods in the newly
independent countries of Africa and
Asia, may I know whether Govern-
ment is contemplating giving any
credit facilities to those importing
countries to get more goods from
India?

Shri Manubkal Shah: This is the
right direction in which we are ‘mak-
ing efforts, Last year we extended
lines of credit and loans t{o many
African countries. For instance, to
Uganda we have extended a loan of
Rs. 11 crores; to Kenya we have ex-
tended a loan of Rs. 2:5 crores for the
expansion of their railways, i.e., they
got the railway equipment from here
last year, and we are again asking it
they want amother Rs. 5 crores;
to Sudan we have given Rs. 5 crores,
and to Tanzania we have given Rs. 2.5
crores, This has resulted in some
overal]l advantage, Our exports have
-gone up by Rs. 12 crores to Africa.

.®rade with European Common Market
Countries

*628. Shri Linga Reddy: Will the
Minister of Commerce be pleased to
refer to the reply given to Starred
Question No. 795 on the 10th Decem-
ber. 1965 and state:

(a) the further progress since made
in the development of Indian Trade
with the Furopean Common Market
countries; and
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(b) the volume of trade carried on
during the Jast five years and which is
proposed to be carried on during the
Fourth Five Year Plan period?

The Minister of Commerce (Shri
Manubhai Shah): (a) Qur Economic
Mission in Brussels with the Minister
Plenipotentiary has been keeping con-
tinuously in touch with the Commis-
sion of the European Parliament
urging the removal of both tariff and
non-tariff barriers on a number of
items exported to the Community. As a
result of our efforts, the European
Ecc i Cc ity has extended
the period of validity of the suspen-
sions and reductions of customs duties
or some items of export interest
to India, by one more year ie.
the i and i and
reductions were going to end on
31st December, 1965. As a result of
our approach, it will now be extended
to 31st December, 1966. These items
comprise cashew kernels, cardamom,
corriander, ginger, curry powder and
paste, mango chutney, castor oll,
tabacco seed oil, chillies, shellae
and cricket and polo requisites.
The European Economic Commu-
nity has also renewed its agree-
ment with the United Kingdom
and extended the period of sus-
pension of customs duties on tea
and tropical woods for one more year
i.e. from the 1st January, 1966 to the
31st December, 1966. Our Economic
Mission has been maintaining pressure
on the European Economic Commu-
nity with a view to opening concrete
bilateral talks between India and the
Community for the expansion of our
mutua] trade relations. Efforts have
been made to give wider publicity to
our products in the countries of the
Community. It is, however, too earty
to make any concrete of the outcome
of these efforts.

(b) A statement showing the volume
of trade carried on by India during the
last five years with the European
Economic Community, the Rome
Treaty Countries, is placed on the
Table of the House. It is too early to
estimate the volume of trade with the
Community during the Fourth Five
Year Plan period.
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STATEMENT
(Value in Rs. Crores)
Year Imports Exports
including
re-cxports
1961—62 19464 5621
1962—63 158-05 55°45
1963—64 . 14101 6218
1964—6$ . . 169-36 57°13
1965—66 (April-
Novermber) 143°47 36-37

Shri Linga Reddy: From the state-
ment furnished to the Members it is
seen that there is a gradual decline
and there is a vast difference between
imports and exports. The value of
imports is more than that of the ex-
ports. May I know the reason and
also the steps if any which the gov-
ernment would like to take to en-
courage the export?

Shri Manubhai Shah: That is exact-
ly what I said. Of course there is
no decline. The figures for 1965-66
are only for a period of seven months.
We hope for a larger export by an-
other Rs. § crores in the coming
months. But as hon. Members would
notice from Rs. 194 crores in 1061
the import would come down to Rs. 160
crores in 1965-66. This is because we
have already tioned the nity
that if they do not liberalise their
approach towards India and the deve-
loping countries, it will be very diffi-
cult for us to buy more goods from
them,

Shri Linga Reddy: Was a resolu-
tion passed by the European Parlia-
ment promising concessions and if so
what is the extent of the concessions
to our country?

Shri Manubhai Shah: The conces-
sions on 17 products are estimated to
result in 18 crores extra earnings to
this country.
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Shri Hem Barua: In view of the
fact that our exports, generally speak-
ing, have registered a decline, may 1
know whether our government have
decided to enter into bilateral agree-
ments with the countries of the ECM
outside its ambit?

Shri Manubhai Shah: In point of
fact that the exports have not declined
though the increase in exports is not
such that satisfaction could be expres-
sed over it. We have therefore been
making efforts to enter into bilateral
talks as suggested by the hon. Mem-
ber. But whenever discussions start,
they find some difficulty because they
have not settled their agricultural
economic policy or their meat and
meat products policy or their policy
with respect to the United States. It
has been the misfortune of all the
developing countries that this com-
munity which was heralded at the
time of the beginning as outward
looking community does not show amy
indications of outwardness but if any-
thing it as becoming more conserva-
tive.

Shri Bade: Instead of sending these
missions for persuading the ECM the
suggestion in India from some hon.
Members was that we should also
start one Asian common market. Did
the Government try for that?

Shri Manubhai Shah: The Asian
common market is not a practical pro-
position. As I had submitted to the
hon. Members sometime before, the
common market envisages a commomn
leve] of economy and a certain amount
of political understanding between
partners. The European community
with all its likeness and of their poli-
tical structure and internal economies
is finding difficulty to maintain and
run the common market. Therefore,
we have to seek many other earlier
avenues of regional co-operation, ex-
pansion of trade between Asian coun-
tries, between all developing coun-
tries of the world, expansion of in-
tra-regional economic co-operation
which we are going to discuss



6327 Oral Answers

at the ECAFE meeting in Delhi
beginning on the 22nd and the
opening of the Asian development
bank. For the first time as a measure
of concrete aspirations of the Asians
to expand trade relations between
themselves, we have constituted a

bank with R 500 crores as liquid
capital.
Shrimati Sharda Mukerjee: Apart

from the traditional exports, has the
government made any assessment of
the sort of exports which could be
absorbed by the ECM?

Shri Manubhai Shah: As far as 1
can say, I am saying this without fear
of contradiction, everything that India
produces can be absorbed and pur-
chased by the European powers in the
ECM. Unfortunately their illiberal
policies of trade hinder that and they
do not make a purposeful objective
and intense effort to help some of the
developing countries to expand their
sales.

Shrimati Sharda Mukerjee: Sir, my
question was this. We are sellers and
therefore

Mr. Speaker: Order, order. That is
another matter.

Shri Manubhai Shah: This is a ques-
tion of competition and restriction,
and tariff barriers.

sft v W v wE QO
ST & ATEE W & faaoor & AT
fr 1963-64 WX 1964—65 ¥ aul &
I 7 2w 1 fafa fa 7 +09 w0
91 & aw wmara & 28 ww A7 AT
gt ¢ ¥ v wERT T w1 wTE O
& N wwd &, o7 xw A7 A gf
F fortt ag W swrm TR E ?

st vy g ¢ &9 o9 AW &
fordt gafed fea § fr ow arer & fore
Y ®E T TG FeraT 1 Y AT WY
e w7y ¥ fend ¥ aw aw gud
¥TqT % 267. 34 FOT ¥7 RAGE
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& | e ferd 38 gfede adt
X § 1 g A A oY W e g
§ | RO T wTHE A @Y ar
T ot §, wer g §, s
&fad &1 xa¥ goav 7t § 5 feqr
WAT ITF | RET N AT TET 6
W of, wad fewe Agt § forad g
I HY Rfw &3 | AfeT I TE gT WY
agfaga adt O aw aw #¥ gw
T &

Tea Finance Committee

+
*629. Shri 8. C. Samanta:
Shri Subodh Hansda:
Shri P. C. Borooah:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Asad:

Will the Minister of Commerce be
pleased to state:

(a) the recommendations of the
Tea Finance Committee which have
already been accepted by Government
and implemented;

(b) the manner in which the re-
maining recommendations are pro-
posed to be dealt with; and

(c) whether the opinion of the Tea
Board was invited about the recom-
mendations?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi):
(a) and (b). A statement is laid on
the Table of the House. [Placed in
Library. See No. LT-5807/66].

(¢) Yes, Sir. The recommendations
of the Tea Finance Committee were
considered in the 44th meeting of the
Tea Board held on the 7th January,
1968.

Shri S. C. Samanta: May I know
whether any aliicd thing outside the
purview of the terms of reference of
the Committee was recommended by
the Commiviece and, if o, whether
those recommendations were consider-
ed and what was the decision taken?
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Shri Shafi Qureshi: All the recom-
mendations of the Committee have
been incorporated and we are imple-
menting those recommendations.
Nothing beyond was brought to our
notice.

Shri S. C. Samanta: May I know
whether the plantation labour hous-
ing scheme, on the lines of the indus-
trial housing scheme, which was
recommended by the Board will be
taken up?

The Minister ,of Commerce (Shri
Manubhai Shah): Yes, Sir. The
Cabinet has accepted this proposal
that the planters will have to build
houses for their labour, only yester-
-day.

Shri Subodh Hansda: I find from
the statement that some of the recom-
mendations have been accepted in
principle, which concern the State
Governments and are being imple-
wented. I would like to know whe-
ther the State Governments’ opinion
was called for before acceptance of
these recommendations,

Shri Shafi Qureshi: The Tea Finance
Committee was formed under the
Government orders, and representa-
tives of the tea industry, trade, bank-
ing institutions, chambers of com-
merce, representatives of State Gov-
ernments, Tea Board, Parliament,
Planning Commission and the Gov-
ernment of India are associated with
it.

Shri Subodh Hansda: My question
was totally different.

Shri Manubhai Shah: We are not
able to hear the hon. Member at any
time,

Mr. Speaker: I shall ask the Leader
of the House to allot another seat to
‘Shri Subodh Hansda.

Dr. L. M. Singhvi: There seems to
be something wrong with the acous-
tics of the House. I think you should
have it examined.
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Mr. Speaker: I shall get it examin-
ed, but the hon. Member should speak
a little more loudly.

Shri Subodh Hansda: I am speak-
ing much loudly. If the Minister
could not hear, I shall repeat it.
(Interruption). 1 also do not clearly
hear him.

Mr. Speaker: Order, order.
cannot hear.

Shri Subodh Hansda: Some of the
recommendations have been accepted
in principle, recommendations which
concern the State Governments also,
and the State Governments have been
asked to implement all these recom-
mendations. 1 would like to know
whether the State Governments have
been consulted before acceptance of
these recommendations.

1 =lso

Shri Shaft Qureshi: I have already
told the hon. Member that the Gov-
ernments of the States—the State
Governments—were also consulted.

Shri P. C. Borooah: This is a very
important question so far ag my State
of Assam is concerned.

Mr. Speaker: What is the question?

Shri P. C. Borooah: For achieving
the tea production target of 1,000 mil-
lion pounds in the Fourth Plan period,
an expansion at the rate of 24,000
acres per of new extensi of
tea area was considered a “must” by
the Teu Finance Committee. Is it a
fact that during the last four years,
our expansion is only to the extent
of 6,800 acres instead of 24,000 acres
per annum and, if so, what is the
reason for this alarmingly small
increase and slow progress?

Shri Manubhai Shah: The figures
are somewhat different, But the
real problem is we do not get
land either from the State Gov-
ernments or from the plantations
for extending the tea acreage.
There is competition between housing
and other agricultural crops and the
Defence Ministry’s requirements in
these areas. Whatever acreage is re-
quired is not easily available.
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ot 5o wro fFA : A7 Fo 2 47
fopyin 4o 2 X fomr g § for
R worsw 50 wlimw WX
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oft W W o ¢ faE &
ez § T giriw femri i ox maws
win g fAr Y i g ¥ wew
wog goerd & gfer wrefa &1 o
¢ & sron g g fwogg el
wY Iy w37 & Ty Wy 9z o7 W@
w77 ¢ (% I65F WL %Gt &% §HAT
ok

sfigqef og: wF O &
wrfa goew & g 97w g F 80
wfome fursdva @39 @i &
B 137F X F F OO W T g
fe gwar ghic @ feqr sidmm oo
20 gtz 2z o fredinw § ok
qt & 4.5 fafiead & g &0 7 feaa
TG AT X 50 vg oW
fs g w2z qrit: Ier i
&uft a1 7§ 1

g v wgIm: AT
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STEEn f 6 et o v B fewr
aar T o wr +F ww vhg X
W TTH W &7 X 7T sqgeer A
T g?

oft wpak oy ;@ wew & EvAN
s faa a1 @ & Frad @ oo
7T grafa Q. ® el W T
TF =X § w5 Ty e 3% o
T FATd 1 Kok oy feaar svar
feat s W w@r wmw o oag
& g 9§ sadfr @ vg fear
ST

Shri Basappa: May I know whe-
ther it is the intention of the Govern-
ment to help the small plantations of
4 or 5 acres also and if 80, what action
has been taken to help them?

Shri Manubhai Shah: On small
plantations, we have given special
concessions. Firstly, they are charg-
ed much lower excise and in some
cases exempted, as compared to big
plantations. Secondly, we establish
co-operative tea factories for smaller
plantations. In Madras already 8 fac-
tories are under operation and some
of our members are taking interest in
them. In Punjab also, we want 2 or
3 factories to come up.

Shri Sham La] Saraf: Expansion of
plantation of quality tea has been
recommended by the Tea Finance
Committee. The hon. Minister said a
little earlier that there is competition
for land with the Housing Depart-
ment. But the area where tea is to
be planted being a little different, may
I know what steps are being taken
in order to provide and for expand-
ing plantation of quality tea?

S8hri Manubhal Shah: The areas are
the same; I do not know which areas
are different. In Assam—the Minis-
ter from Assam is here—and in Bengal
also, the areag for varieus things are
the same. It is very difficult to get
extra areas. Even for a few thousand
acres, we have to write personal
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letters. To the extent land is made
available, we shall give preference to
plantation expansion. Wherever
forest areas have been made avail-
able in Madras or Mysore, we have
Increased the plantations.

Heavy Engineering Corporation,
Ranchi

*630. Shri P. R. Chakraverti: Will
the Minister of Industry be pleased
to state:

(a) whether Government have
asked the Heavy Engineering Corpo-
ration, Ranchi to change its pattern
of production in order to cut down
imports;

(b) whether similar orders have
been issued to other public sector
undertakings to diversify their pro-
duction to meet not only the require-
ments of the public sector but also of
the private sector;

(c) whether these units have taken
steps to look for substitutes within
the country; and

(d) the results achieved so far?

The Minister of State in the Minis-
try of Industry (Shri Blbudhendra
Misra): (a) and (b). While no in-
structions to change or diversify the
production programmes as such have
been issued to Public Sector Under-
takings, the need for cutting down
imports by substitution of indigenous
material, developing ancillary indus-
tries and reducing inventories to the
absolute minimum has been stressed.

(c) Yes, Sir;
beginning.

(d) So far H.E.C. has effected sav-
ings of the order of Rs. 1.16 crores
and Hindustan Machine Tools Rs. 1.58
crores. Information on other pro-
jects is being collected.

some have made a

Shrl P. R. Chakravertl: While
uppreciating the fact that changing of
pattern of production involves a good
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deal of research and analytic study,
may I know whether the Government
have advised them to set up some re-
search cells for this purpose?

Shri Blbudhendra Misra: This
public sector undertaking, I am told,
has its own, apart from the collabora-
tion, research cell.

Shri Ranga: That is not what the
hon. Member wanted to know. He
wanted to know whether this unified
research centre has been started any-
where in order to study the possibili-
ties of import substitution?

Shri Bibudhendra Misra: These
public sector undertakings vary in
their production programmes, they
vary in their items of manufacture.
Therefore, they have set up their own
research cells, they have their own
experts.

The Minister of Industry (Shri D.
Sanjivayya): Sir, a few days ago I
answered a question here. The Coun-
cil of Scientific and Industrial Re-
search met and they divided them-
selves into 15 committees. Those
committees are specifically going into
this question of import substitution.
Their reports would have been made
available on 8th March. So the re-
ports are with us and we will cer-
tainly take decisions on them.

Shri P. R. Chakravertl: May }
know what special facilities have been
made available to these undertakings,
both public and private, to promote
research and also requisition the ger-
vices of eminent scientists who are
working at the university level?

Shri D. Sanjivayya: We always
avail of the facilities and talents avail-
able in the universities. We invite
them for discussions at conferences
and in that way we utilise them.

Shrl Kashi Ram Gupta: May 1
know whether any of the import sub-
stitutions are to be classified and cate-
gorised for public sector and private
sector separately; if so, whether Gov-
ernment has taken up the matter with
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the different public sector undertak-
ings?

Shri D. Sanjlvayya: We had a con-
ference of all the heads of public
undertakings sometime in July 1985.
When we think of import substitu-
tions, we do not think compartmen-
tally in the sense of private sector
and public sector, we think in terms
of the entire country.

Late Running of Trains
+
¢631. Shri Vishwa Nath Pandey:

Shri M. L. Dwivedl:

Shri P. C. Borooah:

Shri Bhagwat Jha Azad:
Shri Subodh Hansda:

Shri S. C. Samanta:

Will the Minister of Railways be
pleased to state:

(a) whether the late running of
trains has increased in 1965 on the
various Railways particularly on the
North Eastern Railway main line and
branch lines;

(b) if so, how it compares with the
performance in the preceding year;
and

(c) the steps taken to improve the
situation?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) No, Sir.

(b) The average overall punctua-
lity performance of passenger carry-
ing trains including those running on
the North Eastern Railways in 1965
registered some improvement as com-
pared to that in 1864, being 87.1 per
cent on B.G. and 80.9 per cent on M.G.
in 1965 as against 85.8 per cent and
89.9 per cent respectively in 1964.

(c) Efforts to improve performance
further, continue.

Y farrarg qwdy : & gg SR
wear g fr ¥od & oot A @
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Shri P. C. Borooah: May I know
how far the late-running of trains is
due to ‘mechanical failure and how far
human elument is responsible for it?

Dr. Ram Subhag Singh: The main
causes of late running of trains are as
follows: (1) chain-pulling, as Shri
Pande has pointed out; (2) hooliga-
nism in different areas; even today
we are put under terrific pressure
pecause of agitations in the east as
well as west; (3) priority being given
0 military movement; it was more
ast year and now there is improve-
ment.

it Wrrra Wy W ¢ qafT IR
off @3 3 771 F RWE w4 & vl
% Y g€ Far ag aw w ) & v fawd
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Shri Subodh Hansda: May I know
whether it has come to the notice of
Government that the late-running of
trains, especially express and mail
‘rains, particularly the Howrah-Delhi-
Kalka mail creates difficulties to
passengers at transit stations? If so,
what steps do Government propose to
taks to obviate this difficulty?
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Dr. Ram Subhag Singh: That is the
old story. Now the position of Kalka
mail has rhanged very much. I have
found out that up to Mughal Saral
the Kalka Mail very seldom comes
late. Now that we are putting it on
diesel engine from the 1st of April,
there would not be any difficulty
later on. On 22 days of the month it
is reaching here in time. Even when
it is late, it is by a small margin as
compared to the position gix months
or eight months ago.

Shri S. C. Samanta: Is it true that in
some bigger stations and junctiong the
kute arrival of trains is not mentioned
in the notice board or announced?

Dr. Ram Subhag Singh: We will
make arrangements for that, if there
is any deficiency.

it g ammEw - weTw Wiy,
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Shri Thimmalah: 1Is it a fact that
the late-running of trains, particularly
in the Southern Railways, is due to
the supply of old and worn out en-
gines? If so, what steps have been
taken to replace them?

Dr. Ram Subhag Singh: As you
know, Sir, engines are replaced on a
schedule basis, They arc manufac-
tured here and some are imported
also, but some of thcm are damaged
end so it becomes a bit difficult to
provide new engines everywhere,

12.00 hrs,
SHORT NOTICE QUESTION
Revislon of Coal Price

+
S8.N.Q. 11. Shri P. R. Chakraverti:
Shri Hukam Chand
Kachhavaiya:
Shri Yashpal Singh:
Skri P. C. Borooah:

Will the Minister of Mines and
Metals be pleased to state:

(a) whether Government propose to
have a review of the coal price struc-
ture;

(b) whether a price revision Com-
mittee is proposed to be set up;

(c) if so, the composition of the
sald Committee;

(d) whether Government have ap-
proved in principle the proposal to
merge the organisations of Coaj Con-
troller and Coal Board; and
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(e) whether the reconstituted Coal
Board will deal with the industry's
development and distribution of pro-
ducts?

The Deputy Minister in the Minte-
try of Mines and Metals (Shri S. A,
Mehdi): (a) The question, with all its
implications, would be put up before
the next meeting of the Coal Advi-
sory Council and action taken there-
after,

(b) and (c). An A4 hoc official
Group is proposed to be appointed
to make a quick study of whether or
not any price revision is called for,
on the basis of the principles enun-
ciated by the Coal Price Revision
Comnmittee, 1957.

(d) and (e). The proposal to merge
the organisations of Coal Controller
and Coal Board has been approved
in principle. Constitution of the re-
organised unit and its functions is
under examination.

Shri P. R. Chakravertl: In the con-
text of the experiences of the Bhootha-
lingam Committee, which was only an
officials-manned committee and which
had invited loud protests from all the
trade unions, is the Government now
thinking of setting up a committee
including the trade union representa-
tives?

The Minister of Mines and Metalg
(Shri 8. K. Dey): When we appoint
a committee to go afresh into the
price structure of coal, the intention
is that we shall have representation
of some outside interests also includ-
ing non-officials.

8hri P. R. Chakraverti: Wil the
(GGovernment indicate to us the main
features of the improvements which
are proposed to be introduced by this
merger scheme which has been
approved?

8hri 8. K. Dey: Briefly, it is in-
tended that the two organisations
working together will bring about
economy in operation. Also, the
intention is to see that the Coal Con-
troller’s Office, which hag morg or less
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functioned till now us a regulatory
organisation, will be transformed into
an organisation for promotion of
development of coal-mining in the
country. N8
oft gvw &y wETT : T FOA
N g A fagy v £ @Wa
T QAEHAT ¥ T W (@ "
¥ fga fpq ardl o< fare g Wy
et , ¥@ W o\ ows@r q g g,
£ FI FI3 aY §, af @y, feA-fiea
widt o ag faw w3 A @,
w1 i wrwr § ama ?

Shri 8. K. Dey: There are two com-
mittees involved. One is a small group
of people to go quickly into the ques-
tion whether or not any interim price
increase is indicated in the light of
the recommendations made in 1957 by
a committee which went into the
whole structure of coal prices. An-
other one is that the committee which
went into it in 1857 laid down certain
basic principles on which the coal
price structure should rest. It is now
time that a fresh study should be
wmade. So, there are these two com-
mittees—one committee is for a quick
study and the other one will be for
a more comprehensive study.

Shri Hari Vishnu Kamath: Let the
new Minister make a fresh study now.
¥ oftgew o wg 0 X AW
woa At war g ?

e W ¢ 9T °T T
3
oft are fqg : X AT AOETY
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8Shri 8. K. Dey: There is a surplus
capacity for production of coal. There
are facilities provided by the railways
in adequate number of wagons to
transport coal. Wherever difficulties
are experienced we bring this to the
notice of the Railway Ministry and we
have had no case of lack of coopera-
tion from them.

Shri P. C. Borooah: May I know
whether it is a fact that the principle
of lowest the quality, highest the p:-ice
and highest the price, lowest the
quality is still being followed in res-
pect of Assam collieries and whether
it is a fact that most of the Assam
collieries. except one, which is a
sterling company, are on the verge of
collapse on account of fixation of in-
adequate price and non-allocation of
adequate quotas?

Shri 8. K. Dey: It is a faet that
there are some difficulties in respect
of the Assam collieries. This question
is being thoroughly studied with a
view to give such a relief as is called
for.

Shri S. M. Banerjee: I would like
to know whether the hon. Minister
knows that while making a statement
in reply to a Short Notice Question,
the hon. Labour Minister said that
these mine-owners have decided to
pay bonus only on one condition that
their coal price be increased. I would
like to know whether it has been
made clear to the mine-owners that
thig question will only be considered
when they decide to pay bonus to the
workers.

Shri S. K. Dey: As far as I know,
there was no such statement made at
least to me by the representatives of
the mine-owners. ... (Interruption).

Shri Hem Barma: On a point of

order. It was stated on the floor of
the House. I remember every word
of it.

Mr. Speaker: He can say, “not to my
knowledge”; he cannot say “not to
me”.

Shri S. K. Dey: I met the represen-
tatives of the colliery associations just
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four or five days ago. They made no
such demands. (Interruption).

The Minister of Labour, Employ-
ment and Rehabilitation (Shri Jag-
Jivan Ram). Sir, I am being quoted.
I never said that they had made a
condition that unless the p:iice was
increased, they will not pay bonus.
That condition was never put.

Shri S. M. Banerjee: You said it in
reply to a Short Notice Question,
{Interruption),

M: Speaker: That can be taken up
separately but not like this.

Shri A. P. Sharma: The hon. Minis-
ter has sald in reply to a question of
Shri P. R. Chakraverti that the p-o-
posed committee will also include re-
presentatives from the trade, most
probably non-officials. The question
was a specific one as to whether this
comenittee  will include the trade
union representative also.

8hri 8. K. Dey: It will be considered.

oft pvv W wgW@ :  TF SN
F I e WA N W@ A Fgar AL
# #T7 wTA iy wagd & wgme wa
aar aAswEil wifz @ @
ERN ? &qT 3T GHY WO CH AT &7
faar A ?

8hri 8. K. Dey: Of course, the Com-
mittee will go into the question of
the wages of workers also when they
determine the price.

8hri Bhagwat Jha Azad: In view
of the fa't—the contention so ably
supported by the Committee or recom-
mended by the Government—that
national price structure of coal has
not yet been fixed up, may 1
know whether the Government pro-
pose to have first the coal price in-
creased and then to ask the Committee
to enquire into the coal price structure
or to have the basic structure first and
then to increase the price? Which will
have the precedence?

Shri 8. K. Dey: Already the basic
structure exists on the recomendations
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of a committee which went into this
whole question In the Vear 1987. The
contention is that 9 years have passed
and, therefore, thig question requires
a fresh and a comprehensive study.

WRITTEN ANSWERS TO
QUESTIONS

Track Maintenance Equipment

*626. Shri Madhu Limaye:
Shri Kishen Pattnayak:

Will the Minister of Rallways oe
pleased to state:

(a) the steps taken by the Indian
Railways to increase efficiency of the
track and improve its maintenance;
and

(b) whether the Railways have
begun manufacturing track main-
tenance equipment of a high order in
this country?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (3) A number of steps have
been taken e. g. raising of track stan-
dards on the trunk routes and main
lines, provision of increased ballast
cushion, welding of rail joints, ime
proving the manual track maintene
ance technique side by side with
adoption of hanical maint e
which is being tried at a number of
places on the Indian Rallways, etc.,
etc.

(b) No, Str.
Manufacture of A Cars

*632. Shri R. Barua: Will the
Minister of Industry be pleased to
state:

» a

(a) whether any enquiry has been
made to ascertain the gradual dete-
rioration in the quality of production
of the new Ambassador Car;

(b) whether any steps are proposed
to be taken for enforcing minimum
standard in the quality of the car
and its components; and

(c) whether the buyers of these |
cars are adequately protected against
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Josses on account of manufacturing
defects?

The Minister of Industry (Shri D.
8anjivayya): (a) Government have
not received any general complaint
regarding gradual deterioration in the
quality of “New Ambassador” car to
warrant any enquiry into the matter.
Individual complaints, as and when
received, are investigated, and the
defects brought to the notice of the
manufacturers for rectification.

(b) Each make of car is manufac-
tured in technical collaboration with
the respective manufacturers in the
country of origin, and conforming to
their standard of quality. Besides,
the importance of testing every car
that goes on the road has always been
impressed upon the manufacturers,
who have the necessary facilities for
the purpose.

(¢) Manufacturing defects, if any,
noticed in the cars manufactured in
the country are set right and where
appropriate the defective parts are
also replaced by the manufacturers
without any extra charge during the
warranty period.

Fifth Steel Plant

*633, Shri D. C. Sharma:
Shri Parashar:
Shri Onkar Lal Berwa:
Shri Onkar Singh:
Shri Hakam Chand Kachha-
valya:

Will t~s Minister of Iron and Steel
be pleased to state:

(a) the further progress made to-
wards the setting up of India's Fifth
Steel Plant at Vishakhapatnam; and

(b) the stage at which the matter
stands at present?

The Minister of Iron and Steel (Shri
T. N. Singh): (a) and (b). The report
of the British American Steelworks
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for India Consortium (BASIC) on the
location of the fifth steel plant is
under examination.

Trade Pact with Csechoslovakis

*€34. Shri Bishwanath Roy:
Shri Vishwa Nath Pandey:
8Shri P. C. Borooah:
Shri R. S. Pandey:
Shri Vasudevan Nalr:
Shrimati Maimoona Sultan:

Will the Minister of Commerce be
pleased to state:

(a) whether a trade agreement bet-
ween India and Czechoslovakia was
signed recently; and

(b) if so, the terms of the agree-
ment?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). The
current Trade and Payment Agree-
ment between India and Czechoslo-
vakia which was signed on 7th Nov-
ember, 1963 is valid from 1st January,
1964 to 31st December, 1968. A letter
was exchanged on 26th February, 1966
extending the validity of the Sche-
dules attached to the above Agree-
ment for the calendar year 1966. The
exchange of goods during 1966 is
expected to be of the order of Rs. 50
crores both ways which will be higher
by Rs. 14 crores over the trade of
Ra. 38 crores in 1965 between the two
countries,

2. The principal items to be import-
ed are various kinds of Raw mate-
rials and Components for Czech assist.
ed projects, Rolled steel products,
machine tools, capital goods, news-
print, chemicals. Indian exports
mainly consist of various manufac-
tured and industrial goods like engi-
neering products, ready-made gar-
ments, chemicals, drugs ete. in addi-
tion to traditional items like tes,
coffee, tobacco, pepper, de-oiled cakes,
fron ore, manganese ore, jute manu-
factures.
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Grievances of N.C.D.C. Employees

¢635. Shri H. N. Mukerjee:
Shri Madhu Limaye:
Shri Kishen Pattnayak:
Shri Dinen Bhattacharya:
Shri Bagri:
Shri Onkar Lal Berwa:
Dr. Ranen Sen:

Will the Minister of Mines and
Metals be pleased to state:

(a) whether he is aware of the
accurnulating grievances of the em-
ployees of the National Coal Deve-
lopment Corporation Ltd., in Ranchi;

(b) whether it is a fact that his
recent visit to Ranchi aggravated the
situation; and

(c) if so, the steps, if any, contem-
plated in this regard?

The Minister of Mines and Metals
(Shri S. K. Dey): (a) A Memorandum
containing the grievances has been
received.

(b) No, Sir.

(c) Comments of the Managing
Director, National Coal Development
Corporation were called for on the
various points raised. These have
since been scrutinized in the Ministry
and a good number of points have
been disposed of. Remaining points
are being examined further.

Office of Coal Superintendent,
Dhanbad

¢637. Shri Harl Vishnu Kamath:
Will the Ministcr of Mines and Metals
be pleased to refer to the reply given
to Starred Question No. 270 on the
1st March, 1966 and state:

(a) whether action has been taken
against the Loading Inspector of the
Office of the Coal Superintendent,
Dhanbad;

(b) if so, the details thereof; and

(c) if the answer to part (a) above
be in the negative, the reasons thers-
{oc? h

The Minister of Mines and Metals
(Shri S. K. Dey): (a) and (b). The
Central Bureau of Investigation report
has been forwarded to Coal Control-
ler, Calcutta for taking appropriate
action against the Loading lnspector,
The Coal Controller has issued a show
cause notice to the Loading Inspector
(Shri A. K. Samanta) to explain why
disciplinary action should not be taken
against him. The explanation has
been received and is under considera-
tion in the Office of the Coal Con-
troller, Calcutta.

(c) Does not arise.

Accumulation of stock of Iron ané
Steel at Bhilai and Durgapur Plants

*638. Shrimati Tarkeshwari Sinha:
Will the Minister of Iron and Steel be
pleased to state:

(a) whether it is a fact that huge
stock of Iron and Steel has accumu-
lated at Bhi'ai and Durgapur Plants
and has been creating serious pro-
blems of storage; and

(b) it so, the action taken in the
matter?

The Minister of Iron and Steel
(8hri T. N. Singh): (a) and (b). The
stock position of iron and steel mate-
rialg at . Bhilal and Durgapur Stecl
Plants is as given below:—

Items Bhilsi Durgspur

(as on (ss cn

10-3-66)  12-3-66)

(in tonnes)

Pig Iron 43,100 3,000
Steel ingots 76,730 | 1,19,300
Finished goods s1kco [ 14270
Wheelsets . . . 200 Nos.
These stocks are not considered

abnormal except of steel ingots b
Durgapur which is stated to have ac~
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cumulated for want of sufficient num-
ber of soaking pits. This is under
active examination.

Seepage of Sea Water into Neyvell
Lignite Mines

*639, Shri P. Venkatasubbaiah:
Shri K. C. Pant:

Will the Minister of Mines and
Metals be pleased to state:

(a) whether it is a fact that a re-
puted Chemist has expressed the
opinion that there is a seepage of sea
water from the Bay of Bengal into
the Neyveli Lignite Mines in Madras
State;

(b) whether any report has been
submitted by the Chemist to this
effect; and

(c) if so0, the steps taken to prevent
the seepage?

The Minister of Mines and Metals
(Shri 8. K. Dey): (a) Yes; a news-
paper report has appeared to this
-effect.

(b) No.

(c) Investigations made by the
Corporation so far, do not indicate
any increase in the flouride content
of the water pumped out from Ney-
veli. So far as can be seen, there is
no danger of Sea water contaminating
artesian reservoir.

frwrf vam wwER X
wimfai & geh
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Industrial Development in Goa

%642, Shrimati Maimoona Sultan:
Will the Minister of Industry be
pleased to state:

(a) whether a survey of the indus-
trial development potentialities of
Goa was recently conducted by the
Small Industries Service Institute;

(b) if so, the main findings of the
Survey; and

(c) the decisions taken for further
industrial development of the terri-
tory in the light thereof?

The Minister of Industry (Shri D,
Samjivayya): (a) to (c). A statement
is 1sid on the Table of the House.
[Placed in Library. See No. LT-5809/
()}
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Establishment of Woollen Textile
Mills in Ethiopia

*644. Shri Indrajit Gupta: Will
the Minister of Commerce be pleased
to state:

(a) whether approval has been given
to Messrs. Duncan Bros. and Co,, Ltd,
to establish a woollen textile mill in
Ethiopia in collaboration with the
Ethiopian nationals;

(b) whether Messrs. Anglo-India
Jute Mills Co., Ltd. have proposed to
invest Rs. 5.25 lakhs in the said ven-
ture's equity shares; and

(¢) if so, whether Government are
satisfled that the present financial
state of the Anglo-India Jute Mills
Co.,, with particular reference to the
returns earned by it on other invest-
ments, justifies further investment of
its assets in the Ethioplan venture?
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The Minister of Commerce (Shri
Manubhal Shah): (a) Yes, Sir.

(b) Messrs. Anglo-India Jute Mills
Co. Ltd. has applied to the Company
Law Board for approval of invest-
ment of Rs. 525,000 in the shares of
the proposed company in Ethiopia in
the form of plani, machinery and
equipments to be exported from India.

(c) The matter is under considera-
tion.

Production of Sheets at Bokaro

*645. Shri Madhu Limaye:
Shri Kishen Pattnayak:

Will the Minister of Iron and Steel
be pleased to state:

(a) whether Government have made
any request to the Russian Govern-
ment that instead of galvanised sheets,
aluminised sheets using indigenous
aluminium be produced at Bokaro;

(b) whether similar requests have
been made to private sector steel com-
panies also; and

(¢) if so, the response of the Russian
Government and of the Indian private
sector steel Companies thereto?

The Minister of Iron and Steel
(Shri T. N. Singh): (a) Yes, Sir.

(b) Yes, to the Tata Iron and Steel
Company.

(c) The Soviet consultants informed
the Technical Committee that the
Soviet Union has not developed the
necessary process for aluminising steel
strips and therefore they are not in
a position to provide know-how and

equip t for aluminising steel strips
at Bokaro. They, however, stated
thnt if Bokaro Steel wnntl to instal

ing units designed and manu-
factured from anywhere else, they
will have no objection from their
side.

In the private gector the Tata Iron
and Steel Company are examining the
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proposal in connection with their pro-

posed expansion programme and their

reaction is awaited.

Transport of Foodgrains

*646. Shri P, R. Chakraverti:
Shrl K. N. Tiwary:

Will the Minister of Railways be
pleased to state:

(a) whether the Railways have
geared up for heavier and more
expeditious transport of foodgrains
pouring in from U.S.A,;

(b) whether Government have ap-
pointed a Committee in each port to
look into the different aspects of the
clearance of foodgrains;

(c) whether it has been decided to
shift foodgrains as the first priority;
and

(d) if so, how far the transhipment
of coal will be affected?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Yes, Sir.

(b) A Special Study Group consist-
ing of representatives of the Minis-
tries of Railways, Food and Trans-
port and other interests has been
constituted at Bombay Port to study
aad watch the problem of foodgrain
handling and clearance. At other
ports, even though no Standing Com-
mittee as such has been constituted,
periodic meetings are held between
the representatives of concerned
Ministries to tackle such problems.

(c) Foodgrains on Central Govern-
ment account are already entitled to
move under item ‘B’ of the Preferen-
tial Traffic Schedule, which is second
in order of preference, the first being
the military movements of immediate
and operational nature,

(d) The transhipment of coal wil
not be affected in any way.
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Industrial Capacity

¢647. Dr. L. M. Singhvi:
Shri R. S. Pandey:
Shri R. Barua:

Will the Minister of Industry be
pleased to state:

(a) whether a survey has been
made of the incidence of idle capacity
in Indian Industry and if so, the find-
ings thereof; and

(b) the steps being taken to utilise
such idle capacity?

The Minister of Industry (Shri D.
Sanjivayya): (a) No comprehensive
survey of the incidence of idle capa-
city in Indian industry has been made
by Government.

(b) Following are among the prin-
cipal steps taken to utilise the idle
capacity of industrial enterprises;

(i) It has been Government's
constant endeavour to deve-
lop to the fullest extent
practicable indigenous pro-
duction of raw materials in
short supply or substitutes
therefor.

(ii) Efforts are being made to
increase our exports and to
import indigenously non-
available essential materials
required for the maintenance
of industry under the various
Export Promotion Schemes.

Export of Tobacco

Shri 8. C. Samanta:
Shri Subodh Hansda:
Shri P. C. Borooah:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Asad:

Will the Minister of Commerce be
pleased to refer to the reply given to
Starred Question No. 478 on the 19th
March, 1965 and state:

(a) the main recommendations of
the Committee set up under the
Chairmanship of Shri S. Ranganathan,
Secretary, Ministry of Industry to

suggest measures for stepping up the
export of tobacco manufactures;

(b) whether these have been con-
sidered by the Board of Trade;

(¢) if so, which of the recommen-
dations have been endorsed by it; and

(d) how the export of ‘Bidis’ is
going to be improved and controlled?

The Minister of Commerce (Shrl
Manubhal Shah): (a) to (d). A state-
ment is laid on the Table of the House,
(Placed in Library. See No. LT-5810/
66).

Trade Pact with Rumanila

*649. Shrl P. C. Borooah: Will the
Minister of Commerce be pleased to
state:

(a) whether a trade pact has been
signed with Rumania recently;

(b) if so, the terms of the agree-
ment; and

(c) the present balance of trade
with that country and how far it will
be improved under the new agree-
ment?

The Minister of Commerce (Shri
Manubhai Shah): (a) Yes, Sir.

(b) Under the Trade Agreement
recently concluded with Rumania,
India will continue to export to that
country items like iron ore, cotton
textiles, coffee, tea, pepper, jute bags
and sacks and other traditional items
besides manufactured goods, engineer-
ing goods and machine tools. On the
other hand, India’s imports from
Rumania will substantially increase
in case of imports of petroleum pro-
ducts, lubricating oils and fertilizers
besides industrial raw materials,

, chemicals like caustic soda, soda ash,

pharmaceutical and dyes interme-
diates, machine tools, crawler tractors
and other capital goods including
equipments for oil drilling and pros-
pecting.

(c) The Agreement provides for
two-way trade amounting to a total
of Rs. 17.5 crores during 1966 which
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is about 10 per cent more than the
volume of trade for the last year.
The trade surplus has gone up from
Rs. 0.87 crores in 1962 to Rs. 1.8 crores
in 1964, Rs. 2.4 crores in 1965,

Collision at Budhma Railway Station,
(North Eastern Railway)

*650. Shri Vishwa Nath Pandey:
Shri Ram Harkh Yadav:
Shri Murli Manohar:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that a pas-
scnger train 415 (UP) collided on the
3rd March, 1966 with a stationary
goods train (460 DN) at the Budhma
Railway Station (North Eastern Rail-
way) and some persons were killed
and many others injured as a result
thereof?

(b) it so0, the causes of the acci-
dent;

(c) the total number of the killed
and injured persons; and

(d) the total amount of loss of the
Railway property due to the accident?

The Deputy Minister in the Minls-
try of Railways (Shri Sham Nath):
(a) and (c). The collision took place
between mixed train No. 415 UP and
goods train No. 860 Down.,

In this accident no one was killed
but 15 persons sustained injuries.

(b) The cause of the accident is
under investigation,

(d) The cost of damage to railway
property was estimated at approxi-
mately Rs. 1,500.

Fires in Heavy Engineering
Corporation, Ranchi

*§31, Shri P. R. Chakraverti:
Shri K. N. Tiwary:
Shri Bibhut! Mishra:
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Shri Kishen Pattnayak:

Shri Madhu Limaye:

Shri P. C. Boreoah:

Will the Minister of Industry be
pleased to state:

(a) whether it is a fact that Gov-
ernment had not informed the State
Government of Bihar about the
appointment of the Mukherjee Com-
mission to enquire into the circum-
stances of a number of fires in the
Heavy Engineering Corporation,
Ranchi;

(b) whether the official against
whom adverse comments were made
by the said Commission had gone to-
Heavy Engineering Corporation on
deputation and had been recalled by
the Bihar Government on the expiry
of the deputation period; and

(c) whether any action has been
taken against any official after the
Mukherjee Commission Report was
m.ade known?

The Minister of Industry (Shri D.
Sanjlvayya): (a) The appointment of
Shri B. Mukerji to enquire into the
fire incident was published in the
Gazette of India by way of a Resolu-
tion dated 14th May, 1964, but the
Government of Bihar were not sepa-
rately informed.

(b) The Secretary of the Corpora-
tion was a deputationist from the
Government of Bihar and was revert-
ed to the State Government on expiry
of his tenure;

(c) The Chairman, Dr. Nagaraj Rao,
has been replaced by Shri T. R. Gupta,
Major-General  Habibullah  Khan,
Director has been relieved at the end
of his contract and Shri R. T. Sinha,
Secretary reverted to the Government
of Bihar. At the lower levels, an-
other officer has been reverted to
Bihar, one officer warned and out of
seven security personnel proceeded
against, four have been dismissed.
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Permanent Exhibition in Delhi

¢652. Shri S, C. Samanta:
Shri Subodh Hansda:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Asad:
Shri P. C. Borooah:

Will the Minister of Commerce be
pleased to state:

(a) how far the proposal to organise
a Permanent Exhibition in New Delhi
for the display of Indian manufactur-
ed products with a view to presenting
a picture of developing and changing
India with particular reference to
developmental plants and export
potential has advanced; and

(b) whether showrooms are pro-
posed to be opened in the principal
cities of India to display exportable
products?

The Minister of Commerce (Shrl
Manubhai Shah): (a) The scheme
for the setting up of a Permanent Ex-
hibition in New Delhi had been fina-
lised by 1962 when it had to be
indefinitely postponed due to the con-
ditions created by the National
Emergency in October that year. The
participants were, therefore, advised
not to pro:eed further with their
plans. It has, however, now been
decided that a small beginning may be
made by organising an Indian Export
Products Exhibition on the occasion of
the 22nd Annual Session of the Econo-
mic Council for Asia and the Far
East (ECAFE) to be held in Delhi
from 22nd March, 1968. It is intended
that this Exhibition will form the
nucleus of the proposed Permanent
Exhibition. It is hoped that the other
participants like the Central Minis-
tries'Departments, State Governments
et:. may be able to prozeed with the
setting up of their Pavilions as soon
as the area demarcated for Perma-
nent Exhibition is vacated by various
offices now in occupation of the build-
ings in the Exhibition Grounds.

(b) Yes, Sir. An Export Products
Showroom organised jointly by the
various Export Promotion Councils

has glready started functioning at
Calcutta. Arrangements for the sct-
ting up of a similar Showroom ut
Madras are almost complete and it is
expe:ted that this Showroom will also
start functioning shortly. The possi-
bility of setting up two other Show-
rooms at Bombay and Bangalore |is
also under consideration.

Export of Films to Ceylon

2378. Shri A, K. Gopalan: Will the
Minister of Commerce be pleased to
state:

(a) whether it is a fact that the
Government of Ceylon are considering
to impose a total ban on the import
of Hindi and Tamil films produced in
our country;

(b) it so, the reasons advanced by
them;

(¢) whether this matter has been
taken up with the Government of
Ceylon; and

(d) it so, the results thereof?

The Minister of Commerce (Shrb
Manubhai Shah); (a) No, Sir.

(b) to (d). Do not arise.

Cashew Factories in Kerala

2379. Shri A, K. Gopalan: Will the
Minister of Industry be pleased to
state:

(a) whether it is a fact that 26
cashew factories have closed in Quilon
in Keralg due to shortage of raw
nuts;

(b) it so, the measures proposed to
ensure supply of raw unts; and

(c) the number of employees affect-
ed by the closure?

The Minister of Industry (Shri D.
8Sanjivayya): (a) to (c). The infor-
mation is being collected and will be
laid on the Table of the House.
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Production of Sheet Rubber

2380. Shri A, K. Gopalan: Will the
Minister of Commerce be pleased to
state:

(a) whether it is a fact that the
Rubber Plantation Corporation has
decided to establish two factories pro-
ducing sheet rubber and latex;

(b) if so, where they will be estab-
lished;

(c) when the production will begin;
and

(d) what will be the total cost?

The Deputy Minister in the Minls-
‘try of Commerce (Shri Shafi Qureshi):
(a) Yes, Sir.

(b) One factory will be establisked
in the Kodumon Group of Plantations
and another in the Kelady Group.

(c¢) The factory in Kodumon is ex-
pected to start functioning in Septem-
ber, 1966 and the one in Kalady will
function after 1967.

(d) Rupees sixty lakhs,

Export of Silk Sarees

2381, Shri A. K. Gopalan: Will the
Minister of Commerce be pleased to
state:

(a) whether it is a fact that a
Japanese Delegation which visited
Mysore in December last is interested
in redesigning the Mysore and
Kancheepuram  silk sarees  for
-Japanese Kemono hengti;

(b) whether it is also a fact that
thig would build up a sizable export;

(c) whether the members of the
said delegation held detailed discus-
sions with Government in New Delhi;
and

(d) if so, the particulars of their
proposals and Government's reaction
thereto?
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The Deputy Minister in the Minls-
try of Commerce (Shri Shafi Qureshi):
(a) to (d). Three Japanese business-
men visited Bangalore in December,
1965, and certain other places in India
for exploring possibilities of exporting
Indian handicrafts to Japan and
redesigning of Indian fabrics to suit
Japanese tastes. Another Japanese
delegation of four persons also visited
India in February, 1966, for a similar
purpose,

Some suggestions for redesigning of
Indian textiles to suit Japanese tastes
have been received from one of the
Japanese visitors and are under consi-
deration.

Railway Crossing at Bhadra Station

2382, Shri Karni Singhji: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that the
Railway crossing at Bhadra Railway
station (Ganganagar District) has
been removed for extending the goods
shed at Bhadra Station and no cros-
sing In its place has been provided;
and

(b) if so, whether Government pro-
pose to provide a crossing in its place
at a convenient spot?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) and (b). Presumably, the Hon'ble
Member is referring to the ‘D’ class
cattle crossing No. 63-D at Tehsil
Bhadra Station. The level crossing in
question had to be closed due to
remodelling of the yard. The State
Government had asked for a ‘C’ class
manned level crossing in its place.
As this amounts to upgrading of the
level crossing, the State Government
was requested by the Railway in
April, 1965 to communicate their
acceptance to bear the costs involved,
as required under the extant rules,
which is still pending. The Railway
will take up the work of the proposed
level crossing on receipt of State Gov-
ernment's acceptance to bear the
costs,
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Aluminium Industry in Kerala

2383. Shri P. Kunhan: Will the
Minister of Mines and Metfals be
pleased to state:

(a) whether any decision nas been
taken by Government to establish a
new Aluminium Industry in Kerala
during the Fourth Five Year Plan;
and RS ¢

(b) if so, its location and the pro-
vision made therefor?

The Minister of Mines and Metals
(S8hri 8, K. Dey): (a) and (b).
“Letters of Intent” have been granted
to a firm in the private sector for the
establishment of a new 30,000 tonnes
per annum aluminium smelter and a
plant for manufacture of 15,000 tonnes
of aluminium semis per annum in
Kerala, Detailed proposals regarding
location, arrangements for bauxite to
food the sgmelter, Capital costs etc,
are awaited from the party. A lump
sum provision is proposed in the 4th
Plan for Aluminium Industry in the
private sector, Depending upon the
progress, provision would be made for
each project,

Valluvandi Khadi and Village
Industry, Palghat

2384, Shri P. Kunhan: Will the
Minister of C be pl d
state; w

(a) the number of Scheduled Caste
persons working under the Valluvandi
Khadi and Village Industries in Pal-
ghat District of Kerala State; and

(b) whether any rrovisions have
been made by Government to
accommodate  sufficient number of
edu:ated persons belonging to the
Scheduled Castes and Scheduled Tri-
bes in the Khadi and Village Indus-

tries?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi):
(a) Twenty-two (as on the 28th
February, 1966).

2864 (Ai) LSD—3.

(b) The Khadi and Village Indus-
tries Commission, which is a Statutory
Body established under the Khadi and
Village Industries Commission Act,
1956, generally follows the policy and
rules laid down by Central Govern-
ment in respect of reservation of posts
for Scheduled Castes and Tribes.

Derailment near Bhatinda

2385. Shri Ram Harkh Yadav:
Shri Murlli Manchar:

Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that the
engine and two bogies of a passenger
train derailed near Bhatinda on the
metre gauge section of the Northern
Railway on the 14th Februury, 1966;

(b) if s0, the details of the accident
with reasons thereof; and

(c) the loss of life and property, it
any?

The Deputy Minister in the Minie-
try of Railways (Shri Sham Nath):
(a) and (b). On 14-2-66 while pas-
senger train No, 2 BRF was running
between Jaitu and Kothapura stations,
its engine and three coaches derailed
The report of the enquiry committee
is under scrutiny.

(c) There was no loss of life.

The cost of damage to railway pro-
perty was estimated at approximately
Rs. 7,350.

Northern Railway Workers' Demand

2386. Shri Ram Harkh Yadav:
Shri Murli Manochar:

Will the Minister of Railways be
pleased to state:

(a) whether the Railway workers
held g demonstration on the 15th
February, 1966 in front of the Baroda
House and presented a charter of
demands to the General Manager,
Northern Railway;

(b) if s0, the salient features tbere-
of; and

(¢) Government's reaction thereto?
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The Minister of State in the Minis-

try of Rallways (Dr, Ram Subhag
Singh): (a) and (b). The Northern
Railwaymen's Union observed a

‘Demands Day’ on 15-2-66 and pre-
sented a memorandum to the General
Manager, Northern Railway, which
contained inter alia their demands:

(i) Provision of Ration shops in
Railway colonies.

(ii) Full neutralisation of Consu-
mer Price Index.

(iii) Change in the method of
Index compilation.

(iv) Revival of subsidised Grain-
shops,

(v) Setting up a separate Wage
Board for Railwaymen,

(vi) Compulsory arbitration for
settling unresolved disputes.

(vii) Application of Bonus Act
Railway employees.

(viii) Absorption of staff rendered
surplug from various projects,
or on account of Dieselisation
and Electrification of the
Railway system.

(ix) Abolition of Casval Labour
System.

(c) The demands raised in the
memorandum will be considered on
merits although no notice is usually
taken of pr i or stra-
tions when authorised avenues exist
for redressal of grievances through
representations, appeals and negotia-
tions,

Derailment on North-East Frentier
Railway

2387. Shri Ram Harkh Yadav:
Shri Murli Manohar:

Will the Minister of Railways be
pleased to state:

(a) whether a goods train running
between Naharkatiya and Dulisjan of
the North-East Frontier Railway met
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with an accident on the morning of
the 18th February, 1966 and the
through running of passenger traing
on the section was stopped for some-
time;

(b) if so, the details thereof; and

(c) the loss of life and property, 2
any?

The Deputy Minister in the Minie-
ry of Railways (Shri Sham Nath)s
(a) and (b). On 18-2-1966 while train
No. 903 Up Express goods was rune
ning between Naharkatiya and Dulia-
jan stations, nine wagons on the train
derailed causing interruption %
through communications.

(¢) There was no loss of life.

The cost of damage to railway pre-
perty was estimated approximately ad
Rs, 6,270.

Arrest of Rallway Thieves

2388. Shri Ram Harkh Yadav:
Shri Murli Manohar:
Will the Minister of Raflways
pleased to state:

be

(a) whether it is a fact that &
notorious gang of Railway thieves was
arrested hy the Government Railway
Police in Moradabad on tbhe 21st
February, 1966;

(b) if so, the details thereof; and

(c) its field of activities?

The Minister of State In the Mints-
try of Railways (Dr. Ram Subhag
Singh): (a) to (c). No. The correct
position is that three railway porters
of Moradabad Station were appre-
hended by the Railway Protection
Force staff while taking away 35 feet
copper roof wire from a coach stand-
ing in Moradabad yard. On search,
one chisel, 4 12 yards and 9 yards of
copper wire were recovered from them.
The Government Railway Police
Moradabad have registered a case
under Sections 379/426 1.P.C. and are
investigating it,
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Trains detained near Calcutta

2389, Shri Ram Harkh Yadav:
Shri Murll Manochas:

Will the Minister of Railways be
pleased to state;

(a) whether it is a fact that several
trains were detalned for hours due
to a clash between two officials at
Seoraphuli station—23 kilometres from
Calcutta on the Eastern Railway on
the 27th February, 1966; and

(b) it so, the details of the jncident
and the number of trains held up?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Yes.

(b) On arrival of Tarakeswar-
Howrah Local at 9-10 hours on
27-2-1966 at Seoraphuli two persons
travelling by the train were arrested
on charge of smuggling rice. These
two persons were alleged to have
been beaten by the police. This
started a commotion amongst the
people gathered on the platform, who
shouted slogans and became violent
The crowd swelled up soon, overfilow-
ing on to the tracks also, causing ob-
struction and damage to the trains.
As a result, 8 local trains, including a
passenger train were held up, vary-
ing from 13 to 206 minutes,

The S.D.O. Serampur with the help
of police reinforcements brought the
situation under control.

et sitx Aty SvAEi & fe T "R

2390. Y Yo fo wfem :
=t gETiRTe e

T @ qeAl qg Ty A g
war s

(%) wwearsr aar faxw &
gmfE 7ged 71 WA gy Ay guaEniy
QT § aral AT Aide @t (W
WA) & 9 0F T IR o F
w ® afz #rf a0Far & af §, ay
W, 9%

(&) afz &, @t fior sF wa
AN B AT greraar g 7

TR dawg § gwen (st o
W) : (%) W) (@) woiE w
feaft co &wa aga sfew § ok oy
gal & & ¥ wigw ¥ ufes frey

wgfen ofaat W gt
2391. sft ¥o fimo wfew :
ot gerefiare one

T ®HT WE 7 HAT qg q@T ¥
¥ 537 5

(%) =1 a7 7% § fF mgrasg &
faxe @ # g et (oF) e, (oY)
TR, () wrf wrY i () @ Aw
wfirrt wqafe onfedi sy g #
wifaw Fr €

(=) T ¥ fat v g ; AR

() g7 afaat & wpgfas ofwr
snferdt ¥ o+t % wfaw 7 fad o &
wrEr g ?

A e fam & e
(ool wsteY) : (F) T o

(&) (ux), (27) v (912) €&



Written Answers

6369

() & art & feafe  adven-
NTg
(w) ag fasg T & o

faia R (Aew WR) q¢ gfew ¥
L]

2392. oY ¥o favo qifewm :
=it gorsirare oww
7 ek HAT 78 WA AT U@
wafE

(%) mragaa g fe faedlanm
93 A 9 fria I9d L T Ay
) fewe 23 & fa fewe XY 51 oam-
w1 aff &; WK

(@) af g, D gar wmr e g ?

Wk s § wow W (W
m gam fag) : (F) g

(&) e afi 354

HM.T. Watches

2393. Shri Lakhmu Bhawanl:
Shri Wadiwa:
Shrimati Shyamkumari Nevi:

Will the Minister of Industry be
pleased to state:

(a) whether it is a fact that the
H.M.T. watches are in great demand
in the country;

(b) if so, the steps taken by Gov-
ernment to ensure sufficient supply of
these watches to the public; and

(¢) whether HM.T, is considering
any scheme for the manutacture of
time pieces also?

The Minister of Industry (Shri D.
Sanjivayya): (a) Yes, Sir.
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(b) In view of the present foreign
exchange situation, it has not been
possible to meet fully the present re-
quirements of foreign exchange of
Hindustan Machine Tools Limited, for
import of raw materials and compo-
nents. Unless, therefore, the position
improves, it is not possible for the
company to increase production.

(c) No, Sir.

Rallway Divisional Hospitals at
Olavakkot and Shoranur

2394. Shri P. Kunhan: Will the
Minister of Rallways be pleased to
state:

(a) whether any provision has been
made by Government to expand the
Railway Divisional hospitals at Olavak-
kot and Shoranur;

(b) if so, the amount provided
therefor; and

(¢) if the answer to part (a) be in
the negative, the reasons therefor?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Olavakkot, Yes. Shoranur,
No.

(b) Olavakkot Rs, 4.75 lakhs.

(b) Olavakkot Rs 4:75 lakhs.
Shoranur, Nil,

(c) A new building with 8 Emer-
gency Beds (including maternity
Beds) in lieu of the old dispensary
was provided with effect from
12-1-1961 at Shoranur. The work load
does not justify any increase in staff
or provision of additional beds as the
Divisional Hospital at Olavakkot is
only 30 miles away.

Electrification of Railway Stations im
Olavakkot Division

2395, Shri P, Kunhan: Wil the
Minister of Rallways be pleased ¢to
state:

(a) the target fixed by the Railways
to electrify the Railway stations in
Olavakkot Division;
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(b) the number of stations out of
this target which have been electri-
fled; and

(c) the number which are still to
be electrified?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
8ingh): (a) to (c). The electrifica-
tion of stations is done on a program-
med basis keeping in view the avail
ability of funds in a particular year.

Out of 206 stations in Olavakkot
Division, 138 stations are already elec-
trified, 2 will be electrified shortly and
2 more stations are proposed to be
electrified in 1966-67. The remaining
64 stations will also be considered for
electrification as soon as power supply
atr ble rates b available.

Seats Reserved for S.C. & S.T, in Ola-
vakkot Division (Southern Railway)

2396, Shri P. Kunhan: Will the
Minister of Rallways be pleased to
state:

(a) the number of seats reserved for
Scheduled Castes and Scheduled
Tribes for the years 1964-65 and
1965-66 on the Southern Railway in
Olavakkot Division; and

(b) the number of posts
during the above period?

The Minister of State in the Minis-

filled up

try of Railways (Dr. Ram Subhag
Singh):
1964-65 1965-66
(upto

28-2-66)

(8) Scheduled Castes 42 120
Scheduled Tribes s 29

(b) Scheduled Castes 37 302
Scheduled Tribes I T

Development of Cottage, Khadl and
Village Industries

2398. Shri Linga Reddy: Will the
Minister of C be pleased to
state:

(a) the amount set apart fur the
development of Cottage Industries

and Khadi and Village Industries,
separately in Mysore State during the
Third Five Year Plan;

(b) how much of it has been spent
80 far; and

(c) the reasons for shortfall 1n ex-
penditure in the Cottage Industries?

The Deputy Minister in the Mints-
try of Commerce (Shri Shafi Qureshi):
(a) to (c). The information is being
collected and will be laid on the
Table of the House in due course,

Manufacture of Starch

2399, Shri Muthu Gounder: Will the
Minister of Industry be pleased to
state the quantities allocated out of
imported and indigenous Maize for the
manufacture of starch to meet the
needg of (i) pharmaceutical industry,
(ii) textile mills and (iii) other in-
dustries, if any?

The Minister of Industry (Shri D.
Sanjivayya): No allocation of import-
ed maize is made to meet the specifie
needs of a particular sector of the
industry, but for meeting the over-all
needs for various purposes for the
country as a whole.

There are two types of maize local-
ly grown ie. (a) Hybrid Maize and
(b) Normal indigenous maize,

There is no ban on the use of
Hybrid maize for the manufacture of
starch and therefore no allocation of
this maize is made by Government.

The quantity of importcd maize
allocated in the manufacture of
starch for meeting the requirements
of all industries during the year 1968
was 1,35,000 tonnes.

During the year 1963, permission to
use approximately 4,000 tonnes of
maize other than hybrid meize for
manufacture of gtarch to meet the
urgent needs of the pharmaceutical
industry was accorded as the stocks
were completely run out
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Manufacture of Radio Recelvem

2400, Shrl Dandeker; Wils the
Minister of Industry be pleassd to
state: i

(a) whether it is a fact that in 1964
the target of capacity for the manu-
facture of Radio Receivers to be
reached by the end of 1966 was raised
to nine lakhs;

(b) if so, the number of the then
existing manufacturers who applied
for the expansion of their licensed
capacities, the increased capacity
applied for by them gnd the increased
capacity sanctioned to them;

(c) whether it is a fact that since
1964, licences have also been granted
to some new concerns for the manu-
facture of Radio Receivers and if so,
to how many and with what aggregate
capacity;

(d) whether among these was a
licence to manufacture about 40,000
Receivers sanctioned in favour of a
new-comer without any manufactur-
ing establishment or experience, who
now plans to set up a factory in col-
laboration with a German firm; and

(e) if so, the reasons for granting
such new licences despite the serious
shortage of foreign exchange required
for the import of capital goods, raw
materials and components to keep
even the existing plants in full
production?

The Minister of Industry (Shri D.
Banjivayya): (a) No, Sir. The target
of nine lakhs is the Third Plan Targ!
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T
capacity of 85,000 Nos. On this, 40,000
Nos, in respect of an erftirely new
unit, 40,000 Nos. is in respect of a
unit whose scheme was originally ap-
proved by the small scale sector for a
capacity of 10,000 Nos. and the third
unit was of an existing manufacturer
producing other items such ag Publie
Amplifying equipment and other
allied items and he was given permis-
sion to manufacture radio receivers as
an additional item for a capacity of
6,000 Nos.

(d) and (e). The new comer has
been granted a licence for implement-
ing a composite project of radios
(40,000) and radio components for
not only their own use but for supply
to other manufacturers also. This
party will be having technical colla-
boration with ¢ West German firm
who will be providing the foreign ex-
change required for capital goods by
participating in the equity capital of
the Indian Company to a maximum
extent of 49 per cent., With the pro-
gressive increase in the production of
components in the country, the re-
quirement of foreign exchange for
imported raw materials per radio
receiver has gone down during the
past 3 years. In fact, the overall pro-
duction of radio receivers has increas-
ed substantially depsite the reduced
foreign exchange allocation, from
408,113 Nos, in 1963 to 470,524 Nos. in
1964 and to approximately 587,200
Nos. in 1965. It is expected that the
new scheme, when implemented,
would resul tin furter saving of
foreign exchange towards imported

as accepted by the Planning Commi
sion (vide programme of Industrial
Development 1961-686).

(b) The five existing radio manu-
facturers applied for expansion of
their capacity. Their total licenced
capacity was 199,000 Nos. These five
units had asked for a total expansion
capacity of 393,000 Nos. and expansion
sanctioned to them was 141,000 Nos.

(c) Three new units have been
given licences since 1964 for manu-
facture of radio receivers for a total

comp ts

Bookstalls on Railway Statieas

2401. Shri Hem Ra):
Shri Bibhutl Mighra:

Will the Minister of Raflways Oe
pleased to state:

(a) what is the date and year up
which the agreement with M|S A.
Wheeler for selling books on Rail
stations lasts;

dne
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(b) whether it is proposed to bring
down the number of bookstalls allot-
ted to this company and give them to
some Indian companies; and

(c) it not, the reasons therefor?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) 31-12-1966.

(b) and (c). In the current agree-
ment, however, a provision exists for
its renewal for a further period of
five years on such modified terms as
considered necessary, if at the time
of renewal there is no breach of con-
tract and the service of the contrac-
tors is held to be satisfactory by the
Railway Administrations. The possi-
dility of reducing the number of stalls
now with Mls. A H. Wheeler & Co.
has to be examined within the ambit
of this contractual obligation. The
objective of bookstalls at Rallway
stationg being to provide travelling
public with suitable reading matter, it
is considered that the holding of con-
tracts at a large number of stations
by a single firm, is not inimical to
this objective,

Mis A. H Wheeler and Co. is &
purely Indian Firm, with Headquar-
ters at Allahabad.

Pipe Plant, Rourkela

2403. Shri Subodh- Hansdsa:
Shri 8, C, Samanta:
Shri BhagWat Jha Asad:
Shri M. L. Dwivedi:
Shri P. C. Borosah:

‘Will the Minister of Iron and Steel
be pleased to state:

(8) whether it is a fact that the
Pipe Plant at Rourkela is on the point
of closing down or has already closed
down for want of orders;

(b) the reasons why orders were
not placed with Rourkela Steel Pro-
Ject by the Oil and Natural Gas Com-
mission who are the main consumers
of this pipe;

(c) the loss incurred by the Pipe
Plant due to its closure or running at
a reduced capacity; and

(d) the persent position of this
Plant?

The Minister of Iron and Steel (Shri
T. N. Singh): (a) to (d). The
Rourkela Pipe Plant has had to
operate at greatly reduced capacity
since August 1965 for want of suffi-
cient orders. The Oil & Natural Gas
Commission have placed as many
orders for the type of pipes produced
at Rourkela as could be met by the
Rourkela Pipe Plant within the pres-
cribed time schedule. An order for
8,000 tonnes of 12" outer diameter
pipes for the Maurigram-Naupala
pipeline has been placed by the Indian
Oil Corporation in January, 1066,
Strenuous efforts arc also being con-
stantly made to explore possibilities of
exporting Rourkela pipes. The loss
incurred by the Pipe Plant on account
of its running at reduced capacity
from July to December 1865 Is
roughly estimated to be Rs. 8,00,000.

Indian Board and Pulp Manufacturers’
Association

2404. Shri P, O. Borooah:
Shri M. L, Dwivedi:

Will the Minister of Industry Be
pleased to state:

(a) whether an appeal was received
by Government recently from the
Indian Board and Pulp Manufac-
turers’ Association, Calcutta;

(b) it s0, the demands made therein;
and

(¢) Government's reaction thereto?

The Minister of Industry (Shri D,

Banjivayys): (a) No, 8ir.
(®) and (¢). Do not arise.
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Public Sector Undertakings

2406. Shri P, R. Chakraverti:
Shri K, N. Tiwary:

Will the Minister of Industry be
pleased to state:

(a) whether it is a Tact that public
sector undertakings are more reluc-
tant than private industry to geek the
help of Indian scientists;

(b) the steps taken to ensure pro-
per co-operation between the indus-
trialists, scientists and the Govern-
ment; and

(c) whether some permanent body
is proposed to be set up to promote
collaboration between research and
industry?

The Minister of Industry (Shri D.
Sanjivayya): (a) No, Sir. So far as
Public Sector undertakings are con-
cerned, Government have laid special
stress on the utilisation of indigenous
know-how,

(b) The following are the principal
steps taken to ensure co-operation
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between scientists,
Industry:—

(1) The Council of Scientific and
Industrial Research is repre--
sented on the Inter-Ministerial
Committees which considers (1)
applications for the issue of
industrial licences and (2) ap-
plications for the approval of
the terms of foreign collabora-
tion, Suitable representation to
the C.S.I.R. has also been given
in the various Development
Councils constituted under the
Industries (Development and
Regulation) Act, 1851,

A Joint Standing Committee for
Research and Industry has been
constituted by the C.S.I.R. under
the Chairmanship of the Minis-
ter of Industry. This Commit-
tee periodically reviews the
relations between research and
industry and problems of the
utilisation of indigenous know-
how and research.

(3) A Specialist Committee for in-
dustrial research and relation
with Industry has been consti-
tuted under the Chairmanship
of the Director General, Techni-
cal Development.

Government and

(¢]

~

(4) A Joint Committee of the
CSIR. and the Directorate
General of Technical Develop-
menf has been formed for close
and continuous liaison between
these two bodies.

(5) Every national laboratory has a
technica]l Information and Liai-
son Cell which has the specia-
lised task of approaching indus-
tries, identifying their problems
and ensuring a follow-up of
sponsored research in
laboratories.

(c) The Joint Standing Committee
for Research and Industry and the
Specialist Committee for Industrial
Research gnd Relations with Industry
referred to in reply to part (b) above
are permanent bodies.
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Visit of Industrial Delegation to

+ 4

of minimum prices for

African Countries

2407. Shri Kolla Venkaiah:
Shri M. N, Swaniy:
Shri Laxmi Dass:
Shri Hukam Chand

Kachhavalya:

8hri Bade:
Shri Yashpal Singh:
Shri P. R. Chakravertl:
Shri Vishwa Nath Pandey:
Shri Prakash Vir Shastri:
Shri Jagdev Singh Siddhantl:
Shri Bibhuti Mishra:
Shri Bhagwat Jha Azad:
Shri S. C, Samanta:
Shri Subodh Hansda:
Shri M. Rampure:

Will the Minister of Commerce be
pleased to refer to the reply given to
Starred Question No. 480 on the 26th
November, 1965 and state:

(a) whether the Industrial delega-
gation which visited some West Afri-
can countries in October-November,
1865 to explore the possibilities of
Joint ventures has submitted a copy
of its report to Government;

(b) it so, the main recommendations
of the report; and

(c) the action taken by Government
on the recommendations?

The Minister of Commerce (Shrl
Manubhai Shah): (a) to (c). The
Industria]l delegation’s report is pre-
sently under flnalisation and is ex-
pected to be submitted to Govern-
ment soon,

Prices of Tobacco

2408. Shri Kolla Venkalah:
Shri M. N, Swamy:
Shri Laxmi Das;

Will the Minister of Commerce be
pleased to refer to the reply given to
Unstarred Question No. 2225 on the
10th December, 19656 and state:

(a) whether the Tobacco Export
Promotion Council has submitted its
detailed proposals on the question of

1966 crop of flue-cured Virginia
tobacco of different grades:

(b) if so, the proposed rates for
different grades; and

(c) the decisions taken by Govern-
ment thereon?

The Minister of Commerce
Manubhai Shah): (a) Yes, Sir.

(b) An upward revision in the
minimum prices at least to an extent
of 10 per cent was proposed.

(Shri

(¢) The matter was carefully consi-
dered by Government and it was
decided not to revise the prices for
the present.

Direct Traln from Dehra Dun to
Delhi

2409. Shri Prakash Vir Shastri:
Shri Hukam Chand
Kachhavalya;
Shri Jagdev Singh Siddhanti:

Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that some
suggestions were received for running
a direct train from Delhi to Dehra
Dun via Gujraula and Bijnor;

(b) it so, Government’s reaction
thereto; and

(c) the main difficulties on account
of which these suggestions could not
be implemented?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (a) Yes.

(b) and (c). Running of a direcs
train between Delhi and Dehra Dua
via Gujraula and Bijnor has not been
found operationally feasible due to
non-availability of spare line capacity
on the Ghaziabad-Gajraula section
and of requisite facilities at Gajraula
and Muazzampur Narain stations far
reversing engines.
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Textile Mills
2413. Dr. L. M. Singhvi; Will the
Minister of C ce be pl d to
state:

(a) whether the period of control by
Government over the Mewar Textile
Mills, Bhilwara has been further ex-
tended beyond the initia] period of
five years under the Industries
(Development and Regulation) Act;

(b) it 80, whether this was done
after a proper inquiry; and

(c) whether the authorised Control-
ler has launched a scheme of expan-
sion costing about Rs, 50 lakhs and if
so under whose authority and with
what justification?

The Deputy Minister in the Ministry
of Commerce (Shri Shafi Qureshi):
(a) The period of control has been
extended for two years with effect
from 16-5-1965.

(b) Yes, Sir.

(c) At present the Mewar Textile
Mills have 14156 spindles; and a
scheme costing about Rs. 50 lakhs, for
raising the capacity to a more econo-
mic level of 25,000 spindles and for
replacing some very old machinery,
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has been undertaken, This scheme
was undertaken by the Authorised
Controller by virtue of the powers of
the Directors conferred on him by the

Irdustries (Development and Regula-
tion) Act,

Circular Railway Lines

2414. Shri Linga Reddy: Will the
Minister of Railways be pleased to
state:

(a) the progress so far made in the
laying of circular Railway lines in
major cities and towns in India;

(b) the cities and towns selected for
the circular railway system; and

(c) the outlay incurred thereon so
far?

The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
(a) to (c¢). No specific schemes for
construction of Circular Railways as
such around major cities and towns
in the country have been devised. The
Railways have and will continue to
improve and expand the existing Sub-
urban Services according to needs
and to the extent that physical limi-
tations and financial resources permit.

Manufacture of Watches

2415, Shri Karnl Singhji: Will the
Minister of Industry be pleased to
state:

(a) the quantum of components
being imported annually by H.M.T.
for the manufacture of watches;

(b) the steps being taken by Gove
ernment to produce such components
indigenous in order to avoid drain on
foreign exchange; and

(c) the period by which self-suffi=
clency is expected to be attained?

The Minister of (Shri D,
Sanjivayya): (a) to (c). Accordingto
the approved phased manufacturing
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programme, import of components is
as follows:—

Year Import
content

1963—64 46%
1964—65 40%
1965—66 8%
1966—67 16%
1967—68 16%

Efforts are being made to develop
indigenous manufacture of these com-
ponents. It is not possible to say at
this stage when self sufficiency will be
achieved.

Export of HHM.T. Watches

2416. Shri Karni Singhii:
Shri Hem Barua:

Will the Minister of Industry be
Ppleased to state:

(a) whether it is a fact that Gov-
ernment propose to export H.M.T.
watches to countries such as USA,,
Australia, New Zealand and Africa;
and

(b) if so, the steps taken to procure
raw materials required for their
manufacture, which are at present in
short supply?

The Minister of Industry (Shri D.
Sanjivayya): (a) Hindustan Machine
Tools Limited, plan to export watcheg
on a sustained and long term basis, to
all countries where there is a market
for these watches.

(b) The company will be able to
arrange for import of the requisite
components and raw materials out of
their import entitlement under the
Export Promotion Scheme, on export
of watches Meanwhile, Government
is also releasing some foreign ex-
change from its own resources to meet
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partially the import requirements of
HMT. watch factory.
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Geological Survey of Minerals in India

2418. Shri Shiva Dutt Upadhayaya:
Shri R, S, Pandey:
Shri Ulkey:
Shri Bibhutl Mishra:
Shri R. 8. Tiwary:
Shri Chandak:
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Shri J. P. Jyotishi:
Shri Wadiwa:
Shri Parashar:

Will the Minister of Mines and
Metalg be pleased to state:

(e) the organisations set up by the
Governmment of India for undertaking
Survey of minerals in the country;

(b) the items undertaken by these
organisations in Madhya Pradesh and

their achievements during the last
three fleld seasons:
(c) the basis on which items of

investigation are included in the pro-
gramme;

(d) the expenditure incurred by
these organisations during the last
three years on the investigation in
Andhra Pradesh, Madras, Bengal,
Madhya Pradesh and Orissa;

(e) whether it is possible to demar-
cate the fleld of action of these organi-
sations and the State Directorates of
Geology and Mining; and

(1) it so, whether any proposals have
been received by the Government of
India in this regard and the action
taken thereon?

The Minister of Mines ang Metals
(Shri S. K. Dey): (a) The main orga-
nisation for the survey and investiga-
tion of mineral deposits is the Geolo-
gical Survey of India.

(b) A statement of the investigations
undertaken by the Geological Survey
of India in Madhya Pradesh is laid on
the Table of the House. [Placed in
Library. See No. LT-5811/66].

(c) An area is selected for investi-
gation of minerals on the basis of—

(i) probability ot occurrence of
mineral as indicated by geolo-
gical mapping ang sther pre-
liminary exploration surveys;

(ii) economic need and value of
the particular mineral(s);

(iii) uvailability of manpower and
equipment etc. requireg for
investigation; and
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(iv) special requirements of Cen-
tral Government Departments
or State Governments or the
industries.

(d) No separate account of the ex-
penditure for the different States is
maintained by the Geological Survey
of India. Till the end of March, 1965
the Indian Bureau of Mines, which
wag the agency responsible for de-
tailed investigation of mineral deposits
until 31-12-1965, had incurred the

following  expenditure in these
States:—
Andhra Pradesh 1,850,752.56
West Bengal 492,114.93
Madras nil
Madhya Pradesh 5,251,614.57
Orissa. 813,383.31

(e) and (f). The main function of
logical Survey of India is inter alia
systematic geological mapping, and ex-
ploration of mineralised zones, gand
assessment of the extent and the grade
of ore in promising areas, preliminary
{0 commercial exploretion of .nineral
deposits. The State Departments of
Geology have hitherto concerned
themselves with grant of mining leas-
s, collection of royalty, mineral statis-
tics and investigation and develop-
ment of minor minerals. Recently,
Rhowever, some State Governments
bave been able to strengthen their
Oepurtments suitably with trained per-
sonnel and equipment and undertaken
prospecting of some small deposits of
iron ore, bauxite, limestone, dolomite,
flouride, china clay, etc.

Production of Switch Gears etc. im
Heavy Electricals Ltd.

2419. Shri Kolla Venkaiah:
Shri M. N. Swamy:
Shri Laxmi Dass:

Will the Minister of
pleased to state:

(a) the production cost (i) switch
gears (ii) control gears (iii) traction
control gears (iv) transformers (v)
capacitors ang (vi) traction motors

Industry be
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produced in the plant of Heavy Elec-
tricals Ltd. in 1964-65;

(b) the selling price of each of
those erticles;

(c) the reasong for the higher pro-
duction costs; and

(d) whether there is any proposal
to improve the management, working
conditions of workers and to reduce
the number of foreign technicians for
reducing the production costs?

The Minister of Industry (Shri D.
Sanjivayya): (a) Heavy Electricals
(India) Ltd., are menufacturing var-
ious items of electrical equipment like
steam and water turbines, heavy rota-
ting plants in addition to switchgears,
industrial and traction control gears,
transformers, capacitors and traction
motors. The administrative and sell-
ing expenses incurred are for all the
products, The manufacture ot water
turbines and heavy rotating plants has
commenced only recently. Production
of steam turbo sets will be taken up
shortly. It is not, therefore possible
to work out the precise production cost
separately of switchgears, industrial
and traction control gears, transform-
ers, capacitors and traction motors.

(b) As each item of equipment is
tailer-made for e particular customer,
there is no standard gales price for
each group of product. Average sales
value of each product group is as fol-
lows:

Products Unit Average unit
selling price

Switchgear 11KV-BVP3 No. Rs. 14,586/-
Switchgear 33KV-LGI No. Rs. 30,723/-
Industrial control-gear No. Rs. 2,587/-
‘Traction control-gear Sct  Rs.2.04,000/-
Power Transformer MVA Rs. 20,593/~
Capacitors KVAr. Rs. 56/-
Traction Motors No. Rs. 61,8c0 -

(c) In an industry of this nature, it
takes about ten years to develop
manufacture of the products to full

capacity. Until such time the output
of each product is developed to the
level of at least 70 per cent of the
installed capacity, production costs will
be high.

(d) This is a continuous process and
efforts are being made accordingly.
The number of foreign technicians is
always kept down to the minimum.

Export of Iron Ore to Japan

2420. Shri Subodh Hansda: Will the
Minister of Commerce be pleased to-
state:

(a) whether Government propose to
increase the prices of Iron Ore ex-
ported to Japan;

(b) if so, to what extent; and

(¢) whether there will be any effect
on thé quantum of export of Iron Ore
on this account?

The Minister of Commerce (Shrd
Manubhai Shah): (a) The prices are
iron ore exported to Japan are nego-
tiated from time to time with the
Japanese buyers having regard to the
prevailing world market conditions.

(b) and (c). Do not arise, in view
of the reply to part (s) above.

Juvenile Delinquency

2421. Shri Shree Narayan Das:
Shri Vishwa Nath Pandey:

Will the Minister of Soclal Welfare
be pleased to refer to the reply given
to Unstarred Question No. 1672 on the
15t December, 1965 regarding Seminar
on Juvenile Delinquency and state:

(a) whether Government have re-
ceived the recommendations from the
Seminar which was held from the 23th
November to 27th November, 1963
about Juvenile Delinquency;

(b) if so, the reaction of Government
thereto; and
(c) if the answer to part (a) above

be in the ncgative, when they are
likely to be submitted to Government?”
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The Deputy Ministey in the Depart-

ment of Soclal Welfare (Shrimati

Chandrasekhar): (a) No, Sir.

(b) Does not arise.
(c) By the end of April, 1966.

Demand for Coal from U.P.

2422. Shri Vishwa Nath Pandey: Will
the Minister of Mines and Metals be
pleased to state:

(a) the demands for various grades
‘of coal received from the Uttar Pra-
desh Government during 1965-68 so
far; and

(b) the quantity supplied to that
State so far during the same period?

The Minister of Mines and Metals
(Shri 8. K. Dey): (a) and (b). The
demand for various grades of coal in
the year 1965-66 for State sponsored
industries, brick kilng and domestic
consumers in the Utter Pradesh, was
estimated in consultation with the
‘State Government at about 2.5 million
tonnes. The total despatches during
the period April to December, 1965 it-
self have been 113,230 wagons equi-
valent to 2.5 million tonnes.

Small Scale Indusiries in Rajasthan

2423. Shri Vishwa Nath Pandey:
Will the Minister of Industry be nleas-
ed to refer to the reply given to Un-
starred Question No. 978 on the 18th
November, 1965 and state:

(a) whether Government have since
received the report of the team of
officers of the National Small Indust-
ries Corporation who visited Rajasthan
in connection with the implementation
of some industrial schemes;

(b) if so, the details thereof; and

(c) the reaction of Government

thereto?

The Minister of Industry (Shri D.
Sanjivayya): (a) No, Sir. The Report
i3 being finalised by the National
Small Industries Corporation.

(b) end (c). Do not arise.
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Railway Haspital at Gorakhpur

2424. Shri Vishwa Nath Pandey:
Will the Minister of Rallways be
pleased to state:

(a) the average number of patients
who visit Railway Hospital at Gorakh-
pur North Eastern Railway daily; and

(b) the number of doctors posted and
the beds provided in the said Hospital?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) The average attendance
at the outpatient department of the
Railway Hospital Gorakhpur was 110
patients per day during the period
February 1965 to January 1966.

(b) 25 doctors and 280 indoor beds
have been provided in the said hospital

Quota of Tin and Cement for Punjab

2425. Shri Daljit Singh: Will the
Minister of Industry be pleased to
state:

(a) whether it is a fact that the

Punjab Government requested the
Central Goverrment to increase the
present quota of tin and cement due
to Emergency; and

(b) if so, the decision taken in the
matter?

The Minister of Industry (Shri
Sanjivayya): (a) Yes, Sir.

(b) A special quota of 1,000 tonnes
of cement was released to the Gov-
ernment of Punjab for the period
October-December, 1965. The State
Government's request for 30 tonnes of
tin, however, could not be met.

Flag Station at Brahmpur station on
the Rupar-Nangal Dam Section
(Northern Railway)

2426. Shri Dalfit Singh: Will the
Minister of Railways be pleased to
state:

(a) whether Government have de-
cided to start a flag station at Brahm-
pur between Nangal Dam and Bhanu-
pali on the Rupar-Nangal Dam Sec-
tion;
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(b) whether it is also a fact that
security was depositeq by some per-
son and necessary stationery got
printed; and

(c) if so, the delay in taking any
decision in the matter?

The Deputy Minister in the Ministry
of Railways (Shri Sham Nath): (a)
No. It was proposed in 1956 to open
@ contractor-operated train halt at
Brahmpur between Nangal Dam and
Bhanupali stations on Rupar—Nangal
Dam section, but subsequently the
proposal had to be dropped as Punjab
Government did not agree to bear its
share of cost for providing the halt.

(b) Yes.

(c) Does not arise in view of reply
to part (a) above.

8.C. and 5T, Commissiencr

2427. Shri Daljit Simgh: Will the
Minister of Social Welfare be pleased
to state:

(a) the places visited by the Com-
mmissioner for Scheduled Castes and
Scheduled Tribeg in the country state-
wise, during 1965-66; and

(b) the handicaps noticed by him
among the Scheduled Castes and Sche-
duled Tribes and measures suggested
by him to overcome them?

The Deputy Ministeyr iy the Depart-
ment of Soclaj Welfare (Shrimati
Chandrasekhar): (a) A list showing
the names of th places visited by the
Commissioner for Scheduled Castes
and Scheduled Tribes is hid on the
Table of the House. [Placed in Library
See No. LT-5812/66],

(b) These tours are undertaken by
the Commissioner for Scheduled
Castes and Scheduled Tribes in crder
to enable him to prepare his annual
reports which are placed before Par-
liament. The problems studied by him
during these tours will be indicat-
ed by him in his annual Repo-t for the
year 1965-68 and no information about

2864 (Af) LSD—4.

them is available with the Government
at this stage,

Rourkela By-product Plant

2428, Shri Kapur Singh:
Shri P. K, Deo:

Will the Minister of Iren ang Steel
be pleased to state:

(a) the details of the progress of
Rourkela’s by-product plant;

(b) when the expansion programme
is likely to be completed; and

(¢) the total amount which is likely
to be spent for the purpose and the
details of the original estimate?

The Minister of Irom and Steel (Shri
T. N. Singh): (a) to (¢). The By-pro-
duct Plent get up at the one million
tonne stage has been functioning quite
satisfactorily and is now being ex-
panded as part of the Steel Plant’s ex-
pansion to 1.8 million tonne stecl :ngot
capacity. About 81 per cent of earth
work, 94 per cent of concrete work and
48 per cent of equipment erection
work had been completed upto end of
Janlary 1966. The expansion is ex-
pected to be completed by the middle
of thig year.

The total amount sanctioned for the
expansion of the By-product plant is
Rs. 37.528 millions against the original
estimates of Rs. 34.439 millions. Ao-
cording to present estimates, the ex-
penditure i8 not likely to exceed the
sanctioned amount. The details of
original estimate ere:

Plant and equipment, including
spares: Rs, 21.353 millions.
Other expenditure on erection,
supervision, engineering, f-e-
ight, cutoms, etc.: Rs. 13,086

millions.

The increase iz mainly on ,qcc_ou'nt
of customs and erection costs.
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National Smali Industries Corporation

2430. Shri Bibhuti Mishra: Will the
Minister of Industry be pleased to
state:

(a) whether it is a fact that while
opening the Second All-India Confer-
ence of the National Small Industries
Corporation he warned the small scale
industries not to expect large funds
from Government but to find alter-
native means; and

(b) if so, the nature of allernative
means suggested?

The Minister of Industry (Shri D.
Sanjtvayya): (a) and (b). The former
Minister of Industry wanted people
to be more self-reliant rather than to
be dependent on Gover ‘/ush-
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tance. He preferred assistance to
the small scale industries in the shape
of machines and technical guidance
over monetary assistance.

Accommodation for Enquiry Office at
New Delhi Station

2431, Shri Onkar Lal Berwa:
Shri Guishan:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that the
office accommodation provided for the
Enquiry Office clerks at New Delhi
station is inadequate;

(b) whether there is any proposal
under consideration to provide them
better accommodation; and
-

(¢) if so, when it will be imple-
mented?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Yes.

(b) Yes.

(c) The plang are under prepara-
tion and their execution is expected
to be taken up shortly.

Public Telephones in Enquiry
at New Delhi Station

2432. Shri Onkar Laj Berwa:
Shri Gulshan:

Will the Minister of Railways be
pleased to state:

Office

(a) whether it is a fact that there
are only three public telephones in
the Enquiry Office, New Delhi station;
and

(b) if so, the arrangements being
made to increase their numbers to
avoid inconvenience to the public?

The Minister of State in the Ministry
of Rallways (Dr. Ram Subhag Singh):
(a) and (b). Yes. However, in addi-
tion to these, two more tetepnone lines
have been provided with efect from
12-3-1866, bringing the total number
of telephone lines to five.
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As a further facility for the public,
all the five telephone lines are now
provided with a common telephone
number, viz. 46908.

Weighing Machines at Delhi and
New Delhi Stations

2433. Shri Onkar Lal Berwa:
Shri Gulshan:

Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that the
weighing 'machines at Declhii and New
Delhi stations are very old, defective
and give different weights on different
occasions; and

(b) it so, the steps taken to remove
their defects?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
8Singh): (a) There are 35 weighing
machines at Delhi and New De:hi
stations. Some of them are old, but
all the machines are kept in good
working o~der. The older machines are
also being progressively replaced.

(b) There is an organisation for at-
tention and repairs to the machines
by wo kshop staff as and when defects
develop in gervice,

Closure of Textile Mills

2434. Shri R. 8. Pandey: Will the
Minister of Commerce be pleased to
state:

(a) the Government’s assessment of
the loss sustained by the Textile Mi'ls
throughout the country during the
year 1965 on account of strikes of
textile workers in the mills;

(b) whether Government have as-
certained the main reasons which led
to the frequent strikes of 1extile
workers;

(c) the number of textile millg clos-
ed during the year 1965 throughout
the country; and

(d) the remedial measures taken by
Government to ensure the proper
working of the textile industry?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi):
(a) The loss in production calculated
at the average production rate is 2.13
million kgs. of yarn or about 17,04
million meters of cloth. This is, how-
ever, a notinal figure, because actual
production depends on a number of
factors which connot be assessed pro-
perly in relation to mills which  are
closed.

(b) Labour relations in the textile
industry fall within the purview of
the State Governments. However,
from the reports submitted by the
mills to the Textile Commissioner it
is observed that the reasons for labour
strikes differed in individual cages but
broadly included bonus and other wage
disputes.

(c) 28 textile mills were closed for
varying periods during 1965, 12 of
which re-opened.

(d) (1) Investigations are instituted
under the Industries (Development &
Regulation) Act in suitable cases, and
on the basis of investiga'ion reports
action Is taken where possible to re-
open the closed mills by the appoint-
ment of Authorised Controllers.

(2) A decision has been taken to
help the mills in suitable cascs to
get loans from Banks against Central
and/or State Government guarantees

(3) The Reserve Bank of India is-
sued some instructions for financial
accommodation to be given to mills
facing financial difficulties due to ac-
cumulation of stocks of yarn and
cloth.

(4) Where old unworkable mills are
scrapped, licences for new mills at
the same places or near-sbout ure
being granted to suitable parties re-
commended by the State Governments
concerned.
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Handloom Industries

2435, Shrl Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Commerce be
pleased to state:

(a) whether handloom industries in
the country received subsidies from
the Central Government during 1965-
66; and

(b) it so, the details thereof?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi):
(a) and (b). A statement showing the
allocations of Outlays and Central
assistance for State Plan Schemes for
development of handloom  industry
-during 1965-66 is laid on the Table of
the House. [See No, LT-5813/66].
Final allocationg of Central assistance
to States will depend upon the actual
emounts spent by the Stutes on the
handloom industry during 1965-66;
these will be known by the end of
March, 1966.

Exports of Shoes

2436. Shrl Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Commerce be
pleased to state:

(a) whether there is any decline at
present in the production of shoes in
the country;

(b) if s0, the reasons therefor; end

(c¢) the amount of foreign exchange
earned during 1965-68 by the products
of the footwear industries?

The Minister of Commeree (Shri
Manubhai Shah): (a) No, Sur.

(b) Does not arise.

(¢) Value of foreign exchange earn-
ed from exports of footwear during
April-December, 1985 is Rs. 2.8 crores.
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Import of Newsprint

2437. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Commerce be
pleased to state:

(a) the total quantity of ncwsprint
imported and produced in the country
during 1965-66; and

(b) the total amount of foreign ex-
change spent on the import of news-
print during the same period?

The Minister of Commerce (Shri
Manubhai Shah): (a) The quantity of
newsprint imported during the year
1965-66 (upto November 1965) has
been 53149 tonnes while the quantity
produced in the country comes to
27555 tonnes from April 1985 to
February 1966,

(b) The total value of newsprint
imported during the year 1965-66 (Up-
to November, 1965) is Rs, 384:51
lakhs,

8C. and S. T. Employees on South
Eastern Rallway

2438. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Rallways be

pleased to state:

(a) the number of Class III em-
ployees appointed on the South Eastern
Railway during 1965-66; and

(b) the number of Scheduled Castes
and Scheduled Tribes candidates
among them?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (a) 1505.

(b) 196 Scheduled Castes anqg 63
Scheduled Tribes.

Note: These represent figuresfor 9
months only as given by the Railway.
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Pig-Iron for Industries

2439. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Iron and Steel
be pleased to state:

(a) the State-wise requirement and
availability of pig-iron for feeding the
industries during 1965-66 so far; and

(b) if there is a gap, the steps taken
to abridge the same?

The Minister of Iron and Steel (Shri
T. N. Singh): (a) and (b). The total
sponsored demands of pig iron amount
to approximately 2 million tonnes,
State-wise break-down of this ig not
readily available. This demand, how-
ever, seems to be over-estimated in as
much a3 with a domestic production
of about 1} million tonnes and im-
ports of approximately 100.0C0 tonnes,
it has been found that there has been
some difficulty in disposing of the
available pig iron. Therefore, no
difficulty is anticipated in meeting the
requirements of the foundries for pig
fron during 1965-66 or 1966-67.

Colonles for 8.C. and S.T. in Lajasthan

2440. Shri Ramachandra Ulaka,
Shri Dhuleshwar Meena:

Will the Minister of Soclal Welfare
be pleased to state:

(a) whether there is any proposal
for the construction of colonics for the
Scheduled Tribes and Scheduled Custes
in Rajasthan during the current fin-
ancial year; and

(b) if so, the details thereof?

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimath
Chandrasekhar): (a) No, Sir,

(b) Does not arise.

Small Scale Industries in Orissa

2441, Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Wi'l the Minister of Industry be

pleased to state:

(a) the nature and extent of ass's-
tance given by the Small Scole In-
dustries Service Institutes to the
Simall Scale Industries in Orissa during
1965-66; and

(b) the dctails thereof?

The Minister of Industry (Shri D.
Sanfivayya): (a) The Centrai Small
Industries Organisation through ihe
Small Industries Service Institute in
Cuttack and the Extension Centres
within its jurisdiction has been ren-
dering all possible assistance for the
promotion and development cf Smell
Sca'e Industries in the State of Orissa
which inter-alia includes: —

1. Technical advice on the use
of modern and appropriate
technical processes,

2. Preparation of model achemes,
designs, drawings and techni-
cal bulletins.

8. Conducting economic investi-

gations suggesting the gotential

of development of various

small industries.

b

4. Conducting Management Ap-
preciation Courses and also
specialist courses np subjects
like Production Managenient,
Financial Accounting, Cost
Control and Marketing Man-
agement.

8. Conducting training courseson
varioug technical trades such
as machine shop practice, tool
room practice, fitting black-
smithy, carpentry and die and
tool making etc.

6. Providing economic informa-
tion service on promising lines
of production
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7. Enlistment of Small Scale
Units for participation in Cov-
ernment Stores Purchase Pro-
gramme.

The Industrial Extension Service
provided by the Small Industrics Ser-
vice Institute, Cuttack and its Exten-
sion Centres covers a wide range of
enquiries from private individuals as
well as Government Departments re-
lating to:—

1. Availability and use of appro-
priate raw materials.

2. Supply of printed schemes and
project reports on various techui-

cal processes; and

3. Providing common facility ser-
vices on nominal charges throuzh
workshops and extension cen-
tres for such processes and
operations which are not within
the means of the small 3cale
units,

by

Providing basic information to State
Governments and financing institu-
tions to help them assess needs of the
small industries sector, export pro-
motion and assistance for rural indus-
tria] deve'opment are some of the
eother important activities of the Insti-
tute.

(b) The detafls of the assistance
rendered and work dope are given
below:— N

1. Technical assistance rendered during 1965—
66 (upto 24-2-66):— 905

1. No. of parties contacted
ncluding visits paid by the
offizers of the Institute to
render on the sopt advice . 2781
2. N~ of parties dven purely
teanicel advice 814
3 N> of parties given in-
formation to start Dpew
inJjustrics . . . 654
4. No. of demonstrations given
(other than mobnk work-
shops) . . . 57

§. No. of parties given other
assistance e 1347
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I1. MaSile Workshaps, (upto 24-2-66).

1. N>. of demonstrations
held . . . . 5s

2. No. of artisans trained 368
111. Activities of the Workshops:
1. No. of partics who  were
actually assisted in Job
Work . . B .

1V. Bnlistment under Govt. Stores purchase
programme : (upto O:toder, 1965)

232

1. No.of units registered with
NSIC on the recommenda-
tions of the SISI . . 36

V. Training (upto 24-2-66):

1. No. of perscns  trained in
Injustrial Mzrugement

‘Training Courses . 74
2. No. of cc!aemm trained in
other T' ical Trades . 20
VI. Publication:
1. No. of Schemes prepared . )

Small Scale Industries in Orissa

2442, Shri Ramachandra Ulaka:
Shrj Dhuleshwar Meena:

Wil] the Minister of Industry be
plcased to state:

(a) whether any loan was granled
to Orissa for the development of small
scale industries in that State Guring
1965-66; and

(b) if so, the detailg thereof?

The Minister of Industry (Shri D.
8anjivayya): (a) and (b). Lumpsum
loans are given by the Centrsl (iov-
ernment to the State Governments for
utilising for their schemes, namely,
advancing of loans to Small Scale
Uni's under State Aid to Industrieg Act,
Industrial Cooperatives, Common Ser-
vice facility Centres/Workshops, Pro-
duction Centres. The Central Assist-
ance, according to the existing proce-
dure for the above mentioned schemes
is sanctioned at the end of the finan-
cial year on the basis of th2 annual
statement of actual expenditure ‘or the
first three quarters and the anticipated
expenditure for the fourth quarter.
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The State Governments meet their ex.

penditure out of the ‘Ways and Means
Advance plac.d at their disposa) by
the Ministry of Finance. A provisional
allocation of Central Assistance of
Rs. 16.60 lakhs as loan for .he deve-
lopment of Small Scale I(ndustries for
the Government of Orissa has becn
made for the year 1965-66.

Demands from Orissa for various
Grades of Coal

2443. Shri Ramachandra Ulaka:
Shri Dhuleshwar Moena: .

Will the Minister of Dilnes and
Metals be pleased to state:

(a) the demand received from the
Orissa State for various grades of coal
during 1965-66 so far; and

(b) the extent to which the demand
was met?

The Minister of Mines and Me(als
(Shri S. K. Dey): (a) The demand
for selected grades and Grade | cnal
and hard coke by the Or:sa State
during the year 1965-66 has Lecn on
the average 416 wagong pcr month.
Figures relating to the demand for
Grade II and Grade III coal and soft
coke which are d:-controlled varieties
obtained directiy by tne consumers
from the producers, are 10t available,

(b) The demand for coal, sott coke
and behive hard cok: has been fully
met. The availability of 5y-product
hard coke i3 limited. The State’s
quota was maintained at 11 wagons
per month throughout, but additional
supplies were made as and wnen sur-
plus stock b:came available.

Rupee Payment System

2444. Shri Badshah Gupta: Will the
Minister of Commerce be pleased o
state the names of the countricy where
rupee payment system is accep:iable?

The Minister of Commerce (Shri

Masubbai S8hah): Bilateral Trada
Agreements which provide for pay-

ments in Indian Rupees have been con-
cluded with the following countries.—
1. Bulgaria.
2. Czechoslovakia.
3. Hungary.

4. Poland.

5. Rumania.

6. USSR.

7. Yugoslavia,

8. North Vi:tnam,

Ferozepore Railway Division

2445, Shri Basumatarl: Will the
Minister of Rallways be pleased to
state:

(a) whether it is a fact that the
Ferozepore Railway Division covering
the entire border in North Punjab
with West Pakistan which wos the
scene of the most hectic activity in
the grim September month last year,
has r d normal transp 1on;
and

(b) if so, since when?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) and (b). The normat
passenger train services on the various
sectiong of the Ferozepore Division
which were cancelled during the last
conflict with Pakistan, have heen
restored except between Vailtoha and
Khem Karan and Nos. 77 Up/76 Dn
Amritsar-Lahore Expresses from the
dates as indicated below:—

Section Date nor-
mal run-
ning

restored.

Julhundur City- Hoshiarpur . 1-310-6§
Perozepore-Fazilks . . .«  2-10-6§
Amritsar-Dera Baba Nanak . 61063
Jatala-Qudisn . . . 610-6§
I'sthankot-Madhopur Punjsb 6-10-63

Julhumn jur-Nawashahr-Jaijon Do-bc 6-10-63
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Section Date nor-
mal runn-
Ing
restored
Ludhiana-Lohian Khas 6-10-65
Jullundur-Nakodar . 6-10-68
Amritsar-Ludhiana . 7-10-65
Ludhicna-Jakhal-Hissar 7-10-65
Bhatinda-Hindumalkote 7-10-65
Ferozepore-Bhatinda 9-10-65
Ferozepore-Jullundur City 9-10-65
Perozepore-Ludhisna 9-10-65
Amritsar-Batala-Pathenkot 19-10-6§
Jullundur-M ikerian-Pathankot .  19-10-65
Amnmr-Khem Knnn (upto
Valtoha only) . 1-10-65
Amritsar-Atari (except 77
Up/78 Da.  Amritsar-Lahore
Expresses  still  remaining
suspended) . . . . 1-10-6§
The running of trains between

Valtoha and Khem Karan is expected
to be resumed shortly.

Manufacture of Pressure Vessels

2446. Shrj D. D. Puri: Wil] the Minis.
ter of Industry be pleased to stuie:

(a) whether Government have eva-
luated the requirements and manufuc-
turing capacity for pressure vcsscis in
the country; and

(b) if so, the findings thcreof?

The Minister of Industry (Shri D,
Sanjivayya): (a) and (b). The require-
ments of pressure vessels, columns and
similar apparatus for chemicul, pet-
roleum and allied industrizs as well as
sections of steel plants have been esti-
mated by Working Groups forined for
the purpose. The estimated demand
for this type of equipment is assessed
at ahout 46,000 tons per year,
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Quarters for Durgapur Steel Jiang
Werkers

2447. Dr. Ramen Sen: Will the

Minister of Iron and Steel be pleased
to state:

(a) whether it is a fact that due to
the absence of suitahle quarters,
many thousands of p.ople employed
in Durgapur Steel Works nave to come
every day from neighbouring districts
by swimming the river Damodar; and

(b) if so, the steps taken by Govern-
ment tor mitigate the suffering of
these people?

The Minister of Iron and Steel (Shr}
T. N. Singh): (a) No, Sir.

(b) Does not arise.
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Trade Delegations

2449, Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Commerce be

pleased to state:

(a) the number of foreign trade de-
legations that visited India and the
number of Indian trade delegations
which went abroad during the last
three months; and

(b) the names of couatries with
whom trade agrecments have been
entered into during 1963-66?

The Minister of Commerce (Shri
Manubhal Shah): (a) Foreign trade
delegations 8 Nos.

1 No.

(b) Trade agreements/Arranzaments
were concluded with Ceylon, Ugarda,
Tanzania ars Judan.

Indian trade delegation

Trailn Examiners and Fittery

2450, Shrimati Renu Chakravsrtty:
Shri Yashpal Singh:

Will the Minister of Railways be
pleased to state:

(a) Whether the lowest grade TXRs
and Fitters were given the same pay
scale by the First Pay Commission;

(b) when were the lowest grade
TXRs raised to the levcl of higaly
skilled workers;

(c) whether it is a fact that Fitters
actually examine the trains and rectify
the dofects and certificates are issued
by TSRs when they give their fitness
report; and

(d) why the Fitters are not categor-
ised also asg highly skilled personncl?

The Minister of State in the Minis-
try of Railways (Dr. Bam Bubhag
Singh): (a) Yes

(a) Yes.
(b) In July, 1848

(c) 1t is only TXRs who are com-
petent and authorised to examine train
and certify them a3 it for runuing
Fitters only carry out repairs a8
directed by the TXRs. .
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(d) The duties of Fitters attached to
Train Examination gangs are not of a
highly skilled nature.

Posting of Officers in the Railway
Board’s office
2451, S8hri A. P. Sharma: Will the
‘Minister of Rallways be pleased to
state:

(a) the period of tenure for posting
of Railway Officers in the Raiulway
Board's office;

(b) the number of cases in which
‘this time limit hag been exceedd, the
number of years extended together
with the reasons therefor; und

(c) whether Government propose to
adhere to this time-limit strictly in
future?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
8Singh): (a) Only th2 posts of Mem-
bers/Additional Members, Railway
Board are tenure posts, the period of
tenure being 5 years. The posts of
Directors/Joint  Directors, Raiway
Board, though thcy are not tenure
posts are to be held by individual
officers for a period of 4 years each.
These periods may be extended or re-
ducod in the administrative interest.

(b Of the Members/Additional Mcm.
bers, Railway Board, tlr tenure of one
{.e. present Chairman, which expired
on 26-10-1964 AN, ha: becn extended.
consequent on his being yrantod ex-
tension of service in the public inte-
rest. One Director has been retained
for morz than 8 years and 2 others for
more than 4 years. 3 Joint Directors
have been retained for more than 4
years and another for .nore than §
years. All these officers have been re-
tained in the administrative interest.

(¢) Individual cases of retention of
officers beyond the normal periods in
public or administrative interest are
decided on merits,

Price of Cars

2458, Shri Surya Prasad:
Shri Ram Sewak:

Will the Minister of Industry be
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pleased to state:

(a) whether it is a fact that the
Premier Automobiles (P) Ltd., Bom-
bay, has increased the price ot Fiat
Car nearly by Rs. 1,500 during the
period of six months (from Fcluary,
1965 to Septembcr, 1965); and

(b) if so, the reasons therefor?

The Minister of Industry (ohri D,
Sanjivayya): (a) and (b). Duiing the
period from 1-2-1965 to 30-9-1963, M/s.
Premier Automobiles Limitzd, Bom-
bay werz permitted to increase the ex-
factory retail selling price of Fiat Car
by Rs. 1249, The price increases allow-
ed were on account of increase ‘n (i)
the customs/excise duties, (ii) the
value of imported components, (1ii) the
prices of tyres and tubes, and (iv) the
cost of indigenous compnrnents, sub-
stituted for imported ones.

ECAFE Meecting in New Dcihi

2453. Shri Narayan Reddy:
Shri Rameshwar Tantia:
Shrj Himatsingka:

Will the Minister of Commerce bs
pleased to state:

(a) whether it is a fact that a meet-
ing of the ECAFE js bcing keld in
Delhi soon;

(b) if so, when and the number of
Afro-Asian countries invited and those
which have agreed to attend tue meet-
ing; and

(c) the agenda of the nceting?

The Minister of Cominerce
(Manubhai Shah): (a) Yes, Sir.

(b) The Session wil] be held from
the 22nd March to the 4th April, 1356.
A list of countries likely to participate
in this Session is laid on the ‘Caole of
the House. [Placed in library. See No.
LT-5814/66]. Invitations are extended
by the Economic Commission tor Asia
and the Far East, Bangkok {Thulland).
So far only 27 countries have intiuated
about their participation.

(¢) A oopy of the provisional
Aganda for the Session 1s also attached
with the list,

(Sard



6415 Written Answers PHALGUNA 27, 1887 (SAKA) Written Answers 6416

frdt €wa ax fawsht
2454 =Y sgrT W
& 471 NHA WA ¢

w17 ¥d w&l g7 q@A AT AT
w47 5 :

(F) ®mra; as g fe fae &
g fa § fAda W3 @m w
faaay aft amé af ¥ wafs faday
T § qgq 9N faadr qurd @
9+ g

(w) afz &, @ w1 T W
fa=t &2 a7 9T faqdy qma &7 § WK
afg f, @ F7 IF;

() =AW a R R T
gy Fd3-x w4 & fag oF wwAT
TR W qraar ag3 f ¥ il
qft §; WK

(v) afr g, N TR F TR
¥ foaq 71 g7:0 f&Y o1 @ § W
1T FI@T § 99 JA A A F
W ¥R & gwa srearad faar qr fw
Qg T /TS aF Q7 g Jrm ?

Wi damw & wew WA (wo
w gan 3) : (%) 9 (=) fadar
€W 9T 1965-66 § fqardl Fmy &7
wIawY @T AT qr | fagR asy
faaet &1 Ffaay F I A X
grafrad @9 &1 9qHT G790, 1966
¥ frat &) s §, 9TAT TSI
w3 F T faady qmA w1 FH
g & ¥ foar s

(7) W (7). Wz AT aTEr
1wz fA4e €297 & FranRm a%
% G- FMA F 1 T HH A€
fiver o1 191 § W T §, = g7
§ arR

South-Central Rallwey Zone

2455. Shri Kolla Verkalah: Will the
Minister of Railways be pleased to
refer to the roply given to Starred
Question No, 301 on the 5th March,
1965 and state the further progress
made in the construction of offices,
bifurcation and constitution of the
South-Central Zone at Sicunderabad?

The Minister of State in the Minls.
try of Railways (Dr. Ram Subhag
Singh); Work on provision of ofice
and residential accommodation for thLe
headquarter of the zone is in progress
and it is expected that the neccessaiy
accommodation for a nucleus organi-
sation will become available in unother
6 months,

As was stated on 5-3-G5, the lcast
dislocation only has to be caused in
forming the new zone and to this end
all nec_ssary details are hemyg worked
out, including staff distribution,

Godhra-Lunavada Section (\Western
Railway)

2456. Shri U. M. Trivedi: Will tne
Minister of Rallways be pleased to
state:

(a) whether Government propose to
dismantle the Godhra-Lunavada sec.
tion of the Western Railway;

(b) it s0, whether the pass:tility of
extending this railway to Suant: ampur,
Banswara and Pratapgarh hss becen
considered; and

(c) if not, the reasons therefor?

The Deputy Minister in the Ministry
of Rallways (Shri Sham Nath): (a)
and (b). No.

(¢) It is the policy of Government
not to construct any more ALG. lines.
Jhansi-8awal Madhopur Rallway Line

2457. Shri Parasbar: Will the Mirie.
ter of Rallways be pleascd to state:

(a) whether Government propose to
conn:ct Jhansi Rallway station on the
Central Rsilway with Sawai Madho-
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pur on the Western Railway by a
Railway line;

(b) whether Government glso pro-
pose to connect Gwalior station 2u the
Central Railway with Guna stalivn o0
the Western Railway; and

(c) it so, the details thereof?

The Deputy Minister in tLe Ministry
of Railways (Shri Sham Naib): (a)
(b) No.

(c) Does not arise.

Electric Train between Bangunlore
and Mysore

2458. Shri Linga Reddy: Wil the
Minister of Railways be pleased to
state:

(a) for how long the preposal for
running Electric  Trains  between
Bangalore and Mysore has been pend-
ing; and

(b) whether the State Gcvernment
is repoatedly urging for the execution
of the same?

The Deputy Minister in the Ministry
(Railways (Shri S8ham Nath): (a) A
proposal for electrification of the
Bangalore-Mysore section was conside
red by the Mysore Government in
1947 prior to the integration of the
ex-Mysore State Railway anq was
dropped. On subsequent investiga-
tions it is seen that the scheme is not
Justified.

(b) No.
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Badli Industrisl Estate, Delhl

2461, Shr!t Rameshekhar Prasad
Singh: Will the Minister of Industry
be pleased to state:

(a) whether it is a fact that
und:r the original agreement with the
Owners of Industrial Sheds in the
Badli Industrial Estate, Delhi, on ad-
ditions/alterations are permissible in
the sheds;

(b) it so, whether Government are
aware that there are no oflice or go-
down facilities due to which owaers
are being put to lot of hardsnip and
financial loss;

(c) whether it is also a fact that
some units have constructed unautho-
rised offices and/or godowns in therr
sheds to obviate the above mentioned
difficulties; and

(d) if so, whether Government pro-
pose to provide or allow the owners
to have the office and godown facilit-
jes at the Industrial Units?

The Minister of Industry (Shri D.
Sanjivayya): (a) and (b). The lessees
of the Industrial sheds in Badli Indus-
trial Estate can make additions/uitera.
tions with the prior written consert
of the Delhi Administration. No appii-
cation for such alterations/additions
hag been rcceived so far.

(c) One unit has made some addition
without the prior conscnt of the Delht
Administration. It has submiitcd tne
plan of the additions made and oupiniony
of the P.WAD. is being -ought as to
wh_:ther these additions can be allow-
ed or not. After the opinion of the
P.W.D. is received, it will bc conzider-
ed whether the additions can be kept
after the payment of some penalty or
should be demolished.

(d) No such proposal under consi-
deration at present.
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Badli Industrial Estate, Delhl

2462. Shrf Rameshekhar Prasad
8ingh: Will the Minister of Industry
be pleascd to state:

(a) whether it is a fact that the
owners of Industrial Sheds in Badl
Industrial Estate, Delhi have approach-
ed the Delhi Administration for the re-
pair of their Sheds whose walls have
dilapidated and roofs have started
leaking in the rainy season resulting
into much loss of material and labour;
and

(b) it so, the action Government pro-
pose to take for the repair ol these
sheds?

The Minister of Industry (Shri D,
8anjivayya): (a) No, Sir.

(b) Does not arise.

Badli Industrial Estate, Delhl

2463. Shri Rameshekhar Prasad
Bingh; Will the Minister of Industry
be pleascd to state:

(a) whether it is a fact t:at under
the Rules of the State Government, it
is not permissible for the owners of
the Industrial Sheds in Badli Inaustrial
Estatc, Delhi to sublet the sheds or
mortgage the same partially or wholly;

(b) it so, whether Government are
aware that some units have already
sublet their premises with the result
that two separate units are operating
in one shed; and

(¢) it so, the action Governmeut
propose to take in the mattar?

The Minister of Industry (ShriD.
Sanjivayya): (a) The lessees of the
Badli Industrial Sheds cannot sublet
the sheds without the prior wrtten
consent of the Dclhi Administration.

(b) One unit is reported to have
sublet a portion of the land leased out
to it recently.

(c) The explanation of the unit bas
been called for. Further action will be
taken on receipt of the explanation.
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Cement Factory in M.P,

2464. Shri Lakhmu Bhawanl: Will
the Minister of Industry be pleased
to state:

(a) whether there is any proposal
for opening a cement factory in Kes-
lur in Bastar district (M.P.) in the
qear future; and

(b) it s0, when it will be estab-
lished?

The Minister of Industry (Shri D.
Sanjivayya): (a) and (b). A letter of
intent has been granted to the Cement
Corporation of India Limited for the
setting up of a cement plant at Nangal-
sar near Jagdalpur, Bastar District,
Madhya Pradesh with an annual in-
stalled capacity of 1 million tonnes.
The scheme is in a preliminary stage
of implementation.
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Mineral Deposits in South AN.C—
District

2467. Shri M. Malaichaml: Will
the Minister of Mines and Metals be
pleased to state:

(a) whether Government are aware
of the existence of Zinc-Copper depo-
sits in the South Arcot District of
Madras State; and

(b) if so, the gteps taken to exploit
the mineral resources in that region
to the benefit of the country?

The Minister of Mines and Metals
(Shri 8, K. Dey): (a) Yes, Sir.

(b) Detailed investigations, includ-
ing by drilling, of the copper, lead
and zinc deposits of Mamandur area
in South Arcot District were con-
ducted by the Geological Survey of
India during 1958-1863. The investi-
gations and drilling operations prov-
ed the existence of the mineralisation
for a length of about 760 meters. The
deposits are small and not of sufficient
importance to be taken up in the
public sector. However, with a view
to encourage their exploitation, offers
for development of the deposits have
been invited from interested parties
The State Government have reported
having received offers from a numbet
of private parties, including foreigs
firms, for technical advice and colla.
boration. Some parties have also
indicated their interest to the Centra'
Government. Further action to b
taken in the matter is being examin
ed.

ufy # gh

2468. st gww Wy wwWT ¢
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(v) v oy ax & fr foeelt qwg
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A ¥ fag ofx & 33 w o
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(@) war ag W 7w ¥ fr @
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() w1 gH wOT Y = TR
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twd s % qeg s (w1
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qardr g AT fesa fawm & o anfedt
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2470. Y AFTA WA ¢ T
tod 74T ag TaT A7 g w7 fw

(%) 7 1963 # S97 T3 ¥
qE~F €27 9T fTa7 g sw8 0

(|) w1 vaT w2w ¥ gaw HdY
& feaAl § qmar §@ 1 arfaa) &7
wear i 1963 ¥ AfT TR

(7) afe g, a w1 greay so=t
Y g=r ot O wpoa ¥ gfa
faf g W

(%) afzady g warwrer ¥ ?

Tk dawm & wew WM (T
w g few) @ ()
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1-8-1963 HY . . 21
21-12-1963 %Y . 25

(o) W & wiwst w1 dwem
qwwE qeal > ergre ALY fear
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#Y foT @ T3 71 wifae @

Directorate General of Supplies and
Dispomals

2473. Shri Rameshwur Tantia: Will
the Minister of Supply and Technical
Development be pleased to state:

(a) whether it is a fact that the
report of the Study Team on the
Directorate Genera] of Supplies and
Disposals which was laid on the Table
of the House on the 25th February,
1866 has been fully accepted by Gov-
ernment; and

(b) if so, the steps taken to imple-
ment the recommendations?

The Minister of Supply, Techaieal
Development and Social Welfare (Shri
K. Raghuramaiah): (a) and (b). The
report is still under the consideration
of Government.

Deocontrol of Cement

2474. Shrimati Maimoona Sultam:
Shri Yashpa] Singh:
Shri Lakhmu Bhawasai:

Will the Minister of Industry be
Dleased to state:

(a) whether an assessment has been
made about the success of decontrol
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of cement in respect of price and dis-
tribution since the 1st January, 1966;
and

(b) it so, what is Government’s
assessment in this regard?

The Minister of Industry (Shri D.
Sanjivayya): (a) and (b). Govern-
ment is watching the working of the
scheme of decontrol of cement and
since only two months have elapsed
it is too early to come to an assess-
ment. So far no complaint has been
received.

Leipzig Spring Fair

2475. Shrimati Maimoona Sultan:
Will the Minister of Commerce be
pleased to state:

(a) whether Government have
decided to participate in the Leipzig
Spring Fair to be held in March, 1966;
and

(b) if so, the salient features of the
Indian exhibits therein?

The Minister of Commerce (Shri
Manubhai Shah): (a) Yes, Sir. The
Indian Council of Trade Fairs and
Exhibitions, Bombay has organised
India’s participation in the Leipzig
Spring Fair, 19866.

(b) A wide range of India's export-
able merchandise highlighting Engi-
neering goods, Electrical fittings and
accessories, Chemicals, Drugs and
Pharmaceuticals, Toileteries, Textiles,
Plastic goods, Sports goods, Leather
goods, Canned foods, Tea, Coffee,
spices, Cigarettes, Coir and Jute
goods, Books and Publications, Handi-
crafts etc. have been displayed in the
Indian Pavilion at the Leipzig Fair.

Imports of Books

2476, Shrimat! Maimoona Sultan:
Will the Minister of Commerce be
pleased to gstate:

(a) whether the book-sellers of
Delhi have submitted a Memorandum
to Government for rationalisation of
the rules for import of books;
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(b) if so, the precise demands of
the book-sellers; and
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(c) Government’s reaction thereto?

The Minister of Commerce (Shrb
Manubhai Shah): (a) Yes, Sir.

(b) The main demands were:—

(i) Supplementary licences for
books for 1965-66 should be
issued immediately.

(ii) Actual wusers licences for
Books if issued should be
chanelled through the estab-
lished importers.

(iii) The import licences for Books
for 1966-67 should be issued
in early April, 1866 and in a
liberal manner as well as
supplementary licences for
1966-67.

(c) The policy has been reviewed
and an additiona] allocation of foreign
exchange of Rs. 50 lakhs has beem
made out of which Rs. 15 lakhs have
been set apart for import of books
required by Universities, Libraries,
Technical and Educational Institutions
etc. The balance amount of Rs. 3%
lakhs will be utilized by Established
Importers for import of standard
technical books, permissible magazines
and journals for which supplementary
licences are being issued.

12.10 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED CANCELLATION OF ALL THE
FLIGATS oF AR INDIA

Shri P. C. Borooah (Sibasagar): I
call the attention of the Minister of
Transport, Aviation, Shipping and
Tourism to the following matter of
urgent public importance and request
that he may make a statement there-
on:—

“Reported cancellation of all the
flights of Air India owing to the
strike notice served by the Indiam
Flight Navigators’ Guild.”
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The Minister of Transport, Avlation,
Shipping and Tourism (Shri Samjiva
Reddy): I would like 1o have a little
time to collect the information.

Mr. Speaker: By what time would
he be ready?

Shri Sanjiva Reddy: Any time im
the afternoon between 3 and 4 P.Mm.,
whenever you fix up.

Mr. Speaker: At 4. P.M.?
Shri Hari Vishnu Kamath (Hos-
hangabad): At 5 p.m.

Shri Sanjiva Reddy: I have got a
Calling Attention Notice at five
O’Clock in the other House.

Shri Hari Vishnu Kamath:
r.M?

Shri Sanjiva Reddy:
would be better.

Mr, Speaker: Yes; it will be taken
up at Four O'Clock.

At 4.30

Four O'Clock

Now we take up the privilege
motion given by Mr. Maurya.

Shri Buta Singh (Moga): I have
given a Calling Attention Notice. I
have not been informed as to what has
been done about it.

Mr. Speaker; Many members have
given. I am not taking them up.

1212 hrs.
RE:QUESTION OF PRIVILEGE

Q% wilm @ 8N Wt O
waew Aifed faar qr, wpros &

WA WEAT : g ATAAL T AT
g, w3 w19 &3 9y

st wd (wdrg) o & wroET qw
gfaw s §, WY 1 xw A i
¥ §9 qar wzAG W g i famw
w0 AT F A qLavg A g,
T & T A TS FET IEET qR
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B A &, AfFT A/ AT T AT T
oo A a1 & 3w Avn § g
ot fagre arg AT gw gl | A A
A g, JAFT FIT q¢ 97 & fr
¥ A T a7 ] g g soeT a6

& W R felt sfeat & fam

g, @al ¥ femgeae T
q &9 W 1 W BT ®T 9T GIE
Wag A st frr e ag @@
g B S & faefaw & €
gy 7Y Tmar faegw ®3 oW §
W I g7 aE ¥ ST E——

‘“Mr. Jaipal Singh  (Ind.)
brought to the notice of the Chair
the ‘serious allegations’ Mr.
Maurya had made. He said Mr.
Maurya had alleged that members
took money for tabling questions.”

| I B §—

“Mr, Bhagwat Jha Azad stood
up to muke g ‘submission’ and Mr.
Maurya said that if the Chair
allowed Mr. Azad to speak, he too
should be given a chance. He re-
marked that some members took
money to put questions.”

g g9 o9t § | HT AT qIA #)
Ay & ag WY wok @ § o
TET X AFC S ogare fgz Ao
wrafa Ior 41 —

“Shri  Jaipal Singh: Perhaps
you did not hear the charges the
made—and if you do not mind, I
may repeat them.”

*“Shri Maurya: Let me repeat.”

“Shri Jaipal Singh: The hon.
Member has to substantiate them
or the consequences follow, be-
cause the charges have been that
questions are put or tabled here,
well—there is a revenue on that,—
(Interruption)”.

“Some hon. Members rose—"
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[+ wtd]

“Shri Maurya:
you what [ said:”

No. Let me tell

1 deflnitely said “No”.

“...if you do not understand,
you must please try to under-
stand.”

“y geamw wEAT § fF g I
FeAHEQ T A & 1 WE A IR
g1 qeaTarag g fE N wATA T §,
TEFT A FAL T A FAY w7 I
JFRFTAEIRAE | TqH agT A qTET
W@ 31 Fga ¥ gy ® fewrm
qrar g, safag awiied oy §

goa ag & fr aga & wgagl
gt qei g fey any § Afew sy
¥ 39 Gt @UEY § fF § garT 78t 0
T g9 ¥ TS W A & AT IAAT
AT A far qrav g o

frat g9 W # I ¥ W
safax §

£ FI wrafa , 0wy

“HT qEEY & o maTe dar
T § A 7 AF T F AT AT
auTF AT & FH Y AHT IAH TEAT
AT g, FaTA [T | IJFFATRA T A
qra o WY & | a3g ¥ wer § 0

W, WRWHT T W I §
frgmay ikt Aok agm d gm
a1 W faiesT J gEaR qry Aoy
¥ s & 0w

STET AR WAt ¥ A
A A Ae TE T 9w § W% Tea-
WA FA E | W T AF W gAY
Luicll]

s Wi A A R ) e
qot & ¥ wgr g7 fr ¥ v
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fod am &, Gt v iy § 1 gAY
araa & gawar g fr o foreraa & saay
fergeam arew w1 War ¥ Q@G
FET, IT § F4T@ A A, ITF IR
T 9 TR FEAT | FR A AGN
TTATH §IATAT § T STIF! gegefrnie
FET EAT | AT K § fF oA
AT 1S W FY F AT 71 fe¥ I &,
7g foedrema IR wifeg 9T 1 w9
AN wZ &, A 9T WOF W i ag
fog s a8 a1

ot WYG ;i AT T gl ¥
A, e gare o7 @ a8

wer wgY
9 |

g ¥ gy N

Shri Hem Barua (Gauhati): The
more important part of it which
brings Parliament into ridicule is that
Members pay money to a certain
machinery and get the questions....

Mr. Speaker: He will substantiate
it and send me those answers.

Shri Hem Barua: But you have con-
centrated your attention only on the
second one and not on the first one.

Mr. Speaker: On all the charges
that he has made.

ot ATTEA W1 WA (AR
sEqe AEIRA, & % fAd g FAT Fmwar
g v o 72 797 1Y A ww Afeg
¥ I TR T FeT 8, a@ ey o
™I R 99 Jaord fgg ot &
fae fivat aa 917 70 T & wgAT
wefrrren A agiaw § 43 4
IE I4T 9T § qgd geAr g @ v,
A s o s dfad oy &, ey
qeft § o1 T g § o ww
fe W TaamEdd few
¢

¥

Y

¥ Lot
HF s & few aw@

121
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w1y § WX ey atE & weEw e
1 8 1w fagr wm@T § AR §®
wnQ sfed § o dar A FW@  17E
S A1F gHT F) FEAE F

wreqw afiag : I qH AT ]
o gf W 7z = & fEoag W
A &, gl Avfew @@
vt 1 fear ar, fomd F=1 @ oar
f a2 qaT AU FG AT AT /A |

o THETAR  (FA) ¢ TR
SFETAMTAR qEg N &

«ff ITER AT AW JE FT QG
4 fr ag oF qwer §

wtaw wglAg ;. AU AT 6o
Ty sy g, 3w fam #%
gewefrade & g

.13.17 hrs,
PAPERS LAID ON THE TABLE

NOTIFICATIONS UNDER EXPORT (QUALITY
CONTROL AND INSPECTION) ACT

The Deputy Minister in the Minis-
iry of Commerce (Shri Shafi Qureshi):
n behalf of Shri Manubhai Shah, I
lieg to lay on the Table a copy each
of the following Notifications under
sub-section (3) of section 17 of the
Ixport (Quality Control and Inspec-
fion) Act, 1963:—

(i) The Export of Gum Karaya
(Inspection) Rules, 1965 pub-
lished in Notification No. SO.
358 in Gazette of India dated
the 28th January, 1966;

(ii) The Export of Pesticides (Ins-
pection) Rules, 1865 published
in Notification No. SO. 431 in
Gaczette of India dated the 7th
February, 1966;

(iii) The Export of Organic Chemi.
cals (Inspection) Rules, 1968
published in Notification No.

PHALGUNA 27, 1887 (SAKA)

P.AC. Report (-6
SO. 481 in Gazette of India
the 9th February, 1966:

The Export of Paints and Al-

lied Products (Inspection)

Rules, 1966 published in Noti-

fication No, SO. 484 in Gazette

of India dated the 9th Febru-

ary, 1966;

The Export of Rubber Houses

(Inspection) Rules, 1966 pub-

lished in Notification No. SO.

497 in Gazette of fIndia dated

the 14th February, 1966.

[Placed in Library. See No. LT-5804/

66].

HALF-YEARLY REPORT ON ACTIVITIES OF
Comr Boarp CENTRAL Smk Boarp
(SecoND AMENDMENT) RuLrEs
Shri Shafi Qureshi: I beg to lay on

the Table a copy ecach of the follow-

ing papers:—

(1) Half-yearly report on the
activities of the Coir Bomrd
and the working of the Coir
Industry Act, 1853 for the pe-
riod from the Ist April, 1865
to 30th September, 1965, un-
der sub-section (1) of sectiom
19 of the Coir Industry Act.

, 1883;
[Placed in Library. See No. LT-5803/
66].

(iv)

-

(v

(2) The Centra] Silk Board (Se-

cond Amendment) Rules,
1966, published in Notification
No. GSR. 285 in Gazette of
India dated the 26th February,
1966 under sub-section (3) of
section 13 of the Central Silk
Board Act, 1948.

[Placed in Library. See No. LT-5808/

66].

12.19 hrs.

PUBLIC ACCOUNTS COMMITTEE

FoRTY-FIFTH REPORT

Shri Morarka (Jhunjhunu): I beg to
present the Forty-fifth Report of the
Public Accounts Committee on Exces-
ses over Voted Grants and Charged
Appropriations disclosed in the Ap-
propriation Accounts (Clyil), 1963-64.
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12.19-1/4 hrs,

COMMITTEE ON PUBLIC
UNDERTAKINGS

SIXTEENTH TO TWENTIETH REPORTS

Shri D. N. Tiwary (Gopalganj): I
beg to present the following Reports
of the Committee on Public Under-
takings:—

(i) Sixteenth Report on the Tra-
vancore Titanium Products
Limited, Trivandrum;

(ii) Seventeenth Report on the
Travancore-Cochin Chemicals
Limited, Udyogamandal;

(iii) Eighteenth Report on the
Plantation Corporation of
Kerala Limited, Kottayam;

(iv) Nineteenth Report on the
Trivandrum Rubber Works
Limited, Trivandrum; ana

(v) Twentieth
Kerala
Kundara.

Report
Ceramics

on the
Limited,

12.19-3/4 hrs.

REPORT OF PARLIAMENTARY
COMMITTEE ON DEMAND FOR
PUNJABI SUBA

Shri H. N. Mukerjee (Calcutta Cen-
tral): I beg to present the Report of
the Parliamentary Committee on the
Demand for Punjabi Suba.

U220 hrs.

BUSINESS OF THE HOUSE

The Minister of Parliamentary Af-
fairs agnd Communications (Shri Satya
Narayan Sinha): With your permis-
sion, Sir, I rise to announce that Gov-
ernment Business in this House for the
week commencing 21st March, 1966
will consist of:—

(1) Consideration of any item of
Government Business carried
over from today's Order Paper
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(2) General Discussion on the
Kerala Budget for 1866-67.

(3) Discussion and voting on:
Demands for Grants (Kerala)
for 1966-67.

Supplementary Demands for
Grants (Kerala) for 1805-00.

(4) Discussion and voting on the
Demands for Grants relating
to the Ministries ot:

Commerce
Law
Information & Broadcastiog
Defence.
Shri Hari Vishnu Kamath (Hosham-
gabad): I would only urge the

points. ...

Mr. Speaker: I would plead with
Members to put forth the points only.

Shrij Hari Vishnu Kamath: That was
why I started with saying that.

No. 1: 1 hope the Ministers this year
will be more careful than they werw
last year in implementing your direc-
ive that the Reports ot the working
of Ministries ghould be presented to the
House, laid on the Table, at least five
days—TI think you said five days-—be-
fore the Demands come up for discus-
ston in the House. Last year, it was not
carried out; some Ministries’ Reports
were laid on the Table two days be-
fore, one day before and so on. I hope
this will be borne in mind.

No. 2: There is a Bulletin Part II of
the Lok Sabha of Jan. 29 regarding al-
lotment of business for answering
questions during the 14th  Session.
There I find the Ministry of Parlia-
mentary Affairs missing. We do not
know. ...

Mr. Speaker: He can write to me. 1
will have to Jook into it.

Shri Harl Vishnu Kamath: Because
he is here now, I thought he could
answer now,

Mr. Speaker: He might not be con-
cerned with it.
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Shri U. M. Trivedi (Mandsaur): At
that time, he was sleeping.

Mr. Speaker: I will have to look into
at.

Shri Hari Vishnu Kamath: No. 3:
Four weeks ago, an issue was raised
at this hour, when the Leader of the
House made his statement, and that
4ssue is a very pertinent, rather im-
portant issue that you yoursell raised
indirectly when you spoke in support
of it—you reinforced it by your very
wise observation—as to why the
Leader of the House should take upon
timself this business......

Mr. Speaker: That is finished.

Shri Hari Vishnu Kamath: 1t is not,
because at that time he made a state-
ment that a committee of eminent
lawyers who happen to be Members
of Government would examine the
whole issue. I would like to know
whether they have come to a decision
-on this matter. He went on to say that
the former Leaders, both Pandit
Jawaharlal Nehru and after him, Shri
Lal Bahadur Shastri, had delegated to
him the powers so far as this was
<concerned.

Mr. Speaker; This is not a business
‘before the House at the moment.
Dr. Singhvi.

Shri Hari Vishnu Kamath: Why not?
It was raised at that time and you did
@ot rule it out.

Mr. Speaker: It is for Government
1o consider. They might entrust it to
.anyone they like.

Shri Hari Vishnu Kamath: 1 want
to know whether it is with a view to
<continuity of policy that he is doing
this, and whether if and when the
Prime Minister becomes an elected
Member of this House, she will also
delegate that power to him.

That is not to be dis-

Mr, Speaker:
Members

«<ussed at this moment.
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should put their points very briefly.
Not more than ten minutes can be
spent here on this.

Dr. L. M. Singhvi (Jodhpur): Mine
is a very brief question. It is in res-
pect of an unlisted item of business
under which Prof, Mukerjee presented
the Report of the Punjabl Suba Com-
mittee to this House. There are press
reports that a copy of this has been
sent, or is concurrently being sent, to
the Home Minister. May I know whe-
ther there is any truth in this or not?

Mr. Speaker; Yes, it is quite true.
A copy has been given to the Home
Minister in advance under rule 278.

o IR VAT g (FER):
JAAT FT G ¥ g AR I W7
R & aF ¥ yATHIT T a9
9T R & 5 I 9T OF T49 Tt AT
J& ¥ | AR WK W Aifew 3 A
FER T & qErHAT o sy are Afew
o9 9 A A ff f5T o 35% I
Y FHI A gt 1 7 A 1 wwfag
¢ &L 2 e q7FTT 77 47 w1 AT
aTFE ¥ qET FOA |

Tq% A9 919 39 97 WY § o
o faaraa fe 4y wrf 915 7w A
weY qft g% & W1 w377 TW0 @
ST &7 919 92 Y 7§ TIfE g
vam 7€ & f¥ w7 et W geET
w1 flt A% & Tz fasremr anfed o
od ¥ #T U9 27 F7 ¥T9F (AT
TG F L

TR RERY : AT TS H T
a1 | I8 A9 g7 3 § §rf QAo
aft § 1 T 7 T WA g A
oy g7 et A faay ¥ | QA THWT
s ATy ARy & a1 me & agr
T M N JEAde 6 Gufr

o TR WAgT Mfgw : ga@w
wTF qWT A T A
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wegA wERd : SENWE AT
5 9T T WA IR AAL TR §
AR WAt AT a4y, @ A § 9 gw
AT AR A EE WY gRIY |

To TW wANET wifgan : Fie

waq

SeUw REEY A I

Shri Vasudevan Nzir (Ambala-
puzha): If I remember aright, the de-
bate on Kerala budget is fixed for
Monday. It is very strange that even
after the decision taken by the Busi-
nesg Advisory Committee under your
chairmanship that the debate  will
take place only that the general de-
bate is over, all of a sudden the Minis-
ter comes forward with this proposal.
I may tell you that many Members
from my State have already arranged
their programmes according to the
decision of the Business Advisory
Committee. This comes as a surprise.
Something has to be done about it.

Mr. Speaker: I will enquire. That
is all I can say.

Shri S. M. Banerjee (Kanpur): Now
that the report on this Punjabi Suba
has been placed on the Table of the
House, I would like to know through
you from the hon. Minister whether a
discussion will be held in this House
before Government announces its deci-
sion or a discussion will be held after
that.

Secondly, 1 know that the hon.
Minister cannot accommodate certain
discussions because of this other busi-
ness of the House, but I would like to
know whether the hon. Minister of
Education, because there js another
boycott movement going on and the
Commission has been boycotted des-
pite the assurance of the hon. Minis-
ter, will make a statement as to why
there is boycott of this Commission
and whether anything will be done.
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Thirdly, 1 have already tabled a
motion demanding discussion on this
renewal of the managing agency
system. This has been done despite
repeated instructions that no manag-
ing agency should be normally renew-
ed. I want a discussion on that.

Mr Speaker: I will find out what
has happened to it.

Shri H. N. Mukerjee (Calcutta
Central): I want to ask a question
which arises out of the proposed dis-
cussion next of the Kerala budget.
We have a parliamentary committee
appointed 10 go into matters relating
to Kerala. I take it that when a
parliamentary committee is function-
ing—whether the Home Minister is
Chairman of it is a different matter—
by the very fact of its being a parlia-
mentary committee, the work it is
doing has got to be reporied to the
House from time to time, and parti-
cularly on the eve of the discussion of
the Kerala budget. I personally would
very much like to see the report of the
work which so far has been done or
is being sought to be done by the
parliamentary committee. In this
regard 1 would like to have some
illumination.

8Shri Sezhiyan (Perambalur): Last
week, when the hon. Minister rose to
make a similar statement, I raised the
question relating to the astrologer
Haveli Ram and other things.

Mr. Speaker: I told him that when
I get it, I will inform him.

Shri Manoharan (Madras South):
Excuse me. You yourself told me that
you did not receive any letter from
Mr. Nanda. Yesterday I had a talk
with the Leader of the House und he
says that Mr. Nanda had sent a letter
to you ten days before.

Mr. Speaker: We are having a half
an hour discussion.

Shri Manoharan: When we are hav-
ing we do not know.

Mr. Speaker: I wil] let him know.
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Shri U. M. Trivedi: The Punjabi
Suba report has been placed on the
Table of the House. 1 would like to
know if the Government is
allocating any time for the discussion.

Mr. Speaker: That has already been
asked.

Shri U. M. Trivedi: I am asking
whether it is going to be discussed by
the House next week.

One more thing that I want to know
is this. This Kerala committee to
which Mr, Mukerjee referred, is mere-
ly a legislative committee. Hag this
legislative committee also been given
the function of discussing this Kerala
budget before it is being presented to
this House?
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8hri P. K. Deo (Kalahandi): It was
decided in the Business Advisory com-
mittee that we should see that none
of the demands should be guillotined
this year. It is not essential that the
Kerala Budget should be passed before
the 30th of April. So, it was decided
first to take up the discussion on the
various demands.



6445 Business of

oft wiwre o @y (wveT): K
g g § v feed @ier o
Tegrs e W dEger Ivged
Fgox Fr femwaadl gm W)
Ao fear m@r G ww AT FIEH
WAl &1 Famaa swarg frgw
X ¥ 9T w91 R 41 A, =7
frg waram T gAET GrEg M

Shri Satya Narayan Sinha: So far
as Mr. Kamath's observation is con-
cerned, that fthe reports concerning the
‘ministries should be circulated at least
five days before to the Members, last
year we tried our level best and we
made some improvement; we cannot
_say it was to the entire satisfaction of
the members concerned. This year
‘we will try to make further improve-
‘ments. 1 cannot promise all the re-
-ports five days before.

Mr. Speaker: May not be five days,
it may be four or three.

Shri Hari Vishnu Kamath: At any
rate, not one or two days; we have got
to study it.

Shri Satya Narayan Sinha: We shall
try our level best. I hope we will
give satisfaction to the Members con-
-cerned to a very considerable extent.
About the Kerala business, I am sorcy
because I remember, 1 have a vague
recollection about the PAC meeting.
Perhaps the hon, Member is correct.
As he wanted, possibly a vote on ac-
count could be passed. We shall
examine it if that is possible it should
be done.

Some of our friends have raised
other points. You and I have both
explained to the House times without
number that no discussion on motions,
2-1/2 hours or no-day-yet-named, takes
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Mr. Speaker: Let him say what he
has to.

Shri Satya Narayan Sinha: I am not
saying now about that statement, I am
speaking about 2§ hour discussion.
After the financial business is over, as
happens every year, it will be taken
up. Regarding the statement of Mr.
Manoharan, he had a talk with me
last night; perhaps he has also seen
you. I had promised him that the
Home Minister will make a statement
about it.

Shri Ram Sewak Yadav (Bara
Banki): What about the letter Mr.
Nanda had written to the Speaker?

Mr. Speaker; When he makes that
statement, that will come.
promised

Shri Sezhiyan: It was

three weeks ago.

Mr. Speaker: If I say now that it
will be made next week?
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Shri Manoharan: One more clarifi-
cation, Sir. Yesterday he told me
that Mr. Nanda had written you a
letter some ten days before. But day
before yesterday I met you and I ask-
ed you whether Mr. Nanda had
written the letter but you said that
you did not receive anything, There
is this contradiction,

Mr. Speaker: All letters that might
be received in some connection, I can-
not disclose. So far as receiving a

place unless the financia] busi is
first over.

Shri Manoharan: He himself pro-
mised on the floor of the House that
‘he would ask the government to make
.a statement regarding Haveli Ram.

letter after he had met me and asked
me, earlier visit not yesterday, is
concerned, a fresh letter had not been
received because I had told him that I
have sent again to Shri Nanda for
some enquiries.
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Shri Vasudevan Nair: Why this
delay?
Mr. Speaker; I am told that this

statement will be made next week. I
have fixed it now. What else can I
do?

Shri S. M. Banerjee: Shri Nanda
will make a statement? (Interrup-
tion).

Shri Satya Narayan Sinha: Shri
Nanda or somebody on his behalf will
make a statement. Then, about the
Punjabi Suba, you have disposed of
it; you have not decided anything in
that regard. Now, nothing else re-
mains.
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Shri Satya Narayan Sinha: I am
sorry; about that, I will just enquire,
and if anything is possible, that would
be done. But 1 cannot say offhand
anything about that.
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12.40 hrs,
DELHI ADMINISTRATION BILL

EXTENSION OF TIME FOR PRESENTATION
OF REPORT OF JOINT COMMITTEE

Shri Krishnamoorthy Rao
(Shimoga): I beg to move:

“That the time appointed for the
presentation of the Report of the
Joint Committee on the Bill to
provide for the administration of
the Union Territory of Delhi and
for matters connected therewith,
be further extended upto the first
day of the next session.”

Mr. Speaker: Motion moved:

“That the time appointed for the
presentation of the Report of the
Joint Committe on the Bill to
provide for the administration of
the Union Territory of Delhi and
for matters connected therewith,
be further extended upto the first
day of the next session.”

Shri Bade (Khargone): It appears
that the government has not made up
its mind about the Delhi Administra-
tion Bill and therefore the committee
is taking extension after extension
like Hanuman’s tail. If it goes on
lingering, I do not know whether
there wil] be another Punjabi Suba in
Delhi also. 1 am also @ member of
the committee and I want to know the
real reasons.

Shri 8. M, Banerjee (Kanpur): I
would like to support Mr. Bade. My
information is that the Delhi repre-
sentatives belonging to all political
shades do not approve of the proposed
the Metropolitan Council. Am 1 to
take it that it is being postponed so
that the general election may take
place in the meanwhile?

Dr. L. M. Singhvi (Jodhpur): Ordi-
narily there is no question of our not
giving the extension asked for by the
committee, But we would like to
know what are the special reasons
which necessitate this extension.
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Shri Krishnamoorthy Rao: The com-
mittee has finished oral evidence. It is
the members of the committee who
want time to consider the evidence and
also have discussions. The time was
extended upto 21st of this month, but
the committee cannot finished its work
before that date. So, the extension of
time is necessary and the government
also has no objection. So, it is prayed
that the time may be extended.

Shri H. N. Makerjee (Calcutta Cen-
tral): Normally I would not have op-
posed this extension, but I am dis-
turbed about it for two reasons. There
is an impression abroad rightly or
wrongly that government is not being
able to make up its mind and is not
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able to brief the members on the com-
mittee, with the resu't that they get
almost this this kind of indefinete ex-
tension of time.

Mr. Speaker; Would the oommittee
be able to finish its job within this
extension?

Shry Krishnamoorthy Rao: Yes, Sir.

Shri H. N. Mukerjee: If it is able to
finish its job within this session, I
would not mind.

Mr. Speaker: He wants time upto the
first day of the next session. Then 1
will have to put it to the House.

Shri H. N, Mukerjee: I thought he
agreed to submit the report within
this session. I have not completed my
argument. We are all more or less
disturbed by certain reports which
circulate in the country about the way
we function in the House. Even alle-
gations about questions being asked
in return for monies received are made.
If that sort of allegation passes muster,
it is a dreadful thing. There is also
sometimes an impression abroad that
particularly when extension is sought
till the first day of the next session,
they will continue to meet during the
recess. This committee has been in the
picture for a long enough time and
this extension means some members
would be in a pogition to continue
functioning in 8 committee which is
meeting in recess after recess. This
is an impression which ought to be
removed, and there should be every
effort made by the Chairman of the
Committee and his colleagues to finish
the work during the course of this ses-
sion so that they need not meet in the
recess,

Shri P. K. Deo (Kalahandi): Sir, the
feeling that ig created in the country
is that all these problems are not view-
ed in a dispassionate way and there is
always a political motive behind it. It
is this vacillating attitude of the Gov-
ernment that hag put the entire Parlia.
ment in the wrong box. There is ab-
solutely no case for extending the
time.
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C. Report
Dr. L. M. Singhvi: Sir, may I just
ask....

Mr. Speaker: No, Sir;
again it cannot be allowed.

again and

Dr. L. M Singhvi: Naturally, Sir, at
this stage I want to ask one thing.
When the reason was not forthcoming
I did the reasonable thing of asking
what the reason was.

Mr. Speaker; Now the reason has
come. Dr. Singhvi should realise that
he asked for the recasons and I re-
quested the Chairman of the Commit-
tee to give the reasons.

Dr. L. M. Singhvi: That is why I
want to make my submission now on
the basis of the reasons given by him.
It is only reasonable to make my eub-
missions after I have heard the reasons.

Mr. Speaker: No, Sir.

I think I will have to put the motion
to the vote of the House. What else
can T do? Does the Leader of the
House want to say something?

The Minister of Parlismentary
Affairs and Communications (Shri
Satya Narayan Sinha): So far as the
Chairman of the Committee is con-
cerned, he says—I do not know the de.
tails—that he has not been able to
finish the work. In view of the opiniong
expressed in this House, I hope he will
also tell the members of the Committee
to finish the work as soon as possible.

Shri 5. V. Krishnamoorthy Rao: It
is not the Government that asks for
the extension, it is the members who
ask for extension of time.

Mr. Speaker: Even if the members
have asked for extension of time, Shri
Mukerjee has made certain observa-
tions in that respect. They might also
be kept in view so that we may not
expose ourselves to public criticism. 1
shall now put the motion to the vote
of the House. The question is:

“That the time appointed for the
presentation of the Report of the
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Joint Committee on the Bill to
provide for the administration of
the Union territory of Delhi and
for matters connected therewith,
he further extended upto the first
day of the next session.”

The motion was adopted,

12.48 hrs.

DEMANDS FOR GRANTS ON
ACCOUNT, 1966-87—Contd.

Mr. Speaker: The House will now
proceed with submission to vote of the
House of the Demands for Grants on
Account in respect of Budget (Gene-
ral) for 1966-87. Shri Kamath was say-
ing something when the House ad-
journed yesterday. He may continue.

Shri Harj Vishnu Kamath (Hoshan-
gabad): Mr. Speaker, Sir, yesterday,
you were, unfortunately, absent—
you were not in the Chair—

An hon. Member:
nately’?

Why ‘unfortu-

Shri Hari Vishnu Kamath: ‘Unfortu-
nately’ for us (Interruptions).

Yesterday, Sir, I referred, first, to
the fact that there has been some re-
missness in the preparation and the
printing of these Demands for Grants
on Account. It may lead to some un-
toward consequences, I am afraid, and
that is why I am making this point be-
fore you. The Demand for Grant on
Account of one of the ministries is
shown as the Ministry of Transport and
Aviation, whereas we know it as the
Ministry of Transport, Aviation, Ship-
ping and Tourisim....

Shri Daji (Indore): And ‘accidents”
also.

Shri Hari Vishnu Kamath: Ministry
of Transport, Aviation, Shipping and
Tourism is the full designation of the
Ministry. But here the Demand for
Grant on Account is only for the
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Ministry of Transport and Aviation.
This Grant on Account, I am afraid,
if we sanction only for Transport and
Aviation, the sum so sanctioned may
not be available for appropriation on
account of shipping and tourism, and
there may be some audit objection or
Parliament may raisec some objection
as to why the Government used it for
shipping and tourism when it was not
sanctioned for those items.

Mr. Speaker: I have followed it.

Shri Hari Vishnu Kamath: Then the
more important issue which is of great
constitutional importance also—I have
raised it before and I want, by your
leave, to raise it on this occasion by
way of discussion of the demands re-
lating to that particular head—is the
discussion of the Demands for Grants
on Account of the Rajya Sabha. I have
got with me the Demands for Grants
on Account for last year, 1965-66. Now
we are discussing the Demand for
Grants on Account for 1966-67. We
are voting two months’ supply, for
the months of April and May. It seemg
somewhat strange—I would not use
stronger language, because it is a
House of Parliament, but conscious as
I am that this House is endowed by
the Constitution, invested by the Con-
stitution, with financial powers, to
scrutinise as well of this House as of
the Rajya Sabha, whether the full De-
mands for Grants or the Demands for
Grants on Account—somehow , there
has been all these yearg an allergy,
proceeding from some quarters, which
came in the way of the discussion of
the Demands for Grants on Account
of Rajya Sabha, either in the House
or in the Committee which you were
pleased to appoint. We all agreed, the
House agreed to a via media, to &
modus vivendi; we are satisfled with
the procedure that you, Sir, adopted.
I look forward during this Parliament
under your aegis, during the life of
the present Lok Sabha, this is carried
further and the same Committee which
you were pleased to appointed, the
3-man Committee with the Deputy-
Speaker as Chairman, would be able,

would be in a position to take the
power to examine and scrutinise the
Dcmands for Grants on Account of the
Rajya Sabha. But somehow, it has
not been done so far. I do not want
to go into the fact or the reasons for
this omission, I shal} say failure, to
examine and scrutinise the Demands:
for Grants of the Rajya Sabha or the
estimates of the Rajya Sabha.

The demand may be a comparatively
small sum; it is a budget of hundreds
of crores of rupees, if not thousands
of crores, and this may be a small
demand. But, as Gandhiji has said, the
Government should have a sensitive
conscience for public money and every
pie—he said ‘pie’ in those days; now
we should say ‘paisa’—should be duly,.
fully and well accounted for.

Now, may I invite your attention to:
the Demandg for this year and last
year? Here I would request you to:
turn your attention to pages 7 and 8.
I am happy to note that the Demands
for Grants on Account of the Lok
Sabha are showing a Jownward trend,
so far as charged amount is concerned
On page 8, the total Demands of Lok
Sabha is Rs. 68,000; out of that, De-
mands for Grants on Account is
Rs. 11,000. Last year it wag Rs. 12,000
But I do not know why in the case of
Rajya Sabha, which is not above the
Constitution.

Mr. 8peaker: Would it not be ap-
propriate to refer to these things when-
the Demands are taken up?

Shri Harl Vishnu Kamath: Under
rule 214, sub-rule (4) read with arti-
cle 113, in all respects the Demands
for Grants on Account shall be treated
as Demands for Grants.

Mr. Speaker: Here we have been fol-
lowing the practice that at the time
when the Vote on Account is being
passed there ought not to be a debate,
because all the these points can be
raised when the Demands for Grants
are taken up. Why have it twice?
Here T am not sticking to rule. Nor
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[Mr. Speaker]

do 1 say that he is precluded from
doing that; I am not asserting that.
But I am just putting it to him: would
it not be better it he takes it up when
the Demands for Grants are taken up?
T have promised earlier that 1 will
have consultations with the Chairman
of the Rajya Sabha in the matter. But
that time I would have reported to the
House as well as to what the result
has been.

Shri Hari Vishnu Kamath: Sir, I did
not follow the last sentence.

Mr. Speaker: On Shri Kamath's mo-
tion I have told the House earlier that
I wil] have consultations with the
‘Chairman.

Shri Harl Vishnu Kamath: Nothing
‘has happened.

Mr. Speaker: I am just stating that
meanwhile I would have completed
that. Then I will be able to report to
the House also what has happened.

Shri Harl Vishnu Kamath: I am
grateful to you. But my unfortunate
experience has been that due to pres-
sure of time sometimes the House wil-
ly nilly trades itg rights for time, and
the guillotine descends.

Mr. Speaker: When we have such
vigilant Members I do not think it is
possible.

Shri Hari Vishnu Kamath: Under
what head will it come in the subse-
quent Demands for Grants? There is
no particular Ministry. So, this is the
only occasion when we can refer to it.
1 do not know how later on we can
refer to it when there is no particular
Ministry to which we can attach it?

Mr. Speaker: This is only a Vote on
Account.

Shri Hari Vishnu Kamath: But it
would not come up in the same from
again.
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Mr. Speaker: As I made it clear, I
am not denying him the right to make
observations.

Shri Hari Vishnu Kamath: I know
that.

Mr. Speaker: I am just giving an
advice or making a request, whatever
he might call it....

Shri Hari Vishnu Kamath: I will call
it advice.

Mr. Speaker: . ... that_it would be
more appropriate to take it up when
we discuss the Demands for Grants. It
would give me some time to consult
the Chairman of Rajya Sabha, and if
I can make him agree, then probably
there would be no grievance left.

Shri H. N. Mukerjee (Calcutta Cen-
tral): From the practical point of view,
if Shri Kamath or any other hon.
Member has discovered some apparent
oddity about figures when we are
granting something. On  Account,
would jt not be better that at the stage
of discussing the Demands for Grants
on Account we clarify the oddity?

Mr. Speaker: If the Members insist
on that, I have no objection.

Shri Hari Vishnu Kamath: Because, I
have carefully scanned the list of
Ministries given by the Department of
Parliamentary Affairs and I cannot
find anywhere in that list any Minis-
try under which I could bring in this
Demand later on.

Mr. Speaker: Now he might refer
to what he wants to say.

Shri Harl Vishnu Kamath: This will
perhaps—if 1 may somewhat impert-
inently say so—help you in discussing
the matter with the Chairman of Rajya
Sabha. That is how I put it. I am
trying to be helpful to you.

Mr. Speaker: He is always helpful
to me. I am thankful to him.

Shri Harf Vishnu Kamath: I am glad
to hear that from you. I feel gratified.
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Now I would invite your attention to
page 7 of this year’s Summary ef De-
12ands for Grants. There you will find
that with regard to charged expendi-
ture, in the Vote of Account, whereas
the Lok Ssbha demand has shown a
cdownward trend—perhaps because of
economy measures implemented by
you from Rs. 12,000 to Rs. 11,000, the
Rajya Sabha demand has gone up from
Rs. 12,000 to 14,000, though it is a
smaller House. As my friend, Shri
Mukerjee, has said, it is an oddity and
I am sure I have not done anything
wrong in pointing out to you this
oddity. While our own House, the big-
ger House with bigger powers, higher
financial powers and in every way—I
will not say, a superior House—prov-
ided with higher powers, it seems that

how by concatenation of adverse
circumstances or whatever it may be
it has become a little more.

13 hrs.

Shri Sham Lal Saraf (Jammu and
Kashmir): Shri Bhupesh Gupta does
not agree to that.

Shri Harj Vishne Ksmath: He may
not agree; let him discuss it in his
House. Let him raise the matter in
his own House. I for one am surprised
to see that this charged expenditure
has gone up from Rs. 12,000 to
Rs. 14,000-this is for two months; the
entire amount has gone up from
Rs. 69,000 to Rs. 82,000, for the whole
year. Last year it was Rs. 69,000 and
now it has gone up to Rs. 82,000 for
the Rajya Sabha, while you will see
{from the figures that last year’s budget
estimate for Lok Sabha was Rs. 63,000
for the whole year, that is, charged,
but the actual, revised estimate be-
came Rs. 1,000 less. There was economy
under your direction and guidance and
T am glad that there was economy of
Rs. 1000, .... (Interruption). The
Government is on a spending spree. 1
wish they will learn a lesson or two
from our own Lok Sabha Secretariat,
from the Speaker’s holy domain~-] will
not say, “State”, but “domain”.

2864(Ai) L.SD—8.

Mr. Speaker: I might take thig op~
portunity of making an observation in
this connection. Members would be
very happy to know that in spite of
this load of the new committee, that
is, the Punjabi Suba Committee, not a
single hand was employed from out-
side. All the work was done by the
Secretariat men that we have. They
put in extra work. Not even a typist
or a stenographer or a clerk—no one
was employed.

Shri Priya Gupta (Katihar): But
what about the extra work done by
your own Secretariat? Was anything
extra paid to them?

Shri 8. M. Banerjee (Kanpur): They
should be paid overtime. Other peoFle
get it.

Shri Hari Vishna Kamath: This year
again it was only Rs. 68,000. That
means, last year’s estimate remains
the same and I am sure the revised
estimate, the final estimate, may be
even less than that. But, as I said
earlier, last year the Rajya Sabha
estimate was Rs. 72,000, that is, the
budget estimate, and the revised esti-
mate was Rs. 69,000, this year's esti-
mate ig Rs. 82,000. So, this needs some
explanation.

Then, there is another point also in
regard to this matter. The charged ex-
penditure on staff, houschold and ai-
lowances of the President also has
shown a downward trend from
Rs. 30,82,000, last year's budget esti-
mate, and Rs. 30,35,000 revised esti-
mate, to Rs. 29,71,000 this vear only.
But the last yecar's budgct estimate
for the Secretariat of the Vice-Presi-
dent was Rs. 2,38,000—the revised esti-
mate also was the same; no cconomy
effected, perhaps it was impossible—
this year it is Rs. 2,59,000. So, the
charged expenditure has shown an up-
ward trend. The Secretariat of the
Vice-President alsp is showmg an up-
ward trend.

Lastly, I may refer to one Lok
Sabha item which is slightly bafTling.
Of course, the Committee must have
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examined jt and, as you said last year,
any Member who so desires can have a
look at the report of this Committee as
to why only this item has gone up.
Last year it was Rs. 1,25,80,000 voted
budget estimate—the revised estimate
was a little less, about Rs. 35,000
less—this year it has gone up by Rs. 8
lakhs; that is to say, it is Rs. 1,34,30,000.
I am sure, the three-man committee
hag gone into this matter and we will
have a look at the report of the com-
mittee at our leisure, that is, those
Members who are interested. But that
reinforces my plea which I advanced
in this House earlier, not on one oc-
casion but twice, thrice, that there is
8 committee which goes into this—
the whole House may not go into it;
we are not very particular; we have
certainly agreed to the pruposal you
made and were good enough to im-
plement—the same commiltee can go
into this matter and anyone interestea
can have a look into it, we will be
satisfled; otherwise, I am afraid, the
powers conferred on this House by
article 113 of the Constitution may
actually fall into desuetude, into
disuse. I hope, the House will not fail
the Constitution.

Shri Ranga (Chittoor): Mr. Speaker,
Bir, there are two points. One is the
very important point raised by my
bon. friend, Shri Kamath. He has
taken so much trouble for it and I
wish to thank him. I do not know
why the Vice-President has not
thought it fit till now to agree to the
suggestion already made to him from
our side ag wel] as from your side.
In view of the precedent already
accepted by you and implemented in
appointing that sub-committee, I do
sincerely hope that he would see his
way without much delay to follow
thig precedent. If he likes, he can
make his own precedent with his own
alterations, whatever he considers to
be reasonable in order to satisfy him-
self and his House. We are cognisant
of their importance and their status
and they themselves are also parti-
cular about the manner in which these
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funds should be utilised and the
demands should be scrutinised by
Parliament ag such, themselves form-
ing a part of this great institution.
I hope, the Finance Minister also,
becauge he has some responsibility in
this matter, would use his good offices
in order to see that the relations
between these two Houses continue
to remain as cordia] as they sghould
be while, at the same time, proper
conventions come to be established
in regarg to the scrutiny of the
demands that are to be placeqd before
this House ag well as the other House
but passed specially by this House as
per the Constitution.

Secondly, we are asked now to
sanction al] this money on account
and as much as one-sixth of the total
sum is to be placed at their disposal
long before or even while we go on
discussing these demands.

One remark made by my hon.
friend, the Finance Minister, yester-
day caused comsiderable disquiet in
my mind anq in that of many other
Members. At our instance, I think,
two years ago—once again last year—
the Finance Minister anq afterwards
his Minister of State were good
enough to agree to the demand we
made that there should be a regular,
in the usual manner, economy cut
imposed upon Government expendi-
ture. We also suggested—I think, it
was myself who had the privilege of
doing that—that it could be done at
two stages at the stage of allowing
these various spending ministries and
departments to present their demands
from the Finance Ministry and get
them accepted—I think they are all
acquainteq with the usual procedure,
that is, first of all these demands are
to be scrutinised: that is the usual
practice. They might have made
some changes right into the advice
that they have been accepting from
the Planning Commission that there
should be a Committee of Secretaries
—as to how many Secretaries are to
be Members of that Committee is
their own concern—and that that



Committee should scrutinise at a pre-
liminary stage the demands that are
being made. Then, the Finance Min-
istry used to have some sort of an
Economy Committee or an Economic
Affairs Committee, something like
that, and along with their Budget
Officer they would scrutinise the
demands. Finally, after that, the
Finance Minister, with all his aides
in the Ministry, would also gcrutinise
them and would then try and persu-
ade the expending Ministries to cut
down their demands to the tune of
at least 10 per cent. Then, once that
is done, they would place these
demands before the House, Once the
demands are passed and the fundg are
placed in the Consolidateq Fund of
India, then again ag the moneys are
being spent, as moneys are being
drawn from the Consolidated Fund
of India, the Finance Ministry is
expected to be the watch-dog on
behalf of this House, the Parliament,
and go on watchihg how the expendi-
ture is progressing and see that it
possible, there i as much cut as
possible, the minimum being 10 per
cent, on it and that such Ministries
which manage to cut down their own
expenditure, the sanctioned expendi-
ture, that is sanctioned by us would
be given credit during the next year
when they come back again for their
demands. Thig is what is known as
economy cut.

I had made the suggestion ang the
then Finance Minister, who is a great
friend of the present Finance Minister,
accepted it and he was supposed to
be an experienced man. This is no-
thing new. When the Britishers
were here, they established that prac-
tice and in England as well as in this
country, when the special need arose,
they particularly laid stress on it and
they implemented it also. It was all
accepted. Again, we reiterated it
during the course of the debate on
the Budget. I wag surprised to find
the Finance Minister yesterday say-
ing that however much he was
anxious to do it. he coulq not be blind
to the plight that might possibly
overtake thousands and thousands of

all those employees who are in the
Government employment, if there
were to be retrenchment and s0 on,
and, therefore, he must give sufficient
attention to that. That is not the
attitude that should come to this
House from the Finance Minister. By
all means, there should be no re-
trenchment, We are all anxious that
there should be no retrenchment. But
at the same time the finance side also
has got to be given equal importance,
and in doing that, this is my point.
Lakhs of people are employed by the
Government of India. My friend was
good enough to say that he gave the
advice to the State Governments.
Certainly, they are nearer to the
electorate and they would be even
more conscious of the neeq to preveat
retrenchment, to prevent those family
troubles for all these varioug retrench-
ed people. The Central Government
is so far away from the electorate and
still he thinks of all those things. How
does he expect the State Governments
to implement his advice if he himself
were to take this kind of an attitude?

Another thing is this. In all these
services, as you are well aware, when
the people join the services, they go
in for 85 years of service and after-
wardg they retire and some of them
die also. Every year, there would be
a certain number of people who
would be retiring, going out of ser-
vice, just because they have completed
the tenure of service and there will
be some who die and their places
have got to be filled in. Now, it is
always possible for the Government
not to fill up those vacancies. You
may promote various people from one
tier to another but in the end, any-
how, you have got to be recruiting &
large number of people, first of all,
at the IA.S. level, then at the
Assistants’ Jevel at the upper grade
and the lower grade level, all these
various cadres. At this stage, |t
should be possible for my hon. friend
to get over this particular difficulty
of retrenching people and stop re-
cruitment.
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Some years ago, when Pantji was
the Home Minister, we were told, the
House was assured that no more
recruitment would be made. They
were not able to stand on to that. Just
because the pressure of unemploy-
ment and various other considerations
came in. It was repeated several
times and I myself took the earlier
Finance Minister also to task, Surely,
some effort a genuine effort, has got
to be made. It is out of this money
that they are going to carry on their
own Government. If they are not
going to give proper attention to
this demand of the House, the demand
which was accepteq by the Govern-
ment of India, by the Finance Minis-
ter, one after another, and if they are
only going to keep in their mind the
demands that are being made by the
Planning Commission and various
other institutions associateq with the
Government for providing more and
more employment, the Government
would be becoming a pinjrapole.

Sir, as you yourself just now said,
all the work of the Punjabi Suba
Committee was done without having

to appoint any more person. What
does that mean? Apart from that
consideration that some of your

stenographers and other people had
done over-time work and so on, it
means that in every one of these sec-
retariat establishments there is a built-
in surplus capacity for work and that
ought to be made use of. I know
ours is the best secretariat and I am
proud to say that. The built-in sur-
plug capacity that is there can be
used for a few years until this
financial crisis is got over by the
country. It should be possible for the
Finance Minister to try his best and
use his own influence as well as the
influence of the Prime Minister and
sec that spending Departments do rot
go on indulging in the expendituie
spree and the extravagance of the
Mughal type that thcy have been
carrying on and to stop their further
recruitment and to achieve economy
in that way. If the hon. Finance
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Minister is not going to pay attention
to these things and if he were to be
simply satisfieq to give his advice to
the State Governments and expect
them also to behave in the same
manner gs he was interpreting to us,
then God save the country. There-
fore, I Insist that while we are placing
these funds at the disposal of the
Government, the Government also
would see to it that even during these
two monthg they would try to imple-
ment scrupulously their own problems
of achieving economy cuts and assure
us that during the remaining period
of ten months and thereafter also
there will be economical ang frugal
management of these huge over-
growing establishments of thig Gov-
ernment,

Shri H. N. Mukerjee: Sir, I shall
be very brief. I want only to fortify
the arguments made by my friend
Mr. Kamath. Quite often I have been
following in his wake and as I try to
embellish his arguments, I discover
as if I am to gilt the gold and paint
the lily which is quite an unnecessary
process.

Mr, Speaker: I hope he would not
go further,

Shri H. N. Mukerjee: I feel that
there is one point involved which we
should stress with the greatest res-
pect for the other House whose dig~
nity and privilege we never have the
remotest idea of impinging upon. We
here are the House of the People and
it has certain rights. As the Prime
Minister said very aptly yesterday,
she personally did not care for proto-
col and such other things. But the
office of Prime Minister is one of such
dignity that perhaps it requires a
certain aura, protection and all that
kind of thing.

The House of the People has been
invested, agg Mr. Kamath said, with
certain rights and I can quite con-
ceive that if there was a question
even remotely appertaining to the
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rights and privileges of the other
House, they would have taken a
great deal more of bellicose attitude
than we do. I say it only to emphasize
our respect for the other House, the
dignity of the Chairman, the Vice-
President of our country, with whom
our dealings—as far as you, Sir, are
concerned, you are empowered to deal
with him—would be on the basis of
the greatest mutual respect, the prin-
ciple being that this House is invested
with the power to grant all these
d d It is ry that the
Committee which you have appointed
goes into these odd difficultics which
Mr. Kamath has so carefully pointed
out and, generally speaking, this
matter of the House of the People
having the decisive control on the
question of granting the demands is
ascertained, finalised and decisively
settled and no question conceivably
raised about it.

Dr. L. M. Singhvi (Jodhpur): The
short point of the discussion raised
by Mr. Kamath is not so much a
matter of enjoyment of powers by
this House, but a matter of discharge
of the Constitutional wbligation. I
think the device that you have intro-
duced by instituting a Committee is
a very wholesome one and there is no
reason why the other House should be
in a different position so far as bud-
getary expenditure is concerned.

In the first place, it is a question
of a discharge ot Constitutional obli-
gation by this House and in the
second place, it is a question of both
Houses being equally subjected T
scrutiny; this scrutiny ig a wholesome
one and it is a welcome scrufiny. It
is something which is consistent—
which we have ourselves considered
as congsistent—with the dignity of the
deliberations in this House with the
respect we have been unfailingly
giving to the office of the Speaker
under whose charge the Lok Sabha
Secretariat functions—and functions
go ably. There ig no question either
of rivalry or of rancour. When we
demand ‘ that the Constitutional obli-
gation with which this House is
charged under the Constitution should

be permitted to be discharged by us
in a manner which seeks no offence,
it is not based on any rivalry or
rancour with the other House and for
this purpose, as you have been pleas-
ed to observe, you would devise
suitable measures in consultation with
the Chairman of the other House.

All T have to say is that we hope
that thig time your consultations and
negotiations with him would be fruit-
ful and would bring forth tangible
results in the matter of instituting
a similar Committee of this House or
the same Committee of this House to
go into this matter in respect of
Rajya Sabha.

Shri 8. M. Banerjee: While sup-
porting Mr. Kamath’s contention, I
have to invite your attention to Article
98 of the Constitution:

“98. (1) Each House of Parlia-
ment shall have g separate secre-
tarial staff:

Provided that nothing in this
clause shall be construed as pre-
venting the creation of posts
common to both Houseg of Par-
liament,

(2) Parliament may by law
regulate the recruitment, ang the
conditions of service of persons
appointed to the secretarial staff
of either House of Parliament.”

While I do not want that the
attached to the Parliament
form a staff association, etc, and
launch a staff agitation, I do want
that the Committee that you have
appointed should also consider their
service conditions. Because my fear
i3 this: when they are actually borne
on the gtrength of the Home Ministry,
all the orders issued by the Home
Ministry are not made applicable to
them automatically. Some ratio is
changeq between LDCs and UDCs in
other Ministries . . .

Mr. Speaker: The orders do not
:ll:ply automatically, but we do apply
ose,

staff
should
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Shri S. M. Banerjee: For instance,
in Defence Ministry and other Minis-
tries, the ratio between LDCs and
UDCs, instead of 1 : 4, hag been
increased to 3 : 8. Will it be made
applicable here also? What are the
avenues of promotion . . .

Mr. Speaker: This is not the oppor-
tunity to pursue those things.

Shri S. M. Banerjee: I do not want
any Pay Commission for this. I only
want that general matters . ..

Mr. Speaker: This is not the occa-
sion for such things.

Shri S. M. Banerjee: My second
point ig this. The Company Law
Administration is no more with the
Ministry of Finance; now it is under
the Ministry ot Law. I have in my
possession a copy of the reply to
Starred Question No. 415 which was
given by Shri G. S. Pathak—because
it comes under him. In his reply he
has stated that:

“The Government have not so
far taken any decision for the
abolition of the managing agency
system.”

My information jg that a committee
or commission called the Patel Com-
mittee or Patel Commission has sub-
mitted a report,

In his reply to the second part of
the question, he has said:

“Yes Sir; it has been decided
that the managing agencies, whose
term was due to expire on the
81st December, 1965, or on any
date in 1866, would be renewed
normally for further periods not
beyond the 31st March 19867,
subject, however, to the powers
of the Company Law Board under
section 326(2) of the Companies
Act, 1856, to refuse extension in
individual cases.”

I would like to tel] the Finance Min-
ister that this has not been done by

MARCH 18, 1966

D. G. on Account 6470
the Law Minister. According to the
notification, normally the period of
renewal should not go beyond the
31st March, 1967, but the ex-Finance
Minister, who perhaps knew after the
submission of the Memorandum that
he might not continue in the Cabinet,
rencwed the managing agencies for
five years and ten years . . .

Mr. Speaker: These are not the
questions that I can take up at this
moment. This opportunity should not
be taken to rake up other matters
that are not connecteq here. Here
only limiteq questions are raised . . .

Shri S. M. Banerjee: I only want
to know . ..

Mr. Speaker: Matters about all
services ang other things cannot be
taken up at this moment,

I will
Minister.

now call ‘the Finance

The Minister of Finance (Shri
Sachindra Chaudhuri): So, far as
Mr. Kamath's observations are con-
cerned, I find from the rules . . .

Mr. Speaker: Really at this moment
we are very much concerned with
Mr. Ranga’s observations. They might
be taken into consideration, Other-
wise, the only point is whether we
can look into and whether we should
look into those demandg of the Rajya
Sabha. And then he wanted some
explanation why there has been in-
crease in one respect,

Shri Sachindra Chaudhuri: So far
ag Mr. Ranga's observations are con-
cerned, I can dispose of those in one
minute. I think there is a clear mis-
understanding in Mr. Ranga’s mind
of what I said. It is the duty of this
Ministry and indeed of the Govern-
ment ag a whole to see that expendi-
tures are kept down to the minimum.
What I said was that, in doing so, one
of the considerations would be the
difficulty that would be created it we
made an ad hoc reduction. But I am
not again examining it at every stage
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where I ought to do it. As you know,
and as this House knows, there is a
committee for going into that. The
procedure listed by Mr. Ranga is
to be followeq and we propose to
pursue that as vigorously as we can.

So far ag the other question that was
raised by Mr. Kamath is concerned, I
would like to draw his attention
through you to Rule 214(3) which
says:

“Discussion of a general cha-
racter shal] be allowed on the
motion or any amendments mov-
ed thereto, but the details ot the
grant shall not be discussed fur-
ther than is necessary to develop
the general points.”

1 am submitting that we are really
going into the details of this matter
as to whether it should be there or
not. If I may make the same sug-
gestion which was made by Dr.
Singhvi, after all, we have to give the
respect and the reverence which are
due to the other House as well and
1 am not, by that, surrendering the
duties that this House has in the
matter of keeping an eye on the ex-
penditure, whether here in the Min-
istries or in Rajya Sabha. I am not
giving that up. But I say that it is
not only a right, but it is a right
coupled with an obligatory duty also.
We have got a duty to the Govern-
ment and we must perform that and
in performing that, we must take
those means which are the least
objectionable, which create the least
friction and which depart the least
from the dignity of the two Houses.
1 will make this suggestion through
you to Mr, Kamath that he may not
press this point at the moment. There
are certain explanations but, perhaps,
you will agree that you, as you have
been doing with your Committee,
would app h and 1t the
Chairman of the other House to find
out why there has been this increase.
‘We have an explanation, but I do not
wigh to discuss that unless it ig neces-
sary. But I do suggest through you
to Mr. Kamath that he allows you to

discuss this matter with the Chair-
man of the other House.

Shri Hari Vishnu Kamath: I hope
the Chairman would be willing.

Mr. Speaker: 1 hope there will be
no difficulty in that.
The question is:

‘“That the respective sums not
exceeding the amounts shown in
the third column of the order
paper, be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1967, in respect of  the
heads of demands entered in the
second column thereof against
Demands Nos. 1 to 146."

The motion was adopted.

[The motions for Demands for Grants
(on Account—1966-87) which were
adopted by the Lok Sabha, are
reproduced below—Ed.]

DEMAND No. 1—MINISTRY OF
CoMMERCE

“That a sum not exceeding
Rs. 6,74,000 be granted to the
President, on account for or
towards defraying the charges
during the year ending on the
31st day of March, 1967, in respect
of ‘Ministry of Commerce’.”

DemAND No. 2—ForeiGN TrADR

“That a sum not exceeding
Rs. 3,20,64,000 be granted to the
President, on account for or
towards defraying the charges
during the year ending on the
31st day of March, 1867, in respect
of ‘Foreign Trade'.”

“That a sum not exceeding
Rs. 3,30,80,000 de granted to the
President, on account for or
towards defraying the charges
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during the year ending on the
31st day of March, 1967, in respect
of ‘Other Revenue Expenditure
of the Ministry of Commerce’.”

DeEMAND No. 4—MINISTRY OF DEFENCE

“That a sum not exceeding
Rs. 12,78,000 be granted to the
President, on account for or
towards defraying the charges
during the year ending on the
31st day of March, 1967, in respect
of ‘Ministry of Defence’.”

DeEmMAND No. 5—DEFENCE SERVICES,

ErFeCTIVE—ARMY

“That a sum not exceeding
Rs. 1,07,02,78,000 be granted to the
President, on account for or
towards defraying the charges
during the year ending on the
31st day of March, 1967, in respect
of ‘Dcfence Services, Effective
Army'”

DeEmaAND No. 6—DEFENCE SERVICES,

EFFECTIVE—NAVY

“That a sum not exceeding
Rs. 5,16,35,000 be granted to the
President, on account for or
towards defraying the charges
during the year ending on the
31st day of March, 1967, in respect
of ‘Defence Services, Effective

oy

Navy'.

Demanp No. 7—DEFENCE SERVICES,

ErFecTIVE—AIR FoORCE

“That a sum not exceeding
Rs. 24,57,22,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
81st day of March, 1967, in respect
of ‘Defcnce Services, Effective
Air Force'.”

Drmanp No. 8—DEFENCE Services,

NON-EFFECTIVE

“That a sum not exceeding
Rs. 3,08,33,000 be granted to the
. President, on account, for or
towards detraying the charges
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during the year ending on the
31st day of March, 1967, in respect
of ‘Defence Services, Non-Effec-
tive'.”

DeMAND No. 9—MINISTRY OF EpucATION

“That a sum not exceeding
Rs. 13,79,000 be granted to the
President, on account for or
towards defraying the charges
during the year ending on the
31st day of March, 1967, in respect
of ‘Ministry of Education’.”

Demanp No. 10—EbucaTion

“That a sum not exceeding
Rs. 7,60,64,000 be granted to the
President, on account for or
towards defraying the charges
during the year ending on the
31st day of March, 1967, in respect
of ‘Education’.”

DemMAND No, 11-—ARCHAEOLOGY

“That a sum not exceeding
Rs, 17,92,000 be grantegq to the
President, on account for or
towards defraying the charges
during the year ending on the
31st day of March, 1967, in respect
of ‘Archaeology’.”

DeEmanp No. 12—SuRvEy oF INDIA

“That a sum not exceeding
Rs. 70,62,000 be granted to the
President, on account for or
towards defraying the charges
during the year ending on the
31st day of March, 1967, in respect
of ‘Survey of India'.”

DeMAND No. 13—BOTANICAL SURVEY

“That a sum not exceeding
Rs. 513,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
81st day of March, 1967, in respect
of ‘Botanical Survey'.”

DeMAND No. 14—ZOOLOGICAL SURVEY

“That a sum not exceeding
Rs. 4,16,000 be granted to the
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President, on account, for or
towards defraying the charges
during the year ending on the
81st day of March, 1967, in respect
of ‘Zoological Survey'”

Demanp No. 15—OtRER REVENUE Ex-

PENDITURE OF THE MINISTRY OF
EDUCATION

“That a sum not exceeding
Rs, 2,11,79,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
81st day of March, 1967, in respect
of ‘Other Revenue Expenditure of
the Ministry of Education’.”

DeEMAND No. 16—EXTERNAL AFFAIRS

“That a sum not exceeding
Rs. 2,88,34,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
81st day of March, 1967, in respect
of ‘External Affairs’.”

DemAnDd No. 17—OTHER REVENUE Ex-
PENDITURE OF THE MINISTRY OF Ex-

TERNAL AFFAIRS

“That a sum not exceeding
Rs. 1,02,16,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31stday of March, 1967, in respect
of ‘Other Revenue Expenditure
of the Ministry of External
Affairs’.”

DemAND No. 18—MiINIsTRY OF FINANCE

“That a sum not exceeding
Rs. 41,42,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
81st day of March, 1867, in respect
of M'inistry of Finance’.”

Demanp No, 19—Cusroms

“That a sum not exceeding
Rs. 91,66,000 be granted to the

jdent, on t, for or

towards defraying the /charges
during the year ending on the
31stday of March, 1967, in respect
of ‘Customs".”

DemaND No. 20—Union Excise Durizs

“That a sum not exceeding
Rs. 2,24,43,000 be granted to the
President, on account, for or
towurds defraying the charges
during the year ending on the
31st day of March, 1967, in respect
of ‘Union Excise Duties’.”

DemaND No. 21—Taxes oN INcomm
INCLUDING CORPORATION TAX, ETC.

“That a sum not exceeding
Rs. 1,63,89,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1967, in respect
of ‘Taxes on Income including
Corporation tax, etc..”

Demanp No. 22—Stamps

“That a sum not exceeding
Rs. 59,93,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1967, in respect
of ‘Stamps’.”

DemaAND No, 23—Avunrr

“That a sum not excecding
Rs. 2,97,87,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1867, in respect
of ‘Audit’.”

DemaND No. 24—CURRENCY AND
Coinace

“That a sum not exceeding
Rs. 1,72,92,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1967, in respect
of ‘Currency and Coinage’.”
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DeMAND No. 30—OTHER REVENUE Ex-
PENDITURE OF THE MINISTRY OF FINANCE

6477 D. G. on Account

DeEMAND NO. 25—MINT

“That a sum not exceeding
Rs. 51,94,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1967, in respect
of ‘Mint.”

“That a sum not exceeding
Rs. 11,13,63,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1967, in respect
of ‘Other Revenue Expenditure
of the Ministry of Finance'.”
‘DEmAND No. 26—KorArR Gorp Mines
DeMAND No. 31—GRANTS-IN-AID 70
StaTE AND UNION TERRITORY GOVERN=-

MENTS

“That a sum not exceeding
Rs, 41,60,17,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1967, in respect
of ‘Grants-in-aid to State and
Union Territory Governments'.”

“That a sum not exceeding
Rs. 76,53,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1967, in respect
of ‘Kolar Gold Mines’.”

"DEMAND No, 27—PENSIONS AND OTHER
RETIRED BENEFITS

DemMAND No. 32—MISCELLANEOUg Ap-

JUSTMENTS BETWEEN THE CENTRAL AND

STATE AND UNION TERRITORY GOVERN-
MENTS

“That a sum not exceeding
Rs. 1,44,18,000 be granted to the
President, on account, for or

towards defraying the charges
“That a sum not exceeding

during the year ending on the
31stday of March, 1867, in respect
of ‘Pensiong and other Retired
‘benefits".”

Rs. 579,000 be granteq to the
President, on account for or
towards defraying the charges

during the year ending on the

DEMAND NO. 28—TERRITORIAL AND s;‘"{"y[. dl’ih"h’ 1961’ in I:n’”::
PorrricaL PENSIONS o ellaneous djustmen

between the Centra] and State and
“That a sum not exceeding . Union Territory Governments'.
f_‘s 3,51,000 o:‘ granteq ft:r "t: DEmAND No. 33—PRE-PARTITION Pay-
towards defraying the charges MENTS
.during the year ending on the
31st day of March, 1967, in respect
of ‘Territorial and Political pen-
sions’."”

‘“That a sum not exceeding
Rs. 64000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31stday of March, 1967, in respect
of Pre-partition Payments’’

DzmaND No. 34—Mnastry or Foob
AcrrcurToRe, Commuxrry DrxvEror-
MENT AND COOPERATION

“That a sum not exceeding
Rs. 21,14000 be granted to the
President, on account, for or

Demanp No. 29—Orrum

“That a sum not exceeding
Rs. 1,58,48,000 be granteq to the
President, on account, for or
towards defraying the charges
.during the year ending on the
31stday of March, 1967, in respect
ot ‘Opium".” ~
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towards defraying the charges
during the year ending on the
81st day of March, 1967, in respect
of ‘Ministry of Food, Agriculture,
Community Development and Co-

operation’.”

DEMAND No. 35—AGRICULTURE

“That a sum not exceeding
Rs. 80,33,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1867, in respect
of ‘Agriculture’.”

DemAND No. 36—AGRICULTURAL
RESEARCE

“That a sum not exceeding
Rs. 1,84,31,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1967, in respect
of ‘Agricultural Research'.”

DemAND No. 37—ANIMAL HUSBANDRY

“That a sum not exceeding
Rs. 31,19,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1967, in respect
of ‘Animal Husbandry’.”

Drmanp No. 38—CommuNiTy Deve-
TOPMENT PROJECTS AND NATIONAL

EXTENSION SERVICE

“That a sum not exceeding
Rs, 7,802,000 be granteq to the
President, on account for or
towards defraying the charges
during the year ending on the
31st day of March, 1967, in respect
of ‘Community Development Pro-
jects and National Extension Ser-
vice'.”

Demarp No. 39—Forest
“That a sum not

exceeding
Rs, 35,862,000 be granted to the
President, on account, for or

towards defraying the charges
during the year ending on the
81st day of March, 1967, in respect
of Forest'.”

DemaNDp No. 40—OTHER REVENUE Ex-

PENDITURE OF THE MINISTRY oF Foon,

AGRICULTURE, COMMUNITY DEVELOP=
MENT AND COOPERATION

“That a sum not exceeding
Rs. 7,34,19,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1967, in respect
of ‘Other Revenue Expenditure
of the Ministry of Food, Agricul-
ture, Community Development and

Cooperation’'.

' B
DemAnp No. 41—MINisTRY OF HEALTH
AND FAMILY PLANNING

“That a sum not exceeding
Rs. 4,15000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1867, in respect
of ‘Ministry of Health and Family

Planning’.

Dzmanp No. 42—MepIicAL AND PusLic
HeavtH

“That a sum not exceeding
Rs. 2,69,85,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1967, in respect
of ‘Medical anq Public Health".”

DzMmanp No. 43—Otmxr Rrvenuz Ex-
PENDITURE OF THE MINISTRY or HrALTm
AND FammLy PLANNING

“That a sum not exceeding
Rs. 8,05000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1967, in respect
of ‘Other Revenue Expenditure of
the Ministry of Health and
Femily Planning’.”
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DzmanD No. 44—Mmistry or HoME

AFFAIRS

“That a sum not exceeding
Rs. 88,17,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
81st day of March, 1967, in respect
of ‘Ministry of Home Affairs'.”

DemaND No, 45—CABINET

“That a sum not exceeding
Rs. 9,99,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1967, in respect
of ‘Cabinet’.”

Demanp No. 46—ZonaL Councms

“That a sum not exceeding
Rs. 22,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1967, in respect
of ‘Zonal Couucils’.”

DemaND No. 47—ADMINISTRATION OF

JUSTICE

“That a sum not exceeding
Rs. 55,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1967, in respect
of ‘Administration of Justice’”

Demanp No, 48—Pouice

“That a sum not exceeding
Rs. 5,48,00,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
81st day of March, 1967, in respect
of Police".”

DeMaAND No. 49—Crnsus

“That a sum not exceeding
Rs, 16,67,000 be granteq to the

IT t, on t, for or
towards defraying the charges
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during the year ending on the
31st day of March, 1967, in respect

of ‘Census’.

DeEMAND No. 50—STATISTICS

“That a sum not exceeding
Rs. 60,36,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
81st day of March, 1967, in respect
of ‘Statistics’.”

Demanp No. 51—Privy PURSES AND

ALLOWANCES OF INDIAN RULERS

“That a sum not exceeding
Rs. 50,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1967, in respect
of ‘Privy Purses and Allowances
of Indian Rulers'.”

DEMAND No, 52—DEeLmx

“That a sum not exceeding
Rs. 4,36,15,000 be granted to the
President, on account, for or
towards defraying the charges
during the year cnding on the
31st day of March, 1967, in respect
of ‘Delhi’.”

DrManDp No. 53.—ANDAMAN AND
NicoBAR ISLANDg

“That a sum not exceeding
Rs, 62,15,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
81st day of March, 1867, in respect
of ‘Andaman and Nicobar
Islands’.”

DeMaND No. 54—TRIBAL AREAS

“That a sum not exceeding
Rs, 2,59,38,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1967, in respect
of “Tribal Areas’.”
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OrMaND No. 55—Dabra AND NAGAR

HAVELI AREA

“That a sum not exceeding
Rs. 455,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1967, in respect
of ‘Dadra and Nagar Haveli
Area’.”

‘DEMAND No, 56—LaccApive, MinNicoy

AND AMINDIVI ISLANDS

“That a sum not exceeding
Rs. 11,54,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1967, in respect
of ‘Laccadive, Minicoy and Amin-

DemanDd No. 60—Sarr

“That a sum not exceeding
Rs. 8,08,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1967, in respect
ot ‘Salt’.”

DeMAND No, 61—OTHER REVENUE Ex-

PENDITURE OF THE MINISTRY oOF
INDUSTRY

“That a sum not exceeding
Rs. 646,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1967, in respect
of ‘Other Revenue Expenditure
of the Ministry of Industry’.”

divi Islands’.”
138 DemANp No. 62—MINISTRY OF INFVOR-

MATION AND BROADCASTING

“That a sum not exceeding
Rs. 2,77,000 be granted to the

Demanp No. 57—OtuER Revenuve Ex-
PENDITURE OF THE MINISTRY or Homm

AFFAIRS

“That a sum not exceeding
Rs. 70,33,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1967, in respect
of ‘Other Revenue Expenditure
of the Ministry of Home Affairs’.”

‘DeMAND No. 58—MINISTRY OF INDUSTRY

“That a sum not exceeding
Rs. 7,14,000 be granteg to the
President, on account, for or
towards defraying the charges
during the year ending on the
3istday of March, 1967, in respect
of ‘Ministry of Industry’.”

DemaNp No. 59—INDUSTRIES

“That a sum not exceeding
Rs. 61,81,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1967, in respect
of TIndustries’.”

President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1867, in respect
of ‘Ministry of Information and
Broadcasting'.”

DemAND No. 63—BROADCASTING

“That a sum not exceeding
Rs. 1,11,56,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1867, in respect
of Broadcasting’.”

Demanp No. 64—OTHEr Revenue Ex-
PENDITURE OF THE MINISTRY OF INFOR-

MATION AND BROADCASTING

“That a sum not excecding
Rs. 86,62,000 be granted to the
President, on account, for or
towards defraying the charges
during the ycar ending on the
31st day of March, 1967, in respect
of ‘Other Revenue Expenditure of
the Ministry of Information and
Broadcasting'.”
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DemaNp No, 65—MNisTRY OF IRON DemAND No, 70—MINISTRY OF LaBoUR,

AND STEEL

“That a sum not exceeding
Rs. 5,58,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1967, in respect
ot ‘Ministry of Iron and Steel'”

DeMAND No. 66—OTHER REVENUE Ex-
PENDITURE OF THE MINISTRY OF IRON

AND STEEL

“That a sum not exceeding
Rs, 1,22,70,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1967, in respect
of ‘Other Revenue Expenditure
of the Ministry of Iron and Steel’.”

DrmanNp No, 87—MINISTRY OF IRRIGA-

TION AND POWER

“That a sum not exceeding
Rs. 4,80,000 be granted to the
President, on account for or
towards detraying the charges
during the year ending on the
31st day of March, 1967, in respect
of ‘Ministry of Irrigation and
Power'.”

Demanp No. 68—MuLTIPurrose Rivem

ScCHEMES

“That a sum not exceeding
Rs, 26,87,000 be granteq to the
President, on account, for or
towards defraying the charges
during the year ending on the
81st day of March, 1967, in respect
of ‘Multipurpose River Schemes’.”

DeEMAND No. 69—OTHER REVENUE Ex-
PENDITURE OF THE MINISTRY OF IRRIGA=

TION AND POWER

“That a sumn  not exceeding
Rs, 1,20,00,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1967, in respect
of ‘Other Revenue Expenditure of
the Ministry of Irrigation and
Power'.”

EMPLOYMENT AND REHABILITATION

“That a sum not exceeding
Rs. 11,79,000 be granted to the
President, on account for or
towards defraying the charges
during the year ending on the
31st day of March, 1967, in respect
of ‘Ministry of Labour, Employ-
ment and Rehabilitation'.”

Demanp No. 71—CHIEF INSPECTOR QF
Mmes

“That a sum not exceeding
Rs. 6,90,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1967, in respect
of ‘Chief Inspector of Mines’.”

DeMaND No, 72—LABOUR AND EmrrOY-

MENT

“That a sum not exceeding
Rs. 2,12,03,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1967, in respect
of ‘Labour and Employment’.”

DEMAND No. 73—EXPENDITURE O
DispLacep PERSONS

“That a sum not exceeding
Rs, 2,02,95,000 be granted to the
President, on account for or
towards defraying the charges
during the year ending on the
31stday of March, 1967, in respect
of ‘Expenditure on Displaced Per-

sons’.

DeEmMAND No. 74—OTHEr REVENUE Ex-
PENDITURE OF THE MINISTRY OF LABOUR,

EMPLOYMENT AND REHABILITATION

“That a sum not exceeding
Rs. 12,66,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1967, in respect
of ‘Other Revenue Expenditure
of the Ministry of Labour, Em-
ployment and Rehabilitation’.”
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Drmanp No. 75—MINISTRY OF Law

“That a sum not exceeding
Rs. 11,901,000 be granted to the
President, on account for or
towards defraying the , charges
during the year ending on the
81st day of March, 1987, in respect
of ‘Ministry of Law'”

Demanp No, 76—ELECTIONS

“That a sum not exceeding
Rs. 56,650,000 be granted to the
President, on account for or
towards detraying the charges
during the year ending on the
81st day of March, 1967, in respect
of ‘Elections’.”

Drmanp No, 77—Otrer Revenue Ex-

PENDITURE OF THE MINISTRY OF LAw

“That a sum not exceeding
Rs, 7,89,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
81st day of March, 1967, in respect
of ‘Other Revenue Expenditure of
the Ministry of Law’.”

towards detraying the charges
during the year ending on the
31st day of March, 1967, in respect
of ‘Other Revenue Expenditure
of the Ministry of Mines and
Metals’.”

DzmaND No. 81—MnNisTRY OF PETRO-
LEUM AND CHEMICALS

“That a sum not exceeding:
Rs. 3,36,000 be granteq to the
President, on account for or
towards defraying the charges
during the year ending on the
31st day of March, 1967, in respect
of ‘Ministry of Petroleum and
Chemicals".”

Demanp No. 82—OteEr REvenur Ex-.
PENDITURE OF THE MINISTRY OF PETRO-

LEUM AND CHEMICALS

“That a sum not exceeding
Rs, 1,24,88,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1967, in respect
of ‘Other Revenue Expenditure
of the Ministry of Petroleum and
Chemicals’.”

Drmanp No. 78—Mmistry or Mimngs DEMAND No. 83—MiNisteY oF Surriy

AND METALS

“That a sum not exceeding
Rs. 2,87,000 be granteq to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1967, in respect
of ‘Ministry of Mines and Metals'.”

DemanD No. 79—GEOLOGICAL SURVEY

“That a sum not exceeding
Rs. 1,33,71,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1967, in respect
of ‘Geological Survey'.”

AND TECHNICAL DEVELOPMENT

“That & sum not exceeding
Rs. 11,22,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1967, in respect
of ‘Ministry of Supply and Tech-
nical Development'.”

DzmAND No. 84—SUPPLIEZS AND
D1sposaLs

“That a sum not exceeding
Rs. 60,690,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1967, in respect

3"

of ‘Supplies and Disposals’.

Demanp No. 80—OTrer Revenve Ex-
PENDITURE OF THE MINISTRY oF Mmne8 Demanp No. 85—OtnEr REvENuE Ex-
AND MFTALS PENDITURE OF THE MINISTRY OF SupPLY
“That a sum not exceeding AND TECHNICAL DEVELOPMENT
Rs. 3,72,40,000 be granted to the *That a sum not exceeding
President, on account, for or Rs. 9,15000 be granted to the
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President, on account, for or
towards defraying the charges
during the year ending on the
3lst day of March, 1967, in respect
of ‘Other Revenue Expenditure
of the Ministry of Supply and
Technical Development’.”

DemaND No. 86—MINISTRY OF TRANS-

PORT AND AVIATION

“That a sum not exceeding
Rs. 22,77,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1967, in respect
of ‘Ministry of Transport and
-Aviation'.”

DemAND No. 87—METEOR)OLOGY

“That a sum not exceeding
Bs 47,50,000 be granted to the
ident, on , for or
townrda defraying the charges
during the year ending on the
31st day of March, 1967, in respect
of ‘Meteorology’.”

-DEMAND No. 88—CENTRAL Roap Fonp
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during the year ending on the
31st day of March, 1967, in respect
of ‘Mercantile Marine'.”
DemAND No. 91—LIGHTHOUSES AND
LIGHTSHIPS

“That a sum not exceeding
Rs. 22,49,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
81st day of March, 1967, in respect
of TLighthouses and Lightships’.”

Demanp No. 92—AvIiATION

“That a sum not exceeding
Rs. 1,19,94,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1967, in respect
of ‘Aviation".”

DemanDp No. 93—OTHER REVENUE Ex-
PENDITURE OF THE MINISTRY OF TRANS-
PORT AND AVIATION

“That a sum not exceeding
Rs, 57,61,000 be granted to the
President, on , for or

“That a sum not ding
Rs. 63,52,000 be granted to the
President, on account, for or

towards defraying the charges
during the year ending on the
31st day of March, 1967, in respect
of ‘Central Road Fund'”

DemanDp  No.
(INcLUDING NATIONAL HicHways)

“That a sum not exceeding
Rs. 1,81,55,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March 1987, in respect
of ‘Communications (including
National Highways)."”

DeManND No. 90—MERCANTILE MARINE

“That a sum not exceeding
Rs. 26,86,000 be granted to the
President, on account, for or
towards defraying the charges

89—COMMUNICATIONS

towards defraying the charges
during the year ending on the
31st day of March, 1967, in respect
of ‘Other Revenue Expenditure of
the Ministry of Transport and
Aviation’.”

Dzmanp No. 94—MinNisTRY or WORKS,
HousING AND URBAN DEVELOPMENT

“That a sum not exceeding
Rs. 3,78,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1967, in respect
of ‘Ministry of Works, Housing
and Urban Development'.”

DemaNp No. 95—PusLic Works

“That a sum not exceeding
Rs. 591,37,000 be granted to the
President, on account, for or
towards defraying the charges

6490
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during the year ending on the
3i1st day of March, 1967, in respect

towards defraying the charges
during the year ending on the

of -Public Works'.” 31st day of March, 1967, in respect
of ‘Department of Communica-
DeEMAND No. 96—STATIONERY AND tions".”

PRINTING

DemAND No. 101—Overseas CoMMU-

“That a sum not exceeding S
NICATIONS SERVICE

Rs. 1,96,50,000 be granted to the

President, on account, for or “That a sum not exceeding

towards defraying the charges Rs. 3597,000 be granted to the
during the year ending on the President:, on account, for or
31st day of March, 1967, in respect towards defraying the charges

of ‘Stationery and Printing’’ during the year ending on the

31st day of March 1967, in respect
of ‘Overseas Communications

Service'.

1EMAND No. 97—OTHER ReVENUE Ex-
@ENDITURE OF THE MINISTRY OF WORKS,
HousING AND URBAN DEVELOPMENT

DEMAND No. 102—Posts AND TrLE-

“That a sum not exceeding
GRAPHS (WORKING EXPENSES)

Rs. 26,37,000 be granted to the
President. on account, for or
towards defraying the charges
during the year ending on the
3i1stday of March, 1967, in respect
of ‘Other Revenue Expenditure
of the Ministry of Works, Housing
and Urban Development'.”

“That a sum not exceeding
Rs. 26,06,08,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1967, in respert
of ‘Posts and Telegraphs (Work-

"’
DeMAND No. 98—DEPARTMENT OF ing Expenses)’.

AtoMic ENERGY DEMAND No. 103—PosTs AND TELE-

GRAPHS DIvioEND TO GENERAL REvVENUB

“That a sum not exceeding
Rs. 4,34,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March 1967, in respect
.of ‘Department of Atomic
Energy’.”

Demanp No. 99—AtoMIic ENERGY
RESEARCH

“That a sum not exceeding
Rs. 2.34,87,000 be granted to the
President, on account, for or
towards defraying the charges
«uring the year ending on the
31st day of March 1967, in respect
of ‘Atomic Energy Research'”

DeMmaND No.
COMMUNICATIONS

“That a sum not exceeding
Rs. 2,01,000 be granted to the
President, on account, for or

‘2864(Ai) LSD—7.

100—DEPARTMENT OF

AND APPROPRIATIONS TO Reserve Funps

“That a sum not exceeding
Rs. 3,20,95,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March 1867, in respect
of ‘Posts and Telegraphs Divi-
dend to General Revenue and
Appropriations to Reserve
Funds'.”

Demanp No. 104—OTHer Revenue Exe
PENDITURE OF THE DEPARTMENT OF
COMMUNICATIONS

“That a sum not exceeding
Rs. 510,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March 1967, in respect
of ‘Other Revenue Expenditure of
the Department of Communica-
tions".”
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1>emaND  No.
PARLIAMENTARY ArrAIRS

“That a sum not exceeding
Rs. 83,000 be granted to the
President, - on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1867, in respect
of ‘Department of Parliamentary
Affairs’”

DeMAND No. 106—DEPARTMENT OF
SociAL WELFARE

“That a sum not exceeding
Rs. 3,23,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1967, in respect
of ‘Department of Social Wel-
fare'”

DemAND No. 107—OTHER REVENUE Ex-

PENDITURE OF THE DEPARTMENT OF
SociAL WELFARE

“That a sum not exceeding
Rs, 59,04,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 19867, in respect
of ‘Other Revenue Expenditure
of the Department of Welfare'.”

DrMAND No. 108—PLANNING ComMMis-

SION

“That a sum not exceeding
Rs. 27,23,000 be granted to ‘he
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1967, in respect
of ‘Planning Commission’.”

DeEmAND No. 109—LoK SABHA

“That a sum not exceeding
Rs. 22,38,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March 1967, in respect
of ‘Lok Sabha'”

MARCH 13, 1906
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Dxmanp No. 110—OTHER Revenue Ex-
PENDITURE OF LOK SasBA

“That a sum not exceeding
Rs. 76,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1967, in respect
ot ‘Other Revenue Expenditure
of Lok Sabha’”

DEMAND No. 111—RaJYA SABEHA

“That a sum not exceeding
Rs. 9,00,000 be granted to the
President, on account, for or
towards defraying the charges
dluring the year ending on the
31st day of March 1967, in respect
of Rajya Sabha'”

DeEMAND No. 112—SECRETARIAT OF THEB
VicE-PRESIDENT

“That a sum not exceeding
Rs. 43,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1967, in respect
of ‘Secretariat of the Vice-
President’.”

Demanp No. 113—CaprtaL OuTLAY oP
THE MINISTRY OF COMMERCE

“That a sum not exceeding
Rs. 27,76,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March 1967, in respect
of ‘Capital Outlay of the Ministry
of Commerce'.”

DeMAND No. 114—DEerFENCE CAPITAL
OuTLAY

“That a sum not exceeding
Rs. 20,66,67,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1967, in respect
of ‘Defence Capital Outlay'.”
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DemAND No. 115—CAPrTAL OvuTray or Demanp No. 120—Commutep VaLum

THE MINISTRY OF EDUCATION

“That a sum not exceeding
Rs. 1,14,68,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1967, in respect
of ‘Capital Outlay of the Ministry

of Education’.

DeMAND No. 116—CAPITAL OUTLAY ON

THE INDIA SECURITY PRESS

“That a sum not exceeding
Rs, 99,000 be granted to the
President, on aceount, for ar
towards defraying the charges
during the year ending on the
31st day of March, 1967, in respect
of ‘Capita] Outlay on the India
Security Press’.”

or Prnsions

“That a sum not exceeding
Rs. 42,46,000 be granted to the
President, on aeccount, for or
towards defraying the charges
during the year ending on the
31st day of March, 1967, in respect
of ‘Commuted Value of Pensions.”

DemaAnd No. 121—OtrEr CAPITAL
OUTLAY OF THE MINISTRY OF FINANCE

“That a sum not exceeding
Rs, 55,22,00,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
81st day of March, 1867, in respect
of ‘Other Capital Outlay of the

oy

Ministry of Finance'.

DovaNnp No. 122—CapiTAL OuTLAy ON
GRANTS TO STATE AND UNION TERRITORY

Demanp No. 117—CaprraL OUTLAY ON
GOVERNMENTS FOR DEVELOPMENT

CURRENCY AND COINAGE

“That a sum not exceeding
Rs. 2,73,92,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1967, in respect
of ‘Capital Outlay on Currency
and Coinage'”

DeMaND No. 118—CAPITAL OUTLAY ON

MinTs

“That a sum not exceeding
Rs. 4,73,000 be granted to the
President, on , for or
towards defraying the charges
during the year ending on the
31st day of March, 1967, in respect

of ‘Capital Outlay on Mints'.”

DeMAND No. 119—CapPrTaL OUTLAY ON

Korar GoLp Mines

“That a sum not exceeding
Rs. 529,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1967, in respect
of ‘Capital Outlay on Kolar Gold
Mines'.”

“That a sum not exceeding
Rs. 8,32,01,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1867, in respect
of ‘Capital Outlay on Grants to
State and Union Territory Gov-
ernments for Development'.”

DemaNp No. 123—L0OANg AND ADVAN-

css BY THE CENTRAL GOVERNMENT

“That a sum not exceeding
Rs. 70,30,44,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 18687, in respect
of ‘Loans and Advances by the
Central Government'.”

DEMAND No. 124—CarrraL OUTLAY OB

ForesTs

“That a sum not exceeding
Rs. 24000 be granted to the
Presid on , for or
towards defraying the charges
during the year ending on the
31st day of March 1967, in respect
of ‘Capita] Outlay on Forests'.”
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DemAND No. 125—PurcHASE oF Foop- towards defraying the charges
GRAINS during the year ending on the
31st day of March 1967, in respect

“That a sum not exceeding of ‘Capita] Outlay of the Ministry

Rs, 1,16,65,00,000 be granted to

e
the President, on account, for or ot Industry”

towards defraying the charges

during the year ending on the DemanD No. 130—CAprTAL OuTLAY OF
31st day of March, 1967, in respect THE MINISTRY OF INFORMATION AND
of ‘Purchase of Foodgrains'.” BROADCASTING

“That a sum not exceeding
Rs. 31,30,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1967, in respect
of ‘Capita] Outlay of the Ministry
of Information anq Broadcasting’.”

DemaND No. 126—OTHER CAprTAL OUT-

LAY OF THE MINISTRY OF Foop, Agri-

CULTURE, CoMMUNITY DEVELOPMENT
AND COOPERATION

“That a sum not exceeding
Rs. 18,46,12,000 be granted to the
President, on account, for or
towards defraying the charges

during the year ending on the DeMaND No. 131—CariTAL OUTLAY OP

31st day of March, 1967, in respect THE MINISTRY OF IRON AND STEEL
of ‘Other Capital Outlay of the )

Ministry of Food, Agriculture, “That a sum not exceeding
Community Development and Co- Rs. 5,13,33,000 be granted to the
operation’.” President, on account, for or
towards  defraying the charges
Demanp No. 127—CarprrAaL. OUTLAY OF during the year ending on the
THE MINISTRY of HEALTH AND FAMILY 31st day of March, 1867, in respect
PLANNING of ‘Capital Outlay of the Ministry

of Iron and Steel'.”
“That a sum not exceeding

Rs. 1,95,16,000 be granted to the

President, on account, for or DeManp No. 132—CAPITAL OUTLAY ON
towards defraying the charges MULTI-PURPOSE RIVERS SCHEMES
during the year ending on the

31st day of March, 1967, in respect “That a sum not exceeding
of ‘Capital Outlay of the Minis- Rs. 3,59,05,000 be granted to the
try of Health and Family Plan- President, on account, for or
ning'.” towards defraying the charges

during the year ending on the
31st day of March, 1967, in respect
ot ‘Capital Outlay on Multi-

DEMAND No. 128—CAPITAL OUTLAY OF
THE MINISTRY or HOME Arrams

“That a sum not exceeding purpose Rivers Schemes.”
Rs. 40,13,000 be granted to the
President, on account, for or DemaND No. 133—OTheg CaprTAL Ovr-
towards defraying the charges LAY OF THE MINISTRY OF IRRIGATION
during the year ending on the AND POWER
31st day of March, 1967, in respect
of ‘Capital Outlay of the Minis- “That a sum not exceeding
try of Home Affairs’” Rs. 1,76,04,000 be granted to the

DemaAnp No. 129—CaprTaL OuTLAY OF zr;sais;snt,de?:'ﬁ;cgcf)ti:: z‘zrarg::
THE MINISTRY OF INDUSTRY during the year ending on the

“That a sum not exceeding 31st day of March, 1967, in respect
Rs. 9,30,36,000 be granted to the of ‘Other Capital Outlay of the
President, on account, for or Ministry of Irrigation and Power.”
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DrMAND No. 184—CAPITAL OUTLAY OF
THE MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION

31st day of March 1967, in respect
of ‘Capital Outlay on Ports’.”

DEMAND No. 139—CAPITAL OUTLAY ON

“That a sum not exceeding AVIATION

Rs. 1,84,98,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1967, in respect

“That a sum not excecding
Rs. 83,84,000 be granted to the
President, on account, for or
towards defraying the charges

of ‘Capital Outlay of the Ministry
of Labour, Employment and Re-
habilitation”.”

during the year cnding on the
31st day of March 1867, in respect
of ‘Capital Outlay on Aviation’.”

DEMAND No. 140—OTHER CAPITAL OvuT-
LAY ON THE MINISTRY OF TRANSPORT
AND AVIATION

DEMAND No. 135—CAPrTaL OUTLAY OF
THE MINISTRY OF MINES AND METALS

“That a sum not exceeding
Rs. 3.99.90,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1967, in respect
of ‘Capital Outlay of the Ministry
of Mines and Metals”.”

DemAND No. 136—CaAPITAL OUTLAY OF

“That a sum not exceeding
Rs. 46,31,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1987, in respect
of ‘Other Capital Outlay on the
Ministry of Transport and Avia-
tion".”

rHE MINISTRY OF PETROLEUM AND  Dpmanp No. 141—CAPITAL OUTLAY ON

CHEMICALS

“That a sum not exceeding
Rs. 3,47,68,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March 1967, in respect
of ‘Capital Outlay of the Ministry

of Petroleum and Chemicals’.

DEMAND NoO. 137—CAPITAL OUTLAY ON

Roaps

“That a sum not exceeding
Rs, 8,02,12,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March 1967, in respect
of ‘Capital Outlay on Roads’.”

DEMAND No, 138—CAPITAL OUTLAY ON

Portg

“That a sum not exceeding
Rs. 1,38,25,000 be granted to the
President, , for or

Presi on t
towards defraying the charges
during the year ending on the

Pusric Works

“That a sum not exceeding
Rs. 1,70,08,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March 1987, in respect
of ‘Capital Outlay on Public
Works".” .

DemaNp No. 142—Deuxz  CaPITAL
OuTtrAy

“That a sum not exceeding
Rs. 2,30,22,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1967, in respect
of ‘Delhi Capital Outlay’.”

DemanD No. 143—OTHerR CaPrTAL OUT-
LAY OF THE MINISTRY OF WoORKS, Hous~
ING AND URBAN DzvELOPMENT

“That a sum not exceeding
Rs. 13,42,000 be granted to the
President, on account, for or
towards defraying the charges
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during the year ending on the sums from and out of the Consolidateq
31st day of March 1867, in respect Fund of India for the services of a
of ‘Other Capital Outlay of Min- part of the financial year 1966-6%7.
istry of Works, Housing and

Urban Development'.” Mr. Speaker: Motion moved:

“That leave be granted to in-
troduce a Bill to provide for the
withdrawal of certain sums from

DemanDd No. 144—Caprrrar OUTLAY OF
THE DrPARTMENT OF Atomic ENERaY

“That a sum not exceeding and out of the Consolidated Fund
Rs. 8,68,08,000 be granteq to the of India for the services of a part
President, on account, for or of the financia) year 1966-67.".
towards defraying the charges
during the year ending on the Shri Harf Vishnu Kamath (Hos-

3ist day of March, 1967, in respect hangabad): I only want a little light
of ‘Capital Outlay of the Depart- on an obscurity. You will find in the
ment c¢f Atomic Energy'.” Order Puper the caption entitled
‘Contingent Notice of Bill’, and there

DeEMAND No. 145—CaprtaL OUTLAY ON is an a“terisk before that caption.
Post3 AND TELEGRAPHS (Nor MET When there is an  asterisk, usually

FROM REVENUE) there is a foot-note to explain what it
means. But in this case I do not find
“That a sum not exceeding any fost-note nad I do not know what

Rs 7,12,83,000 b:> granted to the the asterisk is fo:.
President, on account, for or

towards defraying the charges Shri Bad: (Khargone): Today that
during the year ending on the {foot-note is missing.

3lst day of March, 1967, in respe t .

of ‘Capi‘a] Outlay on Posts and Mr. Speaker: The asterisk means
Telegraphs (Not met frcm Rcve- ‘To be taken upn in case the Dcmands
nue)'.” for Grants un Account zre voted’.

Demanp No. 146—Otner CapiTaL OCT- Shry Hari Vishnu Kamath: That is
tAy or The DEPARTMENT oF Covmu- Missing today.

NICATIONS
Mr. Speaker: It is a p-inter’s mis-
“That a sum not excecding take. Thz hun. Member being an

Rs. 16,09,000 be granted t> the experiencad parliamentarian will
President, on -account, for or understand what the asterisk is for.
tuwards defraving the charges
during the year ending on the Shri Hari Vishnu Kamath: Becauss
31st day of March, 1967, in respe t 1 am an experi:nced pariiamenta-
of ‘Other Capital Outlay of the rian, I have asked you. Otherwis2 1
Department of Commuaica.jons’.” would nat have asked you.

Mr. Speaker: Th> quoastion is:

13.20 hrz “That Jeave b grantcd to iniro-

duce a Bill tv provide for the
APPROPR™ATION (VOTE ON | withdrawal of certain sums from
ACCOUNT) BILL,* 1966 and out of the Consolidated
. Fund of Indis for the service: of
The Minister of F'mance (Shri :
Sachindra Chaudhurl); I beg to move ;.,‘.’.Mt of the financial year 1966~
for leave to introduce a Bi.l to pro- o
vide for the witl:drawal of certain The molion was adopted.

_‘;’ub'_lshed i;_bu—et_t; _ol Ir;in—l Ex traordinary, Part 1I, section 2, dated
18.3.1866.
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Bill
Shri Sachindra Chaudhuri: I intro-
ducet the Bill.

I beg to movet:

“That the Bill to provide for
the withdrawal of certain sums
from and out of the Consolidated
Fungd of India for the services of
a part of the flnancial year 1966-
67, be taken into consideration.”.

Mr. Speaker: The question is:
“That the Bill to provide for
the withdrawal of certain sums
from and out of the Consolidated
Fund of India for the services of
a part of the ‘inancial vear 1866-
€7. be taken into cofsideration.”.

The motion was adopted.

Mr. Speaker: The question is:

“That clauses 1, 2 and 3, the
Schedule, the Eaa~ting Formuia
and the T:]e stand part of the
Bill".

The mo'io, was adopt:-d.
Clauses 1. 2. ang 3. the Schedule. the
Enacting Formula and the Title were

added to the Bill.
Shri Sachinira Chaudhuri: 1 beg to
move:
“That the DBill ba pa'sed”.
Mr. Speaker: Motion moved:
“That the Bi'l be passed”.

Shri Aav Vishnu Kamath: Before
the Hous» passes this Bill, T wornid
on'v express the hope that tha via
media or modus vivendi which you
have suggrsted and which the Fin-
an~e Minister also has morn or Jess
endarsed. will ha ~uerceszul thig vear
and it will be broucht into being also
this vear. and this being th2 last year
of the Third Lok Sabha, we hcpe that
the 3-mon rommittee will be able to
go into it this ycar.

Mr. Speaker: We shall sce,

The question is:

“That the Bill be passed”.
The motion was adopted.

6504

13.33 hrs.

SEAMEN'S PROVIDENT FUND

BiLL—contd.
RAJYA SABHA AMENDMENTS

The Minister of State in the Minls-
try of Transport and Aviation (Shri
C. M. PoOnacha): I beg to move:

‘That the following amendments
made by Rajya Sab.ua in ine Sea-
mens Providen; Fund B.1, 1965
be iaken intp consideration:

“Enacting Formula

(1) That at paze 1, line 1, for the
word ‘Sixteenth’, the word ‘Scven-
teeni’ be substituied.

Clausg 1

(2) That at page 1, line 4, for the
figure ‘1965’ the tigure ‘1966’ be su.s-
tituced,

Clause 9
(3) That at page 6, lin~ 26, for the

fiour- ‘238 the figure ‘228’ be subs.i-
tuted.” "

quent’al dments,

The; are cc
13.34 hrs,

[MRr. DePUTY-SPEAKER in the Chair)

Shri IMarj Vishnu Kamath (Hos-
hangabad): When wus this B.ll pace
sed?

Sh-j C. M. Poonachi: It was passed
by this Hou e in Septcmber, 1965.

Mr. Deputy-Speake-: The Bill was
passed by the Lok Sabha on the 20th
Septembe-, 1965 and then transmiited
to the Rajya Sabha.

Shri Harl Vishng Kwmath: Why is
the figure ‘288’ bcing changei to
o2'?

Shri C. M. Poonacha: It is a typo-
graph.cal mistake OF & Pritier’s truee
take.

tin Lroduced/n?:;ved with TI;: ra.om

ﬁ:niﬂlions of l‘1= Presidenrt,
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Mr. Deputy-Speaker: The question

‘That the following amend-
ments made by Rajya Sabha in
the Seaman’s Provident Fund
Bill, 1985, be taken into consi-
deration:

“Enacting Formula

(1) That at page 1, line 1, for the
word ‘Sixteenth’, the word
‘Seventeenth’ be substituted.

Clauge 1
(2) That at page 1, line 4, for
the figure ‘1865’ the figure
‘1966" be substituted,
Clause 9

(8) That at page 6, line 26, for
the figure ‘288", the figure ‘228
besubstituted.”.”.

The motion was adopted.

Mr. Deputy-Speaker: The question

“Enacting Formula

(1) That at page 1, line 1, for the
word ‘Sixteenth’, the word
‘Seventeenth’ be substituted,

The motion was adopted.

Mr. Deputy-Speaker: The question

“Clause 1
(2) That at page 1, line 4, for
the figure ‘1965’ the figure

‘1966’ be substituted.”.
The motion was adopted.

Mr. Deputy-Speaker: The question

‘Clause 9

(8) That at page 6, line 26, for
| the figure 288', the figure ‘228
be substituted.”.’.

The motion was gdopted.

Shri C. M. Poonacha:
move:

I beg to

“That the amendments made by
Rajya Sabha pe agreed to.”.

Mr. Deputy-Speaker: The questiom
is:

“That the amendments made by
Rajya Sabha be agreed to.”.

The motion was adopted..

—_—

13.36 hrs.

DEMANDS®* FOR SUPPLEMENTARY¥
GRANTS (GENERAL) 1865-68.

Mr. Deputy-Speaker: The House
will take up discussion and voting om
the Supplementary Demands for
Grants in respect of the Budget
(General) for 1965-66.

1—Ezxpenditure met from Revenue

Drmanp No. 4—OtHer RevENUE Ex-—
PENDITURE OF THE MINISTRY oF Crviu
AVIATION

Mr. Deputy-Speaker: Motion mow-
ed:

“That a Supplementary sum not
exceeding Rs, 1,39,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 81st day of March, 1966,
in respect of ‘Other Revenue Ex-
penditure of the Ministry of Civil
Aviation' ”.

Demanp No. 7—OTHER ReEvEnuE Ex-
PENDITURE OF THE MINISTRY oOF
COMMERCE

Mr. Deputy-Speaker: Motion mov-
ed:

“That a Supplementary sum not
exceeding Rs. 1,000 be granted
to the President to defray the

*Moved with the recommendation of the President.
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charges which will come in course
of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Other Revenue Ex-
penditure of the Ministry of Com-
merce' ”.

W65-66 6508

to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Other Revenue Ex-
penditure of the Ministry of Edu-
cation’.”

DeMaND No. 11—DEFENCE SERVICES,
EFFECTIVE ARMY Demanp No. 25—MINISTRY OF FINANCE
Mr. Deputy-Speaker: Motion mov-

o Mr. Deputy-Speaker: Motion mov-

“That a Supplementary sum not
exceeding Rs. 22,03,00,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Defence Services,
Effective-Army’.”

DEMAND No. 12—DEFENCE  SERVICES,
ErrecTIvE-NAVY

Mr. Deputy-Speaker: Motion mov-

“That a Supplementary sum not
exceeding Rs. 2,48,00,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Defence Services,
Effective-Navy'”.

DEMAND No. 14—DEFENCE SERVICES,
NoN-FrECcTIVE

Mr. Deputy-Speaker: Motion mov-
ed:

“That a Supplementary sum not
exceeding Rs. 1,76,50,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1968,
in respect of ‘Defence Services,
Non-effective’ ”,

DemanDp No. 21—OrEer Rrvenux Ex-
PENDITURE OF THE Mnastry or Eou-
CATION.

Mr. Deputy-Speaker: Motion mov-

“That a Supplementary sum not
exceeding Rs. 90,68,000 be granted

ed

ed:

“That a Supplementary sum not
exceeding Rs. 12,51,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Ministry of Fin-
ance’ ",

Demanp No. 27—UnioN Excise Dutms.

Mr. Deputy-Speaker: Motion mov-

“That a Supplementary sum not
exceeding Rs. 40,75,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Union Excise
Duties’ ”.

DrmaND No. 28—Taxzs ON Incomm

INCLUDING CORPORATION TAX, FrcC.

Mr. Deputy-Speaker: Motion mov-

“That a Supplementary sum not
exceeding Rs. 25,00,000 be granted
to the President to defray the
chargey which will come in course
of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Taxes on Income
including Corporation Tax, etc.'”

Demanp No. 30—Avorr

Mr. Deputy-Speaker: Motion mov-

“That a Supplementary sum not

exceeding Re 500,000 be granted
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[Mr. Deputy-Speaker] DeMAND No. 39—GRANTS-IN-AID TO

STATE AND UNION TERRITORY GoOv-

to the President to defray the

charges which will come in course

of payment during tho vear end-

ing the 31st day of March, 196¢

in respect of ‘Audit’”.

Demand No. 31—CuURRENCY AND
Coinace

Mr. Deputy-Speaker: Motion mov-

“That a Supplementary sum not
exceaxd ng is. 1,12,55,000 be g anted
to the President 1o defray the
cha.ge; which will come in course
of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Currency & Coin-
age'".

Demanp No. 32—Mint

ERNMENTS

“ oy
“That a Supplementary sum not
exc2eding Rs. 6 00.00,000 be grant-
ed to the President to defray the
chaige; which will come in course
of payment during the year end-
ing the 3Jst day of March, 1966
in respect of ‘Granis-in-Aid to
tate and Union Territory Govern-
ments' ",

Demanp No. 46—FOREST3

Mr. Deputy-Speaker: Motion mov-

A

M-, Deputy-Speaker: Motion move
M:. Deputy-Speaker: Motlon mov- cd:
ed:

“That a Supplementary sum not
exceeding Rs. 16.81,000 be granted
ty the President to defray the
chatge; which will eome in course
of payment during the year end-
ing the 31st dav of March, 1966,
in raspect of ‘Minl’”.

Demanp No. 3(—Orium
Mr. Deputy-Speaker: Motion mov-
1.

el

“Th~t a Supplem~ntary sum not
exceeding Rs. 11,40 000 be giun‘ed
ty the President 1o defray the
charge; which will come in course
of payment during the year end-
ing the 3lIst dwy of March, 1966,
in respect of ‘Opiun’”.,

“That a Supplementary sum not
exceeding Rs. 11,80,000 be granted
to the President to defray the
charge; which will come in course
of payment during the year end-
ing the 31st day of March, 1963,
in respect of ‘Forest'”,

DeEMAND No. 48—MiNIsTRY OoF HEALTR

Mr. Deputy-Speaker: Motion mov-

cd:

“That a Supplementary sum not
exceeding Rs. 1,30,000 be grantcd
to the President 1o defray the
cnarge; which will come in course
of payment during the year end-
ing the 31st day of March, 1966,
in re:pect of ‘Minis:ry of Health’ ",

Lrmaxp No, 37—OTHerR Revenve Ex-
PUNDITURE OF THE MINISTRY OF
FInance
Mr. Depaty-Speakcr: Motion mov-

€C:

DeMAND No. 51—Mintstry oF Howms
AFFAIRS

Mr. Deputy-Speaker: Motion mov-
ed:

“That a Supolem~ntiry sum not
exceeding Rs. 21,67,28.000 be g-ant-
ed to the Prrsident tn defray the
charges which will come in course
of payment during the yecar end-
ing the 31st dav of March. 19Rg,
in resnect of ‘Other Revenue Ex-
penditure of the Ministry of Fin-
ance’”.

“That a Supplementary sum not
exceeding Rs. 44 00,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st dav of March, 19686,
in respect of ‘Ministry of Home
Affairs’”.



6511 D. S. G. (General), PHALGUNA 27,

Demanp No. 852—CAmNer

Mr., Deputy-Speaker: Motion mov-

ed:

“That a Supplementary sum not
exceeding Rs. 92,000 pe granted
to the President to defray the
charges whic¢n will come in course
of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Cabinet’”.

DEMAND NoO. 54—ADMINISTRATION OF
JusTice

Mr, Deputy-Speaker: Motion mov-

ed:

“That a Supplementary sum not
exceeding Rs. 28,000 be granted
to the President to defray the
chargeg which will come in course
of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Administration of
Justice’ .

Dxmanp No. 55—Porrce
Mr. Deputy-Speaker: Motion mov-

“That a Supplementary sum not
exceeding Rs. 2,27,57,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1968,
in respect of ‘Police’ ",

DemAND No. 57—STATISTICS

Mr. Deputy-Speake:: Motion mov-
ed:

“Thzt a Supplementary sum not
exceeding Rs. 44,31,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1968,
in respect of ‘Statistics' ",

Devanp No. 58—Privy
ALLOWANCES OF INDIAN Rurens

Mr. Deputy-Speaker: Motion mov-
ed:

“That a Supplem~ntary sum not
exceeding Rs. 86,000 be granted

1887 (SAKA)

ed:
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to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Privy Purses and Al-
lowances of Indian Rulers’'".

Drmanp No. 58—Drrm
Mr. Deputy-Speaker: Motion mov-

“That a Supplementary sum not
exceeding Rs. 1,40,00,000 be grant-
ed to the President to def.ay the
chargeg which will come in course
of payment during the year end-
ing the 31st day of March, 1968,
in respect of ‘Delhi’”.

DemanDp No. 60—ANDAMAN AND
NicoBar IsLANDS

Mr. Deputy-Speaker: Motion mov-

“That a Supplementary sum not
exceeding Rs. 10 00,000 be granted
to the President to defray the
charges which will come in course
of payment during the ycar end-
ing the 31st day of March, 19686,
in respect of ‘Andaman and
Nicobar Islands’”.

Demanp No. 63—Otner Revenve Ex-

PENDITURE OF THE MINISTRY oF Home
AFFAIRS

Mr. Deputy-Speaker: Mot.on move

“That a Supplementary sum not
exceeding Rs. 1,000 be g anted
to the President 1o defray the
charge; which will come in course
of payment during the year end-
ing the 31st day of March, 1968,
in respect ¢¢ ‘Othcr Revenue Ex-
penditure of the Ministry of Hema
Affairs’ ",

PURsES ANp DEMAND No. 64—MivisTRY OF INDUS-

THY AND SUPPLY

Mr. Deputy-Speaker: Motion mov-

ed:

“That a Supplementary sum not
exceeding Rs. 4,22,000 be granied
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[Mr, Deputy-Specaker)

to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Ministry of Industry
and Supply’”.

DemAND No. 69—MINISTRY OF INFOR-
MATION AND BROADCASTING

Mr. Deputy-Speaker: Motion mov-

“That a Supplementary sum not
exceeding Rs. 24,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1966,
in respect of "Ministry of Informa-
tion and Broadcasting’".

DeMAND No. 70—BROADCASTING

MARCH 18, 1966

ed
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to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Ministry of Irrigation

and Power’".

DemaND No. 74—OTHER REVENUE Ex-

PENDITURE OF THE MINISTRY OF IRRI-
GATION AND POWER

Mr. Deputy-Speaker: Motion mov-

“That a Supplementary sum not
exceeding Rs. 93,00,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 3lst day of March, 1966,
in respect of ‘Other Revenue Ex-
penditure of the Ministry of Irri-
gation and Power' ”.

Mr. Deputy-Speaker: Motion mov-

ed:

DemANDp No. 78—OTHER RevENue Ex-
PENDITURE OF THE MINISTRY oOF
LABOUR AND EMPLOYMENT

“That a Supplementary sum not
exceeding Rs. 28,00,000 be granted
to the President to defray the
chargeg which will come in course Mr. Deputy-Speaker: Motion mov-
of payment during the year end- ed:
ing the 31st day of March, 1966,
in respect of ‘Broadcasting’”. “That a Supplementary sum not

Demanp No, 71—O Ex- exceeding Rs. 32,99,000 be granted

M 1 to the President to defray the
PENDITURE OF THE MINISTRY OF IN- chargeg which will come in course

of payment during the yecar end-
ing the 31st day of March, 1966,
in respect of ‘Other Revenue Ex-
penditure of the Ministry of
Labour and Employment’”.

FORMATION AND BROADCASTING

Mr. Deputy-Speaker: Motion mov-
ed:
“That a Supplementary sum not

exceeding Rs. 20,00,000 be granted
to the President to defray the
chargeg which will come in course
of payment during the year end-
ing the 31st day of March, 1966

in respect of ‘Other Revenue Ex- Mr. Deputy-Speaker: Motion mov-
penditure of the Ministry of In- ed:
formation and Broadcasting’”.

DeMAND No 72—MINISTRY OF IRRIGA-
=ox aNp Powrr

Wr. Deputy-Speaker: Motion mov-

DemAND No, 82—MiINISTRY or PrrRo-
LEUM AND CHEMICALS

“That a Supplementary sum not
exceeding Rs. 1,49,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1966
in respect of ‘Ministry of Petro-

*That a Supplementary sum not
leum and Chemicals’ .

exceeaing Rs. 280,000 be granted
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Demanp No. 83—OTHER REVENUE Ex-
PENDITURE OF THE MINISTRY OF PET-
ROLEUM AND CHEMICALS

Mr. Deputy-Speaker: Motion mov-

<d:

“That a Supplementary sum not
exceeding Rs. 94,000 be granted
to the President to defray the
chargeg which will come in course
of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Other Revenue Ex-
penditure of the Ministry of Petro-
leum and Chemicals.” ",

Demanp No. 84—MINISTRY OF REHA-
BILITATION

Mr, Deputy-Speaker: Motion mov-

“That a Supplementary sum not
exceeding Rs. 1,30,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Ministry of Rehabi-
litation' ",

DemAND No. 87—GEOLOGICAL SURVEY

Mr. Deputy-Speaker: Motion mov-

“That a Supplementary sum not
exceeding Rs. 1,39,47,000 be grant-
‘ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Geological Survey'”.

Demanp No, 88—OTtrHER Revenue Ex-
PENDITURE OF THE MINISTRY OF STEEL
AND MiInES

Mr. Deputy-Speaker: Motion mov-

ed:

“That a Supplementary sum not
excecding Rs. 2,11,48,000 pe grant-
ed to the President o defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1966,

ed:

ed:

ed:
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in respect of ‘Other Revenue Ex.
penditure of the Ministry of Steel
and Mines' ”.

DeMAND No. 93—LIGHT-HOUSES AND

LiGHT-sHIPS

Mr, Deputy-Speaker: Motion mov-

ed:

“That a Supplementary sum not
exceeding Rs. 30,535,000 be granted
to the President to defray the
charges which will come in course
of payment during the yecar end-
ing the 31st day of March, 1966,
in respect of ‘Light-houses and
light-ships' "',

DemMAND No. 95—MINISTRY or WORKS

AND HousinG

Mr. Deputy-Speaker: Motion mov-

“That a Supplementary sum not
exceeding Rs. 1,47,000 be granted
to the President to defray the
chargeg which will come in course
of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Ministry of Works
and Housing'”.

DemanDp No. 96—Pusric WORKs
Mr. Deputy-Speaker: Motion mov-

“That a Supplementary sum not
axceeding Rs. 3,11,09,000 be granted
to the President to defray the
chargeg which will come in course
of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Public Works'”.

Demanp No. 100—ATtomic ENERGY

ResEARCH
Mr. Deputy-Speaker: Motion mov-

“That a Supplementary sum not
excceding Rs. 6,00,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Atomic Energy Re-
search’”.



ed
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[Mr. Deputy-Speaker]
Demanp No. 103—Posts AND Trnx-
GRAPHS—WORKING EXPENSES

Mr. Deputy-Speaker: Motion mov-

ed:

‘“That a Supplementary sum not
exceeding Rs. 2,07,05,000 be grant-
ed to the Preisdent to defray the
chargeg which will come in course
of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Posts and Tele-
graphs—Working Expenses’".
DemAND No. 104—Posts AnNp TriE-
GRAPRS—DIVIDENT TO GENERAL RE-
VENUES AND APPROPRIATIONS TO Rx-
s8ERVE Funps

Mr. Deputy-Speaker: Motion mov-

“That a Supplementary sum not
exceeding Rs. 1,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Posts and Tele-
graphs—Dividend to General Reve-
nues and Appropriations to Reserve
Funds'".

DeMAND No. 106—DEPARTMENT oOF
PARLIAMENTARY AFFAIRS

Mr. Deputy-Speaker: Motion mov-

ed:

“That a Supplementary sum not
exceeding Rs, 70,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Department of Par-
liamentary Affairs’”.

Demanp No. 107—DEPARTMENT OF
SOCIAL SECURITY

Mr. Deputy-Speaker: Motion mov-

“That a Supplementary sum not
exceeding Rs. 3,64,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1968,
in respect of ‘Department of So-
cial Security’ .

18, 1968 1965-66 6518

II. Expenditure met from Capital and
Disbursement of Loans ang Advances

Demand No. 114—OtHER CAPITAL OUR™
LAY OF THE MINISTRY OF CIVIL AVIATION

Mr. Deputy-Speaker: Motion mov-
ed:

“That a Supplementary sum not
exceeding Rs. 77,000 be granted
to the President to defray the
chargeg which will come in course
of payment during the year end-
ing the 31st day of March, 19¢
in respect of ‘Other Capital Out-
lay of the Ministry of Civil Avia-
tion' ”.

DemAND No. 115—CAPITAL OUTLAY OF
THE MIN1sTRY OF COMMERCE

Mr. Deputy-Speaker: Motion mov-
ed:

“That a Supplementary sum not
exceeding Rs. 85,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Caiptal Outlay of the
Ministry of Commerce’”.

DEMAND No. 118—CAPITAL OuTLAY OF
THE MINISTRY OF EDUCATION

Mr. Deputy-Speaker: Motion mow-

“That a Supplementary sum not
exceeding Rs. 1,21,87,000 be grant-
ed to the President to defray the
chargeg which will come in course
of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Capital Outlay of the
Ministry of BEducation’”.

Demanp No. 119—CarrtaL OuTLAY or
THE MINISTRY OF EXTERNAL AFFAIRS

Mr. Deputy-Speaker: Motion mov-
ed:

“That a Supplementary sum not
exceeding Rs. 10.00.000 be granted
to the President to defray the
charges which will come in course
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of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Capital Outlay of the
Ministry of External Affairs'".

1965-66 6520

ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Loans and Advances

Demanp No. 121—CaprraL OuTray on by the Central Government’ ",

Currency AND ComNace

Demanp No.  130—OtuErR CariTAL

Mr. Deputy-Spcaker: Motion mov-
: OvuTrAY or THE MINIsTRY OF Foop AND

That a Supplementary sum pot
exceeding Rs. 6,41,66,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Capital Outlay on
Currency and Coinage’”.

Demanp No. 122—CapiraL OuTray onN
MinTs

Mr. Deputy-Speaker: Motion mov-
ed:

“That a Supplementary sum not
exceeding Rs. 8.13,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Capital Outlay on
Mints’ ",

Demanp No. 124—COMMUTED VALUE OF
PeNsIONS

Mr. Deputy-Speaker: Motion mov-

“That a Supplementary sum not
exceeding Rs. 64,84,00 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Commuteq value of
Pensions' ”.

DemanD No. 127—LoANS  AND
ADVANCES BY THE CENTRAL
GOVERNMENT

Mr. Deputy-Speaker: Motion mov-

“That a Supplementary sum not
exceeding Rs. 70,00,00,000 be grant-

ed

AGRICULTURE

Mr. Deputy-Speaker: Motion mov-

“That a Supplementary sum not
exceeding Rs. 13,00,01,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 3l1st day of March, 1868,
in respect of ‘Other Capital Out-
lay of the Ministry of Food and
Agriculture’ ",

DEMAND No. 131—CAprTAL OUTLAY OF

THE MmisTRY oF HEALTH

Mr. Deputy-Speaker: Motion mov-

ed:

“That a Supplementary sum not
exceeding Rs. 82,59,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1968,
in respect of ‘Capital Outlay of
the Ministry of Health'".

DemManp No. 132—CarrraL OuTLAY OF

THE MiNisTrRy or HoMmr ArrFAms
Mr. Deputy-Speaker: Motion mov-

“That a Supplementary sum not
exceeding Rs. 25,00,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Capital Outlay of the
Ministry of Home Affairs’ ™.
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DemAND No. 134—Carrrar OvuTLay oF of payment during the year end-

THE MINISTRY OF INFORMATION AND ing the 31st day of March, 1966,
BROADCASTING in respect of ‘Capital Outlay of the
Mr. Deputy-Speaker: Motion mov- lcv:lll:,]f."y of Petroleum and Chemi-
D
“That a Supplementary sum not im"&lzgﬁ?:c;r::“ Oug,w or
exceeding Rs. 1,000 be granted AND VINES
to the President to defray the Mr. Deputy-Speaker: Motion mov-
charges which will come in course ed:
of payment during the year end- :
ing the 31st day of March, 1966 That a Supplementary sum not
in respect of ‘Capital Outlay of the exceeding Rs. 1,38,00,000 be grant-
Ministry of Information and ed to the President to defray the
Broadcasing’". charges which will come in course

of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Capital Outlay of the
Ministry of Steel and Mines' .

‘Demanp No. 135—Caprrar OuTLay oN
MuLTI-PURPOSE RIVER SCHEMES

Mr. Deputy-Speaker: Motion mov-

Demanp No. 142—CaprraL OuTLay on

That a Supplementary sum pot Ports
exceeding Rs. 6,61,06,000 be grant- .
ed to the President to defray the ed?\ir, Deputy-Speaker: Motion mov-

chargeg which will come in course
of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Capita] Outlay on
Multi-purpose River Schemes'".

“That a Supplementary sum not
exceeding Rs. 1,51,18,000 pe grant-
ed to the President to defray the
charges which will come in course

DEMAND No. 136—OTHER CAPITAL of payment during the year end-
‘OUTLAY OF THE MINISTRY OF IRRIGATION ing the 31st day of March, 1966,
AND POWER in respect of ‘Capital Outlay on
Ports' .
Mr. Deputy-Speaker: Motion mov-
-ed: Demanp No. 148—Carrtar OuTLay ow
“That a Supplementary sum not Posts AND TELEGRAPHS (Nor w™meET
exceeding Rs. 12.45,000 be granted rrOM REVENUE)

to the President to defray the

charges which will come in course Mr. Deputy-Speaker: Motion mov-

! ed:
of payment during the year end-
ing the 31st day of March, 1866, “That a Supplementary sum not
in respect of ‘Other Capital Outlay exceeding Rs. 1,000 be granted
of the Ministry of Irrigation and to the President to defray the

Power'". charges which will come in course

f payment during the year end-
Drmanp No. 138—Caprrar OvuTray or ©°
THE MINISTRY OF PETROLEUM AND ing the 31st day of March. 1968,

in respect of ‘Capital Outlay on
¢ ¢ Posts and Telegraphs (Not Met
Mr. Deputy-Speaker: Motion mov- from Revenue)'”.

-ed:
Does the hon. Minister want to say

That a Supplementary sum pot anything?

exceeding Rs. 12,77,02,000 be grant-
ed to the President to defray the The Deputy Minister in the Ministry
<charges which will come in course of Finance (Shri L. N. Mishra): I
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would like to make some observations.
The last batch of Supplementary De-
mands for Grants for expenditure of
the Centra] Government (excluding
Railways) for the current year was,
as the House is aware, presented in
the Lok Sabha on the 25th February,
1966. The total amount asked for was
Rs. 335'66 crores as assessed up to the
middle of January, 1966. Ag a result
of information that has since become
available, the additional requirement
under Demand No. 100-Atomic Energy
Research during the current year is
now estimated at only Rs. 6 lakhs
instead of Rs. 26 lakhs shown in the
printed booklet. This is because the
requirement of Rs. 20 lakhs for hous-
ing for the Tata Institute of Funda-
'mental Research which was provided
for under Demand No, 100—Atomic
Energy Research will now be met from
another grant in the Capital section.
As savings are available under the
Grant in the Capita] section, no addi-
tional funds will be required on this
account. The total amount now re-
quired is consequently Rs. 335:46 cro-
res, of which Rs. 9498 crores relate to
Revenue, Rs. 45-48 crores to Capital
and the balance of Rs. 195 crores to
Loans and Advances.

The main items under Revenue are
Rs. 26.27 crores for Defence, Rs. 17.15
crores for transfer of Emergency
Risks Insurance receipts to the res-
pective Fundg and other expenditure
under the Emergency Risks Schemes,
Rs. 16'50 crores on account of dis-
count on Treasury Bills and interest
on Post Office Savings Bank Deposits,
Rs. 6 crores for payment to States for
border security, Rs. 55 crores for
dearness allowances increases, Rs. 5
crores for payment of States’ sghare
of Union Excise Duties and Rs. 4
crores for payments against Tax Cre-
dit Certificates.

Shri Hari Vishnu Kamath (Hosh-
angabad): On a point of order. I am
sure you will agree with me that
when the Deputy Minister is making
an important speech, like this, or ra-
ther, reading out an important speech,
there should be quorum in the House.

2864(Ai) LSD—8.
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Mr. Deputy-Speaker: The hon.
Deputy Minister may resume his
seat for a while. There is no quorum.
The bell is being rung....

Now, there is quorum. Now, Shri
L. N. Mishra may resume his speech.

Shri L. N. Mishra: On the capital
side, provision hag been made for ad-
ditional expenditure for purchase of
fertilisers—Rs. 13  crores; for the
Farakka Barrage Project—Rs. 8.61
crores; and Oil and Natural Gas Com-
mission and Indian Qil Corporation—
Rs. 12.77 crores. Of the requirement
of Rs. 195 crores under Loans, Rs. 125
crores are for States for Plan and
other purposes, of which Rs. 25 crores
are recoverable during the year it-
self and Rs. 70 crores for various
parties including public sector con-
cerns. The total requirement of Rs.
335.46 crores will be set off to the ex-
tent of Rs. 11553 crores on account of
additional receipts , recoveries, ad-
justments, surrenders etc. and the
net outgo from the Consolidated Fund
of India would amount to Rs. 219-83
crores only. The detailed explana-
tions in support of the additional re-
quirements have been given in the
Supplementary Demand Statement;
and I need hardly repeat them here.

Mr. Deputy-Speaker: The time al-
lotted is 2 hours.

Shri 8. M. Banerjee (Kanpur): 1
rise to a point of order, under rule
376(2) which says:

“A point of order may be raised
in relation to the business before
the House at the moment”.

1 would invite your attention to De-
mand No. 140—Capital Outlay of the
Ministry bf Stee] and Mines. Now a
supplementary grant of Rs. 138 lakhs
is sought for invesment in the Hin-
dustan Zinc Private Ltd. which in-
volves g new service. As mentioned
in the explanatory statement, the
Metal Corporation of India was ac-
quired by Government by passing an
ordinance. The whole matiter was
very controversial and it was objected
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to by all sections of the House, by all
Members of this House, on  the
ground that the Metal Corporation of
India (Acquisition of Undertaking)
Ordinance was not necessary. When
the Bil] to replace the Ordinance was
brought forward here, all Members,
whether belonging to thig side or the
other, objected to it, including Shri
Arun Guha. Our contention was that
this taking over by Government of a
particular corporation which was re-
commended to be given a loan of Rs.
4 crores by the Planning Commis-
sion was not with good intentions.
One of the biggest industrialists ‘of
this country, Shri Birla, wanted to get
into this Corporation, but the Metal
Corporation did not want to include
him. Hence Government wanted to
come to his help and took it over.

Despite our objections, the Corpo-
ration was taken over by Govern-
ment. Now I feel that this Demand
No. 140 cannot be discussed in this
House. The House has every right to
discuss the other Demands, but it

cannot discuss Demand No. 140. 1
would invite your attention to a
judgment delivered by a Division

Bench of the Circuit Bench of the
Punjab High Court comprising Kapur
J. and Dulat J. on the 13th. In their
Judgement, they held the Metal Cor-
poration Act invalid, I have got with
me a copy of the Judgement. If the
Act has been held invalid, I do not
now how this Demand can be discus-
sed in this House.

I am aware that they had some
provision for the workers who are
working there, Nearly 4.000 workers
are there. But discussion of this De-
mand now will be illegal. Here we
are asked to vote a demand which
should not normally exist in the
grant. My contention is—I am glad
the hon. Minister of Mines and Met-
als is here now—that when an Act
has been declared invalid by a High
Court, when a stay order has not
been obtained. when Government
have not gone in appeal to the Sup-
reme Court for an injunction and
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when no other Bill has been brought
forward to revalidate the Act, it is
beyond the competence of this
House to proceed with a discussion
on the Demand in question. T would
request your ruling on the point.

The Minister of Mines and Metals
(Shri S. K. Dey): An application
for a stay order was made to the
High Court and an interim stay
order has been granted upto the
24th, when it will be considered
again. We have also sought leave of
the High Court for making an ap-
peal to the Supreme Court.

If I may say <o, it is
auestion of the taking
the Corporation  that
contested nor the purpose for which
it has been taken over; the
dispute is over the quantum of com-
pensation.

Shri S. M. Banerjee: I have got a
copy of the judgment with me.

not the
over of
has been

Mr. Deputy-Speaker: Stay order has
been granted. Let him not contest
that,

Shri S. M. Banerjee;: Now, speaking
on these Demands, I would confine my
remarks to Demands Nos. 14, 25 and
140 . . . .

Shri Priya Gupta (Katihar):
about cut motions?

What

oft 7y femd (A7) : #7T sy
T I & | T A MEET FAGTF JiA
& 398 At ¥ O F geATy f7Y MU
&, @ SART Ao T FY AT F4 X
Ty ?
Mr, Deputy-Speaker: Hon. Mem-
bers who wish  to move cut motions

may pass on sheir slips to the Table
within about 10 minutes.

Shri S. M. Banerjee: What is the
total time allotted for this?

Mr. Deputy-Speaker; 5—7 minutes

each,
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Shri §. M. Banerjee: That is hara-
ly adequate, You can increase the
time by half an hour. This is as good
as a general budget.

Mr. Deputy-Speaker:
heavy agenda before us.

Shri S. M. Banerjee:
have 15 minutes, what
speaking?

Mr. Deputy-Speaker:
will be shut out.

We have a

If we cannot
is the use of

Then others

Shri §. M. Banerjee: I would earn-

estly request you to show some
latitude.

Mr. Deputy-Speaker: All right—
about 10 minutes.

Shri 8. M. Banerjee: As I said, 1

will confine myself to some of the
Demands only. Demand No. 14 s
among other things, on account of
additional expenditure on account of
payment of arrears of Government
contribution in respect of certain cate-
gories of workers subscribing to the
Indian Ordnance Factories’ Work-
men’s Provident Fund. The payment
under this fund even after retire-
ment or even after a person dies
takes a long time. So I plead
with Government and the Finance
Minister to kindly see that some
method is evolved by which the pro-
vident fund is paid at least within
three months of retirement or within
thrce months of a man’s death. 1
know that more than a lakh of
workers in these ordnance factories
were given the option to remain under
the provident fund scheme or come
under the pension scheme. It was not
properly explained to them, with the
result that now they find the pen-
sionarv benefit is much more. So, I
would request that they should be
given another option that an oppor-
tunity should be given to them again
to exercise their option.

Coming to Demand No. 25 Com-
pany Law, it has been stated here:

“Creation with  effect from
different dates during the cur-
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rent year of the following posts
in the erstwhile Departments of
Company Affairs and flInsurance
and of Revenu for implementing
the provisions of the Companies
Amendment Act, 1965 which
were enacted for the purpose
of exercising a check on mal-
practices, misfeasance and other
fraudulent methods adopted by
some companies, and for exa-
mining the working of the Cus-
toms Department.”
It is a welcome feature. You know
that this company law affair has
been transferred from the Ministry
of Finance to the law Ministry. I
do not want to say anything about

that. It is their business. But 1
want effective functioning, of the
Company Law Department. I  had

read out just now Question No. 415
of 8th March, 1966. A question was
put whether Government has taken
steps or whether they have taken
any flnal decision regarding the abo-
lition of the managing agency sys-
tem. I know the whole question has
been referred to a Commission
headed by Mr. Patel. What reply
did we get? It was said that prac-
tically all these managing agencies’
terms were coming to an end on 3Ist
December, 1965. The question arose
whether the terms should be renew-
ed beyond that date. By a notifica-
tion it was said that normally it
should not go beyond 31st March,
1967, but the Law Minister has ex-
pressed his helplessness. What we
find from the statement which was
laid on the Table of the House in
reply to Starred Question No, 415 of
8th March, 1966 is that the term of
nearly 35 managing agents was re-
newed not only for one year or six
months, but, without caring in the
least for the notification that it
should not go normally beyond 31st
March, 1987, it was renewed for five
years and ten years. Why I want to
raise this question is that for Messrs.
Parry & Co., and others, it was re-
newed for ten vears. So, I want an
answer from the Finance Minister
whether it is a fact that in the me-
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morandum against the ex-Finance
Minister submitted by some Mem-
bers of Parliament to the President,
this was one of the charges against
him that he rencwed the managing
agency system, without least caring
for the instructions in the depart-
ment, for five years, six years and
so on. And from the statement it
will be quite clear that he took this
action after March or May, 1965,
knowing full well that some me-
morandum was being drafted against
him, and after the submission of the
memorandum in September, most
probably in August or September
1965, he thought it proper before
resigning or before quitting  this
Government, to extend the period of
managing agency of nearly 35 mana-
ging agencies for flve years or more.
This requires a thorough investiga-
tion. When we said in this House
that we demanded that the charges
in the memorandum submitted
against Mr. T. T. Krishnamachard
ex-Finance Minister, deserved a
thorough probe, we were told that
no probe was necessary. And Mr. T.
T. Krishnamachari goes round the
country and tells the press people
that because there was some hand
of big business, some of the Mem-
bers submitted this memorandum. I
would demand a reply from the Fi-
nance Minister and Law Minister as
to how these managing agencies
could be renewed beyond the period
of 31st March, 1967. Why for five
years and ten years?

This Is a question of corruption,
and deep-rooted corruption which
can only be unearthed by appoint-
ing a Commission. That is why I
stil plead that there should be a
commission appointed to go through
all charges against Mr. T. T. Krish-
namachari, including extending the
life of the managing agents for five
years or ten years.

Tht Minister of State in the Minis-
try of Finance (Shri B. R, Bhagat):
We have not asked for any money for
that,
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Shri S. M. Banerjee: No, no.
Kindly read it. Don't try to shield.
It says:

“Creation with effect from diff-
erent dates during the current
year of the following posts....”

It is in page 14.

Shri B. R. Bhagat: This is com-
pany law, not for managing agents.

Shri 8. M. Banerjee:
Law Administration.

Company

Shri B. R. Bhagat: That is what
1 am saying. This is about the func-
tioning of company law. But un-
less we ask for any specific demand
for managing agency, he cannot raise
it and he is raising a policy issue.

Shri S. M. Banerjee: This is too
much.
Shri B. R. Bhagat: Government

have asked for some posts in Com-
pany Law.

Shri S. M. Banerjee: They want
money for Company Law, and the
duty of Company Law is to see that
the companies function properly, it
should investigate and so on.

Shri B. R, Bhagat: That can not
be raised.

Shri S. M. Banerjee: I am only
speaking on the Company Law Ad-
ministration.

Mr. Deputy-Speaker: It is eall
right. You have said whkat you
wanted to say.

Shri S. M. Banerjee: I want that

there should be a commission to go
into the various charges against
Mr. T. T. Krishnamachari, why these
Managing Agencies were renewed
beyond 31st March. 1967.

Demand No. 51 . under Ministry
of Home Affairs. I would invite
your kind attention to page 44:
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“Increase expenditure under
travelling allowance due to more
tours undertaken by non-official
members of varioug sub-commit-
tees working under the Depart-
ment of Administrative Re-
forms as well as for payment
of Dearness Allowance..”.

When we talk of administrative re-
forms, there is a commission appoin-
ted under the chairmanship of
Shri Morarji Desai called the Ad-
ministrative Reforms Commission. I
raised this question the other day
that when this Commission isg con-
sidering all aspects as to how
the administrative work can be
streamlined, what reforms there can

be in the administration, how effi-
ciency, can be increased and so
on..

Mr. Deputy-Speaker: This is for
1966.

Shri S. M. Banerjee: Yes, but the
retrenchment issue ig also coming
from 1964.

Mr. Deputy-Speaker: It iz about

past expenditure.

Shri S. M. Banerjee: You have ap-
pointed a commission now. What 1
am saying is that under a different
scheme, the Ministry of Home Af-
fairs appointed a particular com-
mittee to go into this entire ques-
tion, previous to this commission.

Mr. Deputy-Speaker: It is for that
that they want this money.

Shri S. M. Banerjee: Kindly hear
me. They appointed a commitlee to
consider how there could be increase
in efficiency and also how red-tapism
could be avoided, This scheme was
known as the officer-oriented scheme,
and under that scheme they are sug-
gesting retrenchment or transfer or
declaration of surplug to the tune of
10,000 employees. Ten thousand em-
ployeeg including LDCs, UDCs, sec-
tion officers, section assistants and
assistants, are going to be retrenched,
or they have to accept voluntary
retirtment. The other day the Deputy
Home Minister, Shri Shukla, in his
reply said that there was no possi-
bility of retrenchment, that they
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would be given alternative jobs, but
I have in my possession information

that on 15th March, 1866, after
that assurance, a letter hag been
issued marked “Immediate” to all

ministries asking the men to retire
voluntarily. Young men who can
serve for another ten or 15 years
have been asked to retire volun-
tarily. They say it is voluntary
retirement, they have been asked to
retire voluntarily. That is why I re-
quest that this officer-oriented scheme
should not be implemented, and the
whole case should be referred to the
Administrative Reforms Commission.
I, thercfore, plecad that thig will be
most unfair, that this retrenchment, if
it is carried out, will result in mass
agitation not only in Delhi but in other
places.

14 hrs.

Lastly, a word about the Metal
Corporation of India. The hon.
Minister said that a stay order had
been obtained, I have nothing against
that. The choice before the Gove-
rnment is either they pay a com-
pensation of Rs. 25 crores or they
allow this company to function.
I am all for taking it over; I want the
'melal corporation and ulso aluminium
corporation to be taken over by the
government: I am gn ardent supporter
of nationalisation and public sector.
But the point is whether the govern-
ment has done it with good intentions.
What has been done? Mr. Birla want-
ed to be associated with the metal
corporation, The managing director
A. C. Datta and others did not want
Mr. Birla to come. But because of
Mr. Birla's influence with the govern-
ment, he got an ordinance passed,
when actually this session was going
to meet after eight days. This matter
deserves reconsideration and re-
thinking. 1 would request the hon.
Minister who is in charge of the
metal and mines department to re-
consider the whole matter.

sdaf g M (FA7THLT) -
IMTEYA WEIRT, WA AT AAELT TAE
3, vau faw @ fafasft gz o=
# =y wox Arere AT § 1 A Q-
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[sitwey gwar i)
a mrgzrq qefufaeg fra afeey, gfam
o et & A H 4

fager fadi & Y gaqAE Aw ¥
gt & T Sorra #§ gF, g feely H Y,
Iaw fo@ yw AW FY g A
7 gAY faear § o arar grw fafaeex
e ¥ & wd FAT Al §, AR
A 97 ITHT qga W QIR §A
& ara WY & grow ¥ qE FoA7 TG
g, & = ag st fafady it qr
B 7E 7@ T A 97 B v fafreex
ﬂil‘TQ’ﬂTﬁTfQ’&l

frex fami & gw AWt 3 Zav fE
fareht & o faurfegl w1 giawe faan
T, T AT {E A | T R
wra g1 T @ 5 W o semraRgsT
AT FT g€ Y & qT wiarear
fray & 1 gferm 1 gEeT T TN
¢ o fanfegl & faars sriaEy =&
§ | FTUT FT AT AT & AV AL-
T W AL A AT AT B RIS §
H A qFAT FIAT §, IA* faars
EH AN FTGATEY TG B |

¥ a% wew § " FET AT §
f forq fam faeeht & ag qeae @ @
Y, forq faw @ & AT T S <Y
@, v agt "N ¥, g fed m
frfree agt o< Al &, & wow fedt
i fafaees & wgam Tt § fF Famx
g f & &gt 1 o, At e 7
A FEAT 91, AFFAT T R AT qgax
qr, & ®% A ®H fawont F For WA
fEwaT g7 T FFI § | WL I T
o qET O AT gfem & WIR oy,
I Favare fear s gfem atae
113 gfere # w) aE 97  F @F wEw
A o wAT I g e g w1 St
F AT FI|™T T IFTE F g T
goT 2 1 gt g & g g e
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ad 7 gHEE ay & fo gt fEest
X FaT Fgdl § 6 ferdy fafree aw
agr Ty, AT HY FrdATEY T #V |

¥ A agd g, gm fafwex
qieg A, fr e Frowgrrar | ww
W 7Y s &, frgema ¥ T I
¥ FYq 7Y oA § fF 3w A feaw
* 918 $19 & | I IR A qg WA
fmwa & fragge s aFa g
¥ Fgar wrgdt § g fafaeex AT @,
oL AGY S § Y F q@aArdr g 1 e
Hq% SIRT AR A &, 7 a¢ et
qTEd g &Y AgY | a8 fewmaea uiz-
fral &7 sEaEY € 1 TEET WIT B
@ AT @ 1 99T & A6 fafawy
IR IR TR R EfFdama & o o=
IAGY FLIET §, FH FeF & 5 7o
T o UF o FXAM@T & | fEoeY A, gARR
uzT ¥, g fafaeex dga I I”
FAEFag FATR FTRE

¥ w9 qetgq o, ¥ AN
7 fagee) & & @7 7€, i gwad
Y fifes qard 1%, 7yt 7 gF W afemw
T wTEH! J1 AEY qFar 97, TF AL
M ImaTy | fFmagd s
A1 grefadt & Waedw F<7 gg o9
&Y | IEA TFH T A FW FT AW
wgY 9, 3EiA ¥ a1 f5 gw gwA
Tz af)l 7, 9 q@ & A%y fawn
st faar war | F@T gE AW wT
Fmg ? & qoAr wEd g fF
e FT ¥ g @, IS A
GATE g& FT FATS WY T AT GOy
& F1 gavd w17, W FE T I
A FETEA AT, HA FART AT
was ¥ 6% I8 gadl area 9

w7 919 fawifgdi ¥ fgars F1d-
AR FT q1 TSRS & fgaTw FEAG
&% | & ¥ el A qoAr A g, q@
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Wt § 6 eard fafrgl a1 War
7 SwTadl F X A aqa &1 I Ape
| AR §, AT IER qIAQ §, AT
A T §, 7T fgeg W qaewT w7
foRaTE E1aT § 1 g7 9 T § | g IqS
TR F FW A FEAT IZA &, AHF
gaeY wura grar @ fF ogAR amA &
qrfeFEaTe aTer KT A BT | fgrgear
1 qg &0 T g 91w | afew A
AT 71 qar ALY, wvor el a¢
EAAT gAT &, AT BN TH AW F WY
AT AEATET &7 T@r Ag) L a&y
& T aE WY gFHa gT FYAN ATAF
g & 1 w1 aFar § s g9 smra
g oY |7 wgawwEl F e
gz guadt g, §5 JaEd g faa
ant faq fergeama & ZaT a9 7 &,
% 2 f5 919 37 s # gHwa Tl
2 ST q R w1 AT oY fe¥
/9 gAY FEAT §, I§ I F
gBAa & A1 3fAar ¥ A gaATA F
g 5 gat 2 & wd am, T fieg
&Y, wawam &, faw &, farf &, T8
oY o FraT &1, FAT JTAT Y, WEISL
AT &Y, qT A qUAL & AfawT § o
afsT gad qravE Wt 2 ¥ qA T
FT AW IFA q2A & 1

gaR gt & gATT T g fafa-
T HY AT § AT 9 757 § Fg 90
£ | 8RR g T AHaA -7 T
fad o & g W@ g 5 a3 foa
I & f@ars s £ 2, 39 w19
a0 gaadl g8 wgA ¥ 9 2 v I
AT HA g FIAT ATREY 4T, 9T gH
IaHT F14) e Y § 1 gw I wy
O AR @A § A7 A qIA T
W QT FUT | AR TG T qHAT
g & felt W wgER ¥ &, IR
gfga & & fedr fafaet & g,
wRg ¥ yFaT T a9 969, qrafae
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Tt & W T w7 W, s
et & Arax gt 97 %, fro wao
dYo & FraT At a7 gHA, AfHT WRo
THo Gdo & AFAX a9 g% &, MWifF
gy fafregt eamdh @ fo ag ow
FEATH AT & | 5% qoad § s
TE TF Tod<d AARANA § | qqfed
ag faardY smmal & T wwEr @
"o THo THo & IEAT &Y g I
%9 ¥reg ¥ qarfeal qwr w4 1€ 3,
&2 Y IR faeger o § 1| I
T #t TR0 o §, 74T
feqral ¥ 73 Tt 9% QX o7 faaly
gte. ..

ot a¥ (WTTTA) : N g T A
g A far sgram

e gl | @ ITEH AW
£, €z Y Afwfaae wa §, e Y
HFNTT o §, @ & OF Qe
X & % §¢ faardl & qoat  f5
qg UHIHea< ArfAdnT § ar faar
IAET &1

Jq $1E INTAT €1 g7 ¥ -
Ao T § A A gary fafaegy &
3 FT 9} fa¥ ovr 3§ awET w
T AT AT §, a1 K 98 waw
Fud s AN g fFag A s
Iq fafa=t & agawa &1 99, af
Zfam A< AT qgi w43 &, WM gw
fafaees argw &) fagmee 53 &)

fadt e e< g, K wg § AT &
o 3T T § W wd It o
@ 39 & I g fafreecaga &
w3 FAT gAY § WA A ag A
*% fr foelt & wrdang) cofay gt
FQ 5 wiaar sarer 9 farg @@,
o gm fafrex agm ag § fe
JAar ¥ wfaai &1 @@ fad T oeyd
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& SART Fewr & Y AT, IR A 59
fad aft owey & sarar sifar gF
gt A A 75 7 faer F AR A
Ffeemrs T T gl |

zafad & grear Fr I g 5
AT 73y ufzaz a7 faare w3 1 & g
usfafagfea wifeeq w&Y g, s faw-
fgat &1 fasrd, araq & fqars srd-
et w3, AfwT ot swrad qEr S
&1 a9 FIGY §, I8 fgars F1damE
%%, 1@ a%F B IF5Y |, IT_LGW
FY 05T F—a 70 &Y, a1 fedr I
ITFH T IHE F, Afw A T q9 FATH
T § 3% fgars FEawy 7 3,
ag fegeam & ot & ara feew s
adi g

Shri Daji (Indore): Sir, I will
confine myself to only one or two
points as the time will not permit me
to cover all the demands in this sup-
plementary budget. The first point
is that the supplementary demands
for grants include a demand for ad-
dilional payment required for the
privy purses of the erstwhile maha-
rajahs. Coming in the background
of the general budget for this year.
which has found it necessary even to
levy additional tax on sugar and other
necessities of life. when the State
budgets are forced to tax even
foodgrains in this year of scarcity, I
do not see any justification whatso-
ever for giving additional fodde- to
these white elephants. Today the
erstwhile maharajahs absolutely serve
no useful purpose, and what is more,
they are using these grants to enter
politics in a big way and provoke
and perpetuate the worst elements
of reactionary philosophies in this
country. They do not believe in de-
mocracy, But this strange democracy
like Hitler's democracy, or rather,
the pre-Hitler democracy which paved

the way for Hitler coming into power,

this so-called Congress democracy, is

MARCH 18, 1966

1966-67 6538
feeding these very reactionary ele-
ments out of the taxes collected from
the toil of the people; feeding these
white elephant and enabling them
to preach and practise the worst 1
actionary politics in this country.

An, hon. Member:
do? (Interruption).

What can they

Shri Daji: They can act as coolies
or they can join the Congress una
sell permits or licences. I do not care
how they live. While there are
thousands of people who are un-
employed, when we are unable 1o
feed the unemployed, why shouwa
we make a fetish of something which
was agreed to some 18 years ago?
Whatever other things had been
done 18 years ago, today, it does noi
stand to reason that the privy purses
should be continued. No. longer
should the privy purses continue,
but they have again and again raised
this issue, 1 am confident that if
this Government is prepared to take
a tree vote of this House, this thing

will not be supported. Even most
of the old Congressmen, not the
new, the post-1947 recruits—not

they—but the pre-1947 Congressmen
who have any inkling of the Statc
People’s movement or who have
known how we, the young lads then,
who were connected with the
Congress braved the lathies gnd bul-
lets of these maharajahs, know how
these mahcrajahs lived. We knew
that these maharajahs were being
vaid thousands of rupees of privy
purses, ior doing what,—they no
longer live in the State capitals. Mv
naharajan for instance lives in

Bombay, squandering money in the
race course.

An. hon, Member: Maharani.
(Interruption).

Shri Daji: I meant the State from
which T zome. 1 thought the simple
Erglish was understood. So, ths
4cmand, (cmirg as an additional de-
mand for grants, is unconscionable,
and I think the Government should
take imm:ciate steps to stop it.
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Mr. Deputy-Speaker: It is not ad-
ditional.

Shri Daji: Now, I come to the next
point, Some officers are required to
run the company law administration,
because the company law amendment
has given wider powers to check mal-
practices in company administration.
But, Sir, the record of the company
law administration is far from satis-
factory. The company law administra-
tion is only trying to tinker with the
problem; the company law is not dras-
tic enough; but whatever powers
existed in the company law, I know
that they are not sufficiently exercised,
and a Wholesale, organised, large-
scale misappropriation is going ahead.
I wish to inform the House through
you—the Social Security Department
also has a claim under these supple-
mentary grants—that the amount of
provident fund misappropriateq by
various companies in India amounts to
Rs. 40 crores, that is, Rs. 40 crores of
workers’ money deducted by the em-
ployers by the various companies
which ought to have been deposited
with the Government, have been mis-
appropriated by these companies, and
yet I am yet to hear of a single penal
action being taken against the com-
panies which misappropriate. Not
only that. Most of the closures, parti-
cularly the closures of the textile
mills, whether in Bombay or Maha-
rashtra as a whole or in Madhya Pra-
desh or any other part of the country,
are the result not of a genuine crisis
that the industry faces but a manufac-
tured crisis resulting from continuous
misappropriation of company accounts
and company funds by a group of ma-
naging companies. And the company
law administration has been unable to
check it. It is all left to the share-
holders who may be in a minority and
they may not be able to function well,
and there may be hundreds of thou-
sands of reasons like this, but the com-
pany law administration has been
unable to put a stop to this growing
practice of misdeeds and misappro-
priation which is now resulting not
only in loss in coa] production but in
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unemployment of thousands of wor-
kers. Therefore, this department
should mend its ways before it can
deserve any consideration from Par-
liament by way of an additional
grant.

Shri Bhagat: Provident fund comes
under the Labour Ministry not under
company law.

Shri Daji: The department of So-
cial Security is also connected with it
Apart from misappropriating provi-
dent funds, there are examples of mis-
management. The Hind Group, the
Swadeshi Mills, Rajnandgaon Mill,
Maharashtra Mill, Muir Mill, Kanpur—
these are the companies where the
company law administration did not
act in time. The company law admi-
nistration wakes up like Rip Van Win-
kle; when the horses have belted
away, they start locking the stables;
it always happens like that. The same
is the case with the Home Ministry.
This Government stands self-condem-
ned when this Government could not
prevent the burning to death of three
veteran Congressmen in broad day-
light in a city of an important State
of our country. How can the ordl-
nary citizen hope for any protection?
This is an absolutely corrupt, ineffi-
cient, ineffective government, because
the persons in authority in Punjab did
not want Punjabi Suba; they have
manufactured this so-called upheaval;
they are flaming it and fanning it to
the extent that when three veteran
Congressmen, one of whom was the
colleague of Bhagat Singh, were burnt
to death, I want to ask for your ex-
planation. What was your police do-
ing at that time?—the ever-present
police which even follows me to the
hotel and sites outside? What was the
police doing at that time, when an
entire procession went and surround-
ed the shop and locked these three
peop'e in and burnt them? Where
had they gone? Were they wearing
bangles? All this has been done, T
dare say, with the full connivance and
knowledge of the Punjab Government
which has been thoroughly and con-
sistently against Punjabi Suba. Now
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the Punjabi Suba is coming and we
hope it will be honestly and really
implemented. But this Government
which stood against Punjabi Suba
stands discredited; its hands are be-
smirched by this bloody rioting, and
its connivance in the bloody rioting,
and therefore, it should be promptly
removed, to gain the confidence of the
people of Punjab and of the country-
men of India as a whole.

(General),

Then, I come to my third point; the
Ministry of Steel, and the Department
of Mines a'so want certain things. I
have no time to go into all those
things, but let me say just a few
words about bonus. This sovereign
Parliament passed an Act called the
Bonus Act, and employer after emp-
loyer is openly violating the Bonus
Act by not making the payment be-
fore the due date, and the Ministry is
feeiing helpless. Is this the way we
inspire confidence among the working
classes or among the people in gene-
ral, about the laws that the Govern-
ment make? If once by chance you
want to pass a law in favour of the
employees, even that law is being
sabotaged by the employers, giving
rise to indusirial unrest and strikes
and hunger-strikes. There are many
other consequences which follow, be-
cause this Government is unable to
enforce the Bonus Act passed by the
savereign Parliament.

We have been told today—it was
retracted and I do not know whether
Shri Jagjivan Ram was right to-day
or he was right last week—that in
view of the payment of bonus the
mineowners are demanding an addi-
tional Rs. 4 per ton. The total bonus
payment will not equal or is not more
than a percentage of the increase at
Rs. 4 per ton!

Then, I turn to one important de-
mand and that is about the loan to the
States. Much has been spoken in this
House and will be spoken hereafter
about the growing budgetary indisci-
pline of the States. It is true; there
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have been overdrawals. But in this
context, I wish the Finance Minister
to make a distinction between State
and State. There are States which
have a backward economy and large
responsibilities. Even the third Fi-
nance Commission has not been able
to do justice to them. Because of the
added responsibilities that the back-
ward State face, they require an addi-
tional amount by way of grants from
the Centre. It is 3 question of policy,
viz do you want to perpetuate the
backwardness of certain States for
ever or help them to catch up with the
advanced States and become equal
partners in this Republic of India. The
backward States like MP, Rajasthan
and Kerala should be given adequate
help. All the members from Madhya
Pradesh—Congress as well as others—
have submitted a special memoran-
dum to the Finance Minister only a
few days ago. I submit that the whole
question of State assistance should be
reviewed with this background that
the backward States should be helped
to be able to catch up with the for-
ward States and live jointly in the
fraternity of well-developed States in
India.|

Mr. Deputy-Speaker: Hon. Members
may now move the cut motions, sub-
ject to their being otherwise ad-
missible.

Shri Madhu Limaye: I beg to move:

(i) “That the demand for g sup-
plementary grant of a sum not
exceeding Rs. 25,00,000 in respect
of taxes on income including cor-
poration tax, etc. be reduced by
Rs. 100.”

[Ineffective drive against unaccount-
ed money, foreign exchange viela-
tions and tax evasion (2)].

(ii) “That the demand for a sup-
plementary grant of a sum not ex-
ceeding Rs. 44,00,000 in respect of
Ministry of Home Affairs be re-
duced by Rs. 100.”
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[Policy underlying the Intelligence
Agencies’ andg Home Ministry’s in-
eptitute in dealing with the problem
of corruption in high places (8)]

Shri Bade: I beg to move:

(i) “That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 1,39,000 in respect
of other revenue expenditure of
the Ministry of Civil Aviation be
reduced by Rs. 100.”

[Recent air crashes (6)]

(ii) “That the demand for a
supplementary grant of a sum
not exceeding Rs. 1,000 in respect
of other revenue expenditure of
the Ministry of Commerce be re-
duced by Rs. 100.”

[Manner in which tea estates
purchased (7)]

(iii) “That the demand for a sup-
plementary grant of a sum not ex-
ceeding Rs. 90,68,000 in respect of
other revenue expenditure of the
Ministry of Education be reduced
by Rs. 100.”

[Undesirability of foreign advisers
(8)].

are

(iv) “That the demand for a
supplementary grant of a sum not
exceeding Rs. 11,40,000 in respect
of forest be reduced by Rs. 100.”

[Need for concentration of opium
cultivation in Madhya Pradesh
only, (9)).

(v) “That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 11,80,000 in respect
of forest be reduced by Rs. 100.

[Undesirability of bringing foreigners
in India for Logging Training Cen-
tres. (10)].

(vi) “That the demand for a
supplementary grant of a sum not
exceeding Rs. 86,000 in respect of
privy purses and allowances of
Indian Rulers be reduced by Rs.
100.”

[Dscontentment o7 erstwhile Indore
State and members of Holkar family
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for disregarding the sentiments re-
garding inheritance. (11)].

(vii) “That the demand for a
supplementary grant of a sum not
excecding Rs. 1,000 in respect
of capital outlay of the Ministry
of Information and Broadcasting
be reduced by Rs. 100.”

[Indifferent attitude of the Ministry
towards Hindi. (12)].

Shri Muthiah (Tirunelveli); Mr.
Deputy-Speaker, Sir, | rise to support
the supp.ementary demands for grants
for 1965-66. While doing so, ] want
to make a few observations on some
of the demands. Firstly, I take up
Demand No. 12, which is for Rs. 2-48
crores for the navy. it covers pay and
allowances of the navy and of civilians
and provides for more naval officers
and sailors. In this connection, I like
to point out that the Indian navy re-
quires to be very much strengthened.
It is not strong enough. We have a
very long coastline on the west and
the east, extending for thousands of
miles. We had bitter experience of
Pakistani naval attacks on Dwarka
and Cochin during the recent Indo-
Pakistani conflict. We should have
more warships, destroyers, torpedoes,
aircraft-carriers and anti-submarine
craft. We have no submarine at all,
while China has 30 submarines, Indo-
nesia has 6 and Pakistan has one. We
should at any cost purchase one sub-
marine at least without any delay.
Nothing is known about the result of
our talks with the Soviet Government
regarding the purchase of submarines.

I come to Demand No. 60 concern-
ing Andaman and Nicobar islands.
The demand is for Rs. 10 lakhs for
payment of increased DA to the la-
bourers there. The labourers in these
islands should be given all facilities
to lead a contented and decent life.
Their standard of life should be rais-

ed.

The Andaman and Nicobar islands
should be well developed. The refu-
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gees from Pakistan and the repatriates
from Burma and Ceylon should be
settled there. The Nicobar islands are
not sufficiently developed. They are
thinly populated. The standard of life
of the people there requires much
improvement. The southernmost is-
lands in the Nicobar group should be
particularly developed in respect of
communications and transport and the
basic needs of life, and more people
should be settled there than at pre-
sent, in view of a possible peril from
Indonesia at some future date. The
islands are very important, strategi-
cally, from the point of view of India’s
defence. They form the outer wall of
Indian defence.

On 14th January, 1966 the Captain
of the Ship “The State of Madras”
told me, when I was on board the
ship going to Singapore, that he saw
one day a number of Indonesians land-
ing on one of the southern-most is-
lands of the Nicobar group and that
he saw several times Indonesian boats
coming very near our islands. He also
told me that this was reported to the
Government. [ request the govern-
ment to be very vigilant and take pro-
per steps, so that the islands can be
well protected from possible danger.

I then come to Demand No. 63,
which is for a token grant of Rs. 1,000
Tor the setting up of the Administra-
tive Reforms Commission. The Com-
mission has been set up to consider
measures for ensuring the highest
standards of efficiency and integrity in
the public services and for making
the pub'ic servants fit instruments for
ichieving the social and economic ob-
Jectives of our government and for
making public servants responsive to
the people. The Commission has to
consider Central-State relationships,
Central administration, State admi-
nistration, district administration and
the redress of people’s grievances. It
should find out methods to eliminate
the present red-tapism and undue
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delay and corruption in the adminis-
tration. It has to suggest a machinery
to hear and redress people’s grievan-
ces at the Central level, State level
and district level.

I come to Demands Nos. 72 and 74
concerning Irrigation and Power. The
first demand is for Rs. 2-80 lakhs for
increased allowances for the Central
Government employees in the Irriga-
tion and Power Ministry and for pro-
viding air-conditioning facilities in
the new accommodation allotted to
this ministry. The second demand for
Rs. 93 lakhs is for the Trisuli Hydel
Project in Nepal. I find no reference
in this demand to the proposed 250
MW thermal plant at Tuticorin to be
set up in the fourth plan, about which
questions were asked in Parliament.
The Chief Minister and the Minister
of Electricity of the Madras Govern-
ment are expressing their deep regret
over the Central Government’s delay
in giving approval to the plant. The
Madras Government is most earnest
about putting up this plant at Tuti-
corin in the fourth plan in view of the
State’s serious shortage of electric
power for its numerous industries and
the frequent failures of the hydel pro-
jects because of the failure of rains.

1 come to Demand No. 83 concern-
ing Petroleum and Chemicals. The
demand is for Rs. 84,000 for the pay-
ment of French experts of the French
Petroleum Institute to advise and
assist the Central Government on the
planning of oil refineries and petro-
chemical industries in the country.

In this context, I like to point out
that a fertiliser plant is essential for
Tuticorin to cater to the needs of the
southern districts of Madrag State,
which are predominantly agricultural
areas and which require a good deal
of fertilisers for the millions of far-
mers there. A licence was issued to
Messrs Kothari and Sons about five
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years ago to start a fertiliser factory
at Tuticorin, but to the terrible dis-
appointment of the people of Tuticorin
and Tirunelveli and Madras State,
they surrendered the licence to the
Government some months ago. In
view of this, the Central Government
should take immediate steps to esta-
blish a fertiliser plant in the public
sector at Tuticorin in the fourth plan.

I come to Demands Nos. 4 and 114
concerning the Ministry of Civil Avia-
tion. The first demand is for Rs. 1-39
lakhs and the second demand for Rs.
717,000 The first concerns civil de-
fence and the second concerns equip-
ment under TCA programme. While
supporting the demands, ] appeal to
the Government to establish an aero-
drome near Tuticorin, between Tuti-
corin and Vallanad near the Palayam-,
kottai-Tuticorin Road, in view of the
Tuticorin port becoming a major har-
bour and the hinterland developing
fast into an industrial area.

I come to Demand No. 142 which
concerns port development. The de-
mand is for Rs, 1.51 crores. In this
connection, I wish to point out that
sufficient funds were not allotted for
the year. 1965-66 for the Tuticorin
harbour project. Because of want of
funds, the construction of the two
breakwaters has been practically sus-
pended. The harbour authorities are
feeling very much disappointed and
frustrated. The people of Madras
State are also disappeinted at this. I
have talked several times with the
Chief Engineer and other engineers of
the harbour project. I have talked tp
many prominent leaders of Tuticorin.
They feel that something should be
immediately done, and additional
funds should be immediately allotted
for the Tuticorin project, so that the
construction of the two breakwaters
may be continued without break, and
the whole work may be expedited.
The Central Government should also
call for tenders without delay, so
that the construction may go ahead

Shri Krishanpal Singh (Jalesar):
Bir, I had no intention to speak dur-
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ing this debate, but certain remarks
made by my neighbour, Mr. Daji, have
compelled me to say a few words.
Not because I have any direct connec-
tion with any princely house. I my-
self had been, in the past, a critic of
the princes, but I think as Mr. Daji
grows a little older and grows a few
grey hair like me, he will realisc that
this institution has contributed a good
deal to the ancient culture of India.

Now Sir, if we take architecture
alone and see the temples of Kajuraho
and other monuments we feel astound-
ed as to what they had achieved in
the past. Similarly, music, painting
and all the arts were developed under
their patronage. Not only that, among
even the rulers of ancient India the
ancient idea of kingship was so sub-
lime that some of those old kings in
India have left a permanent impres-
sion in the history of the world. It is
only the other day; speaking on the
food debate, Dr. Singhvi remarked
that during the time of princely India
in the State of Rajasthan arrange-
ments for the supply of fodder and
giving relief to the people who were
hit by scarcity were better than they
are now. So, Sir, to condemn the
princes outright, especially when they
are not capable ond they are not here
to defend themselves, is I think really
unfortunate. I think that the little
which our Government js doing to
preserve their institution is the least
which could have been expected, and
I hope that this House will not try to
cut down any of the privy purses. The
Government are already following a
policy of gradually reducing the privy
purse. On the contrary, I wish that
some of these princes who understand
democratic institutions as well as any
of us do should have a place in our
Constitution.

Just a few minutes back my hon.
friend here was speaking about the
Second Chamber. I was not concerned
with the making of this Constitution.
But if T had had any hand in it, instead
of making our second chambers what
they are at present, I would have cer-
tainly given a position in the second
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chambers to our ruling princes, to the
heads of some of our religious institu-
tions and also some of our industrial
houses which have done so much in
their respective spheres. Then the
second chambers would have appeared
more realistic than they are at present.
It is true that the second chambers,
constituted as they are at present, re-
flect the same kind of opinion as we
have in the lower house and, there-
fore, they are considered superfluous.

Sir, I would again press that the
ruling princes or the princes of India
should be preserved ang they should
be given a specific place in our Cons-
titution.

Shri V. B. Gandhi (Bombay Central
South): Mr. Deputy-Speaker, Sir, I
support the Supplementary Demands
for Grants. While doing that 1 would
refer first to one Demand, Demand
No. 127. This Demand asks for a sum
of Rs. 125 crores for miscellaneous
advances to State Governments. It
also asks for a sum of Rs. 16.50 crores
for advances to foreign governments. 1
shall also briefly refer to a sum of
Rs. 3.88 crores asked for the purpose
of a loan to the Hidustan Zinc Limited.

Talking, first, about the large sum of
Rs. 125 crores that is required for
advances to State Governments, we
have been lately in a mood to think
of State Governments from a particu-
larly suspicious angle. 1 do not think
that is justified, for here we have been
given a list of what are the pro-
grammes that the State Governments
have on their hands. For instance,
some of these sums are required for
the State Governments for promoting
agricultural production schemes, some
are required for special development
crash programmes, some are required
for distribution of fertiliser and seeds
among the cultivators and some are
required for loans to States for rural
electrification.  That is a necessary
thing at this juncture since it will be
used for supplying power to pumps
for lift irrigation. Again, there is an
item here for water supply and drain-
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age schemes. All these are necessary
items and we ought not to look at any
demang from the States for loans and
advances as suspect. We should consi-
der the timely observation made yes-
terday by the Finance Minister when
he said—I will just read from the
synopsis of yesterday’s proceedings—

“So there was realism in the
States. Also it was hoped that by
better collection and by more vigo-
rous means of limiting expenditure
they would be able to cover some
of this deflcit.”

We all join in that hope and we sup-
port this Demand.

The next item is a sum of Rs. 16.50
crores for advances to foreign govern-
ments. In this connection, I would say
that we are gratified at the excellent
way in which the Government has
been managing these trade agreements
with East European countries and the
United Areb Republic. We all know
the mechanism of these trade agree-
ments which have been working very
smoothly and very profitably for our
country. Today there is no greater
need for this country than the need
to increase our exports, and it is very
imaginatively done under these various
trade agreements. These advances are
only going to be temporary. After all,
when there is trade between two
countries, between India and, savy.
UAR. there cannot be an equal amount
sent out and an equal amount receiv-
ed in India. Sometimes we may re-
ceive more from them and send out
less and there may be need for tem-
porarv accommodation. That accom-
modation is going to be provided for
here through the Reserve Bank
through the accounts of these various
foreign companies, and T think that
arrangement has been workine verv
well. That arrangement has the sup-
nort of this House.

Finally, just a word about Hindus-
tan Zinc Limited which has recently
been formed to take over the Metal
Corporation of Indla Limited. We all
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know the dire need of this country for
metals like zinc. In view of that, we
cannot but welcome any encourage-
ment that is being given by loans and
advances to this newly-formed com-
pany, the Hindustan Zinc Limited.
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“The Government of India, with
assistance  from the United
Nations Special Fund, are operat-
ing the project "Logging Train-
ing Centres” for the establishment
of 4 Training Centres. This pro-
ject went into operation in July
1965 when the agreement for its
implementation was signed
between the Government of India
and the United Nations Special
Fund. Under this project, training
will be imparted to the officers
and staff of the State Forest De-
partments as wel] as the nominees
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of forest lessees is the use of
modern  logging tools and
mechanical equipment with a view
to avoiding wastage of timber and
reducing transportation costs.”
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“It will be unfair to throw all
the blame on the pilots. The top
is not free from the rot- What
‘better instance of thig could there
be than that of the air-hostess
who, about two years ago, when
.asked to explain why she reported
late for duty, was brutally frank
‘to tell the Operations Manager to
cal] for the explanation from Mr.
X (here she named ‘the person

who has at the very summit in the
IAC).”
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Need for conservation of oplum in
Madhya Pradesh only.
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ra 2w 9T w47 o%ar § W7 qw &
wgars A QR A0F ¥ M FraAr
@ b o o g
1 ¥WTT ©F IO ¥ wgt ), fag
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sfa & it *Y FrEd 9 gz@T T
# a<HT W1 AT FH W HTHIST
AT SATEA § 1w @t S mi
faieT 7 FTRIAT aTr S, T
wh, A SR ST f i
AT FI=R MFAT &, IT 7 HY WA
qET &, TZ T F ATAAT MG |

# g oY wger Srgar § f o oY
WIT T THTX T 50 B § AT
T AT T W T Y 1 e &
qRT T wHfEt w s
qG MY §, Saw! guT & fad
faeft oft TR F7 AW A SsTET ST
§ < i ga< ot wifas ggq gar
8 wafed =g o off | onfr &)
e 7o feedfdy &Y Y wft , Formanr-
fafwwar &1 ot weft § 1 w9 ag /W
& ¥ & aq7 *9 & w2 AT 0y
T & ST AT TsA] ¥ e W%
weil &Y 23 & o e A €
I gTHIT FY @A ARy | W
WX %7 gg Su@faer g & o
formeansl & srgft 1w fawarst
oY T FY T FE FTTHH F ¢F Q@7
A TIT @R AW A AW &R S
frmrer &Y 93 )

# ag wwmar g f wgRe Wi
w1 ag frww o Far fx @i afex
foar @ & wfaw A g At
o @ &, few T ww
% @, saudl F1 |/ F I,
WY sa §, a8 wroR oA § 0 F qui
{avara Fwn § f—
wiy Wi #t a7 Ty 1 e
wT IF & g9 A wd wr ¥ &1
e wfed o woEw AT wifed,
% ft @t ofgy afz & ol 7
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o fox @Y oY 3 g #, wh o
% ® FT gear W @ @b, JfwT
30 ¥ wax . .

sl TWERE AW (FIVEHT)
@A AF FERIN

st aTEie 0 9F 9gT aEd R,
WY @E Ag §%d, W a7 wred g
widagig

ow AT g apEpy € 0
FURT F AF F2AT A €

st ade} : TE A B AT Y
T R A 1Y wifew @ ifd

& gg X *AT A @1 fw

wg #@ifs, Fuma #F Afy a"@r

et wifgy i quFI T@ IEIH
FEW IBA U THLST F H W IR
=T F37 F (% IqFT ANT FTAWIHIOT
o3, AgE mafagi & e oA [
aOF AT WO IRT R @A TG
&3 9T & A fEA v ag feardde
¥® WavE femd i grmar g, ar o) &g
fir 7z 55 Y€ # femddre Qram g av
wifaq 7 g 1 ag dF ¢ fr mafaal
R afrea ggmfai afus asq @
§ Wi gE g A g7 Wi ST w1
g1 ¥feT gt & wEaHl & WaT
=T #1 3fez & s wiw dar &, a®
Fafi ararg )

# agFgadfay darg fe ¥
qA sy g, sowan WA &, wrfamdgy
A% Wy § 7 A FATATH THHFT
¥ wia § Afew ww AQ HAA R A /-
T ¥ AT T FATT T B G
# fear g @ WX fore a7g @ g ST
Y T[T o &, IEa free Wi
s | TER AN T e ¥
it g€ BiW FT TF AIEATHRAA T
T femr &, SfF ag &9 w0
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o e s g s oma AT gaR
agT AR @ A E

f&T WY ag ata a8 & fF aTF
1 IIQ FT YT FAT & A7, a9
T T FW E W Ed F w Ao g
oY 7Y fegfa xdta it g——

=% FATyd fodq

o AF Y oY frd o, AT EE D A
& weaX fawra &1 IwrAr A Wy
afg o w1918 T A R, 72 FreAEt
& afr ot &, e O £ Ag A
W g, S22 IThr aeal A Wt §
REAE LI OB DR L
AW § a8 AW WY Ay A AT qAT
AT

SqTSRW WEYTT : WY GHT Y v
3

it Trewe A 7 e afad
ot a & femmos o ot 7w g
Kagus FATAEAEOE W FY
@ & egr A AnfEy

& grot s femve o 72 M AR
S faam @t faoreht Harem & qeas
e &, e wrgar g s e
W feard & fag o A faemr
¢, faorett ) faeet g, 97%Y G
N Iwufa & fagaey faam =fgd,
faoreft faelt ifgd 1 Ry & w=e
WY AT A CF AT &, WrT T AR,
Wt HYT T A AT R, IEFT ITATT
ayi qATe fRaTar 2@ & 1 AT gER
ggi agd ¢, SEw o fawrd &
fa 7T AR gak faeii &t g smam
T T I 6T X YT FT W gH6
Tl g1 1293 F W A & & e faoreh
Fowd 3 WAL Kag e
gt g f5 @ FHIC @ w0 R AR
wgt & frmm 9T gTRTT 7 Ofew qra Oy
N RE, N AR & s W
WA IF JF WIAAT AT § 91T Ay
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fraza w7 arga § e aec 24 fs
ot AZT T T § AT IAIA B €
| woFTT 9E e Fa AR

s & g grew w1 fenrw o
107 N AR WIgH AW WTHAT
FATAEATE | AR T qweX Wt e
gfcemi & w10 ¥ wfafor aafy ghoml @
Y a7 W qE gar 3, 9% amwrfoe
gar 78 faeel @ W wror oY I8
fat Fz T IXE, IF AW
WX A FrE gRan T e g o

foit W AR H g8 AR wEw
wgat, W W feafy domw W
g gt ¥ @ o §, gEer @
W o g a4 1 wdw A
W FAGAAL B JqTAT AqT & AW X
At T qar WA T )
AfeT @ T A 9T FwAT 0
@ TFE & N MEE W gEwTw
e wfed @ &, ©
9T gw TR AEErE T FIG &
¥a Awfedi w1 ag A g fE
g EE &7 & T7E w1 6 2w F wmfar
FEHIE T W@ W aRTEw
® darx T wifed s g AW &
wifqdiz, & WE, WM 9%, T0-9T
& qar A

abm wri & foy, e Afs
Ayt & fau, fmda =afsaat & fag,
i & fa, widl o dai 7
samal & fag, SAEY wArg & way
arfy & form o1 TWa T Gw g A
<@ SUAT &, AT agTAT FYAT AT 1
T grifaE  qw w0 G w3
ot & ar & Fgm fF e wiw
A &7, A @ AT T FAAIT
st owr, gd wT, ITer PR gm
Jermre & H1E AUT TN E, T @
g 377 fom £ g 7 ggtex
gAqfin %1 SEEE %7 |
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T el ¥aw & g i W
TAYT FTAT E | AG-EG qER W
W TF WK Arwiwg war g fwAf
wfa T QA e’ sy D grox
s ¢ 3§ W omwEr @ @A
«fgd, SEET AT g faw { T
@ f@ W) @ oswfgs Aifw
aqAHT aifed forad qw Wik e
w1 e g

ot wy fom? : & A TG R
gy % AT vt g, fawr weAm,
TR vy W wdft Igemq
wreg, ar fafaw ofadww v
AT F wax wrf ¥ fF ga< gfear
WA ¥ qAT A IEH § et F
S ¥ fag Iae) gfrfeag s a%
R W | qareEigur § ? Iaw
IR A 9T I QGAT IT TG Y |
afwa & frdca o agar g fF ard-
FfTF da ® gadr a @ weAr F @A
e AT 7L ¢ o paw a F s aw g
S gfufy fasrd aff omer &, =g
HATHHAT |1 g1 arr gt § | g} faw
FATg { fadeit qar A @ FA K
forg fraw T § & food &% @
wTHfe T 5 aF A frerar § W W
ot Ferr faait arar & fog fowe
T HATY | IHY I BTH FGT AT
0 AT ¥ |1q w0 q331 & FF waAT
tfear gzmaa A g /T O
FrAT § g qUaR faa weatHa & QU
o ford §5 & qra O s o
THT § IAK( €4 IeATT F AT
T E & AR AN TF wF IR
XN I Friard P wfgd @, A7
¥ AR AT ¥ | FgAr oA g fw
EARARU S SRCEd (i tiE cacuec iy
IV YLEYTIF § IINT X T A
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T & AR AEATET F A 97 K39
¥ FeA QT IAFT W REy wraw
NI § | YW T qET A qIX FoAA-
TR F g qraerd o T A fd 5
foord 3% #Y g word & 1 faer -
T HT AT T FT QAT § | F ST
AMIEFET IR A ARG
wE?

ot fire Ao (T oy Ay
T[T AY T WR F NG A F@T
wfgd | wgwfam

Mr, Deputy-Speaker: Please do not
bring in names of persons who are
not here in the House to defend them-
selves.

oft ny formd : & g0 €Y &% A
frar q¥1 § ta¥ I F | vmeAw
AT, WA IR AT T AQY
R XU §WT NN [{reF
FrATET & AN BT FAIC ¥ I
oo feedee ¥ fag qragE o T ar
Tt #F ok IF A g &
W wfaFd # wg aw gufow w@f
aft fear @, froa w@) A fear
T § 1 & @gar § ¥ a=i A
qT HFTA I |

TS 78 AT 9 faw gRarww
qTE HIFYTF AT SR E 1 EH § ¢
@ & & g dar 1 & ST =g
g & 1€ riard 47 A ag @ A
LR &1 g

@0 qrg & N yAEF §, IqF
IR F AT ATEATE | I ¥ WA
% fader & fag fod i = wfea
T AY QT TN FT IS fA o
wrd fastamar ¢ 1 fow fodt sy
qerR & faq ag ¢ § ag foaw faag



Y ¥¥T q7 JHY @ 1 qvy g
q1 WX 7 I ¥8 faww w7 SEEQ
| fRT Wt @ FEE R A a
wt

T oF I U FfvegT §ETATEw
& wrarg # & o FIAT ARATE | qwE
vfgsifai ¥ uF sz T &1
fast Y aifew I—wE T R &
WA TAHT FIT §—giF qT AT
AT § 7 § 7R T8 & fF sy
feae faw smgm 91X fod 35 & 4
G T F I A qEATE 7 A, TH HIRY
Y wid fawar XA, q9T § Iy §
wagyag farafef@smR &
ot g% a3 gfeqr e hTEE &
gy 7T N wfgwrr § ITEY W Al
wraw gufas faan § a5 o & g e
S ¥ STAAT ATGIT § | AT A AT
¥ 2w #A9T ¥ I wod frar
O g W §X I @y & §,
I JEET 7o & ) IAE Ay
froe 7Y foear man @ 7 wifa} F
¥ oY fow @SE O &) aw |
F@T ¢ ? @R e 30 5@ A
sy ? qguRoRg Ay &
W v W Al YR aw
ferarag 7Y } v st w9y wrow) S
W@ §, @EAT F) AA W £
& ot wrgar § fF oo wmwen &%
TITAT ], JOF T F W9 54T AT

T

& ag ot ¥z wewr § % g
[ATT FT K FIATT FT, WA
frdrdt wfwaT § ag W oF Trax w7
T aX ¥ TIT wOW @ w2 X @@
T AW QT &, ¢ wfadt w1 v
wfgi 3 I7wT o § 1 gv wfadt
¥ W TR AL L (W)

it firw Areraw : s 93 WY
w1 T @ ?

Mr. Deputy-Speaker: You may
wait; the statement is going to be
made.

ot vy fow? : SEk @ wg W
ST WX ST weAr g frama
T qet 5wk wirsy & w1 ey
g 21 g W &Y qiY 9% agw
G EAH qErA X T F
T 95 Qg AR AF @ 7 W ow
S\ T W fear g

@ ST ¥ W T ¥ qw
T ¥ w1 §—Tg 28 wAO ¥
o § o § Wiaga ¥ o guk o
Faafgfd:

“It’s all a dirty game of politica.
There is absolutely no truth to
the charges. I am an astrologer
and only an astrologer as my
father and my grand-father were
before me. We do not dabble in
business. We have a higher cal-
ling.”

I g wfeT § ) o & Qrear
g e wfar war & ) o fame &
AT § 1| TEA v wgRy B WY
ozt foralt § | Swdt S e )
‘“None of my sons is engaged in
business. Therefore, to suggest
that my son is engaged In export-

import trade is the very travesty
of truth.”

TE wiw aTgw W i A g R
i ot gz & AT Y g 1 AR
T 7 off ®Y 0% A1 G § 1 g
Ygo e & ayar § Fred fegw @
T gwrg g A fis ag wfadt
g W, TR T & A
et v forar § ) e 3w Y o



5§65 D.S.G. (General),

oferaT ¥ qzAm™ w1 T § 1 uE A
w fovg ga? 2w, AR whamvew
T AT F<HT BT qqr fear AR
T o o Py Forel) £, e A
¥ o TR AT |

“Shri Chaman Lal is a business-
man with firms and offices in both
Bombay and Delhi.

That the Finance Ministry re-
ceived information about the
shady dealings of this firm in the
matter of export-import, licences,
smuggling and violation of foreign
exchange regulations from our
Ambassador in Iran, Air Marshal
Engineer, and messages from
Ankara confirmed this informa-
tion.”

@ T & F qR N TAeE
Tl §, 9% AT 133 9T Il
AR AR Y qrO S § | IR
o & & s A faarar g

“That the said Shri Chaman Lal
has trade relations with Shri
Kewal Joshi, son Haveli Ram and

that Jugal Joshi also is a son of
the said Haveli Ram.

Shre Kewal and Jugal are asso-
ciated with a firm by name,
Joshi Traders . . . . .

W FIC OV TG R | WS W G
Tgt T, WA T I FAARA |
“There is the following entry at

page 350 in the above mentioned
Directory:—

JOSHI TRADERS; 32, Netaji Shah
Marg-6

H. R. Joshi
Kewal Joshi
Jugal Joshi J

S o &Yk §

272647
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H. R. Joshij
Kewal Joshi
Jugal Joshi

274948

qg N I[N A §, TG @A
&7 [T Foax § 9 sfamis &
wH | fag sgarn a@wa g
IE 72 gz ¥ § v g fafew
¥ N waew T 1 I @y
TR §. I g w8 |

o ¥ & fragw s T
MR T oY "= T 43 gq §
9 T T WATE A q g9 OIS
9T AT BT WA T IAH I AT
A & FgA <T@ faar a1 | IW WW
AT A FAR F | 9w a7 A
IM ¥ TR IRERE R,
ok 3% 9t frg waTw ) W
HIgT FY qIIHRG IATH STAT AT | KW
" § AT ag F § 5 oF Froom
aiw afafa aar§ ¥ | AT @Ew A
ot 7o ATo it ¥ W wgw ¥ W
g Afadl F g@ e ¥ o o e
& S & mfaw w0 & fod doe g
T T A ¥ TR T afwqmw 59
aoar g | KR e S fe. L.

Shri Radhelal Vyas (Ujjain): I rise
on a point of order under Rule 3852
(v). It says that a member, while
speaking, shall not reflect upon the
conduct of persons in high authority
unless the discussion is based on a
substantive motion drawn in proper
terms. The explanation about the
term ‘persons in high authority, is
also given here. (Interruptions)

ot wy femd : qg TRy O
e F AT g
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Shri Radhelal Vyas:
pathi.

Mr. Deputy-Speaker: He has Dot
mentioned any high authority,

Shri Radhelal Vyas: The term
‘minister’ is included in the term ‘high
authority’.

st ny fomd : 7z wgefa W
T & fad § qg qargd A1 3w

Shri Radhelal Vyas:
tion is given below:

“The words “persons in high
authority” mean persons whose
conduct can dnly be discussed ona
substantive motion . .

Not Rashtra-

The explana-

It is not necessarily the President.
The no-confidence motion against a
Minister can be discussed only by a
substantive motion.

¢ ..drawn in proper terms
under the Constitution or such
other persons whose conduct, in
the opinion of the Speaker, should
be discussed on a  substantive
motion drawn up in terms to be
approved by him.”

Mr. Deputy-Speaker: There is no

point of order here.

«ft vy fomd : JaTerwt WP, &
urﬁﬁmﬂﬂmmtgp

£
A g A AT A ATy A €
N aEt § f5 A I WeRRR
faneft ufgm & favarg s N &
| w1 §, WA qda, o el
wfl & faars, WX oWl A qTRAT
T gfrear geamAm wr fddy qar
AT Agw oA Ty
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grafraq A AT @ qAEE FT
WAH AHA AT AT ] FF A Al
¥ v s A Ty )

Mr. Deputy-Speaker:
can reply now.
Shri L. N. Mishra: Mr. Madhu

Limaye has made some personal alle-

gations against me, I want to reply
to that first.

Mr. Deputy-Speaker:
otherwise also.

Shri L. N. Mishra: I want to reply
to that first before it goes to the press.
I will finish in two minutes.

ot o fomd : g3 @ F e
T FIA T /i faar w

The Minister

He can reply

oft o 10 ey @ & uF AT W
N ot 7y faed @gT & FE IAE
qraeg § 1 At gET TR o W T
AT Y F T ¥ A AL qAreqF T
ft 7y form? =T T O WA feew
T @ § I ey v §
wI & @ ff wew www
e g sgfe .Ww & 5
I qr AT MY I TET R -
TR & wg f& g
IR WAt § i a7 A oft det
Yar R agiar g a® 24 qAE
Wm!,*mﬁ Qoq!fc!ffo
Hro ¥ ¥ A 4T 1

oft wy fodr 1 &3 w¢ v foe arw
qgr A

oft wo wro faw : & ¥Ta wwRfew
XA ¥ mar q7 | qafay fiedt 9T TATY
oy o1 g AG § 1 § faelt & Ay
a1 | ok W™ Mz 3

@0 T TR IR €Y
¢ | Tfis 1g IOWRG F Ay v O
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o ana @ Qg fo
T AY qrantie eTRYERE AT TEH
2 ¥ A AN TN W F
T ATHT THAATT FSH AT gAY TH
ey ar A= et firelt & fawrfar
NEA@E T ANETANG )
ft 7T oft 7 farey T Y oY gamar Y
TR

st Wy fawd : g7 w9 i afafa
¥ o dar= & 1 & S A TRl S
&at g | o afafa fge & o
wR & aifaq #T @%@ ag awr 7t
T ¥ AR W A e e ay
& a1 ¥ A AT A g A
e far s

it forw Ao : gTow ¥ W aw
¥ & e i vy ¥

wt ®o o faw : wTAT T A
W T QT o § ) & wor awk
TEwam g

sit we forera : & wga ¢ e af
G et § Ay & AT AR e oA
®Y T § aY AT AT wifid

ot THETE T T WY g
T N Ay § 7w A>T Y WTa -
7

st ®o Ao Frer: ¥ w1 T WA
g STRT 3ET 1 WY Y Y & Rwar § o

ot oot @ WY A iy I A o
A T aTarg )

st ®o Wro faw 3 A qw A
T Y

Shri D. C. Sharma (Gurdaspur):
Mr. Deputy-Speaker, I am very sorry
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that this strange controversy has
arisen over some astrologer whom
none of us know and about which
very precise and definite clarification
has been given by my hon. friend,
Shri L. N. Mishra. (Interruptions).

Astrology is an art, a science and a
humbug. I do not know to what kind
of astrology he was referring, whether
he was referring to that astrology
which is an arf and which is pracfised
by some persons who predicted even
the fall of Edward VIII and who fore-
told the death of Lord Kichner, Of
course, they were not Indians. There
are some persons who look upon
astrology as a great science, a science
of calculation based upon mathemati-
ca] calculations and which are the
property and possession of persons of
abnormal intelligence. Of course,
there is also an astrology which is a
humbug. Perhaps my friend was
referring to some astrologer who may
be described as a humbug. I do not
want that the time of the House
should be wasted on this.

I shall now refer to Demand No. 7.
1 should say very respectfully that the
Government had done well in pur-
chasing the tea estates in Assam; I
congratulate the Government on
having done that, But, of course, I
do not like that the same British
managers who were managing these
tea estates before the Government
took them over, should still run them.
When there was the Pakistani aggres-
sion over our country, we heard
dreadful taleg about the complicity of
some of these British tea estats
managers and I had thought that the
Government would have taken a les-
son from that But unfortunately,
though they have taken the posession
of the house, the inmates are still the
same. What kind of possession is this?
1, therefore, think that it is a very half-
hearted, hesitant and a haiting step
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that Government have taken, If the
Government want to run these tea
estates, the managerial talents are not
wanting in this country; Indian entre-
preneurs are available in this country
and they can look after the estates.
Therefore, I would say that these tea
estates, after they have been purchased
by the government should not be en-
trusted to the tender care of the
British managers. I am happy to note
this because I think this is a step
which leads to the nationalisation of
the tea industry. I look farward to
the day when the plantation industry
in this country will be nationalised,
and when the worker in the plantation
industry will reap greater rewards
than he is doing now, and when the
profit motive will be lessened and the
social incentives will be more opera-
tive. I hope the Government will take
note of this and do something.

Now, I come to Demand No. 28.
This Demand relates to the Ministry
of Finance, Trotsky wrote the history
of the Russian Revolution.

Shri L. N. Mishra: My hon. friend
may write our history.

Shri D. C, Sharma: In that great
book, he has made a statement to the
effect thut no man who has money to
distribute omits himself. I find that
the law is operating so far ag the
Ministry of Finance is concerned.
Most of these Demands deal
with the Ministry of Finance.
They want this thing and that thing.
I tell you that the budgeting of the
Ministry of Finance is something
which requires a definite review. I
think the budgeting of the railways is
much better than the budgeting of the
Finance Ministry, and I wish they had
some kind of talent available for the
budgeting in the Finance Ministry.
All the time we have been thinking of
introduci y in expenditure.
All the time we are talking of that.
The other day there was a question in
the House, and it was said that the
non-plan expenditure was being re-
duced by 15 per cent. I have not got
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that statement here before me just
Low, but that was the answer given
by the Ministry of Finance. But what
do Ifind here? Ifind here that a
whole army of officers is going to be
appointed, consisting of a joint sec-
retary, deputy secretary, under-secre-
ta‘r)f. ‘under-under-secretary,’ director
og inspection ang investigation, joint
directors of inspection, inspecting offi-
cer, asistant inspecting officers and so
on. I wish they should have some
deputy inspecting officers because they
should exhaust all the wordg which
are relevant. Then they are also go-
ing to have junior analysts, steno-
graphers and steno-typists. India is
Passing through & financial erisis, and
the Ministry of Finance must set an
example by curtailing its expenditure.
They should serve as an object-lesson
to the rest of the country. They
shoulg not want more than the normal
share of the cake of this country, but
I find that they are wanting more slices
of this cake than the rest of the coun-
try and the rest of the Ministries. I
would ask the hon. Minister to look
into this question and justify this. I
do not want that the Ministry of Fin-
ance should go on adding to the per-
sonnel and adding to the bureaucracy
which I think is not very effective
in this country.

Mr, Deputy-Speaker: The hon, Mem-
ber should try to conclude naw.

8hri D. C, Sharma: I wanted to
speak on five Demands. I skail finish
in another two or three minutes.

Then, I come to Demand No. 52 at
Page 45. Under this Demang I find
that the Cabinet or the Department of
Cablnet Affairs is asking for more
money, and of course, this money is
required for being spent on Director-
General of Security, Deputy Secretary,
section officer and all that kind of
thing. I would like to know why the
Department of Cabinet Affairs is fol-
lowing Parkinson’s law. Why is it
proliferating so much? What {g the
new need that has arisen? I think we
have the game set-up as we haj be-
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fore with the Prime Minister and the
other Ministers; of course, some more
Members have joined the Council of
Ministers now. But I do not under-
stand why the Cabinet should be ex-
panding so much in terms of expendi-
ture and why it shoulg not be possible
for the Cabinet to stick to those things
which are not sp expensive.

Mr. Deputy-Speaker: The hon, Mem-
ber should conclude now.

Shri D, C. Sharma: I want to speak
on two more Demands.

Mr. Deputy-Speaker: He wanted two
minutes and he has already had them.
Now, he should conclude.

Shri Priya Gupta: Mr. Deputy-
Speaker, Sir, first of all, I would like
to draw the attention of the Ministry
of Home Affairs through you to one
very important thing affecting the
service conditions of the Central Gov-
ernment employees. The President of
India hag elevated or increased the age
of superannuation to 58. But, unfor-
tunately, when it comes to the ques-
tion of implementation on the rail-
ways and other places, it is left to the
mercy of the Administration to decide
whether the officer (Gazetted or non-
Gazetted) should be allowed to conti-
nue or not. Three conditions have
been laid down in this regard. One is
the integrity of the officer, the
gecond condtion is the phy-
sical fitness of the officer and the
third is his medical fitness. May I ask
the Ministry concerned whether these
three conditions are also pre-conditions
for an employee and officer to continue
in the service of the Central Govern-
ment at any stage up to 55 years of age
or up to 30 years of service? If they
are normal pre-conditions for that pur-
pose, why should they be made as
special pre-conditions in order to make
the officer retire? Why should there
by extension after each year of service
after 55 years, it must be automatic
up 58 years.

Then, T would like to submit that
‘the denial of allowing continuity of

service to the Government employees
beyond 55 years of age up to 58 years
of age is a clear violation of the Sup-
reme Court’s judgement delivered on
the 5th December, 1963 nullitying the
provisions of rules 148 ang 149 of the
Indian Railway Establishment Code.
I desire a clarification from the Home
Minister in this respect.

Then, I would like to submit that in
the railways there are three types of
officers cadre working as junior officers
as assistant traffic superintendents,
assistant electrical engineers, assistant
engineers, assistant commercial super-
intendent ete.

An hon. Member: The hon. Mem-
ber is speaking on the railways uow?

Shri Priya Gupta: I am addressing
these things for the Home Minister.

They have got three types of service
conditions for each of the cadres.

Mr. Deputy-Speaker: The hon. Mem-
ber can continue his speech on Mon-
day. Now, we have to take up non-
official business,

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

EIGHTY-FIRST REPORT

Shri Hem Raj (Kangra): I beg to
move:

“That this House agrees with the
Eighty-first Report of the Com-
mittee on Private Members' Bills
and Resolutions presented to the
House on the 18th March, 1968.".

Mr. Deputy-Speaker:
is:

“That this House agrees with the
Eighty-first Report of the Com-~
mittee on Private Members’ Bills
and Resolutions presented to the
House on the 16th March 1966.”,

The motion was adopted.

The question
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1529} hrs.

RE: HEALTH (PERIODICAL MEDI-
CAL CHECK-UP OF PRESIDENT
AND PRIME MINISTER OF
INDIA) BILL

Mr. Deputy-Speaker: Now, we shall
take up Bills for introduction. The
first one is in the name of Dr. Chand-
rabhan Singh. The hon. Member is
not here.

15.30 hre,

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of articles 75 and 164)
by Shri Hari Vishnu Kamath.

Shri Harl Vishnu Kamath (Hosh-
angabad): I beg to move for leave to
introduce a Bill further to amend the
Constitution of India.

Mr, Deputy-Speaker: The question
is:

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India.”.

The motion was adopted.

Shrl Hari Vishnu Kamath: I intro-
duce the Bill.

15.30 ars.

CONSTITUTION (AMENDMENT)
BILL—contd.

{Amendment of Articles 22, 32 and
omission of Article 358 by
Shri Madhu Limaye.

Mr. Deputy-Speaker: Further con-
sideration of the following motion
moved by Shri Madhu Limaye on the
4th March 1966: —

“That the Bill further to amend
the Constitution of India, be taken
into consideration”.

Shri Hathi to continue his speech.

Constitution 6576
(Amdt.) Bill

Shri 8. M, Banerjee (Kanpur): The
Minister hag hardly begun on the pre-
vious day. He may speak later, after
half an hour.

Mr. Deputy-Speaker:
had started.

No, no. he

Shri S. M, Banerjee: That was just
‘Mr. Deputy-Speaker, Sir’.

Mr. Deputy-Speaker: Let him go on.

The Minister of State in the Minis-
try of Home Aflairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): Mr, Deputy-
Speaker, the Bill proposes to amend
the Constitution of India, mainly
art. 22, namely:

“In article 22 of the Constitution,
in clause (4) for the words WNo
law providing for preventive de-
tention shall authorise the deten-
tion of a person for a longer period
than three months unless—" the
following shall be substituted,
namely: —

“No law providing for preven-
tive detention shall take effect
except during the period of emer-
gency proclaimeq under art. 352
and no such law shall authorise
the detention of a person for a
longer period than three months—
unless—".

The second amendment proposed is
for the omission of clause (4) of arti-
cle 32 and the third, in clause 4, is for
the deletion of art. 359.

From the speeches of hon. Members,
it was apparent that the present Bill
was discussed in the background of the
use of the Defence of India Act and
Rules thereunder. Complaints were
made by the Mover about the misuse
of the Defence of India Act
Shri N. C. Chatterjee, for whom T
have the greatest respect and regard,

ePublished in Gazette of India Extraordinary, Part II, section 2, dated 18th

March, 1966.
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[Shri Hathi.]
had said, that art. 359 which suspends
the fundamental rights is a slur on the
Constitution. So far as fundamental
rights are concerned, I think there can

be no difference of opinion whatso-
ever....

Shri Hari Vishnu Kamath (Hoshan-
gabad): A blot on the Constitution,
not merely a slur.

Shri Hathi: Whatever it may be.

There can be no difference of opinion
that the fundamental rights granted to
citizens under the Constitution should
be guaranteed, safeguarded, and there
should be a remedy in law if those
rights are in any way violated. I do
not, therefore, want to go into those
cases where it was alleged that there
has been misuse. I am viewing it
from the point of view whether it is
proper for any country to have a Cons-
stitution with a provision like this.
Whether the powers can be used or
misused is a different matter. If they
are misused, there can be complaints
and they can be looked into. But the
point is that when the Constitution is
framed and when we have a provision
in the Constitution, we have to view it
from the point of view of whether
normally what should be the provision
in the Constitution and whether this
provision therein is valid or required
or Yy Or ur ry.

15.34 hrs,
[SHrr SHAM LAL SARAF in the Chair]

I would not, therefore, go into the
details of the instances cited by Shri
Madhu Limaye or by my hon, friend,
Shri N. C. Chatterjee, about family
pensions not being granted. Whether
the provision is there for suspension
of rights or whether it is not there,
the question of paying family pension
is a matter independent of the Cons-
titution. I am, therefore, not dealing
with this question from that point of
view at all; I am dealing with it from
a normal point of view, whether nor-
mally guch a Constitution with such a
provision is or is pot sound, or whether
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the provisions as they exist today
should or should not exist; because
we are dealing with a Constitution
which is a permanant Constitution.
Whether in a permanent Constitution
of a country, such provisions should
exist or not—that is the question.

I tully appreciate the point that the
fundamental rights of citizens should
be guaranteed. Nobody can object
to it. I am not objecting. The ques-
tion is that there is a provision under
which those rights may be suspended.
Should such a provision exist or not?
Therefore, I need not be misunder-
stood as opposing anything which
guaranteeg fundamental rights to the
citizens. 1 want to make that clear.
Having done that, the question is whe-
ther under certein circumstances, the
Constitution should provide for sus-
pension or not. 1 am looking at it
from thisg angle.

Let us examine the articles proposed
to be deleted. Art. 359 reads:

“Where a Proclamation of
Emergency is in operation, the
President may by order declare
that the right to move any court
for the enforcement of such of the
rights conferred by Part III as may
be mentioned in the order and all
proceedings pending in any court
for the enforcement of the rights
so mentioned shall remain sus-
pended for the period during
which the Proclamation is in force
or for such shorter period as may
be specified in the order....”

The main aim of the Mover is that
there should not be such an article
empowering the Government or the
President to bar courts from enforcing
such rights of the citizen.

Then article 32(4) is sought to be
deleted. It says:

“The right guaranteed by this
article shall not be suspended
except as otherwise provideq for
by this Constitution”.
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These two articles go together, hand
in hand. If you have art, 359, it gives
Government the right to suspend the
fundamental rights. Therefore, ac-
cording to the Mover, art. 32(4) should
also be deleted. He is viewing it only
from one background, detention in the
emergency, that seems to be the para-
mount idea behind the mind of the
Mover, and it is perhaps because of
this that he felt impelled to bring this
amendment,

Let us take an emergency. It is not
an imaginary thing, it is a thing which
‘has happened, which is likely to hap-
pen. Around an aerodrome you have
to instal anti-aircraft guns round about
four miles, and you want to acquire
property for that purpose or shift the
villegers. If article 14 is not sus-
pended, you have to acquire only under
due process of law. That means you
give notice, then the people shift, then
you do it. How long will it take? It
may take ten months, one year or
even a longer period. In the mean-
time, the man can go to the court of
law, as Mr. Chatterjee knows, and get
an injunction. So, it is not a mere
question of detention. Apart from
that, there are so many other rights
which are being suspended under arti-
«cles 14, 19, 21 and 22.

it vy fmg (qA%) @ AT 31
AR wxFE A N §, wwr @
arfaa @ & F wroAy gwr dv )

Shri Hathi: I am coming to that.
These are also suspended. What I
‘mean to say is that it is not only deten-
tion.

wagfand : 7 @@ wgd
A B AR A E )

gamafe wftew : g fF AT
¥ g% 2, W9 aFF F aifadar

o fore Areraw () 0 @A
e

8hri Hathl: Then I will show that
even your intention will not be
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achieved by the present Bill. I am
only arguing that the present amend-
ment is not only unnecessary, that
even if it is accepted, the intention
will not be achieved.

Then, I will draw his attention to
article 358. Even if article 359 is
deleted, article 358 will remain, and
it says:

‘“While a Proclamation of Emer-
gency is in operation, nothing in
article 19 shall restrict the power
of the State as defined in Part
III to make any law or to take
any executive action which the
State would but for the provi-
sions contained in that Part be
competent to make or to take,.....

Article 19 gives very important funda-
mental rights. It reads:

“All citizens shall have the right—

(a) freedom of speech and ex-
pression;

(b) to assemble peaceably and
without arms;

(c) to form associations or
unions;

(d) to remove freely through-
out the territories of India;

(e) to reside and settle in any
part of the territory of
India;

() to acquire, hold and dis-
pose of property; and

(g) to practise any profession,
or to carry on any occupa-
tion, trade or business.”

Under the Defence of India Act which
we passed and the rules thereunder,
you restrict the movement of people,
you do not allow certain things to be
sold, you can restrict trade, commerce
and industry. Therefore, it is not that
you are simply achieving the object
which the hon. Member has in mind
by amending article 359.

Then, as I said, in an emergency
there are a thousand and one things



6581 Constitution (Amdt.) MARCH
[Shri Hathi.]
which require to be done. You want

movement of troops, movement of
foodgrains, movement of equipment,
you require communications, you
require to acquire trucks and lorries
and all that, and a man can refuse if
you were to do it under ordinary
powers, and that will take a long
time. You want to camp your army,
to acquire possession of a place and
you want to use the place. All that
if you were to do under due process
of law in an emergency, it will not
be possible, and so the powers are
given to Government that during the
period of an emergency to suspend
the rights vested under articles 14,
21 and 22.

Now comes the question whether
in any other part of the world these
fundamental rights can be suspended.
I have gone through various consti-
tutions which are according to each
country’s circumstances, but find that
in a number of countries—of course
UK. is a different question, because
there is no written constitution, but
there also, though there is no written
constitution, and therefore no ques-
tion of fundamental rights given
under the constitution, so far as the
liberty of a person is concerned, that
legislation does exist.

8hri N. C. Chatterjes (Burdwan):
The hon. Minister would realise that
there is no automatic suspension of
habeas corpus. Parliament will have
to enact habeas corpus suspension Act
and that is for a limited purpose, for
each case and for a particular period.

Shri Hathi: The Defence of India
Act is also enacted by Parliament,
and you detain under rule 30 of the
Act.

Dr. L. M. Singhvi (Jodhpur): The
whole Question arises only because of
the undue prolongation of the emer-
gency.

Shri Hathi: Then this Bill is not
required. That is what I said, that
the idea was to discuss detention in
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emergency. Dr. Singhvi has put his
finger on the right spot. He said
very correctly that the constitution
cannot be amended like this, and this
is not the proper way, that it should
be done in a different manner and
method also. But he said here was
an occasion for discussing the need
or otherwise of the prolongation.

Mr. Chairman: How much more
time does the hon. Minister want?

Dr. L. M. Singhvi: This is a very
important matter. You may extend
the time.

Shri Hathi: I will finish within two-
minutes.

Mr. Chairman: The stage for en-
bancing time has gone. At this time
it cannot be done.

Shri Hathi: Dr. Singhvi has rightly
put it, and 1 very much appreciate
what he has said—and also perhaps
Mr. Chatterjee—that it was really not
the way in which the constitution
should be amended, but because the
emergency has been prolonged, this
wag an occasion for discussing and
bringing it to the notice of the Gov-
ernment that the emergency should
not be prolonged any further.

So far as that is concerned, only a
few days before the Bill came before
the House, the Prime Minister did
mention that she was not going to
extend the emergency or continue the
emergency a day longer than neces-
sary. Therefore, that is now out of
question. But I agree that so far as
the amendments are concerned, they
are not at all necessary. In other
countries there are provisions for sus-
pending such fundamental rights. I
therefore oppose this Bill.

ot vy fawd : &3 9 qwEw fad-
TF T & Y W1 ¢ IJGRTCF WA
avae 7% §fF T W avewa A
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FRHINF F AF qifad A A
fegfa & X g@ER S g wHE
Y AT 22 F AR W H@W
i 1 fawar ¢ ag oY d w1
feafa HdY T xsw fad | 7 Aal
¥ wgrdara 31¥F gew ¥ fr
a5 A fewva # fag o wfad
T gfa sfgd TR I Qg
FoT FCT ATEA AT KF qTCAT B
FH X gAwEEal A WK
FAAS B IAOAT A B AT |
AfFTaR T AT FT qoAT §aT
f& i gremr & a7 oFwRI A
e @daawl ¥ @9, SeEa &
arq for gt sfasl 1 aa
o ¥ wAw & et @
cafag & qzdar ¥ frdzw wwm
fe gt gwfor &7 Ugwr w3
¥ar gofe F@K F w4 AAX
¥ arg Ffoars T q@Y w1 AW
72 §fF ag9d oo § afdawl
&% X qR fFr W T 1R
IaHT TF AEAF AN qw e &
IS & AR § T awE WD
wiaal 7 AR S9d 9 OAY
OTRRY FId TG Q1 I A
Tg7 wwa fredd 1 gt & awar
gfr IR gxewew fafs @ @
gy feafy &, 9@ W et
safea w1 faoee fvar JmaT & warag
w1 IFFETON § I w1 qq wly-
w1 AT Wfeq

HoE qT IF AL ¥ HgAT AEAT
g1 3% Fgg fe 358 v a@r
w® I R §A @ma W)
arofY @TdET ® FIT AT a7 &Y X
go T awd & KA s
g5 7 N feirrd &g
O WA &) g FFEETET
feqfa % amo 1987 & fawrs W
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®TE T FAT AT & AT FHT G0
SR § AV ITH! AW HR | 9™ A
19 9T § Ig%! 9T 9fed | N qTE
w1 e fomm aafeas-fdam
tomaa W FeT 9T &, § O
AT WY |TT T qA §, FATCEqAAAT
9 SR Pt FEAAaT 9% | AT W
o § wfgs ® gfera @ e
EfFgx w Afer weTed & W@
I QEEad AT XGRS oTEe
oifs sTgeTfEl Ay 3T ¥ I
afEel Y PUTAR T® | Uy
TG wgEE =

@ aeficar & s & qw
FTET WTIH TR T GTAT ATEAT §
o ¥g gz d s wigar axan
gar & 39y wiiw s s &
T feaaedt 1 & oF afgar o
FEEAY WITHR! FTAN AT GIE | @
@A T TP &1 Y ST
T q9A e o wfaw aER wY
fad g & 97%r feg axg & gEwamr
gar &) AR Fqg WO WK
A gur g q@l ® TE FE @
o gH o X a2 @RE fr
gxexra feafa Fwd 761 0y
sfgerre fad gu & 3381 GATA A
fearomg 1+ & I wfgwrdd £t SFN
aft ad &) gy ¥ Ao
¥F & qarw T 7Y & fF oawe-
T frafa 1 @ A wT | @Y
fa ¥y ¥ A fiw W
sy wfgsrr faw gT &
1§ Az grEm R 9 R g
Wt mar gEEm T gd
wra ® A F @ Ree
T T qER FEwR @1 g
Iq qEH F Y A WE W AT
M 41 el § yrvAaflARATg
#frdgr oy w2 W § 5 -
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[+t g fawdt]

Hat ot § 77 fooaT o 4G a@r
W FE AR 2z 77 g # wrdy w0
aTed G 1 T qA ¥ A TwH Ay
AT 4 IgF A @ oz R
IqH IFH WRT T A ®
e g FET 4T M F@E0 XA
F N A far @ | IR qTE IR AT
AR 77 & F Ifem  wfrerdy
FWE dq A XA M W@ W
99 WTHT  ® @ QT F@
I 9T @@ T T Jg IqTTA IGY
faarar @ fv & ofsea & fag
S FT R FE G (TF a7
Tg W AT 1) T Wk g q®
-Arfor T w1 g § | SAn
-gR 9 W FTNA A WY o faear
-Tar W 7 T feama o fr ag
e ¥ SIgEY I 4 | 99w
T fEEaoft & @ & 9w
o wrE fovar w <@, ast e g
- frar o 1 fee A o faan
Ty, I IEN dar g foar o ¥ oY qg
wwt &, gfere st §, W e A
& o= o wfwwe wn f ge §
ITHT T FETENT FT Agy § e
e £ Y K g g I FT
Q1 Wi e fr fradt St SgEar
ot 7€ ¥ | OF TR T & qrow awe
TEAT ATEAT § | 7g § ~ar Y v,
I g H1 @y w7 | wE ey g
‘Q:

D. S. alias Bala Saheb Desai requests
the pleasure of your company at a
reception to celebrate the wedding ot
his son Shivaji Rao with Vijaya...
RSVP—Private Secretary to Home
Minister, Sachivalaya, Bombay. 32.
THEET T 7IFT AT § ? T 6: TR
AW Y T F fAq . .
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e waT : Tw AR AN 59
STYY AATF AT §, I QTN T AT XY
fafrreex amga & v &1

ot wy fawd : wrea gan s

& wraga N wfgwe wfagt # fxr

TC & ITHT FETANT BT § @ ¢ ¥Aw
Wy gt gam g

Shri H. N. Mukerjee (Calcutta Cen-

tral): This matter has gone 3n re-

cord; the answer from the government
must be forthcoming,

it 7y forra « & o 78 T TIE A
g fs g gfaaay & waw
AT I TR B: gATT SAAGT H v
& 9 9 sufeaal % < qar @ @ B
T T B g @ T fear
W} S We kg oY g § a1 I9E
FiTg oY R § ITRY AF A AQ A
T AW g Ay & & W
WA YIEAT FIT & 92 WX TF
TR w77 fral T e w1
Iq # AT 9 gEFAT § A gWIQr W
fgrra & e g Wiy & o1 ofTF W I
ar Tt 7 ¥ 1 & frdew 7€ wO
argar § fr ame wvar gF avg §est
ot v 4

7O w4l wgEw ¥ frdgw  fe
FO AT %Y 98 AETTHT 1P Wre
T A qW G e AR W
frafex fezma qae &1 w@r W ar
dwerre afa & o @ wee &
qrax Ay w71 AfeF | T
@Y 7 Y STHFT TR WA
A 77 @i X Q § 5 A
A @ WK I&F qHA q@vT ] w6
afgee @ | T+ ag § R
"neere feafa @Y Wy oY @ew adt

*The Speaker not having subseque ntly accorded the necessary permis
sion, the document was not treated as laid on the Table.
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@ & | & w1gar g f swem
feafy & @Y gy Wt W AT qeAw
w1 e & fAgT e @ werE
& WA @ ¥ faons q@a w7y
wirer F w71 wfuw< frsta 1 gafe g
77 fadza & 5 a3 fagas #t @R
fear g )

Mr. Chairman: A serious allegation
has been made. If the hon. -Minister
wants to say something, I will give
him that time.

Shri Hathi: The hon. Member has
mentioned something about the
Maharashtra Home Minister.

Shri Kapur Singh (Ludhiana): We
want to know something about Miss
Percy Dutt.

Shri Hathi: Perhaps you think that
I have come prepared with all these
facts. In fact, I had given.... (Inter-
Tuption).

16 hrs.

=t vy fowmd : waw 7P, W
MA@ ATNEwyg?

Mr. Chairman: It may be examined
QOrder, order.

Shri Hathi: Generally, in a discus-
sion like this, on a constitutional
amendment, I did not expoct that Shri
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the name of a gentleman who is not
in the House, one who occupies a
position in the State, and certain
allegations. ...

Shri S. M. Banerjee: It is the mis-
use of DIR. We have brought it in
the light of the DIR.

Shri Hathi: But I never thought
that he will bring personalities, about
one of his sons and invitation
card and all those things. I had never
expected this, and it is not proper also
that he should bring in personalities
while we are debating an amendment
of the Constitution.

Dr. L. M. Singhvi Before you put
this to the vote, one clarification
should be forthcoming, particularly in
respect of the period of time which
the Government propose to take to
review and to rescind the present
laws of emergency and also why the
Government does not use the powers
granted to it under article 358(2) in
respect of restricting the emergency
laws to certain areas only where the
need exists rather than spreading it
out throughout the country for an
unduly long period.

Shri Hathi: But on that, the Prime
Minister and the Home Minister have
already made statements.

Mr. Chairman: The question is:

“That the Bill further to amend
the Constitution of India, be taken
into consideration.”

The Lok Sabha divided:

[16.08 hra.

Madhu Limaye would bring in
AYES

Division No.8]

Bade, Shri Kapur Singh, Shri

Banerjee, Shri S. M.

Bhattacharya, Shri Dinen

Daji, Shri

Gupta, Shri Keshi Ram
2864(Ai)LSD—I10,

Limaye, Shri Madhu
Muhsmmad [smail, Shrl
Pattnayak, Shri Kishen
Rangs, Shri

Seshiyan, Shri

Shastri, Shri Prakesh Vie
Swamy, Shri Sivamurthy
Trivedi, Shri U. M.
Yedav, Shri Ram Sewah
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Alva, ShriA.S.
Azad, Shri Bhagwat Jha
Bal Krisnna Siogh, Shri
Bhargave, Shri M. B.
Chaudhuri, Shrimati Kemsls
cnuni g, Shei
Daljit Singh, 3hri
Das, ShriB. K.
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NOES

Mahadeo Prasad, Shri
Mahishi, Dr. Sarojini
Malaichemi, Shri
Malhotrs, 8nri Indes J.
Mantri, ShriD. D.
Maruthiah, Shri

Mehdi, Shri S.A.
Mehrotra, Shri Braj Biharl
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Ram Swarup, Shri
Rane, Shri

Ranga Rao, Shri
Rao, Shri Jaganatha
Rao, Shri Ramepathi

“Rao, Shri Thirumsla

Roy, Shri Bishwanath
Sahu, Shri Rameshwar
Samanta, Shri S. C.
Satyabhama Devi, Shrimati
Sheo Narsin, Shri

Singh, Shri D. N.

Singh, ShriK. K.

Sinhasan Singh, Shri
‘Tiwary, Shri D. N.
Tiwary, Shri K. N.
Tiwary, ShriR. S.
‘Tripathi, Shri Krishna Deo
Tyagi, Shri

Yadab, ShriN. P.

Yadava, Shri B. P,

Dass, ShriC. Mehta, Shri J. R.
Dubey, ShriR. G. Menon, Shri Govinda
Hansda, Shri Subodh Mishrs, ShriBibhuti
Hanumanthaiya, Shri Mohanty, Shri Gokulananda
Harvani, Shri Ansar Natkar, ShriP. S.
1qbal Singh, Shri Paliwal, Shri
Jadhav, Shri M. L. Pandey, Shri Vishwa Nath
Jha, Shri Yogendra Patil,ShriJ.S.
Kamble, Shri Patil, Shri T.A.
Kindar Lal, Shri Puri, ShtiD. D.
Lahtan Cheudhry, Shrl Rai, Shrimati Sahodra Bai
Lalit Sen, Shri Raja, ShriC.R.
Laskar, Shri N.R. Rajdeo Singh, Shri

Shri Pottekkatt (Tellicherry): I

am for Aye.

Mr. Chalrman: The rosult of the
Division is: Ayes 15; Noes 63.
The motion is not carried by a majo-
rity of the total membership of the
House and by a majority of not less
than two-thirds of the Members pre-
sent and voting. Therefore, the
motion is lost.

The motion was negatived,

Mr. Chairman: Now, the Transport
Minister is going to make a state-
ment.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMORTANCE—
contd.

REPORTED CANCELLATION OF ALL FLIGHTS
or AR INpIA—contd.

The Min'ster of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): With your permission, Sir, 1
rise to make a statement on the sudd-
en stoppage of work by the Flight
Navigators of Air India and the con-
sequent decision of the management

to cancel all flights commencing from
0100 hours (1.S.T.) on Friday, March
18, 1966, until further notice.

On March 17, 1966, the Indian Flight
Navigators Guild representing the
Flight Navigators of Air India inform-
ed the munagement of their intention
to stop work on and from 0 30 hours
(LS.T.) on March 18, 1966, because of
their dissatisfaction over the award of
the National Industrial Tribunal relat-
ing to the revision of their pay sczies
and allowances and other service con-
ditions.

Despite earnest pleas of the manage-
ment not to go on illegal strike with-
out exhausting all constitutional means
and their offer to arrange discussions
in Delhi, the Navigators Guild stuck
to their decision to go on strike. To
enable Members to apprec’ate the situ-
ation that has been brought about by
the sudden and illegal strike resorted
to by the Guild, I may briefly explain
the background of the case.

The pay and allowances of the em-
ployees of Air India were last revised
in 1959-60 when the management of
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Air India entered into agreements
with the various gtaff unions valid for
4 period of three years. These agree-
ments expired in 1963. Fresh Char-
ters of Demands were received from
the various unions for a further up-
ward rev.sion of their pay scales and
allowances and  other service
<onditions. The Government of Indix
appointed a Nationa! Industrial Tri-
bunal on July 25, 1964, presided over
by Shri G, D. Khosla, retired Chief
Justice of the Punjab H.gh Court to
go into these demands and to give its
award.

After considerable deliberations and
after taking into account the view-
points of the various staff unions and
tne management of Air India, the Tri-
bunal gave its award on January 28,
1966. The award was published in the
Government of India Gazette Extra-
ordinary dat~d February 21, 1966
Under Section 17-A of the Industrial
Disputes Act, the award will become
enforceable on the expiry of 30 days
from the date of its publication.

The existing scale of Navigators is
Rs. 950-50-1050-100-1450 while that of
the Flight Engineers is
Rs. 750-50-1000-100-1300. For reasons
given in the award the Tribunal has
now prescribed the same scale of pay
for both the categories, namely, Rs.
1270-50-1320-60-1500-100-1700, This
has resulted in the Flight Engineers
sccuring higher increase in pay than
the Flight Navigators. Both of them
have got an increase but the enginecrs
have got a higher increase.

The Tribunal has also made com-
ments on the duties and responsibili-
ties and ranking of Navigators and
Fl'ght Engineers in the changing pat-
tern of developments in aviation. The
Flicht Navieators gre dissatisfled with
these comments and the scales pres-
cribed ang in their strike notice, have
a''ered that at the hé-ring before the
Tribuna!, the management had taken
sides and tried to run down the Navi-
gators in favour of the Flight Engi-
neers.

According to the established practice
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while on flight, the relative ranking
of the flight crew in the cockpit is
as fo.lows:—1. Commander, 2. First
Ofticer, 3. Navigator, and 4. Flight
Engineer. After tlie charters of de-
mands had been referred to the Na-
tional Industrial Tribunal, the Fl.ght
Engineers raised the question of their
relative ranking and urged that they
should be ranked along with the Flight
Navigators, it not higher, although
they had not raised this question spe=
cifically in the charter which had al-
ready been referreq to the Tr.bunal.
The Flight Navigators resisted any
move to disturb the long established
practice, according to which they were
ranked above the Flight Engineers in
the cockpit.

After discussing the matter with the
two Associations, it was decided not to
disturb the ex.sting arrangement but
to await the award of the N.LT. over
the question of their relative scales of
pay. The notification declaring the
two Corporations essential services
under the Defence of India Rules also
prescribes that this situation is not to
be disturbed unless changeq by agree-
ment or by an award. Both the
Ind:an Flight Navigators Guild and the
Indian Flight Engineers Association
had full opportunity to put forward
thelr case before the Industrial Tri-
bunal, when the question of revislon
of their scales of pay came up before
it. In giving the award, the Tribunal
took into sccount the view-points of
the two rival associatons on the ques-
tions involved.

Under Section 17-A of the industrial
Disputes Act, if the Central Govern-
ment is of the opinion that it will be
inexpedient on public ground to give
effect to the whole or part of the award
it may, by notification in the Gazette.
declare that the award shall not bé-
come enforceable on the expiry of the
period of 30 days after its publication
and thereafter follow it up by another
notification within three months indi-
cating the parts of the award which
shall nof become effective.

Government have examined whether
any part of the award of the Tribunad,
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[Shri Sanjiva Reddy]

with particular reference to the scales
of pay of the Flight Engineers and
Flight Navigators which have been
brought on par, should be reserved
under Section 17-A of the Industrial
Disputes Act, but have come to the
counclusion that circumstances do not
Justify any modification since it is open
tu the Management and the Unions to
resort to a judicial forum for this pur-

pose.

Hon. Members will appreciate that
when a matter had been agitated be-
fore a high-powered Tribunal like the
one under consideration, which as [
said earlier, wag presided over by a
retired Chief Justice, it is the duty of
the Management as well as of the
Unions concerned to abide by the
award. It would certainly create an
embarrassing precedent if an award of
this kind were to be interfered with by
Government simply because it is not
to the liking of a particular union or
a section of the employees or the man-
agement, particularly when a judicial
remedy is open to those who are dis-
satisfled.

It is o matter of great regret that the
Navigators Guild has resorted to an
illagal lightning strike rather than due
process of law to seek a redress of
their grievances. I might add that the
Management have not disturbed nor
do they propose to disturb the rank-
ing in the cockpit and there is no quas-
tion of loss of any honour, dignity or
gtatus as alleged by the union.

We have no option but to deal with
them firmly under the law even though
it might adversely affect the operations
of the Airline. I am sure the House
will agree that respect for judicial
processes, obedience to law and disci-
pline in the Corporation should be
maintained. Ang it is in that context
that the Corporation with the full suo-
port of Government have decided not
to give in to the<e wrong tactics wf the
Navigators’ Guild and to cancel the
flights until better sense prevails or
alternative methods can be devised.
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Shri P. C. Borooah (Sibsagar): Sir,
the Minister has just stated that ac-
cording to the Khosla Tribunal's
award, the starting salary of the navi-
gators has beecn raised from Rs, 950 to
Rs. 1370. straightway an increment of
Rs. 420. Pilots, navigators, engineers
and such other crews working in the
cockpit are—not only in the AII but in
TAC also—are the few highly sa'aried
posts in the country under the govern-
ment and of late, strikes and go-slows
by these crews are on the increase re-
sulting not only in heavy losses to the
government, but also in dislocating
public life. May I know how long
the government is going to tolerate
such a state of affairs and whether it
is not time that something should be
done by way of making some alter-
native arrangements, so that this sort
of illegal strikes and illegal demands
may be nipped in the bud?

Shri Sanjiva Reddy: I entirely agree
with the hon. Memb:r. The Corpo~
ration has been aftempting to win
over the confidence of the employees,
but the demands are increasing. Un-
fortunately, after the Tribunal's award
algo if they resort to these threats,
naturally the Corporation and the
Government will have to consider
alternative methods of running the
services. For the present, the services.
have been grounded,

Shri S. M. Banerjee (Kanpur): Now
that the Minister has said that he
wants to deal with the situation with
a firm hand, I would like to know
whether it is not possible for the gov-
ernment or whether they intend to
have further npegotiations with this
particular category of employees,
because they are the backbone of the
service? So far as the award is con-
cerned, sometimes the government
modifies it or even reje ts it; govern-
ment has got that option. A national
award has been amended By the gov-
ernment, including the bank award.
(Interruptions). Sir, I thought insani-
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ty is disqualification for membership
of this House . . . .

Shrl U. M. Trivedl (Mandsaur):
Make it a qualification now!

Shrl S. M. Banerjee: May I know
whether it is a fact that for sometime
Ppast there is a growing discontent not
only among one section of the em-
ployees in Air India, but among others
.also and what positive steps have been
taken to have bipartite or tripartite
agreements with them, apart from this
award?

Shri Sheo Narain (Bansi): Sir, I am
.also a member of this House and he
says ‘insanity’. How can we tolerate
this? You gre sitting in the Chair....

Mr, Chairman: Order, order.
ot w §igw 9l §¢ Q) 9
TOFT A & 6 53 v W T@ ¥ WR
HATY AT AG | AT GIET 1 IJqHT
g7k 1T *1 wdwq g afge W
Q< 9 9T I g A Jfwq ¢g
a2 § M A ¥ @ gwrd feafy

IPuh g

Shri Sanjiva Reddy: If we reopen
®gain angd start negotiating, I do not
know where it will lead to. The
floodgates will be opened and there
‘will be no end; no award can be imple-
mented. We will get involved in
trouble if we agree to reopen this.

Shri D. D. Puri (Kaithal): On @
point of order, Sir, I think the state-
ment made by the Minister is under
rule 372

Shri Dajl (Indore): No; it is under
Tule 197.

Sir, the facts ag given by the hon.
Minister show that one party to the
dispute, the navigators, are not ready
1o abide by the award. This is an un-
fortunate situation. As I hag occasion
to point out; a precedent has been
<created by the Government itself when
the Government did not follow the
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tribunal award of Justice Das, when
Justice Das gave an increment in dear-
ness allowance (Interrupavas). Dis=
cussing at that time I had pointed out
that the Government was a party to
the award and when the award was
not confortable to the Government
they threw it into the dust bin. I had
pointed out then that it wis not a
correct precedent, and at a later date
some employer may refuse to abide by
an award. It so happens that this time
it is the pampered child of this man-
agement which has struck work. Up
till now there have been disputes about
this pampered child, the air-hostesses
being man-handied and mischief done
to them. But every time the manage=
ment has been pampering this pa-ti-
cular section. I do not agree that the
award can be amended. If the award
can be amended now, then the engi-
neers will start it ang there will be
no end to it. But, what | say is, the
example has been set up bv the Gov-
ernment itself. Will the Government
take a lesson from this and in future
it will never tamper with an sward
given by a Supreme Court Judge so
that such precedents are not created
and encouraged. Will the Minister,
also make a personal effort, in the in-
terest of resumption wf service, and
see that justice is done and the ser-
vices are resumed?

Shri Sanjiva Reddy: I have nothing
to say.

Mr, Chairman: It is a good sugges-

tion.

oft Twdaw  gEw (FTEEY) o
e wEE, S Y 7R ¥ qany
fr gyren waeY &5 o€ @Y, Ay 7
3t & arX & faare o s far adt
@ | & v wEar § e v az @t g
fr @ w2 ) areer o Ghfad
#Y ara o g, Sfer e W wrd
St & & & a7 A o\ oAt
mﬁwﬂ'ﬁm&"ﬁ*ﬂﬁmm

feefa t ?
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Shri Sanjiva Reddy: I do not think
it is correct. The Tribunal has given
an opportunity to all people to repre-
sent and the award is the result of it.

Dr. L. M, Singhvi (Jodhpur): Sir,
before the hon. Minister closes this
question, he should also give us some
information about the quantum of loss
of foreign exchange particularly as a
result of this section of the employees
holding the entire community to ran-
som. He must give us that informa-
tion.

Shri Sanjiva Reddy: I do not think
I have that information with me. It
the hon. Member is interested I can
collect that information and give it to
him,

oY gmare fag (F3AT) : 1@ T
T QAT 9 qF ) AW N {qU
w7 IF € gy wa ?

Shri Sanjiva Reddy: It is already
over. We have taken a decision to
ground them until alternative arrange-
ments are made. A number of sug-
gestions have been made by hon.
friends. There are a number of pro-
posals before the Government. We
wil] consider them cafefully and take
a decision.

Dr. L, M. Singhvi: In view of the
fact that this action of a section of the
employees which is holding the com-
munity to ransom, which has paralys-
ed the basic communcations in the
country and outside is causing huge
loss to the country’s foreign exchange,
will the Goverament take acton which
would prove to be exemplary not only
for this section of employees but
others who do not abide by an award
and who are prepared, for the smallest
gain to themselves, to disrupt the
country’s eonomy and the communi-
ty's normal life? What action in
particular does he propose to take to
get an example to them and to others?

Shri Sanjiva Reddy: I entirely agree
with the Lion. Member. Navigators are
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not absolutely necessary when a plane
is flying over short distances over land
where radio navigational aiis are

available. We tnought the pilots
would agree to fly over routes
where they do not have to

fly over long stritches of sea—for
instance, to Moscow, to London and
other places. Somehow, unfortunatety,
the pilots have not seen their way to
agree to fly even to safe areas where,
it is provided under the rules, they
can fly. They can fly to Moscow.
They can go to London. Unfortu-
nately, the pilots have taken an un-
reasonable attitude, We shall deal
with them. I entirely agree with the
hon. Member. We shall see and do
what best we can and deal with them
in a firm menner,

Shri Hanumanthaiya (Bangalore
City): In view of the dissatisfaction
which is mounting against these two
services because of indiscipline and
daily pun.in; up the demands without
any relation to national income and
the wage structure of other sectors,
alternative arrangements must be made
in a very definite manner. Our army
personnel who lay down their lives
for our country are getting much less
than these pilots. Even our Generals
and Air Marshalg get only half the
pay of these pilots. It is impossible
to make their demands go down and
they contimnuously put the whole com-
munity to ransom, Therefore, I
seriously anq earnestly make a sug-
gestion to Government that the mili-
tary personnel may take over these
two Corporations. I do not mind even
if you pay a little extra to these peo-
ple because they have saved our
national honour. The time has come
when the whole personnel of these
two institutions must be made to be-
have. The privilegeg they have got
and powers they have acquired are too
much,

Shri U, M. Trivédl: Why not say
that they should be dismissed?

8hri Hanumanthalya: They must be
dismissed.



Mr. Chairman: That was a sugges-
tion and not a question.

Shri Bhagwat Jha Aszad (Bhagal-
pur): Even before the nationsl award
the cmployees of the Air India were
handsomely piid. Under the award
they got a straight increase of Rs. 420.
Bince they are putting the country to
& great loss in the matter of foreign
exchange especially at this time, would
the Government re-affirm that they
will take stroag action and they shall
not yield to such bad tactics, and they
will make early alternative arrange-
ments so that the flights will be
resumed.

Shri Narendra Singh Mahida
(Anand): My experience with aviation
is for owver 30 years. It shows that
the company should ke run in a spirit
of team work between the pilots, the
engineers and others. May I know
whether the services of Shri J.R.D.
Tata, Chairman of the Air India Inter-
nationgl, have been obtained and he
was asked to contact the leaders of the
pilots ang navigators to bring about
a sort of compromise so that the strike
may be withdrawn?

Shri SBapjiva Reddy: I am glad the
whole House is unanimously of the
opinion that some strong action must
been taken. The suggestion made hy
Shri Hanumanthaiya has far reaching
implications. His suggestion was to
put military personnel in charge of
this. It has to be examined. I can
say nothing about it now. Anyway
I take the suggestion and I will see
if it can be done. Shri Azad spoke
about alternative arrangements. The
Corporation {s doing its best to see
how best they can run the services.

Shri 8. M. Banerjee: Kindly do
talk to them and everything will be
settled.

Shri Sanjiva Reddy: I am not pre-
pared to intervene at all. Shri Mahida
mentioned the name of Shri Tata. He
is the Chairman of the Corporation.
He has done his best. He is sick of
them. He is tired of them. The
management lias grounded the planes.

(€. A4.)

He has made all efforts but he has
failed. My personal interference is
absolutely of no use. I am convinced
that they should be dealt with firmly.
There is no point in being weak or
following a weak-kneed policy about
them.

Shri R. G. Dubey (Bijapur North):
The defence personnel should not be
brought into this affair for obvious
reasons.

Shri D. N. Tiwary (Gopalganj):
This adament attitude of the naviga-
tors is due to the fact that their num-
ber is less and demand is more. Will
the Gover t take ry steps
to train more pilots and navigators
so that in future such a sorry situa-
tion may not arise?

Shri Sanjiva Reddy: The Corpora-
tion hag employed them. Whenever
it is necessary, it employes people.
To recruit extra people, train them
and keep them ready will be very
difficult and costly.

Shri Thirymala Rao (Kakinada):
May I just know from the hon. Minis-
ter that whether a sort of general
distemper is prevailing in the IAC and
AIl ta such an extent that members
of thege two Corporgtions feel that
they are an indispensable limb of the
Ministry and the Corporations arnt
that they can play ducks and drakes
with the facilities, interested and con-
venience of the community. I hear
that there is no properly organised
sector of training for all these pilots,
that they are trained in some ad hoc
private institutions and that they get
certificates from their friends who are
already in service and that passing
that examination is much easier than
any other university or technical
examination even though a bhigher
standard of efficiency and training i»
required in an institution dealing with
the training of people who are deal-
ing with thousands of human life.
Therefore, may I know if there will
be a comprehensive review and
investigation taken up by the Minis-

try to go into the whole question of
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{Shri Thirumala Rao]

the structure of IAC and AIl, with
regard to their recruitment....

Mr. Chairman:
question.

It is too wide a

Shri Thirumala Rao: I am coming
to that. In view of this experience,
are they going to have a thorough
look into the whole matter?

Shri Sanjiva Reddy: I do not think
1 can answer it. It deals with train-
ing, employment etc.

Mr. Chairman: But one question
remains. Are they properly trained
or semi-trained? That point has to
be answered.

Shri Sanjiva Reddy: They are
thoroughly trained to maintain the
highest standards.

Shrl U. M. Trivedi: Every section
of the House that has raised this ques-
tion by means of a Calling Attention
Notice has brought out a correct pic-
ture of the attitude of the Naviga-
tors’ Guild, which is responsible for
the present situation, and that too at
a time when all of us should lend our
shoulde:s to the machinery of Gov-
ernment to move it at a fast rate. It
is taking place in a commercial under-
taking of the Government. So, it is
high time that some rules are framed
as to make this an essential service
of some type so that these employees
can be dealt with under the Defence
of India Rules. If the Government
have not made any such rules, are
they contemplating the framing of such
rules to make it an essential service?

Mr. Chairman: It is a suggestion.

Shri Sanjiva Reddy: It will be con-
sidered.

Shri Sinhasan Singh (Gorakhpur):
The hon. Minister has stated that
strong action will be taken against the
employees. Have the Government
fixed gny time limit so that if they

do not resume work by that time
action can be taken?

Shri Sanjiva Reddy: I think the
Corporation might have given the
notice. I do not know the details,
Naturally, the next step will be taken
by the Corporation. After giving
them notice, whatever legal steps are
necessary will be taken.

Mr. Chairman: Shri Basumatari.

Shri N. C. Chatterjee (Burdwan):
How long will they take to have alter-
native arrangements?

Mr. Chairman: Please wait.
not permitted that question.
called Shri Basumatari.

I have
I have

Shri Basumatari (Goalpara): May
I know whether the Government has
examined whether any political
influence is behind it? Was it created
by any political party?

Shri Sanjiva Reddy: I think all
parties are asking the Government to
deal with them strongly. Therefore,
I do not think any political party is
behind it.

16.34 hra,

[MR. DEPUTY-SPEAKRER in the Chair)

Shrl Ranga (Chittoor): I am glad
the Minister has said that no political
party is behind it. Even our friends,
the Communists, were visibly embar-
rassed by the behaviour of these
people in refusing to accept the deci-
sion of the Tribunal, and all that they
had to say was that they wish the
Government had behaved better on
an earlier occasion when similar deci-
sions were given by the Tribunal
Therefore, all of us are unanimous in
regard to one thing, in regard to the
suggestion made by my hon. friend,
Shri Trivedi, that these people, highly
paid as they are, had to be treated in
the same way as the Defence per-
sonnel are being treated and what-
ever award has been given by the Tri-



6603 Constitution (Amdt.) PHALGUNA 27, 1887 (SAKA)

bunal ghould be accepted whole-
heartedly by the two parties and
Government should see that all parties
behave towards these findings of the
Tribuna] in a disciplined and patrio-
‘tic manner as if they are a part and
parcel of our defence forces.

Shri Sanjiva Reddy: I agree with
the hon. Member. We will examine
what rules are to be amended.

Shri N, C. Chatterjee: I wanted to

put one question. I was asked to wait.

Mr. Deputy-Speaker:
a signatory to it.

You are not

Dr. L. M. Singhvi: He was asked
to wait, Several other non-signatories
have also been permitted and he was
almost called.

Shri N. C. Chatterjee: My question
is very short. If they persist in this
attitude of obduracy and unreason-
ableness, may I know how long it will
take to make alternative arrangements
effectively?

Shri Sanjiva Reddy: The hon. Mem-
ber was not here perhaps when I
answered the question. Whi'e flying
on land, pilots could fly without navi-
gators whcrever Radip navigational
aids are available, Up to 600 miles
they could fly over land. Therefore the
Air-India could have flown to Moscow,
London etc. But unfortunately the
pilots again sympathiscd with the
navigators and saiq that they would
not fly without navigators. It is oniy
a few hours since they are grounded.
We will try to make alternative
arrangements as quickly as possibie.

1638 hrs.

CONSTITUTION (AMENDMENT)
BILL
(Owmission of Articles 152, 370 etc.) by
Shri Prakash Vir Shastri
sty T e (faoetx) -
T AT, WIER @faara ¥ geerdr

BiU 6604

ITew qey aw weR ¥ grafae
qTO 370 %Y &fagrA ¥ @ErQ FF
T FTIH 9T F A W F v
i ®Y gwra feafy & emar e,
@ g &fqur dataa fagas §
s wrg

ISR AN, AT ¥ WG FEA
g WY &% g fadow @yt Sufesq
feqr a1 | qF wEwa § fF @ aww
qGY ®1 FAGHAT qAET 07 fadqw §y
fravar | & aff vg wwar § fr wa
IaxY feaf wav ot | ooy qR a7
favarg § 5 waw oW sgfeg
€ 2w &Y wareIar /1% gFarn ¥ favarg
T 8, Favem @ x@ dowa fadaw
w1 gudT w4 |

1637 hrs.
(Shri Sham Lal Saraf in the Chalr)

gt T W W1 Fww § I
w=iY it A1 ¥ Ig gy < fadaE o
a7 Y g v a1 fF g
W %7 ufww 40§ xw & wew ¥
w¢ 7 arad J3t IFR Ay w W
ST FY dY 7gt 78 WY w77 a7 e @
AR EAF g Wt a@ Jgw
wag wrem ag faveg §f caw) ger
&\ & 7 qwwan g fv qg wearag
frmg & wit ag Ivqee &wa wman §
wuar o4t f5ad ok aot & e @
IYH GHT WA ? g 14 faaaw
%! Iafeqa w7 gum & 958 ag IETC
war &1 argan 1 qat s feafa
wr€ faad faaw g %< worE wg &
qr7 AT q@ [T gw fadas w1 w2
# gufeqa s ¥ @ & 1 foe® a1
wrer-faamy §& aifewna & a9 9w
T S99 gW 3§ g ¥ weie Ry
fealy sga axw ok & 1 gw fa@ 43
feaw T w17 w2 gqR U Ev @
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[H s W ]

qg wWwn @y 43 § fi ag gy qud
fota & sgame @t fF 13 WA 1948
1 4, forswer fivig & | T ag A g
aifeend 3 gl @ @i w3 gwe
arfeent &fewt gra geifeai & w0
¥ AR 9T smmer feam AR
& W) vEaR ¥ gaidm dmr
T IeHYT FF W@ T {RAT A
fzar

ST IF TMHT TR T Ty
g wfrmm 1t famg § smwr
wrt fedta o7 Y §

Tegafa &t Wgg 7 AR @
e F o fev ww T ¥ AR @
o OF W § A fr aifer
ezt A wwfea foar 7a1 @1 w7 e
R & dar wow favig & oy
99 F1 9 W@ A9R afea o
T A 9T 6 SAHT GWGT QT q9T
oTaT @, IER JE) AN A WO awd
FET ®RW | §E T I9 qWEg
A & qRAT g, IN, {8 wife
@& A g qed) 3t F7 waw W
frota frar a3 soft gandy AaTd ¢ oY
aft 4t 5 aifsmm & fafg war 4
AR F oL TF FA fzar a1 fE
afg ag W WIRT FT AT ar v ag
9 gwgw N @ § 5 ww e
gl A & @A WGl JAmT FY
arfea gar &Y 1 ol aw wfswm &
fadw "t ®1 qrFw § agT oA gy
wit QY fa o 16 W ) A 8, oW
ag g § wifem gasas 7 ogeAw
saTer 2 @} 4 | SR a8 wq
W F 919 G0 ST TF FIGR FT
faa o @ §, 7@ a% #1 AaAn
9%z, “dud Agl”, §@ TH F gEAAT
T & we § 1 e ¥ Tag

MARCH 18, 19668

o frRV & & 5% wT FaT A W
TR qfqdT 79 "/ T &0 T
THIT Tafadt 3§ Wit 99 W@ /AT
qiffeat & afaal # svog g€ o
S WY wro Aar i o fagw gar
;9. 7 w7 47 fF faqat arar ¥sx
EEREE R R LI SOR:
S¥ FIhg 71 TG freen 1 @S
T & f amE awEd oW
QAT @@ §UT & ST SEHT T G
gz qf 9, Iaw @ e & fay
T ATCAT a1, W wE @4k ag
W fawrl &1 wwe Wt FI@T T @7
Lot

T T ATIFE GRS F g 7
® & waq gfafafaer &1 wag &
fFsmdam 3w Faar s mia &
My wrg WX wifsea & araa
waare, gad foad o saF Wi €
Afie wf oot & g PR Y W@
JWET GRS F ATEHIT afEd T g
Sear geafa § N R et @
AR TG FET A | CF O T
& Y afeqes § T@ g5 & @@
T o4 =y v w@ W 3% w5
gt & Forger wr fawmar fedt qw
AT AT | T € FT FA AT
&, W &7 IAPT AT g AT AR ATHI
feaqa UsgE F1owAT @) fE,
sfad® gt gwr | wfEw o9 W w9
g * § fowd gam ooy # W@
SEATT FT q99 7 {541 F w<dy §ng
5 WA FT A ) AT FT 7 04 )
W9 FT®ga; g N quss &
WA & WA FAY £ AQT FIT F
arx Y qifeeam & a9 Wiy sta-
fafe qew & FOR F w9 &
e w0 & foad faaw T v
2 | ¥R @3 widliew we & W
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armaEy aet & gwdw wW 9TE
£S T2 §, STH! WEAAHT HIX SAR
aaent ¥ WY o8y @ gewdr
g1 wit g8 7 @ TSw
|9 H o WAW AT 7 0F qaaeq fLar g
fowit SvEIY w7 A fx o gefamm
@ & Y weay W A faa
T | T G T 9T TG R
gt g o7 a1 7 & suk Afg W@
T AT W A G gy Ay
mf\.& 1

I ¥ 9T T T & F T
g &G FWHIT &7 0T Ay T
AianRg @few & 519 § § 1 o s
& g saw & wafieq gl fadw
wzaiwi &7 w9t & 7F w0 wfEw
T® adwIT STl K 997 fad o

Wt 7l @ A W S W)

FHT U § 5w 99T agfwe
wg T § '@ axf &7 0 (W wig
& & AT TG w4, frw aw ww
aFRATR gRAF siETE ®) 33 33 T
ot § f2LT o G @, %W w1 Y
el | wvit &8 fe oo afaEr
O & @Iz amEE gy & 3 I
fIq TWo FTo Yo WHT WR oY
Tie Hio .47 ST ¥ TWHT FIHFTQ
mfsal § qUaT g7y g | T W
T F O T T QK auw i w1
oo wfeew § W@ #T & et faeig
e amafd o fefaaa gl W§E
XA T AT FHIR AT UGy
&fig t 'é'%g o wmto WiTo # wHY
¥ @iT fear J1ar § 1 wow §T &<
s grm fs sep e shER
g9 xiqg ¥ Sfade Wiwd w1 W A
i fai ¥ro wifo WITo & firwaT faar
T fF Sgia o ST FT aER
¥ g w91 812 a=91 €7 geawi &
1w feew & @3 W oy § faad

A gt ¥ quiT Wy & I g
faam o a7 S qEA AT A wTRE FATOE
& P O | T §ORT AT ATaw Ay
¢ a1 3%) faaw g T 37 fearal
Y ST 93 | 77 wiw & §f9¥e
N qez fant gEEH & TIAT &
Ty A T TR AT 1997 $7 aficorry
ag gt f5 arfes g ¥ o @
1o wTo # fregai frar AT J 7 &Y
FIREART F 97 a7 1 faar
7¢ feafy o a7 &Y @r @

a7 5w o fadas
Y58 §2T § I9feqT 74 £ wravgwar
Wiy Wt o8 f5 30w i ¥
Tt § awee fakw feand e 0
QN * o w3 4 froamew &
FIER 9T fodt T Y aaa
& 1 FEAT | 6T qOER FwEar
I guT § vEH e foar § fs Ao
< Wt TE Wi & sfrfafameasi
& qraea g€ | Tt F o AT
Wi & wfadi & dov g7 awh @
T T N X Tt Sihd
& fel o W= AT a7 A o
AHET 9T FTEHIC ¥ fawg av | W=
AT A T9 AT & ST T faam
daer @il f5 ik 71 fawr g9 &
@ TG 9T q7 | qiwT 31 9
& FOHR 9T T gk ) A
¥ wrw fazw gt A 4 w74, 1966 &1
W T ¥ FIWR ¥ gd & ag
wr s

‘w1 1@ WY Q¥ IW SETAT
A 3T T AT HA
TS A
W AT & & gE w<
g o g aifs @
@ & garfeas 1§ oW
Tl
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¥ g g 5 W @@ W
w7 WY g7 R R gNHI§ T F
fua T e Al ofceg & oF afes
T o FSfEA TH § AR
qre =1 gad fwar f5 q.g fauw dar
£ FAUET @T 7 FFAR faarg
w1 gwrea fFat o |

gl @ TgY, FIER TS F | wT
T, A7 T g2 fame sy
¥, =70 vy firg ¥ firwlt eqrT qT g
& 5 ag quma o ¢ f smpsmefic
ST §T T AR A qg@ AT 97
&1 & cew foarew & @y frer s
famiw fomwa @@ feor s W)
FHIT B A ¥ famr 1 | wR
24 S % T W gg § A
Fo &I f & F9Teq &7 w71 Faa«
§ 1 & qut Wl § o wwan g o
@ TR F A X Qe &Y
WTEATH &7 §qdT T < @ &1 AV
aifsena & Fq R AR Fag TdY A
@ & THY W AW & el v
T &2 SO AT § A WY TaeRy
fir 35T @ R & wOEA faunE A
O ¥ MY #Y wrawsEa g a@v ?

ul g9 for o "o we
&t I G=q9 ¥ wJ ar f§
o ag favem fear § &5 oo Wk
®WIT ¥ & 1948 ¥ wex forqdy
YA T SAAT TF FHY ST &Y qer F
®T & qFAr | Ffe @@ walr
# AT I T AT HqA
& d ww fF oR g fneg aw
fwat a1, forw qwg 1d qIITaET A
FATg W FT WYAT G 69 F wow
¥ F I A W | IW T qqQ
T &9 A OF WA £ frgfer &
aaadl, 1948 ¥ fower ag ww
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Y47 7T A7 6 gAY FOF | FOAR
FAET ®Y £ T §7 AGF 0 59
A & fear @ o9r 1 sEd
T 3, GERAAifEar, afaw w)
wHAFT | AW 9 T 99 W@ ¥
A AR TG AR SR gY@
e o e ifaar | g7 s
¥ 9T WX qfeearT § wwor w9
& Ii7 wuAt foqld & 1 o7 g N
feafa @t sww) & qeanr ofeg & &
W ¥ Y 9F FT GAT AT F

‘st @ ) g3 faaw
T faar sy o QAF
SR & yNT T w¥f
="

oY JT ¢ wRT AT AR sqT
f& wmarr & fawfor @ soiR 8
T 9T, TR F wraT agt 1w
o 9 7 fatoy # s wranr
q W o —

“FIefR ¥ uifra e
T aifew St og,
¥ QT Y BT FT
faamgt sei & 7@y

w7 & At feafoai g and aa @
fawifan § o fr :

‘ow aifewm A ¥T g
I T W W e
wfer # &1 %3 ®R
qifsea & grq fa=rc
fafrr & gama &
TR & &y aw
w2 "

ot aifeert ¥t A ®
T JAT A w3 w1 favam qr )
@ qifes A 7 @ ait 0 a7
IR ST &Y 0T TG 1 W
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gwtage frafe o5 & fo en T @Y
£ %1 fAuig qa #3 ¢ @ o nfewm
AR T AT F & ol oF @d w1 oY
qreT agl e wr

TiwamaR o s & fF
& fqw &Y a7 370 ¥ gy ¥,
99 ¥ dfqum & g gy 9 g, oY
¥ o9 & @R W) gav wfafafy
TOER WOAT QA W | wfawr awr &
afes gaer s MaTeEnt wrRgarT
WwHErmT A e R @ R Y
T TG T (H qw oy § fip o
o FTER § Fara #Y feafa §, ofe-
@A B de w3 Tgt 1€ & gafed
QAT ITY F ¥ ¥ [@ G 6
T waT & 1 ST afaee ¥ | ara
& TR F IAYE T W FTEAR FT
TT W’ T 9f9w 6T § ey
gftz (A W A sAr A AL,
o W FEAR &Y q7ar X ot ¥
REHT SqI § 5 WK ST w7
wfag 1 oy o iR & dfqam
N ART 3 AR g7 5 ¥ e far
T & fr T AR TR WIRT W
wfww g1 § W wfwy g7 @7
IAN T WeT AT § FF Wi &1 wiww
97 § A wfww w7 W@

TEF A9 A9 T WK TR &
gRaT ¥ oF arq 147 W 1 W
T 147 ¥ FF FRETEAR 57 qfqam
wWeE F.4 § f oy Wi sk
fag iz W= FHY faw THTT HT
qfd® quAt @4wfow arus § ¢
&1 59 fauq qvew 71 w9 A 7
w1 7gi R T f o Wi s
T & T H &, N dfqqd £ g
3R AT 5 F HTH W F1 wfww
o7 & 957 §, feft T a7 afcad T
T EL S |

TF AT AT e Helt A A
AR T TR | S H AHT
T ez wiar X IRiA w7 & o
R wTeiT §1 we mw Wiy
wHag A AT LT &1 W
HEI R ol R L
& @ §FAT | N FATTATT AE
I AR T AT W KT A IAX
w21 wan fiy &faar &Y g 370 W
T oY, X9 ged § W o #
W IFA 57 F 75 7T w1t fag 14
g Qe aga g mE & ag Wt famy
oy fag ot | 4g @€ @ act
WA AT AT w3 st oy
T AR 4 fgar s gt fadas &
IAT ¥ w0 a1 % o FTA & fanant
¥ 7 ¥ @ § R 7 R Iy qY
faoig 537 v €@ G107 &1 w9 WEy

T TR

W wfaforr & gF am WX W
w1 w71 g £ difawm €t araw 370
w @y W dfqam § @ @O
aifd fs wr wat w1 w9 fowr
TS Iy a7 9% 917, {6 W R ag
WO & "eeT AT AT & @ g AR
AT ¥ faT a7 ¥ 20 1 wfaarr €7
wad st waag Iy § afaam
T T g1 F AL FIHIT F FIAAT
*t 39t & 97 f FTOT F WL W=
w1 gon Tt § 1 wfagw S @
o ¥ W TAT g {57 G
afss gecy w4 fF ar e 6%
VI ®7 g FFaT qra afsy
FEICE, FAA F A A3 FT
= &1 dray g i fanew
w991 g v f g T § Wl
i€ i3z 7 § gagfez & ot @fagm
N qg O A TF L H I LA I W
gqra &1 |fqaw & A d@fqae st
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sfaaar Mz dfaum ¥ frer & 30
YR g § 1 fagd aresd wa
¥ oY iom A 9 SN g
® T 370 F1 A gAE TR AT
wares At fear @faw ag @ o
EF T% §7@ aTUd TIEIEF w1
2 fal & am a7 9 @ § 1 Sed
I T g gg WY worg o gw
Tegafa & wa #7 saedr W S,
T TA & A=A G § 1 & o
aT & 9871 T1gar § fr 91T & o A
] qg AT Y N A 7 o §
ox fad 1@ 71 Iafeqa T @E, @ T
T F1E T WY TIT GF T AT ALY
T 9§ F { TR F asgafa
wIET FT WEWEATT 9% gdr v ?
o A& wrar A AT v § froag
oY gI3EY, gARD # g X g
TR & o wrd, ag frasy saragr
¥ g9 TXF AR ? a0 UT 97 q97
T q1 FT I TN T5q G
I AIHAGT FT FTE TG qT | AL
& gz gamfy &Y, w9F) TG 9T
gy faw wa gewtq AT Fgeal S
T a1, § 1z ¥ arg Aifear 7w @
o, s a1 & /Y qaewr gar A
g fx gt T F1 GFgaTEy g Tifwar
afl wrf ff 1 9w g aRg AT W
HITTT WEHT g1 T &7 §a7 ga WY
wgifa wrET F sTEvgaaT agi qg
9 N qg feafs aq & ? w9 fw
wq FTA ¥ wee 3w W
Ho wifo o T ITEIWT AT =T
ot @ g ? & §9 wisy www?
qm g 1 gfaw 9 1962-63
1 ¥0¥ 4 AT 30 I AT @Y
fear st @1 1 Afsw ey W
1 %0 90 7@ WX @@ O & T
Fnaarg 260¥ 1799 | 39 fw
TR FEH LN gfva
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Y wfadfierar w51  ? wat § a8 fawmr
A aTgE ¥ Wy qadfeat wr adf
AFaFr ? ug & feafa dro mrfo o
foarr & grrg ¥ & 1 1962-63 ¥
forg <te) fawmr 9 8 W@ T
a< F33 ¥ fred @re Sw 9T 18 W@
frar R @ @9 ¥ aue § 27 W@
I7aT 39 F faw <@ & few gaar
89 §8 N & qravE W oHy TR
TT T Hreaf & AT FT AZE IF A0
& e 9 37 @ 7g 7 gIifear
& o ¥ & faega s @ wwar 30
97 3@ ¢ & w9 aF W ¥@R
T a0 FY Ir9 G w0 9 fF ag
qEqfey v FTOR ¥ s gl A
weqr # 93w w=F Wy 4 9g frw Ay
WETAEET § 71X ? )T & I Sy
wR wi agf Jaw fea feur qar ?
M F 47 FUT ATEF WT FET Y
T 7@ € v forasy awg ¥ @ aw
T WG THT q@E g ! geTd
i g ? for edfeal ¥ 5w 3@ W@
wfwFT darc A, ag frasr garaury
YT ? WT QI W oA A
T A AL | A TR T JFIE
fergeara & Tty Y gy FATE F1 dav
frg 0 7§ AT FT G Y 1o
& HI I A | 5T F w2
SEH, FIEHIC G T AT /e GaK
§ I W A TR T FHR 7
Y dar @ ST § TG X AT Y ¢
62-63 ¥ 5 9@ 27 FTIT 4 &Y
ad st o9 | ¥fEw feew @w
g @I ¥ @< fear 14 1@ 38
I W qEETH ¥ q9E H W@T g
15 9T 42 W TAT | Tg ®Haw
A Ao & FIC § faad WL /R
T A § | HT IT G IO WEHT
7 ¥ g7 §T EEW 99 @ § W
Ty 7g wgx § fin g afaarT o ag
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1T agh s Y § Y el & wrew
¥gafm § .....
WU, - u&f‘ GN“ : JJLL- u}-ﬂ]
[- upr =de3)ed
o gRA . gg R
§, wraraar fegddzw & 1 (vreww)
s sernd.T WA I ¥ %y
T g, e feaddew # afgeew
@i WY st &A@ am & ¥y @r

[ S (cmww)

oF @y : gredE wenfiar &
o o senfeger & L. (ww-
o)

ot weTme. T oredt - gaata o,
¥ o Sereew & ¥ wmar § e
TEY W T FY i gy ifed
W W@ @R # fsy g
arfge fr o7 TR & @raw ¥
o gET W e @ war § ?

TH A AT ¥ WA WAy § o
W § 8 7 9T Iq AW *Y
feaafo 7r ¥ ? 1957 ¥ ww oy
TR & wew ag W A 99w
XM A FT AT T AR A
¥IT 50 X TA WA HTET )
1962-63 ¥ 30 WX 50 g9 a7
¥R FrE o w0 1 w0F 53 W
e F7 9zar § | Afww feeyr g
65-66 ¥ 1 W& TW WA FAAr
W 66—67 ¥ a9z & | s 40 7R
T WS WA &1 W W A
wTE A TR 6162 X W ey IR
o AT wr g R 7 i fae
62-63 % 1 %U¥ 53 Wi w¥ war,
63-64 ¥ 2 TOT 45 " & W,
64-65 ¥ 4 ¥ 4 W w7 Wi,
65-66 ¥ Wi 5 F® 87 Wrw wT

W 66-67FT 7TFAT 7 A AT |
& TaaT M gw TFX ¥ qEmT 9y
wY axg & dar Fgrar I w@r , # srear
gzl § fF w7 aF I W AW
FY W T€ T WK 7T T7E &®
A ar g /WO

# OqY TR F) T XY W
g uwfer AN frrad o
FEAT TTAT E | OF avag Raddw
Y ot e fr § 1 s ford dw
N fld *1 wRe EE T ¥ AW
fagd W 31 w7 aeft wew &
I AT FTHIR T §T ¥ my
q@mar § 1wt Ay ¥ aen fawA
91 & TF FIUE TE T W9
T w7 ¢ 5 Ton @wee feantemn
R = 1 @ & B AT weTe
& faegrfaai & fa¥ O gi ¥ weraar
W 97 WA ATl Q1 IqH FAIANT ¥
W T IAT W AT G ¥ 99,
sfufafa @ war fs ag @ag v s
IaF faaTr w3 1 @ a@ * foafa
¢

ar & qear awgar g f& o=
W gEe agi g # 9 o, Qe
O R WX a7 e 87 geRad
@ § TR Y FO@E ¥ oA
IEEY foeft W & goi qAdfey agt
9T T AT WX T AT RO &Y T,
Al & A @ @1 8, UG-
waai ST e Mo WTTo TAT §T W
£, #QF W AT W oA &7 qg
ag @ & @ wa o gt amd g fefa
¥ ot oY g 5@ @ww amé off STF
SN & gravgwa @ a1 Ayt ? g
ot a7 ¥ ag 7 6 o & fawant
¥ g &7 1§ 59 foa o w77 a1 Wi
for T § ) ENR quA # e
favani & 3fce & ewofa ot O wfia
s § 1 @ § g fimar sl ot eTTen
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o ot @ § af@eT o T dto
St #ft To dro Fooff forr oy
X 5T § IOV ¥ @ @ @
§ 9 IUa TH a9 F qdw W AR
maz § f& wror 9g W g9 fadas &1
grda a3 f5 o swi wea &
wrag ¥ gT0 370 geAT &Y =fgq )
AR Y =T ¥ g ofows & ey
¥ X @y qg g & @ 5 @l
' T 47T 370 ® T AT WfgW 1
wa e fs @ gadr wed i
wifafaa faad & o o Wit w\=
# st Mfafags ag a@y § 9O w39
& fr w77 & faqamt & @@ av

gt ¥ LR TG A W g
afcry &1 anwr § WqF T €Y O
gaa afcag srew & aw fasra s
®T R T | JfET "ror N @ w0 w7
fafrt vk e ag & ga s
W@ @137 & WX A T WA Iq 9T
gardr § WX wifeear & gwdT w<
@ § vait ¥ fazy 1 feafa ar @l
| ¥ ot § wifs fedq ¥ woX
faq 7@ wrde qar § argEr w0 DA
® IAA qUAT FIF FT AT QAT FATAT
t 1 xEfag N9 * guds QA ¥ Y
¥ 7y wiferara &1 WY qer &av &
a1 Wt F§ w0 § fRAY ag 0w dav
% AT 370 gra s gafag A Y
gt o &} fr odgE s W F
T ¥ quT g Y & grdy oY ¥ R
Rreqw § T Avg g fF ¥ Ay daw
&7 & fF w1 & Y firear arfeeara
& gw & § I¥ dyv T AW gd amw
fewda ar g9 &7 a9 ¥ & ¥ 9%
TNTH AATIIN ? qg I IS AR
WX f6T w doa T @Y ¥ T
at @iffer A s W FER a<
woar gfagry s s fXa, agt e
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W1 gITHI wuAT ey o fead, =gt
& wwgufa graw aivg # oger fear
o\ eifsqara 4 2700 W g
& %Y % & ow @ @gAT qg /A X
wt mofa A & ? sma gw Y WX
¥ wq} faur ®) @y 3, <o §gaw
g HY FY felt ww &7 owofa @t
g &%t § ? gt a% grew cfvag &
fremar &1 g & 3@ WY gWH /W
forar | 9 T TifeedT 1 g S Q@
9 aF g ofwg /T @ w3 9w
WA ¥ g9 FAT gET q I 4T F
WET WX wf w31 OE | grear
aftay #7 &Y FEafeai & faaw Qwx
g egafa F) gIar afeyg F1 Jaqradr
&Y a4t fr gram afes 6. @qw
TGHY T g & wA w7 g7
w5 T favia & oo feg R
¥ g s g ar ?

wWfaer w=T g wift saEt
& W ¥ WHE g6 WO wfed §ug
T B

v ¥ & gt @ @ s
§T OF J& a1 Wi FgAT At g 0
e &Y g0 370 ¥ T WA ¥
agt gfmn ¥ gt it wde @ wr §
agi awafa off, sTeT & S oF
TRE & @ & 5 W aw e ut aF
U AT w9AT ;i oAy @ af ? g%
fadas & wroow § gwe foear gyar
¢ f5 gave o O W | @ oag
feafa & ? i aF Tsame Wi g
HaY & qA § AT T [AH  HEAL
& gag ¥ & a8 frdas w1 W%
IEEY 9 FER A fagra W ¥
aif@ W wa fear & gw 8% fag
Iy FTENT & faam wwe ¥ gy
¢ 1 ¥few wror w4 T e TR Y
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qrfe® 1 a7 FA s Foy wTEHIT A
faama &1 woAr 9T ¥ g8 foiaw w5
s fF gfaura &1 97T 370 Y gEAY
Ffed o7 w7 g wEaer 9Ay W
gar| @A afgm

g & Ay ¥ os0 § w3a g
arfE WA G 5 A7 Y fRT A FR
ArTERL FEEA T OO oA gwe Ay Y
oY frq A7z & 4 JHiA g &
€T, W 4T 3 38 qa K1 wF I AU
¥ T FF, WF #1791 39 A9 A1 ATOHA
# I 7 7§ 7fFA @ AT 7 I 994y
AT TG AT I 9T F AT &
oY & 398 g AvAT fu AEE wTF
g T E | NI AR IF A KT
wafra w3 W w7 gwd § 1w
TG AHT I KT 9T W W7
7 3fee 7 gt & 9 & 1 T W
FTETT A qTAEHT A K AT 370 WA
e A7 T AT A9E § WA A 38
| 70 a1 & guwr vz § fF ww
H oA A R A qED W
Q& #7037 weRi ¥ Mg ¥ 993
@ frdax %1 safeaa o § A7 aea
{ o g AT g Aadmenfy oA
frigs ®1 M a6

Mr. Chairman: Motion moved:

“That the Bill further to amend
the Constitution of India, be taken
into consideration.”

Shri Vishwa Nath Pandey (Salem-
pur): I beg to move:
.

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 31st August, 1966.”

17 hrs.

Mr. Chairman: We have 2 hours at
our disposal, out of which 1|2 hour has
been taken by the Mover; 14 hours
2864(Ai)LSD—11.

Bills 6620
are left. Today we will cover about
one nour. Hon, Members may take
10 minutes each.

Shri Sinhasan Singh (Gorakhpur):
Time may be extended,

W w7 verT £ fe
q U7 qTH w7 97 1§ [ 97 frar
AT | A T AgEAYW Teary @ WX
T4 7T 7T & AWy A7 A § gafa
“®T T frar Smao

ot TETETRIC qvest ;T Ao
T7 AT AR 1 § ANT gaFT gy fLar
S

gamfe agm o ot g7 a3
fod, g @ 2@ A7

st forw wremw (atdr) - oweof
agE F1 A3 F 15 frac &1 qwg
fear ang

Shri N. C. Chatterjee (Burdwan): I
was in Geneva just one month back.
I was appearing as counsel for India
before the international tribunal. It
was dealing with the Kutch problem.
I must say that I was deeply impress-
ed by the attitude of the Pakistan
delegation, and 1 thought the favour-
able attitude was due to the Tashkent
accord. It created a new climate, and
it gave us new hopes. I ghould not
give details here, because the tribunal
will have to operate in future, but I
must say that there was a distinct
change for the better in the attitude
of the Pakistani delegation, and we
could solve some problems without
bitter acrimony or fight. 1 was hoping
that this Tashkent declaration would
lead to better understanding and ac-
cord, to a new chapter of real friend-
ship and amity. We are sorry that
the latest views of Major Bhutto....

Dr. L. M. Singhvi (Jodhpur): He
is a minor, not a major.



6621 Constitution (Amdt.)

Shri N. C. Chatterjee: ....and some
other politicians have been disappoint-
ing. One has said that Pakistan rules
out a nmo-war pact with India. That
is a great disappointment. I thought
that the first thing to which Pakistan
had committed itself when President
Ayub and Shri Lal Bahadur Shastri,
our revered Prime Minister met at
Tashkent, was that they had decided
that there shall be no war, no solu-
tion by armed forces as between India
and Pakistan. but they are now sing-
ing a different tune.

Another great leader has just an-
nounced in the Pakistan National
Assembly, to which reference has been
made by Shri Prakash Vir Shastri,
that the Tashkent declaration was a
complete diplomatic victory for India
and for the Soviet Union. That is
not a fair statement to make and that
shows that the old complex is again
operating. I hope that they will think
over this problem and not indulge in
such kind of declarations which will
spoil the atmosphere and again lead
to disaster.

Without impeaching the Sadiq Gov-
ernment or without attributing any
serious default to that administration,
may we point out in all seriousness
that article 370 is completely incon-
gruous in the context of things. The
article says that notwithstanding any-
thing in the Constitution, these tem-
porary provisions are made with res-
pect to the State of Jammu and
Kashmir. That was made operative
from 26th January 1950. I am sorry
that the Prime Minister is not here
and that she cannot give a definite
assurance to the House that this article
which is a serious blot on the Con-
stitution will be removed. The late
Prime Minister definitely said that this
would disappear. I mean Jawaharlal
Nehru. Mr. Shastri when he came
back after an unfortunate incident in
Kashmir said that definite steps will
be taken to make the integration more
effective. If you want to make inte-
gration effective, can you keep article
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370 on the statute book? Look af
clause (1) of this article:

“The provisions of article 238
shall not apply in relation to the
State of Jammu and Kashmir.”

Article 288 hag since been repealed.
Then look at clause (B):

“The power of Parliament to
make laws for the said State shall
be limited to (certain things).”

Then there is the explanation. You
know that the explanation had been
altered. You come from that State
and you know better than anybody
else that a new explanation was put
in due to the Constituent Assembly
resolution on the State of Jammu and
Kashmir. Therefore, slowly there has
been erosion of article 370. A good bit
of it has gone. My hon. friend the
Mover pointed out that there was ref-
erence to Maharaja and his proclama-
tion and’so on—all completely out of
date to the present state of things. How
can you say repeatedly both in this
House as well as in the International
Assembly that Kashmir is an integral
part of India. How can you say that
this is not a negotiable issue and at
the same time keep article 3707 You
must be consistent. Logically, legally
and constitutionally our profession
d ds an i diate revision of
article 370. How is the Government
going to tackle this problem? Were
this provision simply to assuage feel-
ings, that we shall take steps here-
after when will you take steps to put
the constitution in conformity with
the fundamental proposition that
Jammu and Kashmir shall be com-
pletely on par with West Bengal or
Kerala or any other State in India?
How can we have a constitutional pro-
vision like this that derogates from
your basic stund? Our profession and
our stand are at variance with our
repeated declaration that on no
account shall we allow this integra-
tion to be affected in any way. It
seems to a large extent an idle talk
when we keep article 370 and some
other articles in the Constitution
What is the difficulty in repealing this
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article 3707 You say that there shall
be complete integration. There has
been complete integration and no
power on earth can destroy that inte-
gration. Whatever Pakistani states-
men may say, whatever may be the
invectives they use against us we will
not allow this sacred relationship bet-
ween Jammu and Kashmir and the
rest of India to be in any way whittled
down. How can we keep this article
3707 I am therefore suggesting that
the time has come when we should
put this Constitution in a proper shape
and form consistent with our declara-
tion, consistent with the repeated pro-
fessions of our Prime Ministers’ and
other leaders' statements. Mr. Chagla
had declared in the Security Council
and the whole of India is behind him
that we shall not allow this
relationship to  be disrupted by
any process, however much Pakistan
may try to create trouble. The aggres-
sion by Pakistan, the inflitration by
Pakistan was organised by Pakistan.
Whatever some British statesmen may
say, we know that they have been
wrongly advised or they are indulg-
ing in wishtul thinking. The honest
truth is that there has been delibe-
rate, calculated aggression on India
and when the attack came on Kash-
mir, we took it as an attack on the
whole of India. We stood by the late
Lal Bahadur Shastri when our army
moved in order to vindicate our
honour, to vindicate the honour of
Kashmir, which meant the vindication
of the homour of India, and the inte-
gration of Kashmir with India. The
whole of India stood by the Prime
Minister.

It was a wonderful exhibition of
national will, the demonstration of
national solidarity. Today, there are
many things happening which are very
distressing, which are putting in peril
that cohesion, that solidarity, that
demonstration of national unity. We
hope that that will all end and ulti-
mately the integrating forces will
triumph. If we want the integrating
forces to triumph, if we want the
consolidation of India to be put on &
satisfactory footing, the most essen-
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tial thing is to put the Kashmir pro-
blem beyond all doubt and dispute.

We are happy that practically all
Members from Jammu and Kashmir
supported the resolution last time and
they were supporting the Bill also. I
hope there shall be no politics in it
and no question of parties, no ques-
tion of political affiliation, and that
all sections of the House will unani-
mously support this demand and put
India vis-a-vis Kushmir on a proper,
satisfactory and durable basis to make
it clear to Pakistan and to the whole
world that that problem is finished,
and that there iz no question of re-
opening it. I am tired sometimes of
hearing that Kashmir is part of India,
an indissoluble part, an integral part.
Let us make it an integral, indissolu-
ble, permanent part of India on a par
with all the other States by putting
our own Constitution which is the
highest organic law, in proper shape
and form.

Shri Inder J. Malhotra (Jammu and
Kashmir): Mr. Chairman, Sir, it is a
very historic moment from one res-
pect, that you happen to be presiding
over the deliberations of this House
when this Bill is being discussed in
this House. Last time, when the bill
wag brought before the House, at that
time also, I and my other colleagues
from Jammu and Kashmir State
categorically pointed out that we and
the people of Jammu and Kashmir
as a whole give our wholehearted

support for the abrogation of
article 370. Now, we have to see
whether, since the last time when

this Blll was discussed in this House,
due to the fact that certain series of
things have happened in the State of
Jammu and Kashmir or, I would say,
in the whole country, that moment
have come when the Government
should take immediate steps to re-
move this constitutional disparity.

We al] know how the people of
Jammu gnd Kashmir suffered during
the recent war with Pskistan. 1 want
to ask one thing of the Central Gov-
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ernment: when there is war in the
country, when our country is invaded
by the armies of an enemy country,
and the people of Jammu and Kash-
amir shed their blood with other Indian
brethren to defend the soil of this
<country, what hindrance is there
before this Government to remove this
<onstitutional disparity.  After the
Tashkent agreement, it has become
more necessary to remove all kinds
of constitutional disabilities so that all
fears from our mind are also removed.

I want to be absolutely 'frank. Dur-
ing the last 17 to 18 years, it has been
@ sort of policy of the Central Gov-
ernment to  consider  this question
drom time to time, and every “me
when the Central Government, the
‘Government of India, had some kind
wf discussion or negotiation with the
Pakistan Government, at that poiat of
ttin.e, we always pointed out that let
"this question be decided once for all.
“The leaders of all the political parties
‘ies—Congress as well as Lhe opposi-
‘tion—have declared so many times
from the house-tops that Jammu and
Kashmir ijg an integral part of India, as
good ag U.P., Maharashtra, Gujarat or
-any other State. If practically the posi-
ition is that, I do not see what special
reasons or arguments the government
‘has in its mind for not removing this
«<onstitutional disparity. We welcome
the Tashkent Declaration; we welcome
‘that there should be no war with
JPakistan and India and Pakistan must
live in peace. But as we pointed out
last time, please for God's sake, do not
‘try to have peace with Pakistan at the
<ost of the people of Jammu and
Kashmir. I remember the words of our
‘late Prime Minister and other leaders
when the Indian forces occupied Hayi
Pir pass. Time and again it was dec-
lared that that area shall never be
vacated. Now, I do not challenge the
judgment of the government in vacat-
ing that area, because if we can have
a lasting peace with Pakistan and solve

‘:Not rccorded._ .
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our outstanding problems with Pakis-
tan, we do not mind vacating that area.
But at the same time, there are some
fears in our minds, and rightly so.

You may discuss with Pakistan to
solve all the outstanding problems, but
in the ncgotiations no concession
should be given to Pakistan to have
the slightest change in the siatus of
Jammu and Kashmir. The hon. mover
has referred to the present admumsira-
tion in that State. I agree that the ad-
ministration has committed mistakes.
There are faults with every State ad-
ministration or central administration
or any administration in the whole
world. I do not agree with the argu-
ments of the mover that since the
administration in Jammu and Kashmir
has committed mistakes, the article
should be abrogated. That ig a secon.
dary question. There are bound to be
faults and mistakeg on the part of the
administrations. But the basic ques-
tion is, we have to approach the pro-
blem from the point of view of na-
tional integration. Even today one of
the major pillars of India's sccular
character js the State of Jammu and
Kashmir. I therefore plead that the
time has come mainly to strengthen
our national integration al] over tnc
country and to remove any kinds ot
fear or misapprehension which might
arise in the minds of the people of
not only Jammu and Kashmir but the
entire country that in negotiating with
Pakistan, the government would bring
any kind of change in the status of
Jammu and Kashmir.

Shri Kapur Singh
roge—

Mr. Chairmam. Dr. Singhvi:

Shri Kapur Singh: You should have
called me first.**

Mr. Chairman: The hon. member
must withdraw those words. 1 must
make it clear that in a resolution or
Bill like this, there is no question of
party. The hon. Member, Dr. Singhvi,
wrote me a letter that he was going to

(Ludhiana):
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such and such meeting where the
Speaker was to preside. 1 know here
is urgency for him and thercfore I
have called him.

That will not go on record.

Shri Kapur Singh: You yourself
told me that you will call me thud;
now that turn also is gone and you
have called somebody clse.

Shri Bhagwat Jha Azad (Bhagai-
pur): We are also membcrs of Pa lia-
ment; what does he mean by some-
body else?

Mr. Chairman: Order, order. Please
resume your seat, Again, the Chair-
man did not tell him. It was Sham
Lal Saraf who might have told him
sitting by his gide. The Chairman is
different, Sham La] Saraf is different.
The question is, Dr. Singhvi and, 1
can say, even myself had to attend a
certain meeting. The Speaker had to
preside. He is not there. So one of
us has to perform the duty. He wrote
to me a note that he has to go and
therefore I called him. Even other-
wise, it is not necessary that in this
debate I should go in a certain order,
It depends upon whoever is able to
catch my eye. Let Dr. Singhvi speak
and then we will see.

Shrl Sheo Narain: Did he withdraw
those words?

Mr. Chairman:
record.

w0 wwiiwew fawft : sy, &
Tt areqT ® AW aw wrn g e
dfqum ¥ wABT 370 ¥ afrerfar
wRmU T &1 gw www §
oTX ¥R TRy Taifr & or gR Ay
wifm @ W w Pwe &
frawert & g ot &7, s
wefegw & awd w1 e
T X AT wTaT WTA A Ayt
AT AEdA ff T W W 2
g fqm A JM Wz srew gen
wifed

It will not go on
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i et vl ffe oe
qASBT 370 W Efaywr wAw
T AT W IR & e
o gr o ey @ Wwe e
3 gy § Afggra 7 |¥ 0w
wafry feafs @, nx gFwgugre €
feafs &, o geqdr fegfa qf
ns wqrqr feafa agidT @ W ag
wrqt feafa agfidr are ww
7Kt 3fe 98T 370 arT Afawr
w1 OF QTG 9N &7 €T T W |

P e Oic SR
AATTATK AL®  GFT K1 &7 q
f& 1t it 17 wA8x @ femq
&1 JTQAT, AIEGATT KT WET 6T HGR
@ gU AE Wl ¥TF 4@

“Article 370 will wither away”.

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Suppiies in the Ministry of
Defence (Shri Hathi): Article 370 will
erode.

Dr. L. M_ Singhvi: He used the ex-
pression “wither gway”. Let us hupe
that it will wither away because the
period of erosion has already been
a very long one already. Now is the
time for ity withering away.

feq Qar ww g R fam
TETT AqTIRATE # T o1 fAm Tt
gor §, TS5 wwrr At g 8,
ofes Fufor mwgr g mar §
3@ AT Foisdr 370 A @rw
g A & ¥TATT qF  eqrdr
w7 grY wTAT qT TET

2 wft tfe 58 of i gm
G afradx go @ fomer gnd gEw
¥ fyqr @ 97w fY w7
g1 7z 2t Rfe agr & axt fraran
® WA TR EOAA R AR
W 7R kfe srex fafrers # q
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& waY WTATTE | AU AZ Faor
nfwam &1 ofedT qr, aw-am
& ofcads a1 73 a8 @ ifF
q@ aF 370 WI¥I FAA QW
a9 A% Wi 9T & 97 oF
AT § A FIOEI Y SwAT wy
T WY dAW g @Y wwar g
qg 9@ fae & @ efegw
WA TG F1 &(TUrT & gATA FHIT AT
W aig F ogoere W F% a
W s A § f& 7g  fedfa
fadi T w#13 & wew feafq A g,
oy gw & ¢ feafa 73 & farast
ufus wd& faw womr amg
foig e @o ¢fF iwFa aF
w an# farwmy ) wfg w3§
RA? W AE GAEH FTT A TR
wi? fosd vk agt ¥ag w7
s WIRfF aga oy €@y W
¥ favag faoramaar + & wwwan
gfE wa WY a1 1 T  frang
gy %3 f§ awwz &1 ot gEe
g oA wWE TE ¥ owiam g
«f s agt gfy w33 W}
f& dfagm wTEf 7 oy W
Fodt & wf awr; @ gfF o
8 qF F1 78 WA f5 3o ea
wfsmgat, B T wwaw @
WY § T3 Q¥ wwrm @ awv g
faqs s ¥ ¢ fram asr 74t
fear adn arem frenm w0
wigeq ¥ qfen aEi fearanawatd
"R 7 www g wrar § e
frodt gE kTR Iw g war A
¥ W @ w v o 9 fE
& @ WAFA ol qar
W a @ oa#d ek foe
wfemramom & feasr wt e

ot i
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e I 0w qay faafe &
g wafs fremamasar figg a@R
F AR §F W w1 A gEA S
TR fAvaromar &1 swE g
W # TaAr A9ITRT G, T FH
o 7 s7qen Gt @ frea-
THEAT FT AWE I9 gHIWT §ar
LU L Ol G

7 wg g f& wmx gwd war
WEET T3 A T4 FC [T AHT
ara I, 3 A Ga TE AT
feg 7 Aot Faaw oY @M ?
R a1q F fAaqg g &1 v
2R 9T IO §EALE ARH TH
T W9 AT X7 TH A1 F qF
HA R, I FOHR F AT A& HAY,
A&y WY A A 9 WX 7l WQ
G q¥ IEA CF AT W FI97 %
w8z 370 §wr@ gAv wifed,
A At FAAT WY g WX Efw
W w8t ® gard g Wi,
for wr a9s @ w1 T 3, W&
s mte gfaar @ s A §
f§ 3y @ wisSz ®awra @
Y, AR ENTd A & Ag
faars &1

TF W HIWHIR & aEwiq
awify & gy §, aedfas feafy
Samw ¥ vg v Fawm< s

4
%
!
1

aely gy feqr STg 1 7g 2w & fag
w9ST ERT | JEWl @gq O
qargs @ §1 1% fag @

w
w3
fas, R % WX L ATTEH A ®F
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W T 3 A1 wf TR & wAroea
W amifar § o gyma WY fa3
g1 Wi Jx gw 3g wER & fr Ew
qE ¥ 17 qUT ¢ O Fg T P
Ay A N WP ag
QF WSS {YFT Q1 IF A HIEAT
® IS AIAIAT A SAAY qifaET w}Y
e 7T forar a7 Ay SF A Y Wit
 wgrar wmar |+ § gwwar § fw
WY AR W IRT §B g3-
gfrm ¥ FIw ¥JFT AN =
w0 | IR AFT STAT WY ;fEd o
a8 §S gy w7 arfed | qar
aft @ wifzg e ag odaew w1
aw@ A g, g7 6 WA R ek
o g §ag X T wATIQ |
gaEr W fofs a9 @Ias
q & @ A ¥ ¥ Tw #
[zt W awdfe ¥ g W o
AT ¥ WRT AW gAT 1 A e
w1 § f& o fawg & Wt geaan
M WT @ T KT ST QW
& w3zt w1 aeAifas waqm fae
g%, wisr asAfa 7 fxa aw ¥
wa aF afwr e fag g i e
ITIAY @ oF QE M wwy
®7 ¥ O ANRIA AT KT TS
Nfa & &7 a1 w7 awe  fegla
Al www AT Sifzq

waaft 77 & sravaE  wAwAT
g fs a2 370 *1 ofwafa
&F H qFOFIT OIF T AT W AW
Y ofrrmfer ), v fresw, soar
H7sw gAC T @ W W A
w w7 N Hfw 7 ¥ ok gF
¥ THIC FT FT4%7 goIe ey @
s fra o &, frw g o) fiee
wafa & fiv § @ upsdz A afe-
amfa gt dfaara ¥ @ agh
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"R it et T e qamefy e,
% frdgrwoar wgar g fe wfe age
Fdad A g ¥ W@ A=
W fag 9t gwg froq § eera
w2 ot @ fem W

ot fore wreraw : ¥ @ qwda
wTar g

o g ;T Ewg A T
az aw g g ) afew =t
¥ @ grgw W E NaOwT @
g1 N Qw2 @y fag @
T F QT A WA gEe
feq st faqr 9 | SW Wy O9
CHETT K} I &1 w1 51 qwd § 0
fx3m @qa w7 w1f ax & wwa g,
IqaT WY wTART § |

off TeTT T W ;WX T
faar wig & wew v o

warafa wea : o A I awr
q AT

ot fova wreraw ¢ ag fazh o
faen = foq ag

Shri Kapur Singh: Mr. Chalrman,
Sir, I rise to opposc Bill No, 86 o1 18GS,
the Constitution (Amendment) BIll,
1965. This Bill has 4 operative ciauscs
that adumbrate 9 step; whicn are
aimed to give a new foundation and
a new flooring to the State of Jammu
and Kashmir.

The first six steps are contemplated
in clause (2) whicn aim at uking
away certain privit:ges and rizuts of
the State Constitution, the Stats exe-
cutive, the State Logislature and the
Head of the State and the scventh step
which is contemplated in this Bill i
the application of Part XVII of the
Constitution which relates to «iamping
of Hindi as the Union language un
Kashmir, Clauses 4 and 3 complete the
procesg of not only completely 1educ-
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[Shri Kapur Singh]
ing the State ot Jammu and Kashmir
to one of the component parts of India
but also of taking away all distinctive
or distinguishing rights or privileges
that they have so far enjoyed.

The aims of this Bill, as far as I have
been able to analyse, are three. ‘I'he
first aim js repudiation of all solewn
promises made to the people of Jammu
and Kashmir by leaders of Indian Gov.
ernment from time to time since 1947.
The second aim js repudiation of
solemn undertakings and commitments
made by the Government of India
leaders from time to time to the inver-
national community and to the orga-
nised international community called
the UNO. The third aim is abolition
of the State Constitution promulguted
by the Jammu and Kashmir State Con.
stituent Assembly with the blessings
and approval of the people and the
representatives of a free India.

This Bill has a background as the
hon. Mover hag himself hinted at. Not
long ago, the hon. Mover of this Bill
brought out here a proposed legislation
which suggested that article 570 should
be removed from the Constitution of
India and he thought that by the
removal of this article 370 from tae
Constitution of India we shall be able
to integrate Kashmir with India fully
After this, the Government did not
accept this Bill but promised to take
steps to achieve his objectives. Certain
Presidential orders followed and then
lastly cerain amendments to the State
Constitution followed by the Jammu
and Kashmir Legislative Assembly
and the whole matter was concluded
by the Indo-Pak conflict of September
1065.

The Mover of this Bill irresistibly
reminds me of the Helen of Troy. The
readers of the Homeric poemg will re-
call the story of Helen, who was, ac-
cording to the Greek mythology. the
daughter of Zeus—God [ndra, the god
of thunder. Her mother was Uemesls,
goddess of punishment for evil deeds.
She was begotten out of illicit union,
for Nemesie wag the wife of Menelaus,
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as the mythology tells us. She was
the most beautiful woman in the

whole of Greece but she was the cause
of the Trojan War and sne was the
cause of the destruction of Troy itself.
It is this Helen, the most beautiful of
Greek women, the model of beauty. ...

st TAdAE oA (A
WY& o q=TAT AT AT |

Shri Kapur Singh: I will not be in-
terrupted by remarks which are prima
facie vulgar and which have no relev-
ance whatsoever to what I am saying.

Shri Bhagwat Jha Azad (Bhagal-
pur): It is not outside the purview.
Still, you have got beauty.

Shri Kapur Singh: Now when I am
talking about Helen I axpect good
taste from hon. Members also.

Shri Bhagwat Jha Azad: And we
complimented you.

Shri Kapur Singh: This Helen is
referred to by the poet as the face that
launched a thousand ghips. Sucn is the
face of the hon. Mover of this Bill, the
face that unleashed the Indo-Pakistan
conflict.

May I clarify the position whica T
am taking by saying a few words
about what I conceive to be the rela-
tionship between India and Kashmir?
Kashmir js and has been an integral
part of India for centuries past and.
Kashmir is, under our Constitution and
by virtue of the laws of Nations, an
integral part of India. But Kashmir
has been allowed to be dragged into
the arena of international politics for

r the responsibility for which
we, the Indian leadership, cannot
escape.

Now, the question is not of constitu-
tionally integrating Kashmir witn the
Union of India but the question is of
winning back Xashmir which we have
near-lost through our own mistakes,
We have sunk untold millions into the
valley and other areag of Kashmir to-



6635 Constitution (Amdt.) PHALGUNA 27, 1887 (SAKA)

convince thi. people of Kashmir that
they belong to us and we belong to
them. We lave spilled the blood of
thousands ¢! our youngmen 1a the
battlefields « f Kashmir and in the en-
virons of Kashmir to convince the
internationa’ community and some
neighbours of ours that we regard
Kashmir as ours. But we may not
succeed in ‘rinning back Kashmir by
sacrifices in money and blood alone
now. Kashm.Ir has to be won back on
the fleld of hearts of the people of
Kashmir. And, once that battle 1s ful-
ly and finall:y won, then that bond may
have still to be strengthened and seal-
ed with the precioug blood of our
yougmen on some battle-field. This is
a road which is not only long hut is
also soaked with blood and tears of
millions. Th's is a road which is over-
hung with the smoke of machin:tions
of foreign States and the smell of
war. This is not a road which passes
through the Mughal Gardens of the
Constitution Act of India. Amend-
ments to the Constitution Act of India
are not only puerile and naive but
also spell out such complications as
create more problems than they solve.

For these reasons. it is my painful
duty to oppcee this Bill wholly and in
its entirety.

off wrem Wy wvoy : wwrafa o,
A # dfegr N ar 370 W
R & fad W faedyw wrar mar 2,
& Imer @rm s § o feew
SAHT 97 WY ¥W gWNa a7 g
qoA & ol w3 oA T aqws
€, 07 g @, v owx X e R
g1 faur g | w7 €A AWy o wEwT
o g @ fe ghzz froam
a1 Wt Ig wERY ¥ Y 39w
e @ gzrar wd R WA
o ¥1 uTw g v § 5 gqurd
¥AT qg WA g E fE oA A

{f‘zwmﬂ‘mﬂu

vaqfuitwfrcmnmw
T, Nqfx gl Al gl
it Afew €8 TETET & e o
ar Adf aferna s g AdY
AT &1 wfi wedt i wrA Atz
¥ A FFzRE WIATE, A IAE @A
o amA ag T TRE, ITR vz
wrqn Tk § {% 4y A aw e ad
aand fr mwsz € Wrr & oA
Tt F, wrr W o7 war
3@ 7w & ofreg frm, 3w
T waftem O YWAER 4y
@ A1 W, W I 97 aqd o7
& fadadl qamv 7 €7 Tw9q <
w1 A4 TR w%F &1 W oy
ARG &% | 9’767 x>
w7 N A WA W o
T § wEew WHR T §
¥y o ax W Aff {F aw I
FaqrEawl ¥ Iafaw frer Wl
TTHFE QU FRETAT O 7 L)

& % WA TT TETI ATRAT TR
meft frad @ Awwg folne w1
W €% g7 1w ofy Ay oeft oy
qf TIer arrR At geft o TEfR
TR (X ANT € €1 ffa §
afredy Y T §otr g M A7
TER e W ey | & R g
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f& g = aw? s frae AR
aryet ¥R amradt s qfgn
fomar gmifom, fagit g% awa<
wegrmar & gl wm faw g o
fo® ta gum ofY arq 3 & mAr
N Y g, 7g gEw fazy wWF.
¥ gfer o § 9t awat
g ag fwdt yw7 FTaw ) Al
BT, & NAW 9T A g

gt 7z T % ¥, o< & A
g & soft qfs & wodft a7
e 91 FX gHA OF Ww qife-
w wigg W@ w1 fear f5 oag
W qF 1 aad fe ey 9} e
wra & wfawnm Wn At § 1 wy
i &% At @ fF gy A &Y
wa wR wqifE o W FE
® Yy afrAaed §§ 0
wIRATEy ST §, 7y W ww@ W
w1 ¥, AET W gAR A A gai
v quelar few O e Ao
qr f5 qiveme @ a@ w1 R
fr AN W@ ¥ WTT W A% IEP
qre g =g ¥ IR gE wrw wifgd
wiad & o g f5 & § aorn
® wreht ot Y oy W T §
wiife 7 adre & emir § o
@ F1 Ny &1 e ofamw g7
frem g foat 375k wgr @ 5 =3
it €% § O xeomr 2l w3
wind s $igr aw & oy <
B fe it gt dfa waT WK
e o % fad waqx few, T
g & wm § fe q@ fadaw &
werg } wrelt ot ¥ ag IR w9
¥ farlm & W wrae @ e g
% g waren § fe ww g faad,
faad g3 awg T agrTAr € g1 wewe g #
ot Tag wud e R are i grd
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oft wedY A 3g Aavaw faiow A
I 573 go aifer w ¥ A
ot vz wfes aom A
R arfes & gheesir wv ot o
ara} ¥ ®W omw WY sy £
FF g @ RE I X 9@ qa w
AAEAT AN @ A®T ¥ W@
T W TF I@ KA AGATE )
7% 48 ¢ % WG §F T TWE 33
T wedr wrk § fe faan sk
§ aTgr IER AP ® FHRE &M
fer | dme @ sz w A, AN
Yt qrad &Y fF gt wo & fa
B FW A0 Q) v 91 | WA A
WE wes wd ¥ qET WA fAwA
o IEET o E I oA F §
WX agi W vy A g afew et
¥ ¥ IqFr wqrq A0 wrfgy 1 IAF
WIE T FEW W AT | T AEA
w ot g0 e &, W wid v ER
W W9 FEEAAT 91§ Y AT Wa
W& frar oa% ax § gew feww
¥ fe fom s ¥ W @,
T d ¥R WP, @Ry fraoax,
frg mre W @ & @ fmdt
gT & 99 faae ®1 awdw w1a
f& W w97 3% 9T v fasmar
WX wima faew & aw gdwE A
39 Fifa®r w a9 w fear a arn
3T dF AT Aigd WK wiw ag Nfew
ifag wife fagre ¥ 1 Jar /9 T8
g W ¥ wgar wif Ww g,
O § AW A A¥ AG, IAT
s2qw ¥ QA 9T Y W §, AW wwi
Fgroag QL

ot wr=heh (waf) : afer @
faufaw ¥ IO AW T W AW
g ? (vawwm)



6639 Constitution (Amdt.) PHALGUNA 27, 1887 (SAKA) Bills 6640

st wrEA W W WO
TR AAT & FEA F AW X A Y
g fag 1 F¥g aw IO 9AW W
] o..... (=aana)

g wgEm ;o owATi, wWTET

Shri Bhagwat Jha Agad: I cannot

give brains to my hon, friends on the
right or left. (Interruptions). I can
give facts and figures, but I cannot
-give braing to anybody. (Interrup-
tions).

wamfe wEwEw . FET W9 am
fem Hfoy & s e oW
wE G & cud wetw g 9 fgw
g WEEATY AT FE @ §, W O oA

<faq 1

ot et uOwT Wt & O
fame ¥=r wgaT g

ot wrTeR Wy WyAR ;. awmfy
werea, & T dzam

% ag v ot e g@ fegmm &
o wiaY & I 9O 93w ), W fage
&, Wi W @, Wi AW e
TG &Y, F; X TOHEIAE gEaAy
W war? ¥ g 7 agia sany
§ ¥fe wreA1T ¥ axtva @ W AN,
X T §5 w0 g ar ot | zafe
A w71 s ogr Wi @ "w Ra
¥ g Ava AEdAT w€ §, W@ wegsAr
|TER A F gUE, N 5y & B IT4T
wof ¥ faors a7 O wwa,
# oF fame & aurer sTam E 1 gW
T AT B ft 1 qrad o 9
I WA faar, A @ A §
wrew qgan R e fefers qodgm
I FAT 9EY § | W wifew qew
g 1 & ST FTEe W wEEAr T
&1 Ffeq & qIT aOR ¥ 9 wEN
wgar § fo oy ot oy wgEr AW
& e fermra wog g w<AT ) agt
T AT GEAWEAT X I 0 § fr gt
o\ gzi w1 fawga 7 #9370 &TQ
= gz ¥ P afer ararfas o & o
wifer w0 & WY @ | FTIEET 3 faw

FHg | 77 WA w1 oF afwreg
| & Ay wre &4 o & fAanfaat
AW # ¥|A A fomea ag & ?
I TR & WG W & S W
T oFTWT ¥ T AN g ?
& og T wen e ogwoag & .-
HqEE W, AT FIA AN W agt
WX | 8 9T wiq afqasy sr §ifag
afew war wf W) @R, € Oy
¥ @Y A qgT AHT TEAT AE
@ 39X @ v fe@i o 1 faaga W
Lol ciR i & S

qwmfa A, & o faqe & aomay
%@ § g ¥ qu e gon g
AW AW A F | g (e WY
w1 w0 # g1 feA = g g
@ o W Wt wTE @ gTe
ofteg w1 ag wwrer § wE W @
o g wxd £ WY T famaw
9T ®XS qE § ? Al qw awy )
afa 4 ga qfceg € wre o wa,
x afeema & Hg A @ W w7
afew W@ gFT quadY & g, wgE
ot ferma &% &7 § &% ofwerry
¥ A g X fF g wER W)
Y gTET IAEY T, Ay avA PvaarR
®q ¥ 370 STU W T 2 GiT g
w<F A e A O & o fE
wia sy & femn # wvar §
fie ga wgt & €A qEY gAidY ¥ AR,
@m ¥ aw, @Y AR aEm & A
WX T T A ¥ AT WA I
faamr & ¥ q® AW A W QG
¢ o aar 9 fawre fxamar o o
t fF ag awqe  wrTr & afesrw
ua § W ag g Y w7 AR § wq
grv 370 % feeA X & ok
fazr T fzar x|

&t Fo ‘oﬁiﬁ(m):
auTafy SFKE, AT & TN T A
frrary waTT W fAg & TAWT aweTY
feqr § ot @z WY fag A Ay
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[»it 30 qo farady]
et woAr ¥ mfgr Ny X q@ 1A
A7 F7 #1 AT & zwwr sTede w1
faorm qequl =g & w7 A1 wTfEw
TF AT IAFT AN Aqmm § ALY Wy
& zaa FvETT 3 FRAT F1 A ATHR
for @ 77 zu% =7 faum # | &g
A X 30 A A3 F1 qA a fa
VT A FRAT F gEi % fawew
awr #1 971 & Gty 77 g | 3,
Iq Aferm awr 7 na wifrezgam A
ar= fart & a7 3w Fifeezgvm A g ar
w7 DY 3R 5 ogwer fama
WP A7X(7 & AT {1 qQT & | 319G
AT W7 EGT AT QU AT 97
EA61 O% AT FAW & AdY wman
W g¥ a7 17 77 ¥ FA1 R o v
WU WT9TE A AT wnow ety fremar &
fe Ay & oox w0 #E oz W
TV & X WFT 99 A6 AwAT |
¥ a3t W Fw AN wlE AT
& qi 7e AE) A%AT, & a8t sgrare @Y
wogwar, & xgt 9 wodf smaEw
T AW AT TF THEAT ¥ AW
wrrad W\ wreeTfat & HTC ATy
T M7 wat AEYy wraey ? o feaw
gE H§ Az 7w wTwT w1 ag W
foawt 6 o oifeena ¥ gea foar @
wgi 7t v Wt qifeerrl e T
qwaT & A G W A TR g
wred § for gt gwuTY e wEY fae
€ Y1 ¥, wgr ¥ a7 A 3w faem
wiwre fem g, i A ez
& 917 FATT WY W ST e 8,
ot FEEE w1 wF I firar a1 wHAT
g, yrt ot frdw o oo ==
wT 8, AT ¥ gt gATt AT O
§, wart qim w2 w1 afew @i &
g wE & FuT O gu o, Ew e
qE WA A A Y T O §, q¥ FX qA®
e feafa  gart qw ¥ T wnf
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AT AT1 TF AT /T TET B, a7 AWE
q AT 4T 1 QT ¥ AEAET AR
A %7 2 f gardr ;= AT AT
wYRT T ¥ fmomagw &1 s
5 7fY g aw ¥ 7 gww frAga
fama Z1 s =faa, w14t § arer e
A WY | OF ¥ 347 R 7AW A
AT &7 ) gH 1A %1 fAeig 79
¥ ogaTd wagHT F1 ¥ §FAT AT
T ¥ Ay T auw § @ war ¥
frqa1a =1 o, g AT T,
FTAE 3= T, g AT A7 gy
vzt § Afes ua foq 9w17 7 19
#1? madiz ¥rAfR few wmar @@
A FH A1 F7 TH § A O AFAAAT
T &1 1 & gewr quwan g Afew
¥ A1 %7 £ ¥ 5 wnt g e
frer o fra Stz am & w9
oarF TifeAy F1 '@ Wt ATH
faeg grem At gur & | W TEY
@ gt A wEgar g gwIr dedAt
g wFA o & X F3a § mam
g gy A NI wqF v W
# xer ww A1 mar 1 w7 arg, afser
[ FTX F, qEEAE A AW TN
& A& munar g fe [aafe)
SN AT WA | A TEW TS
¥ T w7 fomr, gan T A €
a0 W @ P Tl aTea g e
AR AT § e X T O Ar
T W1, A AT 9EE
w7 A5T THT @1, TH WIEHT & o9 ¥
&1 at7 47 AT T "wIw TN g Al
qOUT, qF 9TX WY AT AL & 0 oA
o gremr § o gw 2w @ § e ardy
qiferame & qrmeT faq grefwat &
we F § T few omw oAl & M
w1t e g7 sqAgTT Krm #Y Wi ax
spagT WA @A & @ aw A e

qugn 4 &7 awar s @@ T,
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ot 79, wrafagi #1717 o1, werg, I9-
xx 41 &7 X, AT wRfAGt A7 w0
TF A fer g7 3 &few gy
oa% dET TEM ) qEeE A A
W T uTHew faan, g7 e fee
TR wt, wre frar o wifaT ¥ 0%
TR HETEE A ® gry TS
HNETT /T AT )7 IFA IAET FqeqTA™H
*7 fear | @z 71 @7 § v wfwrE w1
ZH g g wfem | q® @ are
ATE F74 &AM ¥ gwre few #
31 8 7 ey Y e W+ W
RS IR (RO O S 2 £
FIT TG T 1947 & wreAn fwar
aa gwA o fzar o 1947 & A
# fov gwv aq Ay ey, aq oY
are fear |+ 2000 gEA gETY BTV
Tz A9 w7 ATEA 77 afeenfagy
A for 917 59 o1% faur | 98 e
A A gt o ¥ wmar qrer v
IA wremorETfai &1 feam w1 oW
99 TW W1 9T I §% qus fraran
T AT ¥ a@ ¥ GATE ATHA Wiy W
*:Y mar fE wrf g &7 % qaE w0
o7 TIE T T EH IAE LAY
JE7T 7 A & § e gwer woa
1 ¥ 73 faeedt g wfem o aw
AT g7 o g a § fw 7w
#ara § W qg KT T e gfn
& w1 WY AT Wi w1 ok ¥
T Aft w7 @D | IAeT fee
wra & & 0w dfrafer v §,
o9 SV & qO% AT ¢ 9l s
xCRCL IR AN SRR TR i
Ami & &€ N & 747 77 F4¥
qEAT o7 ZH FAR qA7 ALY wTX F
& ar dar gwth oY Tudry W
s ga7 sfed Agt o ) W 3
g7 Wi AL w7 AT & 7 em
s § 7 0% wey ar Y § mrhy
e | AT FATTATR AGE oA
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TF HsTH 39T &) T4 | IAET W9 Oy
aw AR oW AT A & IEA
& qua wart e 9 qwa a8
w7 faan &, ww o w3 Y 0w a7
sW Mmoo sz i
o7 &% wEreTETY A A wF feam W@
fo au oz o ofF § 1 forg awr 8%
o et frar qr 39 AW qAd ey
o7 ¥feT wror swr? ETHA AL waw
t 1 Oy & = g T & 0§ 3T
T A 9T A owwy g W
A W ff | mfar ofesa &
arenw ¥ faArs fawdifrer stfem &
T A xad feam gwr &8 W g
araTor Ofa § fis o arar €77 sty
BT § T35 W W A qon g arfae
WXgem g Forafa g &
mAmaAH A g fE oo
wEdY W mErer ¥ fadt WA o
t g g A1 % awar g fe & foiy
gt A, wEE § WA g afrey,
R a8 Pt 1t w7, & qw pwer-
¥ WX ui9 faaz a1 @7 &g
A W & aar A1 & 78 717 wmsar
wifer wa grar ofreg & o7 o7
afera & arwww & fasy fowray
¥ w7 a7 ¢ o & vt qEw fe L
3a# ¥ arrm vy oY aoar &1 arfow
W Agistwme a7
w1 gaafeex araar mft § w7 wr
w7 wew g1 Ty ) oAy g # wrw an
gt w7 § aw af w7 § fE ag qwr
370 wrofre sfeam # & faww w7y
Tt A1 gx apfema $ €Y 1 w3, 4
w7 s drreres fora 1 w7€ sTeOvTETY
@ ot &7 | T A, e FTATE
fadax 7 wafan fxan grom wreat A
®1 x1 fx 79 w4 arfy ot faw
£ & A1 v AT vm -

“Omit the provisions of srticle
370 and say, ‘All the provisions of
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[ Io qo faradt]
this Constitution shall apply
mautatis mutandis to the whole of
Jammu and Kashmir.”

o fow foray Yam @A QI |
% gwwa g e oo o QEY e
TG ¥ 7T & fr 9@ o e A ot T
FTAT AT AW F ATy AT FT FTOT
& FEAT Y ) T wFTEE WA SATET
TR A4t @A FY 0y W) wrEA
1 faorw grqet A0F & W W9 §
w7 &7 Tifey |

Shri H. N. Mukerjee (Calcutta-Cen-
tral): Mr. Chairman, I had no idea that
this Bill was coming up for discus-
sion. When 1 heard some of the spee-
ches made by my hon. friends in the
House on this Bill, T felt 1 ought to
intervene.

1 am afraid I cannot agree to the
idea that the special provisions in re-
gard to the State of Jammu and Kash-
mir should be abrogated straightway.
We do not live in a vacuum; we do not
live in a context of our own choosing
alone; we are functioning in certain
circumstances. If we want a settle-
ment of certain problems which are
hanging fire, we have to act with wis-
dom and circumspection.

I have heard some Members saying
things in an abstract formulation which
might be quite acceptable, but which
in the conditions of today are quite
unrealistic. There is no getting away
from the fact that Jammu and Kash-
mir, which we claim, and very rightly
claim, is a part of India, is, at the
same time, the subject mater of a dis-
pute which we may wish away; but
that is already in the picture as far as
world’s relations are concerned. At
Tashkent what we did was to tell the
world that without the interveniion of
interested busybodies from outside,
whether in the United Nationg or else-
where, we shall settle, after discussion,
problems outstanding between our two
countriex. Thig is a very <erinus for-
mulation, and nothing shouid be said

MARCH 18, 1966

Bills 6646

or done in this House which goes
against the spirit of that formulation.

If I was told that in Jammu and
Kashmir there is overwhelming
popular feeling for an immediate
abrogation of all special constitu-
tional provisions in regard to that
State, if I was told that the
Sadig Government which has played
such a heroic role along with the
people of Kashmir during recest in-
cidents has come before the Union :3ov-
ernment suggesting that as a matter
which would help solution of the pro-
blems that agitatc or worry us so
much, there should be abrogation of
these constitutional provisions, I can
understand the situation. If the Gov-
ernment of India gave us a report that
in the present context of things it
would be in the best interests of all
concerned, to I could consider that
matter. But if on the ground that since
we claim, and rightfully clain that
Kashmir as part of India, there should
be an immediate abrogation 02 these
constitutional provisions which were
adopted with a very special purpoee, if
that is said abstractly, then it does not
help the proceedings at all.

We may wish to do a lot of things
in the present day world situation.
Some of us might even wish the libe-
ration of Tibet, would like to get into-
a kind of crusade against all kinds of
countries. We hear talk of our sup-
pressing the Nagas, suppressing the-
Mizo, X. Y or Z here, there and every-
where is our country, but that is
neither here nor there, that is not
practical politics.

In regard to Kashmir, while w2 say
that our position is clear that the en-
tire State of Jammu and Kashmir be-
longs to us, at the same time, as pef-
ple operating in a work-a-day world,
we have to recognise that it is a mat-
ter under dispute.

Mr, Chai : Is it a disput
us?

Shri H. N. Mukerjee: As far as we-
are concerned, we do not say that the-
dispute as it is formulated has any

for
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foundation, but the fact remaing that
the other party continuously and con-
sistently said that there is this dis-
pute,......

Shri Inder J. Malhotra: Why shculd
you worry about the other party.

Shri H. N. Mukerjee: .... and the
world outside also considers that tg be
a dispute. So, whether we like it or
not, every time the representalives of
India and Pakistan are going to meet
in Rawalpindj or in the soil of India,
this matter comes up and tae world
looks upon this matter as a dispute.
Whether we like it or not, the world
considers this matter to be a dispute.
And whether we like it or not, the
fact remains that a large area of the
territory of Jammu and Kashmir is
in the hands of other people, and the
fact also remains that we have given
an assurance to the world through the
Tashkent declaration, and that is also
a matter of practical politics, that we
do not propose to resort to military
methods in order to recover that arca
of Jammu and Kashmir.

In that context, therefore, there has
to be some kind of a settlement. It is
no good merely forgetting the facts of
the situation. At one point of time,
and it Nehru had suggested that along

Bills 6648
the ceasefire line with some moditica-
tions a settlement could be arrived at
but because Pakistan was not respon-
sive, they wanted the entire cake, at
that point of time a seitlement could
not be reached. I am not suggesting
that a settlement should be reached
here and now on that basis, but at any
rate a settlement some time or other
has got to be arrived at.

Shri Bhagwat Jha Azad: I rise on a
point of order. As you know very well
under the Constitution the entire State
of Jammu and Kashmir is a part of
India. Can a Member who has taken
an oath to the Constitution to uphold
the integrity of the territory of India,
preach in this House that thig State
should be divided at a particuiar line?
Is it in order for {the Member to say
that?

Mr. Chairman: 1 have noted the point
of order, but we shall take i! up on
the next day. Now the louse stonds
adjourned.

18 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Monday,
March 21, l%ﬁ/Phalguna 30, 1887
(Saka).

GMGIPND—L S I11—2864 (ai) L S—9 -6-66—970.
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